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LOK SABHA DEBATES

LOK SABHA

Thursday, November 28, 1968/ Agrahayana 1,
1890 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. Speaker in the Chalr]
ORAL ANSWERS TO QUESTIONS

Coal Mines Workers in West Bengal
+

SHRI INDRAJIT GUPTA :
SHRI C. JANARDHANAN :
DR. RANEN SEN :

SHRI J. M. BISWAS :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government's attention has
been drawn to the use of illegal and vio-
Ient methods by the coal mines owners in
West Bengal against the workers which
include the closure of the mines, employ-
ment of gangster clements to attack trade
unionists and large scale dismissals ; and

(b) if so, what action, if any, Govern-
ment have taken against such methods ?

THE MINISTER OF LABOUR AND
RBHABILITATION (SHRI HATHI) : (a)
and (b). The Government are not aware
of any such general practice prevalent
among the Colliery owners of West Bengal.
Only one case of closure of a colliery
employing about 1850 workers has come to
Government's notice. The matter was
taken up in concillation. On receipt of
the failure of conciliation report Govern-
ment have referred the issue to adjudica-
tion.

*391.

SHRI INDRAJIT GUPTA: 1| am
feally surprised to bear from the Minister

2

that he is not in the know of more than
one case, to which he has referred. May
T ask him specifically about the Dhemo
Main colliery, which was employing about
2,000 workers ? It has been illegally
closed down by the management from
October with the object of getting rid of
all the old workers and then reopening the
mine and starting it with entirely new
workers. Does he know about it ? If so,
what does he propose to do ?

SHRI HATHI : This is the case to
which 1 have referred to, Dhemo Main
colliery with 1,850 workers.

SHRI INDRAJIT GUPTA : Is it not a
fact last year that in this very same colliery
the General Manager opened fire on the
workers with his own private fire arms, as
a result of which two workers were killed,
and the manager himself and a number of
other officers had to be arrested and the
case is pending against them ? Does the
Minister not know that the union has
made a ropresentation to his Ministry also
that the management hopes that by keep-
ing the mines closed and getting rid of the
old workers it will be difficult for the case
to be proceeded with and that is why all
these delaying tactics by the managemeot ?

SHRI HATHI: The main question
was about the general practice in collie-
ries. In this colllery there has been some
trouble and I have mentioned it.

SHRI INDRAJIT GUPTA : About
this specific colliery, what has been done
to open the mine ?

SHRI HATHI :  We have referred the
matter to adjudication

SHRI INDRAIJIT GUPTA: That
would not open the mine.

SHRI HATH! : That will decidg
whether the closure is justified or nof,
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SHR1 INDRAJIT GUPTA: What
was referred for adjudication—opening of
the mine ?

SHRI HATHI: 1 cannot compel
them to open the mines. I have referred
to them the closure, whether it is justified
or not.

SHRI BENI SHANKER SHARMA :
Is the hon. Minister aware that there is
violence galore, so far as coal mines in
West Bengal are concerned, and there were
violent clashes between rival groups of
different unions, resulting in fatal and
grievous injuries to many workers? If
so, will he give the names of such persons
who were killed and injured, together with
their party affiliations in the last two years.

SHRI HATHI : This qusstion relates
1o violence on the part of the management
towards the workers. The hon. Member
refers to inter-union rivalry and clashes
between the trade unions themselves.

SHRI BENI SHANKER SHARMA :
After all, violence is violence.

SHRI HATHI: Such cases have
arisen and w: know of a sad incident
where one of the trade union leaders were
killed last year. But this question is not
about that.

SHRI BENI SHANKER SHARMA :
1 want to know the names.

SHRI HATHI :
the names.

1 do not know all

sft AN AN TF WFAT AT wT
mfew garw Nfe gons aucas &
AT IRAT } 9y wifaw A WS
Afew T Weadr { Wi 7471, A WIGID
¥ Y agY wror agr wfvg a3 s woE
¥y wrr ) wT HY adT agi Al
Tar &Y & feelt QiR & A @,
ANfew & arr 1 qgt fodt N fasdme
AERT W) A TAT ¥AS % AQIR W)
qrar A fr aToedt A qgdeTd AT
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a1 IY 91T KR TF T WY 99T g
gt 7% &N 5 sfegma few
s ar v I amw ot wfer ad) WA
o Adi rar Y & 747 adewT wwAr
g gfragi g g i @
®Y oft #ar A9 § EEAEQ N L ? g@
#a1 77 N q9 & fF ag orena ¥ sl
F ¥ A Fgwda w @ @ oA
dez wgfear, w@aqe o faamad §
T g7 NAL Y Froads Fy q7 w5 fZar
Tar ST q9gd # faw 3 g w1 -
faar 2% & fog Qe faar mar ? s a8
WA ¢ s dw wgfar wead
N gfaga ardi 7 e faens
woff t M giw NE T gra § ew AR
# qgar frar & 5 agd # qar genfaar
ArqEm @Y AU mfgd A ag g fE
oY mifas aagd # O SFRET WA
AT EITAAT v @ F fAau A oF
rga &9 QAT gy s W arfers
1 & § e aty §T T@Ar Tifge )

MR. SPEAKER : They are all sug-
gestions.
SHRI HATHI : As to the first ques-

tion whether the employer attended the
conciliation proceedings, the hon. Member
has said that he did not and it is a fact
that he did not attend. We have taken
¢x parte decision and have referred the
matter to adjudication. About the other
thing, there is a Supreme Court judgement.
Then the hon. Member said that there
must be a law. That is a suggestion.

Prices of Soyabean Oil

*392. SHRI GEORGE FERNANDES:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the price at which soyabean oil
was imported by the State Trading Cor-
poration in the year 1968 ;

(b) the price at which this oil was
sold ;
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.(c) whether it is a fact that the State
Trading Corporation raised the sale price
of soyabean oil in the aftermath of the
rise in the prices of groundnut oil follow-
ing unprecedented floods in the month of
August 1968 resulting in damage to ground-
nut crops in Gujarat ; and

(d) if so, its impact on the prices of
groundnut oil and of vanaspati ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The import price of
soyabean oil, inclusive of customs duty and
incidential charges, during 1968 is shown
below :

AGRAHAYANA 7, 1890 (SAKA)

Import price
(Rs./tonne)

Period of import

January-May 1968 2525
August-Sept. 1968 2139
(b) Period of sale Price
(Rs./tonne)
July 9-July 26 2025 to 2460

July 27-August 8 2145 to 2635
August 9-October 31 2550 to 2850

(c) Prices of sovabean oil were fixed
from time to time in relation to the pre-
vailing prices of groundout oil in the
different zones. However, the prices fixed
in the second week of August have not
been increased despite the further increases
in the price of groundnut oil which have
ocurred after that date.

(d) Use of soyabean oil in the manu-
facture of vanaspati has helped to check
further rise in the prices of groundnut oil
and to stabilise vanaspati prices at a reason-
able level.

st are weAAR : wesgw HEAT,
®e g fon sreataa < aq 1066-67 €
g we § faed dardw F ot # ag
frar g :

“The production of oilseeds in the
country fell to extremely low levels
during the 1966 agricultural season and
Government came to the conclusion
that a serious situation would th
the couatry, if urgent measures were
not taken to import edible oils on a
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large scale. Accordingly, in Juae, 1966,
the Coporation was called upon by
Government to make arrangements at
short notice for the import of sgyabean
oil from the US under PL-480 and sun-
flower oil from USSR and to undertake
planned storage thereof at key centres
for distribution to vanaspati factorics
80 as to relieve the prevailing acute
shortage and to arrest the rising prices
of vegetable oils in the country."”

WY O a1y 1% g o § e g
s & AT 33 3 fe D a¥  qer
wafae #mar org arfe ag ot qrITeAE
wiaw & qrew & aygwd gk Lok
forad fe s g wAefa agw & am
WA ST O g T g A% WAk
w17 | we AR A gy wiey a1 AR
I ¥t o By gu wiwd § o & W
& T Twar ¢ gAvE &1 9 arw
ST wrqe wr gy 2130 w9 wfa
= 91 99 fF g oY 9 arOw W 39
&7 ZT¥ 2760 ¥9¥ sy 7 gy wqr 1 Y
& oxg @reg Ay ¥ ar ogver & vamaw
TF FER # 99 ¥ SEniA ane &
630 %o 1Y 30 el wyryr | AT 7N
75T ¥ g 9 & 6 1@ aw WY gy
Ao T 1 TZET FIEAGE A
&7 fir frad ¥ gz Wi fead & ar
Fife e o wiskfeer fag 4 -

*“to arrest the rise in prices of vege-
table oil.”

NTE AT g o I 30
el ITw AFTY, IJaEY ¥ wwww qEt ?

SHRI ANNASAHIB SHINDE: As |
was explaining, the sale price of imported
soyabean oil is related to the prevsiling
Jevel of prices of groundaut oil. Now,
unfortunately, due to an element of specu-
lation and, perhaps, due to likely shortfall
in the production of groundout, etc., the
prevalling price of groundout, oil io the
country itself went up and down. Since
the policy of the Government is to see that
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thé price of imported soyabean to be re-
leased to vanaspati factories is related to
the prevailing level of prices of groundnut
oil, paturally, there was a variation and
hence this change was made. Prior to
February, 1968, of course, we were releas-
ing the oil at the imported cost. But,
thereafter, we changed this because there
wes a considerable variation in the prevail-
ing level of groundnut prices and that led
the Government to change the price from
time to time.

N owrk wedhw cxER Us A
atfen 2t § f fergear acwTe # a2
A & e xg ehgom 52 o s grT-
7z wradieg ¥ dygafer e far 2
W fad are fedt e & ar Ao
¥ wg wray O Fafrg goRre ofY Tw W
QEaT FU WY fren  gareETd §
wfl, agwh woh TR ¥ owgw
firur & W< & 3391 gwER

Ju g g & fe o gaeafa & @
g W @ §, fadiewe famdr g v A
T ¥ N a3 i 99 qE AN A0
¥ Ay WY A 5T gweafy & AW
¥ q37 a1 @ §, I 9T A% TR F fAy
HTHTT 1T 8T FIW I A1 @ 2 7

SHRI ANNASAHIB SHINDE: 1
would like to explain first the point made
by the hon. Member. There is likely to be
some misunderstanding about it. I was
explaining the particular price quoted by
the hon, Member as to why there was a
variation . But the normal approach of
the Government is that even if the internal
price level of groundnut oil goes beyond a
particular level, we do not iocrease the
price to that extent... ...

SHRI ATAL BIHARI VAJPAYEE : Is
themg.any definite price level ?

SHR1 ANNASAHIB SHINDE : If the
price, fcr instance, goes to Rs. 4500, we do
nol increase the price of imported soyabean

to that level. Upto a particular level, we
increase the price... ...

NOVEMBER 28, 1968
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sft ool ARl i ag F@ E 7

SHRI ANNASAHIB SHINDE : Some
times we have to incur the loss on import-
ed oil because the prices of groundnut oil
are depressed very much. So, the intention
of the Government is not to make any pro-
fit at all but have an appropriate balance
so that the loss and profit account is evenly
balanced. That is the general approach and
the Government’s intention in this repect
is not to make any profit at the cost of
imported oil. Here and there. at a parti-
cular point of time, there may be some
profit and, at a particular point of time,
there may be some amount of loss.

Than, in regard to the other part of
the hon. Member's question, whether neces-
sary steps are being taken to see that the
proper level of prices of groundnut oil is
maintained in Gujarat, |1 think the Gujarat
Government is procuring at a particular
price and they arc taking some steps to
see that the necessary stocks are maintained
with the Gujarat Government and the Food
Corporation so that, at an appropriate
time, we shall be in a position to reach the
market to maintain the price level.

SHRI SRADHAKAR SUPAKAR :
Only the other day, we had a discussion
about the fall in the price of groundaut.
May I know how far this import of large
quantity of soyabean oil is responsible for
depressing the price of groundnut and
groundnut oil and whether the entire cost
of the soyabean importis in terms of
foreign exchange ?

SHRI ANNASAHIB SHINDE : It isas a
part of P.L. 480 agreement; paturally it is
on the P.L. 480 pattern.

ot saw fagrdt woRd : oy qEe
& e 7Y & ww )z e wOarew

¥ wrawmwar ¥ wfes gare fear o &
IfwE garE ® gaw awar g, afew Q
7 fow wreitem o o werar @ e
I AT &7 W AY (@ WIWIT G AT W
fir wrare # a W € oY gt @ far
T w7 O JgW AW Lagwh g
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gt v mary ¥ Y gew § 99 9T
o qia g WA @ qw e ag
o IE% @1t @ fEwr wigT aed
Zi7 QY q@aar 2\ ag faww ww w@ar
Tgar 1 & amaar Mg ¢ aar e gfen
FTTA 7 #E fagrea ag fry § o=
W 9X geg faetan Ry @@d ?
vigifaa geq a1 § W< I F Jeq 9T
& QA ¥ feaar weax arar Tifgd, €@d
T ¥ sa1r NE fagra qu fear qar
ar g wAweeg § e N S w0 7

g aar piv weat (st weiraw
ww) #3819 W qUE F AT AR
¢ fe gm AN A g & ¥ @ g
ywwdfront fed gra @ H A&
1T W 1 W IAF W AW GAAF S A
& aY 27 g gfr @aET ¥ AW &
T gf, ot @w W NY fru 8w
ag weawRd Ad A ey g
3 g & fon wwAr W SE
g qT F91 A 5 agi qaAe d A F7
T a1

s W weAsRW w9 7 30 Dad
i a1 15 feat & 630 %o &g

Wt yaR T gaw 5y A
agmar @), 20, 26 a1 50 Hrad, e
R ez @ Afay  F g & awd
qg aTF T &A1 Argar @1 f e fed
waeqr ¥ WIS EAT AW & W 4,000
a1 4,500 %o & a1 gW &Y ¥ ag Wl
€Y "y fir 4,500 €0 ¥ arardr Aw
Foar 1 gAX AT A WA WY
wfow 1 fF gu fead @ o AW
fogd W 4,600 g0 TW IqdwT K
fat fagsu Nav 1 Aferag & aw
we 31 wigar § fe gard dAfs garer
Wt o feege gt &)

N qs ey wwew - afer § arht
|
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st W o . W /TR
e § e Y oneltr ¢, &fes wf-mfr @
@ ¥ "rer oft Qar 1wy 4f gur fe
X Q11 fr e a7y gAC TW &
AT N IAFY 2500 F7 2600 Fo F X
2§ A &er & arw Fr<d gToeA B ) W
¥ fedt gaeqr ¥ Wiz @ wT A fedlt
waedT ¥ gATHT Y AW ¥ aw AN
fry wTger WrE, SNOE e T
AT § | % T@ AT W AT STAT w1
ar fe arare ¥ oY IW 91 IAE Jerfen
Zw AdY agrar agt wgr TaT e ot
gt dw &Y o A o IER ogvey
i gy IR AT @@ F o
gaTer ae ozt & fe ara A g

st ol woAmie ¢ el oY I
#r ait ¢ fywen fe qr9war wrge ey
wwomar

sft worelftew w : gi ww 3, @fwa
o g & fad agrar & ax @t wf)
L

ot ook sl faegw @ R
oTaX 3100 ¥ 4600 To aw wgA § |

sft wwoftwwr T : ot 4800 %o
T §, wgt 2600 %o ¥ TW 9T AW A
TATT ¥ NAY T TWT FN, g AT-

wafgMramt

SHRI ANANTRAO PATIL: The
price of the groundnut oil has becoms
dependent mostly on forward marketing in
the groundnut oil plus the import of Soya-
bean oil. As we get Soysbean ofl- through
P.L. 480, the forward marketing has got a
very adverse effect on the price of ground-
sut oil. May | koow from tbe Govera-
ment whether the Goverament is prepured
to check or prohibit this forward marketing
in groundnut oil, so that the sgriculturists,
the groundnut growers, do not suffer ?
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SHRI ANNASAHIB SHINDE : The
hon. Member may be good enough to put
this question to the Commerce Ministry.

SHRI RANGA : The hon. Minister
said in his reply on the 26th November
that Government appreciated the fact that
the farmers should get a reasonable price
and that unless we succeeded in ensuring a
responsible price to the formers, it would
be very difficult to have successful produc-
tion programme. May | know whether
the price policy followed by the S.T.C. in
regard to the imported Soyabean oil was
fixed with a view to ensuring that the local
price of oils would not go so low that the
oil manufacturers would be induced to pay
too uneconomic a price to the groundnut
growers ?

SHRI ANNASAHIB SHINDE : Our
approach is quite clear in this regard. Even
if we have stocks of imported oil and the
prices of groundnut oil are unduly depres-
sed, we do not release the stocks. We
withhold the stocks and that has been our
practice. We do not want that imports
should really affect the groundnut prices.
That is not our approach at all.

sl WA g A9 AT wraA
N wuw w7 @Y & Ay WY 9T "l
N Mo AT wrEa[ F@ O Afg
AT § IFT AT ITT T FET 9T 7T
wa< gwt @ 7 guwr wra e & ar Adt
fro g e wa< faw & @) fewar  far

t?

SHR1 ANNASAHIB SHINDE : I have
mentioned that import should not really be
affecting the internal level of prices. It is
the other way round. We have to see
that imports help us in order to stabilise
prices.

il W wTg © @ Fae o
¢, d¥ oY% o wrara o AYfe qoA &
framit-gT ¥a1 swT QAT 7 ITHT WO
Iox & v fadd, av sanar fadd ag
& oy wrgdy ot
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ft i w : faw e w9
H TREY #Y At wodt et §, Suwr wey
RN, ST W N AMA N wE-
TI%AT Y AEY qEAT & ) &AX THW AT
&7 g™ W AT § fe zawr awg A
Z fred w1 &1 agt faar e | feemE
w garfaa aw e @, wnfag o2
s gfFgart a@ wiwgigr AN
fegd @iw gaY Agrdla w1 a9 QW w1
aft faar | AfFF g g @ fs g
# a1z o€ AR afew &7 7 W Tw9g
¥ ag @awr wigw g fE goee £
JqA FH7 N0 /YT a7 AN § FAT A@ A,
& greg A gAR G S &1 91 IqE
ot gaa feta fear o gaw) s
ger | ¥fFT a8 Wl fE gawsd ¥
qiay § 9 aF §1¢ qwlfw qdR ¥
i faeifea $3% &1 a1 ga% WA A
feat v &1 ygeq TE A1 qrar @ w
fmfndww iFfaagd
¥ WAt ¥ feazar arf o7 awdY @ WX
IR ¥ Y g g qAv ¥
TOT F TG QG &7 FI,  Iq* ZHT
# fear @ qwdy &

SIWAT WA g ;. HTaTT w7 A

At guaT o qge fear @, 37 a9 @
ar agY ?

st wwwitew Tw ;- faege e A
& sowr o€ waT adl qun

&t wgrow feg Wt - e
FAMFAATY, AN Q% AN § 1 ag
fod areafs s & § w0 § wT Gwar
t 1w oA § W fed g 9w
fiamaftdiag wR A goweh &
AT w1 gETaeT 3 § aff qwar § | daw
Feqfer IO & w1 # w1 gt § wife
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spedar T IEd fwwdt {0 &
s aEm i e Rrag et ¥ ?

7 wgwm & wgr § 6 goawet &
I T I S AT 97 ITY W AT
qT YA AT ¥ 1 &9 g Ay a7 ey
T fad | wad aae A gz farwet W
fes @ aff avar | o 3aF at
RfEmag @ A 9Oy gEEH
JE! T IAT | IGH A1E AT JA ATC |
YT F@ ¥ ¥ oomaer WAl ST
a1 fr gaeqfa ST ¥ g ¥ wgnar
faaar dar faer aar &, gaar  §aT WG
Iy AT AT A ? wrgzEa §
Hm AN gTeafg dq ¥ wry ag 7

st wnEa Tw ¢ 77 A O% qIET-

wm gfg &t ag & wraww gfg A
safeh Y T8 HY TE FHEN L

st wgrow fag  wreaY o oarsRa
gaFmHarmma ¢

st wnaR TR : Ag A1 WI9A 6IN
grae fam &)

gz gaerfg Nt A ¥ FIWw F fao
& warar orar &1 gAR w19 & frg ASY
Hrar qar |

st Agrow fag wreRt - o wTq
urT ¥ &Y A awy &

=t wmftar oW ;@ § wed w3
ANFa Tz A §

SHRI K. NARAYANA RAO : Soya-
bean oil has been imported only 1o sece
that the vanaspati industry does not pay
more for groundnut oil in the open market.
The basic idea behind Government's ap-
proach is to see that the prices of vanas-
pati do not increase ; that is why soyabean
oil has been imported, and as the hon.
Minister has just now stated, for the ex-
¢lusive purpose of .ivln’ it to the vanaspati

AGRAHAYANA 7, 1890 S4KA)
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industry. Such being the case, may 1 know
from Government what their approach
should have beeon in a situation like that ?
Should it has been an approach of making
profit ? From the hon. Minister’s answer
it is & very clear that they are making some
profit. It may not be to the same extent,
but the STC is making some profit. In the
light of this, may 1 know whether the
Government’s approach should have been to
give this oil to the coacerned industry at
the imported price or to see¢ that the vanas-
pati industry should be given this ata
reduced rate rather than at a relatively
higher price, thereby making some profit in
the transaction ?

SHRI ANNASAHIB SHINDE: 1t is
the raw material supplied to the industry.
The cost structure is statutorily controlled,
and the final costs which are worked out
for distribution are based on the prevailing
level of groundnut oil prices as well as the
imported prices.

Therefore, the final costs which are
worked out are related to this. The inten-
tion is not that the vanaspati industry
should be allowed to make a profit on the
basis of the availability of this oil.

it yegre weae . HIw F 6F AT,
AT AT w1 a1 g & s aga @Y
N9 AN ggmE ard o gz A K N
aAg A AL T Faw corh & wnar
agl 9T OGN N agw wsdy www A
2 afer @ st oltag dEY X
39! frareT o @ oaTg 9ger  faar §,
QIR AT & A4 §F 9277 @ A @
w1eq #) g8 g T fwr faar § fo ww
Nl & g aet AX g otar ot §
feadt € o & sgmrf & foredre oy
fog arat o aral S &2 1 & o
gy 3 f goee ot ot gt qx
qF Ty ) aw A 31 avh § o
wY1 @Y st wggw st § 7wy ge-
w1 3@ wX § AMeed s of g
farzet & GV0 v o AT § awk
T # oagr W § o e
ware & R g ?
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SHRI ANNASAHIB SHINDE : We
have already taken some positive steps in
this regard  We have constituted a com-
mittee under the chairmaaship of Secretary
(Agriculture) and consisting of representa-
tives of various Ministries in order o see
what step; should be tuken to se¢ that the
clement of speculation does not affect the
prevailing level of prices. and what steps
should be taken to protect the interests of
the producer as well as the consumer,
whether by way of having a buffer stock
or by maintaining the prices when there is
surplus production, and so on. All these
steps are being contemplated. Recently,
the committce has been set up to look into
this problem.

oft yagre weAeh | A qA0E w1 AA09
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N rexa ) AF § Forgd a3 g e
A ¢ 39w g oAt & aggw ww & fag
FORTT ¥q7 &9 I5T Ay & ?
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SHRI D. N. PATODIA : The hon.
Minister stated some time back that the
price of soyabean oil had got to be related
to the ruling price of groundnut oil, and in
that context it is necessary to sell soyabean
oil at a loss. According to my informa-
tion, the STC did not sell any soyabean at
a loss. May | therefore, know at what
particular price soyabean oil was sold by
the STC and what the total volume of
trading on which loss was incurred
and what the total volume of the loss itself
was ?

SHRI ANNASAHIB SHINDE : For
instance, in February last, the prevailing
level of prices of groundnut oil fell beyond
a particular level. .

At that time, the STC had to incur a
certain amount of loss. As for the exact
figure, | would require notice. But for
some months, the level of groundnut oil
prices was very much depressed.

SHRI D. N. PATODIA :
the loss incurred by the STC ?
STC incur a loss at all ?

What was
Did the

SHRI
particular point,

ANNASAHIB SHINDE : At
thet they did suffer a

loss.

SHRI D. N. PATODIA :
that information ?

Will he give

SHRI ANNASAHIB SHINDE : With
notice it should be possible to give the
information.

SHRI D. N. PATODIA : Here is the

notice. He may please send the informa-
tion to me.
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SHRI JAGJIVAN RAM : The normal
practice is that if a question is put and the
information asked for is not available—of
course, it is subject to your ruling—in all
cases it does no: mean that automatically
the information will be laid on the Table
of the House.

MR. SPEAKER : If the hon. Minister
chooses he can do so.

SHR1 JAGJIVAN RAM : The hon.
Minister is within his rights if he asks for
notice.

SHRI ATAL BIHARI VAJAPAYEE :
I am the chairman of the Assurances Com-
mittee. Let the hon. Minister give us an
assurance that he will collect the informa-
tion and lay it on the Table of the House.
Why should he ask for fresh notice ?

MR. SPEAKER : The moment he says
that he will collect the information and
place it on the Table of the House, it
becomes an assurance. Since the hon.
Minister has not said that but has asked
for notice, evidently it is not an assurance.

SHRI ATAL BIHARI VAJPAYEE : It
is left to your ruling.

MR. SPEAKER : | have said that if
the hon. Minister chooses, he can do so.

SHRI ATAL BIHARI VAJPAYEE:
You may ask him to do it.

SHRI MANUBHAI PATEL: There
are different interests working in this
country. Some interests side with the
businessmen and some side with the agri-
culturists. 1 would submit that the policy
of Government to import such material at
the time when the crop is on the field and
it is about to come ihto the market shows
that they are i d in depressing the
prices, and this adversely affects the
jnigrests of the agriculturists. May I kaow

AGRAHAYANA 7, 1890 (S4K4)

Oral Answers 18

whether Government will take concrete
steps not to yield to such pressure from
either the Commerce Ministry or any other
Ministry so that the prices paid to the
agriculturists will be maintained and will
not go down ? In the case of cotton, for
instance...

MR. SPEAKER : Let him not go to
cotton now. The main guestion is only
about groundnut oil

SHRI MANUBHAI PATEL : That'is
also the concern of the Agriculture Mianis-
try. Cotton bales are imporied so that
the prices can go down. Ia the case of
grouadnut, the hon. Minister has given the
reason for the import namely that due to
floods there was shortfall in productioa ...

MR. SPEAKER : Let him not make
it so long. This is ooly a supplementary
question.

SHRI MANUBHAI PATEL : But the
hon. Minister’s statement is not correct.
The floods did not affect that ares in
Saurashtra where groundnut is being pro-
duced ...

MR. SPEAKER : No explanations are
needed. He has only to ask a supple-
mentary question. But he is golng to
import of cotton, floods, pestilence and
what not. He has already asked a specific
question which is pertient namely why
imports were allowed when the crop was

going to come into the market. Let the
hon. Minister answer that.
SHRI MANUBHAI PATEL My

specific question is this. This really affects
the price structure for the agriculturists,
Will Goverament assure us that the prices
payable to the agriculturists will not be
affected ?

SHRI JAGJIVAN RAM : This ques-
tion has been answered more than once
today. If the hon. Member had cared to
follow the soswers he would have found
that {t has been explained that even If we
have a stock of soyabean or sunflower oil
it is not released so long as we flad that
the groundnut ofl is maintaining at reasom-
bls lovel of prices, in order to assure they
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prod ofa r ble price. My hon.
friend knows that at prescnt there is no
case for any enxiety because ths groundnut
prices are maintaining at a very good
level.

it geRwer wgaA™ : 37 9g @) Ad
¢ e x@ arc vl 3w aga F X @Al
ax fear mar, fead s gaeafs 39 aga
S qraY 9T fagr sy wE Jag S H
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w1 §, samrfal g1u S #Awn g
FET AMT Y | WAT GLHIX T@ gEAH W
ar fafeaa we i, aife wfrss & g
&t O gad A @A F N ey ey
qe A g ?

SHRI ANNASAHIB SHINDE : May
1 explain ihe position to remove misunder-
standing ? Groundnut oil prices rose
further in July from Rs. 4,000 to Rs. 4,250
per tonne upto the middie of September.
They have since then fallen to Rs. 3,250—
3,500 per tonne. But soyabean oil which
was released in July and August ranged in
price as follows : July Rs. 2145—2635 and
in August Rs. 2550—2850 per tonne as
against the figures which I quoted earlier.

Prohibition {o Union Territories

*393. DR. SUSHILA NAYAR : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether any representation has been
received by Government to enforce prohi-
bition in all the Union Territories ;

(b) if so, whether Government have
considcred the implications of this matter ;
and

(c) the time by which total prohibition
will be enforced in all Union Territories ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
{DR. (SMT.) PHULRENU GUHA): () Ne
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representation for introduction of prohibi-
tion in Union Territories has been received.

(b) Does not arise.

(c) It is not possible to indicate the
time by which complete prohibition will be
enforced throughout the country including
Union Territories.

DR. SUSHILA NAYAR : | am rather
surprised, because 1 myself have written
about it and other people also have repre-
sented that at least in the Union Terri-
tories, which are under thc jurisdiction of
the Government of India, Government
should take active steps for early imple-
mentation of prohibition, as they have
reiterated time and again on the floor of
this House that they stand by the policy
of prohibition.

SHRI VASUDEVAN NAIR : They
make declarations.
DR. SUSHILA NAYAR : 1 bave

more faith in my Government than the
hon. member opposite has.

SHRI VASUDEVAN NAIR : Then
she will have this.

DR. SUSHILA NAYAR : 1 believe
that when the Government say a thing,

they mean to do it. They may sometimes
take a little more time than we feel happy
about, but 1 have no doubt that when they
say they will do it, they will do it.

In view of the assurance given here by
the Home Minister himself when he was
dealing with this subject that Goverument
stand by prohibition but the State Govern-
ments may be slack in implementation, for
implementation is with them, may I know
why Government are not able to indicate
some definite programme for bringing about
complete prohibition to Union Territories
at least ?

DR. (SMT.) PHULRENU GUHA :
As you kpow, there is a Resolution on
prohibition passed by the AICC. Dr.
Nayar was the sponsor of that Resolution.
1 am sure the Government of India will
take a definite stand on that and then it
will be followed.

DR. SUSHILA NAYAR : Is the hon.
Minister aware that in the Union Tersi-
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tories of Pondicherry and Goa the quantity
of liquor imported is far in excess of what
can possibly be consumed by the people of
those Territories (Iaterruptions).

AN HON. MEMBER : AICC was
held there.  (Interruprions).
DR. SUSHILA NAYAR : May I tell

the hon. member that AICC was held there
once, but year after year excessive import
of liquar goes on ? May I also say that the
propaganda about AICC members drink-
ing is a completely fabricated one ?
(Interruptions).

of L 1L s Qo Ul’fo o
¥ftze & fordr e a1 qT e vk af
oY | AT 9T A1 AT Ty A I 4
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SHRI S. KUNDU : Goa would have
gone completely dry after the AICC !

DR. SUSHILA NAYAR : This is a
serious matter. I would beg of the
House to take it more seriously... .....
(Interruptions)

MR. SPEAKER : Why should even
the mention of Prohibition excite so many
people ?—1I do not know if there is any-
thing inside (Jaterruptions). Let her ques-
tion be put.

SHRI NARENDRA SINGH MAHIDA:
It is because both the question put and
answer given are by ladies. (Iaterruptions).

DR SUSHILA NAYAR : May I say
it is aserious matter? It is a matter
which is in the interests of the common
man by whose pame all these gentlemen
swear, and now they make fun ofit. [
want to know whether the Government has
any plaos to restrict the import of liquor
in Pondichery and in Goa to be commen-
surate with the requirements of those
territories and not ad /ib to smuggle it to
the surrounding areas.

DR. (SMT.) PHULRENU GUHA : It
is a suggestion for action.

SHRI R. K. AMIN : The Fioance
Minister is reported to have said that he
will meet 50 per cent of the losses of the
States that implement prohibition. It
means that is Union territories be will
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meet the loss hundred per cent. So, am !
to understand that in Uaion territories pro-
hibitioa is not introduced because Govern-
ment has no funds to meet the huandred
per cent loss, or Goverament does not
believe in prohibition. or it believes that
it is impossible to implemeat it ? What is
the position ?

DR. (SMT.) PHULRENU GUHA : It
is a presumption, but I would like to say
that Union territories baving legislatures
are treated almost like the States.

SHRI VIRBHADRA SINGH: Iam
not going into the merits of the question
whether prohibition should be introduced
or not, but in view of the fact that there is
a tendency to treat people living in Union
territories as second rate citizens, 1 want
an assurance from the hon. Minister that
before taking any step for introducing pro-
hibition in a Union territory, the Govera-
ment of the Union territory concerned will
be consulted.

SHRI HEM BARUA : In view of the
fact that if prohibition is Implemented,
certain States and Union territories are
going to suffer a loss in revenue, do the
Government have any plan to make good
the losses in revenue because of prohibition,
and in view of the fact that liquor consti-
tutes a part of the pujas in certain areas in
this country, particularly in the Tribal
areas, are Government going to take this
fact into account if at all they bring about
prohibition ?

DR. (SMT.) PHULRENU GUHA :
We will consider that.

SHRI HEM BARUA : Are we to
understand that the time for prohibition
has not come ?

MR. SPEAKER :
ed.

SHRI NARENDRA SINGH MAHIDA:
Prohibition started with my State of Guja-
rat and | have been doing social work since
1935 and 1 still believe that it should be
followed by the whole country. | am sur-
prised at the vacillating policy of the
Government of India since even in Union
territories they are not eaforcing it. |
would caquire from the Miaister whether
this would be eaforced in the Union terri-

it will be considere
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tories. If you do not believe in this
policy, will you scrap it ?

DR. (SMT.) PHULRENU GUHA : 1
believe we shall take note of this view.

SHRI NARENDRA SINGH MAHIDA:
1 want a definite reply.

MR. SPEAKER : I do not think the
hon. Minister can give a definite reply or
assurance, when at a higher level they
could not do it.
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DR. (SHRIMATI) PHULRENU GUHA:
1 would request the hon. Member to put

that question to the Department of Tour-
ism.

SHRI BAL RAJ MADHOK : You
have no answer ?  You say ‘Yes' or ‘No'.
The question is whether the Department of
Tourism have asked the Delhi Administra-
tion to relax the conditions in respect of
certain hotels because they are visited by
tourists.

(DR. (SHRIMATI)
GUHA] : I requirc notice.

PHULRENU

SHRI BAL RAJ MADHOK : What
about my question regarding surrounding
areas ?
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DR. (SHRIMATID PHULRENU
GUHA . 1do not think it arises out of
this question.

SHRI SEZHIYAN : The hon. Lady
Member who put the question, viz,, DR.
Sushila Nayar, said that to say that the
Congress Members at the Goa Congress
session were addicted to drinking is a
fabrication. 1 want to invite the attention
of the hon. Minister to the fact thata
le:ding Congress Member from Madras
who happens to be a member of the All
India Congress Committee has been given
a permit.

MR SPEAKER : That is not a sup-
plementary.
SHRI SEZHIYAN : 1 invite the

attention of the Minister (o the fact that
a member of the AICC has openly written
in the paper that he has got permission to
drink.

AN HON. MEMBER : This is a petty
incident.

SHRI S. M. BANERIJEE : It should

be laid on the Table.

MR. SPEAKER : He is not a mem-
ber of the House. Please do not mention
names.

SHRI SEZHIYAN : May I know whe-
ther the Minister is aware of sach periit-
holders who have been allowed to drink
even in the-Congress Party ?

MR. SPEAKER : Permits arc ismaed
in all prohibition areas, whethsr they are
Congress® or non-Conjitss. are
issued ; it is a legal issue. Peramits are

on'medical grounds; 1'do oot think
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you nbed an answer from the Minister.
TheiTore, 1 do not think that as the Minis-
ter in-charge of prohibition, she can ans-
wer.

SHRI HEM BARUA : What are the
medical grounds, Sir ?

MR. SPEAKER : Ordor, order. Shri
Kartik Oraon.
SHRI KARTIK ORAON : For the

welfare of the Scheduled Castes and
Scheduled Tribes, acquisition of land in
the tribal arcas has beeén golngion for the
last 20 years to an alarming extent. You
would be surprised to know that in Pala-
meau, which was very Badly hit by drought,
the sale of liquor was perhaps the highem
ever on record among the tribals. By this
what | personaily feel is that by allowing
liquor to be indulged in among the tribes
and castes, we are not adding something by
way of welfare but really subtracting from
it more than what we putin. The net
result is negative.

MR. SPEAKER :
tion.

Please put the ques-

SHR1 KARTIK ORAON : | would,
therefore, like to know from the Govern-
ment whether they would find it expedient
definitely stop illicit distillation and rigidly
enforce prohibition among the Scheduled
Castes and Scheduled Tribes ?

DR. (SMT.) PHULRENU GUHA;
I feel that it is only a suggestion for
action.
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DR. (SMT.) PHULRENU GUHA : At
the beginning, I had mentioned that a
resolution was passed by the AICC and the
Government is going to take some decision
on this ; I am sure this point will be con-
sidered then.

SHRI J. M. BISWAS : [ understand
that when the question of prohibition was
raised at the AICC conference, some Cabi-
net Ministers threatened to resign, and
therefore, may | know whether it was the
main reason for which the Government is
hesitating to enforce this ? (Interruption).

MR. SPEAKER :
that question.

She cannot answer

SHRID. N. TIWARY : [ have no
quarrel with the Members of the Opposi-
tion if they wont to get drunk, but they
should not throw such false allegations
against us that we drink wine.

MR. SPEAKER :
tion. (Imterruption)

Please put a ques-

SHRI HEM BARUA :
is libel. (Interruption)

What he says

MR. SPEAKER : Order, order. Ask
a supplementary, Mr. Tiwary, without any
comment.

SHRI D. N, TIWARY : When they
cannot take a jest they should not make a

jest.

SHRI K. LAKKAPPA : It is on re-
cord that a Congressman has made a com-
plaint to the police that three whisky bott-
Jes were stolen. There was a complaint
made and that is in the police station.

SHRI S M. BANERJEE : Where arc
those bottles now. (/aterruption

SHRI'D. N. TIWARY : May I know
whether the Government is going to stick
to the resolution passed by the AICC in
regard to the prohibition policy ?

DR. (SMT.) PHULRENU GUHA:
I have aiready mentioned twice that it is
under consideration.

SHRI E. K. NAYANAR : As a result
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of the past experience that the prohibition
policy has failed, Kerala. Mysore and
Maharashtra relaxed the policy. Kerala
scrapped the policy, After it was scrapped,
the hon. member came to Kerala and
offered satyagraha for introducing prohibi-
tion, but even the Congress people did not
support her. Even after the passing of
the Goa resolution, Maharashtra is going
to open 2100 liquor shops in Bombay. Even
Mr. Nijalingappa has said, “l am not in
favour of prohibition, but it has been pass-
ed by the brute majority.” la view of all
these facts, may I know whether Govern-
ment will scrap prohibition throughout
India instead of introducing it in the
Union Territories ?

Oral Answers

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : It is well-known
that whatever be the view of the Govern-
ment of India, it is open to the State Govera-
ments to have their own policy in regard
to prohibition, because it is entirely a State
Subject. The question of Congress or non-
Congress Governments does not arise.
(Interruptions)

it aeefe W Far W &
g @ aE a2 fF g7 ¥ Ty
fafreed otT oifariiz & dai & @9
¥ sfgfawa o ?

DR. (SMT.)
No reply, Sir.

st frerora © wegw AdET, €@
T&T T JATT WA AR |

PHULRENU GUHA :

MR. SPEAKER : The minister says,
no reply. What can 1do? You area
Congress member ; you can ask her pri-
vately later on.
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SHRI GOVINDA MENON : That is
not what was stated. My colleague said

that attempts are being made to finalise the
programme.

st ferrAmomm : W oW WY Qe
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SHRI GOVINDA MENON : It has
been already answered that with regard to
Union Territories, where there are legisla-
tures, we want to treat them almost like
States. On the question whether it is pro-
posed to be stopped in Ashoka Hotel, I
would like to consult the other ministries
before 1 can give an answer.

SHRI LOBO PRABHU : I have
the advantage of having been Secretary for
Prohibition for S years, just as you have
the advantuge of having been my minister
for some time. I would, therefore, like
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to set the record straight. particularly for
the benefit of Dr. Sushila Nayar. [ want
to know whether the Government is aware
that in States where prohibition is in force,
haif the population in jails are prohibition
offenders, half the time of the police and
courts is taken up with prohibition offences
and a quarter of the patients in hospital
are prohibition addicts.

Lastly, the amount of revenue lost by
the States varies from 5 to 15 per cent of
their old revenues. 1 would like to know
from the government whether they are pre-
pared to perpetuate such a state of affairs
or they will clearly declare that prohibition
is a failure.

SHRI GOVINDA MENON : This is
a speech against prohibition and not some-
thing which should be answered during
question hour.

SHRI LOBO PRABHU : He cannot
answer it.
DR. SUSHILA NAYAR : How can

prohibition succeed when Secretaries like
Shri Lobo Prabhu are appointed to imple-
ment prohibition ? It will never succeed.

MR. SPEAKER : That was done 20

years ago.

DR. SUSHILA NAYAR : That is
why it failed. If they mean business and
they want to implement {t, they should put
it in-charge of those people who believe in
its practice.

ot srrwmqE: go wre #e
o Jua & fal ¥ varn dw gf fowe
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WRITTEN ANSWERS TO QUESTIONS

Specisl Assistance for poerating
Pamps with Electricity ia Gujarat

*394. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of POOD
AND AGRICULTURE be pleased to
state @

(a) whether any special allocation has
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been made to the Goveroment of Gujarat
for operating pumps with electricity for
agricultural purposes during the current
year :

(b) if so, the amouat allocated ; and
Lc) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CQOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). No special alloca-
tion during the current year has been made
by the Ministry of Food. Agriculture, Com-
munity Development and Cooperation to
the Government of Gujarat for the scheme
for operating pumps with electricity for
agricultural purposes.

The Centrally sponsored scheme for
sharing of subsidy on electricity rates above
12 paise per unit for agricultural purposes
was discontinued by the Government of
Gujarat with effect from 3.7.1967. The
audited figures of expenditure incurres by
the Government of Gujarat by way of sub-
sldy since the inception of the scheme upto
3.7.1967 have not so for been reccived from
the State Government. On receipt of the
audited figures of expenditure on subsidy
from the State Government, 50%/ of the
expenditure representing the share of the
Government of India will be released to
the State Government.
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Difficulties in selling Fertilizer
Products

*396. SHRI R. K AMIN : Will the
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that fertiliser
production units {ind difficulties in selling
speedily their products due to three-tier
system of co-operative marketing :

(b) if so, whether the public sector
units in fertilizer production would give
their festiiizers 10 selling agencies for speedy
sale ; and

(c) if not, what allcrna'liv’es have been
considered desirabe in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FQOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) No complaint has been
received from fertiliser production units
regardipg any selling difficulties owing to

three-tier sysiem of cooperative marketing
societies.

(b) The public sector umls are llteldy
using private agencies whe
and feasible to supplement the coopemlvq
distribution channel ; and

(c) Pogs not prise,
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Corporation for marketing Chemical
Pertilizers

*398. SHRI HIMATSINGKA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased t0 state :

(a) whether Goverument have rejected
the proposal to set up a separate Corpora-
tion for marketing chemical fertilizers ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Government
have carefully considered the proposal for
entrusting the functions of Marketing and
Pistribution of fertilisers to a Marketing
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Corporation. They are of the view that
it is not possible to do so at the present
junture. It is felt that the handling of
fertiliser by the Fertiliser Pool as at present
would be more advantageous since func-
tions like arranging foreign exchange,
shipping schedules, priority railway move-
ments, and smooth and equitable distribu-
tion to inaccessible and scarce areas would
be better facilitated by a departmental
organisation.

Jharia Mising Area

*399. SHRI KAMESHWAR SINGH :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government's attention
has been drawn towards the fact that durlag
the visit of the Union Minister for Labour
and Rechabilitation in July, 1968 to the
Jharia Mining area, the representatives of
the Citizens Association and the members
of the N.A C. were not permitted to see
the mining operations going on beneath
the city in an hazardous manner ; and

(b) if so, the reason therefore ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHU) : (a)
No. One representative of the Notified
Arca Committee and of the Jharia Citlzens
Association accompanied the party to see
the mining operation underground. These
mining operations are not being conducted
in a hazardous manner.

(b) Does not arise.
Purchase of Rice from Philippises

*400. SHRI SHRI CHAND GOYAL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have decided
to purchase rice from Philippines in view
of the shortage of rice in the country ;

(b) if so, the quantity and price there-
of and the foreign exchange involved ; and

(¢) the likely date of its arrival ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to(c). A contract was
signed with the Rice and Corn Administrge
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tion of the Republic of Philippines on the
26th September. 1968 for purchase of 25,000
metric tons of rice comprising 10,000
metric tons Philippine White Rice IR-8
variety 35-409, brokens at U.S. $ 163.00
per metric ton C&F free out to be shipped
by 15th October, 1968, and 15,000 metric
tons Philippines White Rice 30-35%, broken
at U.S. § 158.50 per metric ton C&F free
out to be shipped by 15th November, 1968.
A quantity of 9969 tonnes shipped against
the IR-8 variety has already arrived in
India. The remaining rice is expected to
arrive in December, 1968.

Satellite Commuaications

*401. SHRI  NITIRAJ  SINGH
CHAUDHARY :  Will the Minister of
COMMUNICATIONS be pleased to state :

(a) whether it is a fact that equipment
and technical services required for estab-
lishing commercial satellite communication
earth station and Indlan Ocean Satellite
could not be had in the country ;

(b) if so, why ; and

(c) firms other than R.S A. Victor
Company who had submitted tenders and
the reason why their tenders were not
accepted ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI . K. GUJRAL) : (a) and (b). No,
Sir. The Satellite Communications Earth
Station ut Arvi, near Poona, is being
established by utilizing the equipments
and technical services available in the
country to the maximum possible extent.
Only those components which cannot be
fabricated in India are being imported.
While the Satellite Communications Earrh
Stasion is being put up by India, the
Communications Satellite over the Indian
Ocean will be launched by the International
Telecommunications Satellite Consortium
as part of the Global Satellite Communi-
cations System. India along with 62 other
countries of the world is 8 member of this
Consortium.

() Apart from R.C.A. Victor Com-
pany, Canada, two other firms had also
mbmlmd loodeu Their teaders were not

id y foreign exchange

gredit was lvuubh {rom Guoada oaly,
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Posts and Telegraphs Treasurles in Delbl

*403. SHRI YASHPAL SINGH : Will
the Minister of COMMUNICATIONS be
pleased to refer to the reply given to
Starred Question No. 780 on the 29th
August, 1968 regarding Post and Telegraphs
Treasuries being run contract basis in Delhi
and state :

(a) whether the matter to convert these
Posts and Telegraphs Treasuries into Depart-
mental ones has since been considered by
Qoveroment ;
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(b) if so, the decision taken in the
matter ; and

(c) if not, the time by which a decision
is likely to be taken in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and (b). The
matter is still under consideration.

(c) No time limit can be laid down,
However, every effort is being made
to take a decision as early as possible.

Floods and Drought in Orisea

*404. SHRI P. K. DEO:
SHRI RABI RAY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether there is liklihood of short-
age in the outturn of Kharif crop in
Orissa due to floods and drought this
year ;

(b) if so, the estimated loss ;

(¢) whether the Orissa Government
have asked the Ceantre’s help to meet the
situation created by drought in some dis-
tricts of Western Orissa ; and

(d) if so, the Centre's reaction there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Attention is in-
vited to the statement laid on the Table
of the Sabha on 18tb November, 1968, on
the drought situation in the country.

(c) and (d). Relief operations have been
going on in Orissa consequent upon the
failure of Khariff crops of 1967-68. A
Central Team had visited the State in June,
1968, and suggested a ceiling of Rs. 5.47
crores on relief expenditure upto 3lst
October, 1968. As a result of persistent
distress conditions in some districts, parti-
cularly Sambalpur, Bolangir, Kalahandi
and Sundergarh districts, the State Govern-
ment recently asked for Central Govern-
ment’s rence to the i of
relief operations upto 30th November,
1968. This has been givea. A sum of
Rs. 2.50 crores had been released to the
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State Government earlier. They recently
asked for the release of a further sum of
Rs. 1.60 crores. A sum of Rs. 1.50 crores
has be:n released against this.
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Agricuitura] Universities for Pusjab,
Haryans and Himacha) Pradesh

%406. SHRI HEM RAJ: Will the
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to
Unstarred Question No 974 on the 25th
July, 1961 and state :

(a) the progress made for the establish-
ment of separate agricultural universities
for Punjab, Haryaos and Himacha! Pradesh;
and

(b) the time by which the work regard-
ing the setting up of these usniversities will
be finalised ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) :

(a) Punjab State

Punjab Agricultural Uuiversity with
its main campus at Ludhiana which was
established in 1962 still continues to meet
the requirements of Punjab, Haryana and
Himachal Pradesh.

Haryana State

At present Punjab Agricultural Univer-
sity has got one of its campus at Hissar.
Action to establisha separate Agricultural
University in Haryana State is to be
initiated by that State.

Himachal Prodesh

At present Punjab Agricultural Univer-
sity has got one of its upit campus at
Palampur. The question of establishment
of a separate Agricultural University in
Himachal Pradesh has been deferred till
such time as the Fourth Five year Plan
resources position becomes more clear. In
the meantime, it is proposed to avail of
the advantage of whotever assistance that
may come forth from the German Govern-
ment to develop the existing State Agri-
cultural College at Solan.

(b) The target is to establish one
Agricultural University in each State by
the Fifih Five Year Plan.

Chief Electoral Officers’ Conf.

*407. SHRI R. BARUA :
SHRI N. R. LASKAR :
SHRI M. S. MURTHY :
SHRI K. SURYANARAYANA:

Will the Minister of LAW be pleased
10 state :

(») whether it is a fact that Chief
Electrol Officers’ Conference was held
in Ootacamund in September, 1968 ;

. (b) if so, the subjects discussed and
cpaclugion arrived at the Conference ; and

(c) the reaction of Government there-
to?

- THE MINISTER OF LAW (SHRI
GOVINDA MENON) : (a) Yes, Sir.

(b) The subjects discussed and com-

clusion arrived at the Coanference are
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briefly indicated in the Annexture placed
on the Table of the House.

(c) Concrete recommendations
the Election Commission are awaited.

from

ANNEXURE

1. Keeping the electoral rolis in a state
of constantand perpetusl revision so that
elections could be held. if necessary. within the
shortest possible time. 1t was agreed that
law should be suitably amended for this
purpose. What shape the amendment
will take was left to the Election Com-
mission to decide.

2. Inclusion in the el ctoral roils of as
many eligible electors at possible. It was
agreed that this object could be achieved
if instead of one qualifying date, namely,
the 1st of January of the year in which a
name is included in the electoral roll, there
were as many as four qualifying dates,
namely, the Ist of January, the Ist of
April, the Ist of July and the Ist of
October. If this were done, then any
citizen of India who would complete
the age of 21 years on or before any of
these four dates would be entitled to have
his or her name included in the electoral
roll.

3. Setting up of polling stations ct short
distance.. 1t was agreed that the maxi-
mum distacce which a voter should walk
to reach a polling station should in no
case exceed two miles (at present the
maximum distance is three miles) except
in hilly or forest areas.

4. Imiimidation of voters. It was
agreed that intimidation of voters, specially
voters belonging to the weaker sections of
the community, with the object of com-
pelling them not to vote or to boycott
voting not only was a serious menace to
free and fair elections but undermined the
very basis of representative democracy
and, therefore, the provisions of the electo-
ral law contained in the Representation of
the People Act, 1951, and if pecessary, the
Indian Penal Code, Chapter 1X-A, should
be suitably amended, making such intimi-
tation a cognizable offence.

8. Disturbances @ election meetings,
It was agreed that the law coatained in
section 127 of the representation of the
People Act, 1951, should be suitably
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amended making such disturbance a cogni-
zable offence.

6. Fre- con yance of voters In vehicles
provided by candidutes and their agents etc. :
It was agreed that though this was a
corrupt practice under section 123 and an
offence under section 133 of the Represen-
tation of the People Act, 1951, the provi-
sions of these sections have not proved
very effective in curbing this corrupt prac-
tice and this offence and, therefore, the
law should be made stricter by making the
offence cognizable, by providing for the
forfeiture of the vehicle where the offence
has been proved to have been committed,
and by creating a presumption (whiich how-
ever might be rebutted) that any vehicle
carrying a number of persons on the poll-
ing day and during the polling hours to-
wards the polling station was conveying
such persons free to the polling station.

7. Compulsory voting. This subject
was discussed but no conclusion was
reached. It was agreed that the Election
Commission as the authority in charge of
elections should examine the subject fur-
ther, both from the theoretical and practi-
cal aspects

Cultivation of High-yielding Varieties
of Fondgrains in States

*408. SHRI A. SREEDHARAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any scheme for ocultivation
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of high-yielding varieties of foodgrains in
Kerala and in other parts of the country
has been drawn up ;

(b) if so, the details thereof in respect
of each State ; and

(c) how much land has alreadv been
brought under cultivation under different
types of high-yielding varieties of food-
grains in different States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes Sir.

(b) The scheme for the cultivation of
high-yielding varieties of foodgrains has
been in operation in the country as also
in Kerala State, from Kharif, 1966-67.

(c) During 1966-67, an area of 466
million acres was covered under the high-
yielding varieties programme. The esti-
mated coverage during 1966-68 was about
14 9 million acres. For 1968-69, the opera-
tional target for this programme is 23.8
million acres. The estimated coverage
during Kharif, 1968 is about 9 million
acres. The planting season for rabi
summer is not yet over. The State-wise
details of the estimated coverage during
kharif 1968 and the target for rabi-summer
as reported by the Central Teams and
agreed to by the State Governments 1968-
69 are given below:

(Area in *000 acres)

S. No. State Bstimated coverage Target for Rabi/
during kharif, 1968 Summer 1968-69
1 2 3 4
1 Andhra Pradesh 258.00 403.640 -
2 Assam 84.00* 51.00
3. Bihar 525.00 931.00
4 Gujarat 611.00 570.00
s Haryapa 355.00° 445.00
6. Jammu snd Kashmir 384.00* 285.00
1. Kerals 200.00* 450.00
8. Madhys Pondesh 468.00 350.00
9. Madras . 1060.40 877.10

® Targets repeated as reports of actual coverage bave 80t yst bees received.
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1 2 3 4
10. Maharashtra 2263.00 1215.00
11. Mysore 460.00 335.80
12. Orissa 216.00* 289.00
13. Punjab 425 00* 2420.00
14. Rajasthan 282.00 500.00
15. Uttar Pradesh 981.60 5000.00
16. West Bengal 710.00 264.00
17. Delhi 11.00 30.00
18. Himachal Pradesh 25.00* 50 00
19. Pondicherry 40.25 6.00
20. Goa 15.12 12.00

*Targets repeated as reports of actual coverage have not been received.

Food Situation

*409. SHRI VISHWA NATH
PANDEY :
SHRI D. B. RAJU :
SHRI S. K. TAPURIAH :
SHRI VIRENDRA KUMAR
SHAH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the present food situation in the
country ; and

(b) the measures taken to improve the
food situation and meet shortage of food-
grains in different parts of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Though the whether has
not been as good and favourable this year
as it was last year and serious drought had
occurred in some States, the overall pros-
pects of kharif crop appear to be as good
as last year. The rains received in various
parts of the country during September and
October have also facilitated rabi sowings.
On the whole the food situation in the
country at present is generally satisfactory.

(b) A permanent solution of the food
problem in the country will come when
production catches up with requirements.
Constant efforts are being made to increase
the internal production of foodgrains by

cultivation of high-yielding varieties, inten-
sive cultivation, improved irrigation, better
use of fertilizer etc.
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Rise is Vanaspati Prices

*411. SHRIS. C. SAMANTA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) what are the reasons that the
vanaspati producers and retailers create
srtificial shortage of the product wheaever
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they want to increase the prices and
Government have to fall in line with
them ;

(b) instead of licensing the sale points
of the products what are the difficulties
in the way of the naiionalisation of the
industry ; and

(c) what other steps Government con-
template to take to keep the prices in
check ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Prices of vanaspati are
being statutorily controlled now by Govern-
ment, and the periodical revisions made
thereto are solely governed by the fluctu-
ations in the prices of raw oils from which
it is manufactured, and not by the pre-
vailing supply position of the product.

(b) and (c). Licensing of wholesale and
retail dealers of vanaspati has been intro-
duced by some of the State Governments
with a view (10 maintaining a more effective
watch on the trade, and for providing a
channel of distribution of the product
within the State. Steps to ¢nsure regular
supplies of the product to ail parts of the
country are also being taken.

For facilitating increased production
50 a8 to meet local demand more fully, the
vanaspati industry has been recently
exempted (upto a pacity of 100
per day) from the licensing provisions of
the Industries Act. Imports of soybeun
oil are also being continued for augment-
ing indigenous oil supplies and stabilizing
prices.

These m are ade-
quate for achieving the desired purpose,
and Government do not feel that there is
noed or justification to aationalise the
industry.

Supply of Fertilisers to Orisen

q 4
od

®412. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
stato :

(a) the quantum of fertilisers made
available to Orissa during 1966-67, 1967-68
and 1968-69 0 far ;

(b) the price at which it was medy
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avallable to the State and the price at
which it was supplied to the farmers ;

(c) whether the dealing co-operative
agencies for feriilisers did not make re-
paymeonts nearing about 2 crores of rupees
to the suppliers ; and

(d) if not, what is the actual position
in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). Information has
been called for from the State Government
and will be laid on the Table of the Sabha
when received.
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Maodern Bakeries (India) Limited

*415. SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) when was the Modern Bakeries
(India) Limited set up and what are its
aims and objects ;

(b) whether the targets of setting up
units according to project report and their
production and development targets have
been achieved and if so when and how and
if not, the reasons therefor ;

(c) whether any foreign collaboration
was involved in the setting up of thc Com-
pany and if so, the names of collaborators,
and how much foreign exchange as aid was
received ;

(d) what items the Company is produc-
ing at present and the extent of production
and whether these products are upto inter-
national standard ;

(e) figures of present production and
sale ; and

(f) whether there are any difficulties
with which the Company is faced at pre-
sent and if so, how Government propose
to remove them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (3HRI ANNASAHIB
SHINDE) : (a) The Modern Bakeries
(India) Limited was registered on 1.10.1965
with the main object of providing hygieni-
cally prepared enriched bread of standard
quality to the masses at reasonable price.

(b) First phase comprised of setting up
of six bakeries being received as gift from
Australia under the Colombo Plan—out of
them 5 at Ahmedabad, Bombay, Cochin,
Delhi and Madras have already been com-
missioned and the remaining Upits at
Calcutta is expected to be com-
missioned in 1969. In the Second phase 3
Units are to be set up at Hyderabad, Kan-
pur and Bangalore. These are also expect-
ed to go into production during 1969.

(c) No foreign collaboration is involved
although basic equipment and technical
assistance are being made available free of
cost by Australia and Canada under the
Colombo Plan,
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(d) The Company is at present produc-
ing only white bread. Most countries have
their own standards for bread. The com-
pany’s bread conforms to the Indian stan-
dard specification.

(e) About 2.3 million
month.
(f) No, Sir.

loaves per

_ Sugar Production

*416. SHRI SRADHAKAR
SUPAKAR :
SHRI BISHWANATH ROY :
SHRI BASUMATARI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the total estimated quantity of
sugar produced in 1967-68 as compared to
last year ; and

(b) whether the price of sugar has cor-
respondingly declined ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The production of sugar
during 1967-68 was 22.48 lakh tonnes, as
against 21.15 lakh tonnes during 1966-67.

(b) The controlled price of sugar for
1967-68 as compared to 1966-67 was lower
in some cases and higher in others, depen-
ding upon the working results of the facto-
ries in the respective regions.
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Sugar Production

*418. SHRI MADHU LIMAYE:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the cstimated sugar production dur-
ing the last crushing season ;

(b) the prevailing retail
during the last 3 months ;

(c) the average cost of production and
its break-up per tonne in U.P. Bihar,
Maharashtra and the South ; and

(d) the average profit made per tonne
by the units in these three areas sepa-
rately ?

price/prices

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 22.48 lakh tonnes.

(b) A statement giving the required
information is placed on the Table of the
Sabha. [Placed in L'brary. See No. LT-
2356/68).

(c) and (d). Cost of production of sugar
depends on several factors like cost of
sugar-cane, actual recovery, duration of
the crushing, cost of stores, salaries and
wages, depreciation, mainienance and re-
pairs, other overheads and return on capi-
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tal employed. As different factories and
zones paid different prices for sugarcane
the cost of production may vary from zone
to zone. The last study was done by the
Sugar Enquiry Commission for 1963-64.
In 1967-68, however, Government fixed ex-
factory prices for only 609, of the produc-
tion requisitioned by it for controlled dis-
tribution. Price is not fixed on a State-
wise basis, but on the basis of 5 zones re-
commended by the Sugar Enquiry Com-
mission after taking into account the mini-
mum price of sugarcane fixed by Govern-
ment, average actual recovery and duration
of scason obtained by sugar factories in
the respective zones. A Statement show-
ing the final levy prices on zonal basis
fixed for 1967-68 is laid on the Table of the
Subha.  [Piaced in Library. See No. LT-
2356/68).

Rice from Haryana for Central
Reserve

*419. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether it is a fact that Haryana
Government have agreed to give 1.5 lakh
tonnes of rice to the Central reserve this
year

(b) if so, whether it is a fact that the
Punjab and the Harvana Governments have
requested the Centre to exclude Delhi and
Chandigarh from the present rice zone
covering Haryana, Punjab, Himachal, Delhi
and Jammu and Kashmir ; and

(¢) if so, what are the reasons and how
far Central Government bas agreed to
this ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 1.5 lakh tonnes is the
quantity the State Government expect to
procure during 1968-69. Out of this they
may give 1.2 lakh tonnes to the Central
pool.

(b) No, Sir.

(c) Does not arise,
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Employment Situation in Indja

*420. SHRI D. N. PATODIA : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether itis a fact that employ-
ment situation has not improved in the
country and the total number of persons
employed arec not showing any signs of
progress ;

(b) if so, the reasons thereof and the
relative details of employment compared to
the previous 2 years ; and

(c) what effective and positive steps
Government have taken or propose to
take to provide more employment and what
are the expectations for additional employ-
ment during the current and the next
year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S C.JAMIR): (a) and (b) The total em-
ployment in the organised sector (covering
all public sector establishments and non-
agricultural establishments in the private
scctor employing 10 or more workers in-
creased only fractionally since March, 1966.
It was 16.19 million in March, 1966, 16.32
million in March, 1967 and 16.33 million
in March, 1968. Thec slow growth is
mainly due to droughts over lurge parts of
country in two consecutive years i.c. 1965-
66 and 1966-67, Icsser Plan investments and
the industrial recession, that emerged sub-
sequently.

(c) The various developmental pro-
grammes included in and proposed for the
Annual Plans for 1968-69 and 1969-70 res-
pectively are expected to provide more and
more employment opportunities.

Resiguation of Indian Experts in
1.C.A R

2380. SHRI R. R. SINGH DEO:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that some
Indian experts employed with Indian Coun-
cil of Agricultural Research have submitted
their resignations 10 Government in order
to take up appointments in foreign coun-
tries ; and
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(b) if so, the reaction of Governmeat
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) In line with the decision of the
Government to reorganise agricultural re-
search in India, the Rules and Bye-laws of
the Indign Council of Agricultural Research
have been suitably revised, so as to make
it a really functional, technically compe-
tent and fully autonomous research orga-
nisation. The administrative control of
various Research Institutes, which were
previously controlled direct by the Depart-
ment of Agriculture, has been transferred
to the reorganised Council and the ladian
Council of Agricultural Research is active-
ly pursuing various steps to improve the
working conditions in these Institutes and
also to revise the pay-scales of the various
scientific and technical personanel.

Vacanclies of Clerks and other staff in the
South City Division (Bombay)

2381. SHRI GEORGE FERNANDES :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether there are vacancies of
clerks and othor staff to be filled in the
South City Division (Bombay) of the Pos-
tal Department ;

(b) if so, the number of such vacan-
cies and the reasoms for not fiiling them ;

(c) whether Government propose to
take immediate steps to fill these vacan-
cies; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL). (a) Yes, there arc
some vacancies of clerks to be filled.

(b) There are 25 vacancies of clerks
out of a sanctioned strength of about 400.
Action for filling up these vacaocies Is in
progress.

() Yes, action is already under way.
(d) Does not arise.
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Post-Matric Scholarships to Scheduled
Tribes in Mabarashtra

2382. SHRI DEORAO PATIL: Will
the Minister of SOCIAL WELFARE be
pleasad to state :

(a) whether the Government of Maha-
rashtra have given post matric scholarships
under the centrally sponsored schemes to
the Scheduled Tribes students living outside
the scheduled areas in Mabarashtra for the
year 1967-68 and 1968-69 ;

(b) if so, whether any scheme has

been submitted to Government in this
regard ; and

(¢) if so, Government's reaction
thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) In this connection, attention is invited
to the reply given to the unstarred ques-
tion No. 8016 on 22nd April, 1968.

(b) and (c). Do not arise.

Damage to Crops due to Floods in
Mabarashtra

2383. SHRI DEORAO PATIL : Will
the Mipister of FOOD AND AGRICUL-
TURE be pleased to state :

(8) whether it is a fact that extensive
damage has been caused to the crops by
the recent flood in the State of Maha-
rashtra :

(b) if so, the estimated damage to
the crops ; and

(c) the amount sanctioned by Govern-
ment to the State for helping the farmers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Damage to crops over
0.2 lakh hectares has been reported by the
current floods in the State of Maharashtra.

(b) Rs. 130 lakhs.

(¢) The amount of the Central assis-
tance will depend upon the recommenda-
tions of the Central Team which has visited

the State recently. The recommendations
of the Team are awaited.
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Unemployment in Mabarashtra

2384. SHRI DEORAO PATIL : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the number of unemployed persons
at present in Mabarashtra ; and

(b) steps taken or to be taken to
provide them with employment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : (a) Precise information
is not available. However, the number of
jobeseekers on the live register of Employ-
ment Exchanges in Maharashtra State as
on 31st October, 1968 was 3,00,440.

(b) The various development pro-
grummes in the field of agriculture, village
and small industries, irrigation and power,
transport and communications and social
services such as education, health and
social welfare which would form part of
the Fourth Plan would provide more em-
ployment opportunities.

Increase in Prostitution

2385 SHRI BABURAO PATEL
SHRI SHIVA CHANDRA JHA:
Will the Minister of SOCIAL WEL-

FARE be pleased to state :

(a) whether it is a fact that prostitu-
tion, both open and clandestine, has in-
creased considerably in Bangalore, Madras,
Bombay, Calcutta and Delhi in recent
years ; and

(b) whether Government propose to
scrap the Suppression of Immoral Traffic
in Women and Girls Act, 1956 as it has
failed in its primary propose of suppressing
immoral traffic ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) No statistics regarding the incidence
of prostitution (which is not banned as
such) are available.

(b) The Government do not subscribe
to the view that the Suppression of Im-
moral Traffic in Women and Girls Act,
1956 has failed to achieve its propose. The
Act has becn substantially successful in
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eradication of commercialised vice and
therefore, the question of scrapping it does
not arise.

World Sugar Agreement

2386 SHRI R. K. AMIN : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that India is a
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Delhi Milk Scheme to start a cattle colony
of its own, if not reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) Annual loss incur-
red by the Scheme during the last five
years is as follows :

party to World Sugar Agreement scheduled Year Loss (Rs. lakhs)
to come into force on the Ist J Y, 1963-64 23.09
1969 1964-65 97.77
(b) if so, whether the export quota 1965-66 39.21
allotted to India is considered adequate in 1966-67 14.66
view of India’s possible consumption and 1967-68 l46'7l Provisional
prcduction of sugar during the next three ) figure based on
years ; and accounts under
(c) details of the effects of the agree- Audit.

ment on India’s needs of sugar and priccs
of sugar in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) India has yet to
sign the agreement.

(b) Yes, Sir.

(c) The level of exports will be deter-
mined keeping in mind the effect of exports
on prices of sugar in India and the con-
sumption requirements. The quota under
the Agreement is permissive and mot obli-

gatory.
Loss in Delbi Milk Scheme

SHR1 BABURAO PATEL :
SHRI OM PRAKASH
TYAGI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the annual loss of the Delhi Milk
Scheme during the last five years ;

(b) the reasons for the loss ;

(c) the names of the ten top officers
with their annual salaries ;

(d) the reason why the Delhi Milk
Scheme works on the contractor system
this giving more profits to the middlemen ;
and

(e) whether there is proposal by the

2387.

(b) The main reasons for the losses
are ¢

1. Steady increase in purchase price
of milk. The average purchase
price of buffallo milk in 1963-64
was 54.69 paise per litre while
in 1967-68 and 1968-69 (upto
Seprember) it was Rs. 94.06 and
Rs. 104.33 per quintal respecti-
vely.

2. Fixation of selling prices at
levels substantially below the
cost of production.

3. Time lag between the increase
in purchase prices of milk and
revision of selling prices.

4. General increase in the cost of
stores, particularly cost of
skimmed milk powder in the
years upto 1967-68.

(c) Particulars regarding ten top officers
in DMS for the year 1967-68 may be sesn
in the list laid on the Table of the House.
[Placed in Library. See No. LT—2357/68].

(d) Delhi Milk Scheme is purchasing
milk from areas where the private trade
bas been well organised for a considerable
period and has had to adopt procurement
agencies to the existing situation.

(e) No, Sir.

(i) DMS purchases milk from the
rural areas with a view to bepe-
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fit rural economy by ensuring a
steady remunerative market for
milk produced by farmers.

(ii) The cost of production of milk
in a specialised cattle colony
through hired labour is likely
to be very much higher than
milk produced in the rural areas
as a side occupation.

Foreign Exchange Spent on Foreign

Trawlers and Ships for Deep Sea
Fishing

2388. SHRI BABURAO PAPEL
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the amount of foreign exchange
spent in engaging foreign trawlers and
ships for deep sea fishing in the Indian
Ocean during the last 3 years

(b) whether the Government have plans
to purchase foreign trawlers and ships for
deep sea fishing in the Indian Ocean in the
near future ;

(c) if so, when and the names of the
countries from whom Government propose
to buy and the cost of each ; and

(d) When they are likely to be put into
operation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE. COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHR!I ANNA-
SAHIB SHINDE) : (a) No foreign ex-
change has been spent for the purpose of
engaging foreign vesels for deep sea fishing
during the last three years-

(b) and (c). The Government have no
programme to purchase foreign trawlers
for commoercial deep sea fishing but a deci-
sion has been taken to permit import of
30 trawlers for export oriented fishing.
The details of the vessels and the countries
from which these will be imported have
not been determined.

The Government have, however, obtain-
ed 2 training vessels as a gift from the
Government of Sweden and are arranging
to procure 2 exploratory vessels of 106-ft.,
one from GDR and one from France.

(d) The 30 imported vessels for deep
sea fishing are likely to be in operation in
about 1§ years. The gift training vessels
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from Sweden are due to arrive in India by
end of December. The delivery period for
the other vessels has not yet been finalis-
ed.

Seizure of Wheat Gifted by an American
Christian Agency

2389. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that 2,000 bags
of wheat gifted by an American Christian
agency were seized recently from some
persons in Hyderabad ;

(b) if so, the names of the persons with
their designations from whom they were
seized ;

(c) whether some of the pcrsons found
in possession of wheat belonged to the
“Christian agency for social action” : if so.
the nature of the work done by this parti-
cular agency ;

(d) whether similar illegal gifts of wheat
have been detected elsewhere, if so, the
names and places where they have been
found and the respective quantities ; and

(e) the precise steps taken by Govern-
ment to check thefts of food gifts and if
not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) to (e). The infor-
mation is being collected and will be laid
on the Table of the Sabha.

Rebabilitation of Refugees in Kalkaji
Colony, Delhi

2390. SHRI BABURAO PATEL : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to statc :

(a) whether itis a fact that there is
undue delay in the allotment of 3,000 plots
of 'and near Kalkaji, Delhi to over 3,000
displaced persons from East Pakistan and
if s0 ; the reasons for the delay ;

(b) the grounds om which the allot-
ments have been made ;

(c) whether it is a fact that the price
of land (at Rs. 80 per square yard) at
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Kalkaji is extremely high as against land
given at Rs. 5 per square yard to refugees
from East Pakistan ;

(d) wnether itis also a fact that the
refugees have to pay ground rent on the
total price of the land while in the case of
Government officers it is 2§ per cent after
the first ten years on the value of the land;
and

(¢) if so, the reasons for this discrimi-
nation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI D. R.
CHAVAN) : (a) No, there has been no
undue delay. The number of plots in the
colony is about 2000 and not 3000.

(b) Terms aad conditions governing the
allotment of plots in the East Pakistan
Displaced Persons’ Colony near Kalkaji,
are stated in the Press Notes dated 4th
January, 1966 and 13th August, 1967, copies
of which are laid on the Table of the
House. [Placed in Ltbrary. See No. LT—
2358/68].

(c) It is not a fact that the developed
land has been given in Dethi to any refugee
at Rs. 5/- per square yard. The premium
charged for Kalkaji, at Rs. 30/- per square
vard on an estimated basis, is quite reason-
able consdering that the amount will just
cover the cost of acquistion and develop-
ment.

(d) wnd (e). In the scheme sanctioned
by the Decpartment of Rehabilitation for
providing housing assistance to displaced
Persons, no discrimination is made between
Government officers and others. In Kalkaji,
the Displaced Persons from East Pakistan
are required to pay ground rent at the rate
of 3%, per annum on the premium, as pres-
cribed under the rules framed under the
Resettlement of Displaced Persons (Land
Acquisition) Act, 1948.
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s glar d & e faeg 93 @iw-ar
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Unpaid Amount Lying with the Mine
Qwners

2394. SHRI G. S, MISHRA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state the amount
which remains unpaid at present with each
mine owner with their nam:s in different
States as unclaimed bonus and unclaimed
wages and comp ion for retrench t
or otherwise of their employees ?

THE MINISTER OF LABAUR AND
REHABILITATION (SHRI HATHI) : The
requisite information is being collected and
will be laid on the Table of the House.

Import of Stud-Horses

2395. SHRI G. S. MISHRA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) how many stud-horses have been
allowed to be imported in the ycars 1966,
1967 and 1068 :

(b) the number of stud-horses allotted
to various States and value thereof ;

(c) names of the stud farms and their
location to which the allotments were
madec ;

(d) whether there is any ftud-farm in
any State to which no allotment was made;
and

(e) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE, COMMUNITY DEVELOPMENT

AND CO-OPERATION (SHRI ANNA-
SAHIB SHINDE) :
(a) Year No. of stud
(April-March) horses allowed
to be
imported

1966-1967 23
1967-1968 10
1968-1969 n
(Upto Oct. 68)
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(b) Name of No. of Value
the state horses (Rs.)
Maharashtra 12 4,73,750
Mysore 6 1,70,000
Madhya

Pradesh 8 1,26,000
Rajasthan 5 1,67,000
Uttar

Pradesh 3 96,000
West Bengal 9 2,62,000
Gujarat 1 15,000

(c) A statement showing the names of
the stud farms and their location to which
the allotments were made for the importa-
tion of horses is laid on the Toble of the
House. [Placed in Library. See No. LT—
2360/68).

(d) and (e). The information is not
readily available.  The informatian is
being collected from the State Governments
and will be laid on the Table when receiv-
ed.

Employees of U P. State Custodian
Organisation

2396. SHRI  SARJOO PANDEY :
Will the Minister of LABOUR AND RE-
HABITATION be pleased to state :

(a) the terms and conditions on which
the services of the employeces of U. P.
State Custodian Organisation were merged
into the Central Settlement Organisation
in Uttar Pradesh ;

(b) whether the interests and rights of
the employess of the Seitlement Organisa-
tion were protected before merging the
above State Government Organisation ;

(c) whether objections were invited
from the employees of the Central Settle-
ment Organisation and settled ;

(d) the rules/instructions on the basis
of which the seniority of the employees of
these two organisations were fixed at the
time of their merger ;

(¢) whether this basis has the approval
of the Ministry of Home Affairs and if so,
the details thereof ; and

(f) whether permapent status is going
to be conferred on the basis of above in-
structions ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN): (a) to (f). Informa-
tion is being collected, and it will be placed
on the table of the Sabha in due course.

Installation of Tube-Wells jn Madras

2397. SHRI S. D SOMASUNDA-
RAM : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether itis a fact that Govern.
ment have formulated a scheme for install-
ing tube-wells in Madras State under the
Fourth Five Year Plan ;

(b) if so, the details thereof and the

‘total provision made for installing tube-

wells in the year 1968-69 ; and

(c) the details of financial assistance
and other facilities proposed to be given to
farmers for installing tube-wells indivi-
dually ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The State Govera-
ment of Madras in their Fourth Five Year
Plan have proposed construction of 13,500
private tubewells, 15,000 filterpoint tubewells
and 130 State tubewells. During the year
1968-69, the State Government has made a
total budget provision of Rs. 167.24 lakhs
as indicated below :—

(i) Installation of
private Tube-

Rs. 130.19 lakhs

wells —
(if) Installation of
filter-points — Rs, 36.55 ,,
(iii) Installation of
- State Tubo-
wells — Rs. 050 ,,
Total — Rs. 167.24 lakhs

(c) In the Fourth Year Plan, the State
Government does not propose to grant any
direct loan to the cultivators for private
tubewells. The loan for this purpose
would be made available from the institu-
tional sector agencies. A gross comtribu-
tion of Rs. 65.00 crores is expected during
the Fourth Plan for financing private mingr
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irrigation  works like private-tube-wells,
deepening of wells, boring in wells, com-
munity wells, filter points, etc.

Out of the total budget provision of
Rs. 167.24 lakhs made during 1968-69,
Rs. 90 00 lakhs and Rs. 16.50 lakhs are pro-
posed to be given as loan and subsidy res-
pectively to the cultivators for construction
of private tube-wells. No loan is allowed
to the cultivators for filter-points as
these are completed by the State Govern-
ment on behalf of the cultivators and hand-
ed over to them. The cultivators are re-
quired to repay the cost on instalment
basis. However, for filter points, subsidv
is allowed for which a provision of Rs. 29.00
lakhs has been made by the State Govern-
ment.

Statement of Deputy Minlster on
Sufferings of Harljans

2398. SHRI D. N. PATODIA : Wil
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether Government's attention has
been drawn to the news-item appearing in
Patriot of the 11th August, 1968 where a
Central Deputy Minister is reported to
have stated that the sufferings of the Hari-
jans in the country have now reached a
saturation point ;

(b) whether the above remarks of the
Deputy Minister represent Government's
views ; and

(c) If so, what is the basis for the
above remarks ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) to (). A news-item of this type has

PP d. The t appears to have
been made by the persons concerned, in
his private capacity.

Double Shifits in shops in Delhi

2399. DR. SUSHILA NAYAR : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased tc state :

(a) whether Govenment have set up a
committee in Delhi to explore the possi-
bility of introducing a double shift system
{n shops in the Capital ;
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(b) if so, whether some employees’
associations have represented to Govern-
ment against the double shift system in
shops ;

(c) the names and number of members
of the committee ; and

(d) the time by when the committee
will submit its report ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
and (c). The Labour Advisory Board of
the Delhi Administration has set up the
following Sub-Committee : —

(1) Shri R. K. Ahuja,
Labour Commissioner,
Delhi.

(2) Shri Santosh Nath |

(3) Shri Ganpat Rai |

(4) Shri Y. D. Sharma |

(5) Shri Hari Kishan b
Pathak |

(6) One representative of ||

J

Chairman

the Consumers’ Coun-
cil of India.

(b) Yes.

(d) About two months.

Girl Beggars in Delhi

2400. SHR1 HEM BARUA : Wil
the Minister of SOCIAL WELFARE be
pleased to state : .

(a) whether it is a fact that a large
number of young girl, beggars, dressed
provocatively, have descended on Delhi
recently and the targets chosen by them
are mainly the airlines pessengers arriving
in coaches at the Connaught Place offices ;
and

(b) if so, whether the antecedents of
these girl beggars have been established
and the steps taken to make life for inno-
cent Indians safe ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI PHULRENU GUHA) :
(x) No such instances have come to the
notice of the Government.

(b) Does not arise.
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Agricaltural University for Gajarat

2401. SHRI R. K. AMIN: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the Govern-
ment of Gujarat have agreed to establish
an agricultural University at a suitable
location in North Gujarat ;

(b) if so, the nature of aduice and
assistance the Central Government pro-
pose to extend in this matter regarding the
structure and provision of finaaces for such
a University ; and

(c) the steps proposed to be taken by
the Central Government to expedite the
establishment of such a University with a
view to meeting the food deficit of Gujarat
State as carly as possible ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a; The Government of Guja-
rat have planned for the establishment of
an Agricultura! University in the State
No decision with regard to the headquarier
of the University has yet beex communica-
ted to the Central Government. This is a
matter for the State Government to de-
cide.

(b) The Central Government would be
prepared to render all possible technical
help and such financial assistance as may
be admissible to the University when esta-
blished as per pattern approved for Agri-
cultural Universities.

(c) The University is to be established
under an Enactment of State Legislature
and in coonection with the build of the
University all possible help sought from
the Central Government will be readered.

i wint & v & e ¥ ftfa

2402. oft fgfer farwr : a1 www
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g

Tube-Wells in Azamgarb, Utter
Pradesh
2403. SHRI RAM SINGH

AYARWAL :
SHRI T. P. SHAH :
SHRI RAM SWARUP
VIDYARTHI :
SHRI BHARAT SINGH
CHAUHAN :
Wili the Minpister of FOOD AND
AGRICULTURE be pleased to state :
(a) the number of Governmeat and

private tubs-wells installed in District
Azamgarh in Uttar Pradesb so far ;
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(b) the number of tube-wells proposed
to be installed in public and private sector
in 1968-69 ; and

(c) the quantum of work executed under
this scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The information
is being collected from the Government
of Uttar Pradesh and will on receipt be
laid on the Table of the Sabha.

Financing of Agriculturist to 1mport
Tractors

2404. DR. SUSHILA NAYAR :
SHRI ONKAR LAL BERWA :

Wil the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether there is any proposal under
consideration of Government for financing
the agriculturists to import tractors from
abroad ;

(b) if so. whether Government will also
allow th? agriculturists to import tractors
without paying customs duty ; and

(c) the salient features of
posal ?

the pro-

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). There is no pro-
posal under consideration of Government
for financing the agriculturists to import
tractors from abroad.  However, the
Government has already decided to allow
import of a limited number of agricultural
tractors received as gifts by Agriculturists
for their own use- The details of the Im-
port Policy allowing tractors as gifts from
Indians abroad is given in the Ministry of
Commerce Public Notice No. 234-ITC(PN)/
68 dated the 24th October, 1968 published
in the Gazette of India BExtraordinary
of the same date, a copy of which is availa-
ble in the Parliament Library.

All tractors upto S0 DB HP are exempt
from customs duty. Tractors above 30
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DB HP are also exempt from customs duty
provided these are for agricultural pur-
poses.

New Process for raising Sogar
Production
2405. SHRI R. K. AMIN :
SHRI A. SREEDHARAN :
SHRI RAGUVIR SINGH
SHASTRI :

Will the Mibpister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that a new
process for raising sugar production has
been evolved at the National Sugar Insti-
tute, Kanpur so that additional sugar pro-
duction to the tune of 4.5 lakh tonnes can
be raised ; and

(b) if so, details thercof and Govern-
ment’s policy regarding use of this process
for increasing sugar production in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Yes Sir: recovery of
sugar can be increased by demineralisation
of cane juice by ion-exchange resins. As
the new method has not been put to a full
scale trial, it is difficult to ascess precisely
the extent of additional sugar which might
become available by this method.

(b) Details of the process are given in
the statement laid on the Table of the House
| Placed in Library. See No. LT-2361/68).
The potential of the process has been well
established. Production of CATION ex-
change resins has been taken up in the
country but ANION exchange resios have
to be imported. The question of putting
the new process on a full scale trial is under
examination.

Export of Hindustag ‘l'ol»l‘tllet'n

2406. SHRI B. K. DASCHOW-
DHURY : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that the Hiadu-

stan Teleprinters in Madras has entered
the export market for the first time ;



n Written Answers

(b) if so, how many teleprinters are
proposed to be exported and to which
countries ; and

(c) how much of foreign exchange is
likely to be earned by the export ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes.

(b) Teleprinters and associated equip-
ments numbering in all 70 items have been
exported by the Hindustan Teleprinters
Limited to Ceylon during the current
year.

(¢) The vaiue of the export is about
Rs. 2.4 lakhs. After deducting an amount
of foreign exchange of about Rs. 0.3 lakh
spent on manufacture of these items, the
foreign cxchange earnings on this order
will be ubout Rs. 2 1 lakhs.

wfaeq fafw € w1 ofw
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Radie Licegtss

2408. SHRI MAHARAJ SINGH
BHARATI : Will the Migister of COM-
MUNICATIONS bo pleased to state the
number of licences of smal! and large size
radio sets issued in 1967-68 separately ?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): The licences
issued for wireless receivers do not depend
on the size of the receivers. Concessional
licences are issued for receivers purchased
at a price not exceeding Rs. 125/- exclud-
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ing all taxes at the point of sale, as also
for sets used in educational imstitutions,
hospitals and community centres.

The number of various types of licences
for radio sets (including transistors) issued
and renewed during the period from 1.4 67
to 31.3.68 was as follows : —

New licences issued

Old licences renewed

Domestic 14,30 468 44,18,765
Concessional 5,29,998 8,53,474
Commercial 32,008 89,361
Demonstration 1,309 3,069
Dealers’ Possession 7,150 18,496
Non-Dealer’s Possession 774 1,168

20,01,707 53,84,333
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Soil Survey for Tube-Well Constructions

2412. SHRI R. K. AMIN :  Will the
Minister of FOOD AND AGRICULTURE
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have made any survey of soils of lnd!i to
find out places fit for tube-well construc-
tions ;

(b) if so, what schemes have been pre-
pared to construct Tube-wells at those suit-
able places ; and

(c) the position of Gujarat in regard
to tube-well construction and the aid glven
to that State by the Central Governtient
for this purpose in 1968-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT D
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Exploratory Thbe-
wells Organisation under the Union Deprt-
ment of Agriculture has been carrying out
groundwater exploration in different parts
of the country in consultation with the
State Governments and the Geological
Survey of India, with a view to delineating
areas having ground-water potentlality suit-
able for development by tubewell irriga-
tion ;

(b) The results of the groundwater ex-
ploration are intimated to the State Govern-
ments to enable them to undertake schemes
for construction of tubewells in suitable
areas as part ot their minor irrigation pro-
grammes. The actual number of tubewells
to be drilled etc. is decided each year on
the basis of the discussions held by the re-
presentatives of the Central Government
with the individual States on their annual
Plan outlay.

(c) The position regarding construction

be pleased to state : of tubewells in Gujarat, so far, is as
(a) whether the Government of India follows : —
No. of No. of No. of No. of Remarks
tubewells tubewells tubewells tubewells
drilled successful energised handed over
to Panchayat
1261 989 868 849 19 tubewells are being
handed over to
Accordiog to the existing procedure, the  development. For ‘Minor Irrigation® which
Central financial assistance is made availa- includes construction of tubewelld the

ble to the State Governments under various
broad heads of development such as ‘Agri-
culture Production®, *Minor Irrigation® and
not scheme-wise. It is for the Stste Govern-
meats 10 allot funds under a broad head of

Planning Commission has spproved s# but-
lay of Rs. 5.45 crores for 1968-69 for Guja-
rat. With effect from 1.4.1967 the Minor
Irrigation schemes sre eligible for Cuiltral
assistance to the extent of 607 loen and
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15% grant based on actual expenditure upto
the approved outlay. The assistance is
released to State Governments towards the
elose of each financial year.

Drought in Rayaiseema, Andbra Pradesh

2413. SHRI ESWARA REDDY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to siate :

(a) whether Rayalseema in
Pradesh is a Chronic drought
area ;

Andhra
affected

(b) whether the Centre has made any
attempt 10 study the problems of this area
with a view to find a permanent solution
to them ; and

(¢) if so, whether any scheme are
being formulated with the help of the
State Government to save this area from
chronic droughts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) . (a) to (c). A statement is

laid on the Table of the House. [Placed in
Library. See No. LT-2362/68.]
Licensing of Flour Mills
2414, SHR1 HEM RAJ: Will the

Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the number of flour mills
which have been licensed in 1968 with the

name of the mills and States in which they
are situated ; and

(b) whether the Kangra Fiour Mill
that has been recommended by the Hima.
chal Pradesh Government has been sanc-
tioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF, FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPBRATION (SHRI ANNASAHIB
SHINDE). (a) The particulars of the
mills which have becn licensed in 1968
under Wheat Roller Flour Mills (L&C)
Order, 1957, are given in the statement laid
on the Table of the House. (Placed in
Library. See No. LT-2363/68.]
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() The Himachal Pradesh Govern-
ment's recommendation for permitting the
cstablishment of a roller flour mill in the
small scale sector in Kangra District has
been accepted.

Uncmployed Trainees of Industrial
Training Tostitutes

2415. SHRI HEM RAJ: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state the results
that have been obtained from the survey
of the unemployed trainees who have pass-
ed from the Industrial Training Institutes
in 1965 in the country ?

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI

S. C. JAMIR) The results of the Survey
are expected to be available by February,
1969.

Security Deposit of Candidates seeking
elections to Parlismentary or Assembly
Constituency.

2416. SHRI SHRt CHAND GOYAL :
Will the Minister of LAW be plzased to
state

(a) whether the Election Commission
has recommended and increase in the
socurity deposits of candidates seeking
elections to the Parliamentary or Assembly
Constituencies ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Suggestions to this effect
have been made in the Reports of the
Election Commission on the Third and
Fourth General Elections. However, con-
crete proposals are awaited.

(b) Does not arise.
Unemployed Personsy

2417. SHRI DHIRESWER KALITA :
SHRI RAGHUVIR SINHG

SHASTRI :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the ber of jobl

P in
lndia at present, rural and urban together ;
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(b) the number of educated unem-
ployed, techaically qualiied unemployed
and rural unemployed at prosent ; and

(c) the total number of persons at
present in the live register of the Employ-
ment Exchanges ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) (a) and (b). Precise esti-
mates of unemployment in the country are
not available. The number of educated
jobseekers and applicants borne on the
live register of Employment Exchanges who
are seeking employment in technical trades
is given below :

Type of applicants No. on live

register as on
30.6.1968

Bducated job-seekers

(Matriculates and

above). 11,68,153

Applicants registered

in Technical trades. 2,67,544

(c) 30,33,731 as on 31.10 1968.
High-Ylelding Variety of Paddy

2418. SHRI A. SREEDHARAN : Will
the Minister of FOOD & AGRICULTURE
be pleased to state :

(a) whether a new high-yiclding
variety of paddy has been successfully put
into experiment which would make it possi-
ble to grow 100 quintals of paddy per
acre |

(b) if so, where it has been put into
experiment and the result thereof ; and

(c) what steps are being taken to
popularise this variety of paddy and how
much land in each State would be brought
under cultivation of this variety next year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The yield obtainable with
the rice variety IR.8 (which possesses
higher yield potential) is 10 tons (i.e. 100
quintals per hactare, not per acre. IR.8
has been released for geoeral cultivation
#tigce November, 1967.
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(b) The All-India Coordinated Rice
Improvement Project conducted several
varietal tests all over the country since
kharif 1967 with this variety. On the basis
of over 30 comparisons with Taichung
Native 1 and local varieties, it was observ.
ed that IR.8 excels Taichung Native I by
a margin of 17% in yleld (Rabl 1967). This
superiority of IR.8 has been confirmed in
subsequent tests todate,

(c) Bvery State in India has included
IR.8 in the High Yielding Vurieties Pro-
gramme. The ostimated area of IRS8 in
kharif 1968 (State wise) is shown in the
statement laid on the Table of the House..
[Placed in Library. See No. LT-2364,68).

Targets for spread of IR 8 in kharif
1969 are not yet formulated.

Production of Foodgrains and its
Availability

2419. SHRI A. SREEDHARAN : will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state .

(a) the estimated per capita foodgrains
production in the country in 1967-68 ;

(b) the agtual loss of food grains dur-
ing transit and storago in that year ; and

(c) the estimated per-capita availabi-
lity of foodgrains in the couatry this year
from indigenous resources ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 182.4 kgs. (Gross).

(b) Information on the actual totsl
loss of foodgrains during transit and storage
is not available. The loss of foodgrains
in transit and storage in respect of the
quantities handled by Government during
1967-68 was 8898 tonnes and 2,754 tonones
respectively.

(c) After allowing for coanventional
foed, seed and wastage, the per capita net
availability from indigenous production
is estimated at 159.6 kgs. for the whole
year.

Utliisation of Employess Proviiest Fead

2420. SHRI A. SREEDHARAN : Wil
the Migister of LABOUR AND REHABI-
LITATION be pisased (0 stuts :

(a) whether & sew scheme for thy
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utitisation of the FEmployees Provident
Fund has been lately evolved ; and

(b) #f 46, thé detalls of the revised
schertie ; an

(c) the modifications that have been
brought about under the new scheme over
the eld one ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 HATHD) :
(4) and (b). A révised pattern, as under,
for investment of the accumulation in the
Baiployees’ Provident Fand (both exe¢mpt-
éd and unéxempted éstablishmients) for the
period from thé 1st September, 1968. to
the 3tst March, 1969 has been notified :

(i) in securities created and issued
by State Qovernment and other
securities guaranteed by the Cent-
ral or the State Goveiriment.

(ii) the balance in Central Govern-
ment securities including any
savings or other certificates issued
by the Central Government.

(¢) lnvestments in State Government
and Government guaranteed securities, up
to a limit of thirty five per cent of the
accurbiulattd surplus are now permitted.
Prior to the change, exempted establish-
iotits wworé required to invest a mioimum
of eighty per cént in Central Government
securities und the Wilance in amy QGovern:
ment security (whether created und issued
by the Central Government or by any State
Government) and investment of contribu-
tions from un-exempted establishments
was limited entirely to Central Govern-
ment securities.

Prodiiction st Reqairement of
Poodgrains

SHRI VISHWA NATH
PANRDRY :
SHRI DEORAO PATIL :

Wil the Mhister of FOOD AND
AGRICULTURE o pleased to state :

(A) thié State-wise population and
Statt-wite anounl requirement of food-
sraios ;

(b) the State-wise pirddection of food-
graing in 1966-67 ;

(%) the Btate-wise purplus and deficit ;

(d) the Bratt-wise up-to-Gate desiand
of foodyraing is 1968 ¢ ;

™21,
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() the State-wise up-to-date allotment
and supply of foodgrdins ; and

(f) the reasons for disparity in the
ratio of supply to demand of various
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The population figures
are available in the Census of India. In
the absence of aoy rational survey on con-
sumption and in view of the fact that f{t
is difficult to assess the variations in the
factors like distribution of national income,
not exceeding 359, pace of urbanization,
change In the food habits on which the
requirements of foodgrains depend, it is
not possible to indicate these requirements
even for the country as a whole. It is
much more difficult to indicate the require-
ments of each individual State.

(b) A statement showing the produc-
tlon of foodgrains in each State during
1966-67 is laid on the Table of the House.
| Paced in Library See No. LT-2365 68).

(c) As surplus or deficit of a State
depends on its production and its require-
ments and as it is not possible to estimate
the requirements, it is not possible to
indicate the State-wise surplus or deficit
either.

(d) to (f). The requirements of Govern-
ment distribution of foodgrains in each
State arc discussed between the State
Government  concerned and Centre and
Supplies are arranged on the basis of avail-
abilities with the Centre and the require-
ments of all deficit States. In a way,
therefore, allocations are a measure of the
demand of each State.

A statement showing the allocations
of foodgrains made to the different States
in 1968 (upto November) and quantities
actually supplied upto October, 1968 is
laid on the Table of the House. [Place.s
in Library. See No. LT-2365/68).

Paddy Caltivation

2422. SHRI VISHWA NATH PAN.
DEY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Goverameont have collegi-
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od data about current paddy cultivation
from the rice producing States and the
perceatage of areas cultivated and the
estimated paddy crop ;

(b) if so, the details thereof ;

(c) whether the entire irrigated areas
for paddy cultivation have been utilized ;

(d) if not, the percentage of areas
covered by paddy cultivation ; and

(e) the extent by which the crop is
likely to fall short of the target ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAH!B
SHINDE): (a) Firm estimates of area
and production of Rice for 1968-69 are
due from the State Governments by
the end of February, 1969.

(b) to (e). It is too early to give any
details of the 1968.69 rice crop.

Export of Sugar

2423, SHRI1 VISHWA NATH PAN-
DEY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that there was
a fall ia the export of sugar in 1966 ;

(b) if so, the reasons thercof .

(c) whether this year will surpass the
last year's figure of export of sugar ; and

(d) if so, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A quantity of 441 lakh
tonnes of sugar was exported in 1966, as
compared with 2.67 lakh tonnes exported
in 1963.

(b) Does not arise.

(c) and (d). In 1968, 0.99 lakh tonnes
of sugar have bsen cmported, ae against
2.17 lakh tonnes in 1967.

Qe wafier

2424. off yww Tw Wl
ft Aoy wwe ot
off grw fagrd wwinb
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gfafy & goaf @ @9 &N & Aqa
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Allotment of Sugar to Orissa

2428. SHR1 CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the monthly quota of sugar allott-
ed Orissa from January, 1968 to October,
1968 ; and

(b) how does it compare with the
monthly quota of sugar allotted to Orissa
from January to December, 1967 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A statement
giving the required information is laid on

the Table of the House. [Placed in Library.
See No.-LT 2366/68).

Patmabona Colliery

2429. SHRI C. JANARDHANAN :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total wages due to the workers
of the Patmahona Colliery till the 19th
August, 1968 under various heads, like
weekly wages, bonus, leave etc. ;

(b) whether non-payment and delay in
payment of these dues constitute a serious
violation of the Labour Laws ; and

(c) if so, steps taken against the
management ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR!I HATHI):
(a) The position regarding the workers'
dues is as under :

(i) Weekly wages for the week ending
August 17, 1968.

(ii) Quarterly bonus for the quarter end-
ing June, 1968.

(iii) Profit Sharing Bonus for 1966-67.

(iv) Leave wages and train fare for leave
availed during 1966 and 1967.

.--Rs. 5,129.44

...Rs. 4,000,00
...Rs. 10,851.60

... Rs. 11,963.74

(b) Yes, Sir.

(c) Necessary details are being collect-
ed (o initiate legal action for the recovery
of the dues.

Patmahona Colliery

2430. SHRI C. JANARDHANAN :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the management of the
Patmahona Colliery bas increased the price
of coal since October, 1967 in order to
implement the recommendations of ths
Coal Wage Board ;

(b) if so0, the exteat of increass ;

(c) whether the Wage Board's recom-
mendations bave at all been implemented
by the management ; and

(d) if not, steps taken by Government
against the management ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). After de-control of Coal prices
with effect from 24th July, 1967,'it is for the
buyers and sellers to settle the prices.

(c) No, Sir.

(d) The recommendations are not en-
forceable statutorily and the question of
taking steps against individual manage-
ments does not arise. However, Govern-
ment has taken a policy decision that
principal Government coasumers of Coal
like Railways, Steel Plants and Blectricity
undertakings etc. should entertain tenders
for coal supplies only from those collieries/
managements which produce a certificate
from the Regional Labour Commissioner
(Central) of the area in which they are
located to the effect that they have fmple-
mented the recommendations of the
Central Wage Board for Cosl Misiag
Ipdustry.
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Irrigation of Hilly Tracts

2431. SHRI MAHARAJ SINGH
BHARATI : Will the Minister of FOOD
AND AGRICULTURE be pleased to state
the target fixed for building small dams
and tanks under the scheme of storing rain
water and for raising the level of under-
ground water for irrigation purposes in
hilly tracts aud uneven lands during the
Fourth Five Year Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): The Fourth Five Year Plan
in respect of Minor lrrigation programme
has not yet been finalised. However, no
scheme for raising groundwater in hilly
areas has fo far been approved under the
Minor Irrigation Programme.
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Hindustan Teleprinters Limited

2438,
Will the Minister of COMMUNICATIONS

be pleased to state :

(a) when the Hindustan Teleprinters
Limited was set up and its aims and
objects ;

(b) whether the targets of setting up
units according to project report, and their
production and development targets were
achieved and if so, when and how, if not,
why;

(c) whether any foreign collaboration
was involved in the setting up of the Com-
pany and If so, what are the names of the
countries which collaborated, what were
the terms of collaboration and how much
foreign exchangs as aid was received ;

(d) what items the company is at
present producing and the extent of pro-
duction and whether these products were
upto international stendards ;

(e) tire figures of production and sales
for the last three years and how much of
this prodection was exported; and

{f) whether the Compaay is facing any
dificulty, if s0, how Gevernmeat propose
19 removeg
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THE MINISTER OF STATE IN TH®
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATION
(SHRI 1. K. GUJRAL) : (a) The Hindus-
tan Teleprinters Limited, Madras was set
up in December, 1960 for manufacturing
teleprinters and ancillary equipment.

(b) to (f). The information required is
laid on the the Table of the House
[Placed in Library See No. LT—2367/68).

Corraption Cases in the Miunlstry of food
Ageicultare. C. D. & Cooperation

2436. SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of cases discovered
during the period from Ist April to 30th
June, 1968 involving corruption, bribery,
theft and other criminal offences in his
Ministry ;

(b) the number of officials classwise
and non-officials involved therein;

(c) in how many cases the prosecution
was launched and how many cases were
referred to C, B. I. ;

(d) number of cases detected in 1967-68
and how many of the cases resulted in
conviction and against how many persons
departmental action was taken; and

(e) concretr steps taken to prevent such
cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
S8HINDE) : (a) 73.

(b) Class I. 7
Class 11. s
Class I11. 21
Class 1V. 40
Non-officials. —
Total. 73

(c) Twenty cases were referred to the
C. B. 1. Sixtoen out of these are ia the
process of investigation and prosecution
has beea launched in the remaising fouwr
cases. Of the other 53 cases, one resulied
io exoneration, enother in award of punish-
moni afier departmontal procesdings, and
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the remaining 51 cases are still pending departmental action.
(d) Cases Cases Cases Cases Cases still
detected resulting resulting resulting pending in
during in con- in Depart- in exo- Court/pending
1967-68 viction. mental neration Departmental
punishment proceedings.
372 4 189 48 131

(e) (i) For expeditious and effective
disposal of Vigilance work, Chief
Vigilance Officers in the Depart-
ment proper and Vigilance Offi-
cers in other attached/Subordi-
nate Offices have been appoin-
ted;

(ii) Purchase Committees have been
formed in various offices where
lerge scale purchases of stores
etc., are made;

(iii) Frequent checks and inspection
of Cash, Stores etc. are made;

(iv) Instructions have been issued for
periodical rotation for stafl pos-
ted in focal points of likely
corruption.

Rehabilitation Industries Corporation Ltd.

2437. SHRI PREM CHAND VERMA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the amount of authorised and paid-
up capitals of the Rehabilitation Industries
Corporation Ltd. at the time of its sett-
ing up and as on the 3lst March, 1968;

(b) the amount of loan the Corpora-
tion owed to the Central Government,
Banks or other parties on the 31st March,
1968, separately;

(c) the sum paid as interest by the
Corporation during the last three years;

(d) the working results of the Corpora-
tion during the last three years, the extent
of profit or loss sustained by it; and

(e) the main reasons for the losses and
the estimates for the year 1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) The Rehabilitation
Industries Corporation Ltd. was set up
with an authorised capital of Rs. § crores.
The paid-up capital of the Corporation a$

inception was Rs. 10 lakhs and at the end of
the first year it stood at Rs. 25 lakhs. The
paid-up capital as on 31.31968 is Rs.
2,32,20,000/-

(b) The total loan advanced by the
Government of India to the Corporation
as on 31-3-1968 is Rs. 2,14,25,000/-. The
Corporation has not taken any loan from
any bank or other parties.

(c) The interest on loan paid by the
Corporation is as follows :

1965-66 Rs. 6.74 lakhs
1966-67 Rs 827 ,,
1967-68 Rs. 10.69 ,,

(d) The working results of the Corpora-
tion during the last three years are 1

1965-66 (Loss) Rs. 24.76 lakhs
1966-67 (Loss) Rs. 29.37 lakhs
1967-68 (Loss) Rs, 34.18 lakhs

(e) (i) The bulk of the losses incurred
by the Rehabilitation Industries
Corporation is on account of
five handloom Weaving Centres
taken over from the West
Bengal Government, These
Centres are working as factory
units and the workers have to
be given benefits and facilities
as for factory workers including
bonus. The handloom pro-
ducts of these units do not
enjoy ths usual 59, rebate
allowed to handloom products
of co-operative units.

Most of the products of the
Corporation are consumer ori-
ented and have to face a highly
competitive market. Displaced
persons whom the Rehabilita-
tion Industries Corporation has
to employ as workers have no
previous experience of working
in industrial units and there
productivity is comparatively
lower. Consequently, the indus-
trisl units of the Rebabilitatiog

(i)
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Industries Corporation are at a
disadvantage.

(iii) The Rehabilitation 1ndustries
Corporation Units are mastly
very small units and have besn
sec up at different places with
heavy concentration of displa-
ced covering a large geographi-
cal area. This entails heavy
overhead expenditure and has
made sales of products a diffi-
cult problem.

(iv) R Yy CC coup

with considerable labour unrest

during the past two years has
also affected the working of the

Corporation to some extent.

1t is very difficult to estimate
the amount of loss for the year

1968-69 at this stage.

Aies 1ad

Corruption and Bribery cases in the
Ministry

2438. SHRI PREM CHAND VERMA:
Will the Minister of LAW be pleased to
state :

(a) the number of cases discovered
during the period from the Ist April to
30th June, 1968 involving corruption, bri-
bery, theft and other criminal offences in
bhis Ministry and the number ot officials
(class-wise) and non-officials involved ;

(b) the number of cases in which the
prosecution was launched and the number
of cases referred to CBI ;

(c) the number of cases caught in
1967-68 and how many of them resulted in
conviction and against how many persons
departmental action was taken ; and

(d) the concrete steps taken to prevent
such cases ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) No case of corruption,
bribery, theft or other criminal offence in
which officials were involved was discover-
ed in the Law Ministry during the period
from April 1, to June 30, 1968. A ceiling
fan in one of tbe rooms occupied by the
Law Ministry in Shastri Bhavan was found
missing oo the 3rd Juae, 1968 and & report
was lodged with the Parliament Street
Police Station the same day. No ¢lys for

AGRAHAYANA 7, 18%0 (S4K4)

Writen Answers 98

tracing the missing fan has so far heen
found by the Police.

(b) Does not arise.

(c) NIt

(d) The various orders and instructions
issued by the Government from time to
time in regard to security and vigilance are
carofully observed.

Disruption of Tele-Commaunications
Services in Shillong.

2439. SHRI MADHU LIMAYE : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that in July,
1968 all tele-communication services bet-
ween Shillong and the rest of the country
were completely cut off ;

(b) whether all circuits including those
of the army and air force were totally cut
down on two occasions ;

(c) whether it is also a fact that it was
the work of saboteurs ;

(d) if so, whether Government of India
have been able to detect the saboteurs ;
and

(e) what are the precautionary measur-
es taken by Government for future ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). No ;
telecommunication circuits ©  between
Shillong and the rest of tbe couatry were
not completely cut off. Though the lead-
inog in Cables at Shillong. carrying the
microwave circuits were damaged on two
occasions, on the nights of 14/15th and
24/25th July, 1968, the intesruptiony ggused
by this did not completely cut off the
communications as there were alternative
overhead lines.

(c) No.

(d) In view of the reply to (c) the
question does aot srise.

(e) (1) The patrolling of lines has been
intensified.

(ii) Special alarm system hay beyn
wirgd:
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2440. SHRI BHOGENDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Starred Question No. 628 on the
22nd August, 1968 and state :

(a) whether Government have informa-
tion about the enactment and enforcement
of land ceiling legislations in Formosa
and Japan and if so, the details thereof ;

(b) whether Government propose to
consider the proposal to bring down the
celling on land holdings to a self-cultivat-
ing level and thereby secure land for dis-
tribution among landless peasants without
effecting any fundamental change ; and

(c) what is the total acreage of land
secured in various States through land ceil-
ing legislations and what is the total areage
distributed uptill now ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes Sir. Information
relating to enactment and enforcemesnt of
land ceiling legislations in Formosa and
Japan is contained in the publication of
the United Nations “Progress in Land Re-
form™. The relevant extracts are laid on
the Table of the House. [Placed in Library.
See. No. LT-2368/68].

(b) Land being a State subject, propos-
al for bringing down the ceiling limit has
to be considered by the State Governments
and the State Legislatures. It is reported
that the Government of Assam has under
consideration a proposal to revise the
ceiling limit.

(c) Jmplementation of ceiling legisla-
tion has been taken up in several States in
India and over 2 million acres of lands
have so far been declared as surplus and
about a half of it distributed by the
Government as indicated in the table
below :

State/Unlon Territory

Surplus area (acres)

Area distributed

(acres)
Andhra Pradesh 73,692 -
Assam 67,934 466
Gujarat 41,030 6,267
Haryana 1,82,250 54,981
Jammu & Kashmir 450,000 450,000
Madhya Pradesh 75,581 12,114
Madras 24,469 17,412
Maharashtra 258,200 90,243
Punjab 191,527 60,333
Uttar Pradesh 233,939 117,744
Waest Bengal 794,410 182,338
Himachal Pradesh 6,525 292
Tripura 42 —
Introduction of Power Tillers (b) if so, the decision taken in the
matter ; and

2441. SHRI NITIRA)J SINGH CHAU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state ;

(a) whether Government have consider-
ed the desirability of introducing the use
o1 power tillers, as is being done in Japan ;

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, §in
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(b) It has been decided to undertake
manufacture of various types of power
tillers in the country in collaboration with
Jap manuf Proposals for the
manufacture of similar machines from
other countries are also under considera-
tion. It has been decided to import 4000
numbers of power tillors during 1968-69.

(c) Does not arise.

urers.
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Supply of Rigs for Andhra Pradesh

., .2445. SHRI V. NARASIMHA RAO:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Andhra Pradesh
Government have placed any orders for the
supply of rigs to the Centre ; and

(b) if so, the number of rigs ordered ?

TME MINISTBER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Government
of Andhra Pradesh requested the Govern-
meot of India for reloase of foreign ex-
chinge for the hiport of 2 ‘DI Clreoh-
tion Rotary Rigs with downsthe-hole
hammer tools, 2 Direct Circulation Rotary-
Cum-porcusilon rigs amd 3  Dirkct-cim-

Writsen Anewrs o4

reverse circulation rigs. Foreign exchange
amounting to Rs. 12.00 lakhs hss however
been sanctioned for import of ene Rotary-
cum-percussion rig and one Direct Rotary-
cum-reverse  Circulation rig from the
U.S.A. for the remaining five rigs, the
State Government has been advised to
contact the indigenous manufacturers.

Sanction has also been accorded for
release of foreign exchange Worth Rs. 1.63
lakhs for import of 3 Halco Minor Dritling
Rigs and one Grinder from the U.K. by
the State Government.

2. There was also a proposal from the
State Government for the import of 200
medium percussion rigs from Poland on
deferred payment basis. On reconsideration
this number was reduced to only 10 by the
State Government. This type of rig is,
however. now being manufactured in the
country, The State ‘Goverhment has,
therefore, been advised to purchase the
required number of such rigs in a phased
manner from the indigenous sources.

Food Situation in Bihar
2446. SHRI R. BARUA :
SHRI B. K. DASCHOW-
DHURY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Centre
has advised the Bibar Govermment to put
off for the time being long term planning
and to go in for shert term measures to
improve the State’s food situation ;

(b) if so, how far Government of Bihar
has agreed to this suggestion ; and

(c) what will be the amount thus saved
if this advice is followsd by them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE;
COMMUNITY DEVELOPMENT AND
CO-OPERASION (SMRI ANNASAHIB
SHINDE) : (a) to (c). No such advice
to put off long term plunning has been
#lven to the Government of Bibar. In
fact, the Fourth Five Year Plan préposals
for Agricultural Development in Bihar atfe
wmder Coksider sticn.
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Cotton Crop Production

2449. SHRI S.S. KOTHARI : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it isa fact that the total
cotton crop production falls short of the
requirement of cotton by textile miils ;

(b) if so, what steps Government are
taking to augment the production of
cotton ; and

(c) how much cotton is proposed to be
imported during the current year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) Under the State Schemes as well as
Centrally Sponsored Schemes, package pro-
gramme have boen taken up in all the
major cotton growing States 10 increase
the production of cotton by adoption of
improved agronomic practices.  Under
these schemes incentives like subsidy on
pesticides and ecquipment, assured supply
of fertiliser, free tecnnical advice are given
to the farmers. For effective ocoatrol of
pests, measures like aeris! spraying are
being organised by subsidising operationdl
charges.

The Co-ordinated Cotton Resesrch Pro-
Ject undertaken by the I.C.A.R. sims at
increasing yield, particularly of fime
variety.

¢c) Aoccording to release aiready autho-
rised, a total quantity of about 3.5 lskh
bales of global Cotton is likely to be im-
ported in the current Cotton season
(Soptember, 1968 August, 1969). Besides
this émpert of some quantity uader P. L.
480 is being pogotiated.
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Telephone Exchange at Jawalamukhi

2450. SHRI HEM RAJ: Will the
Minister of COMMUNICATIONS be pleas-
ed to state :

(2) whether it is a fact that the Tele-
phone Exchange at Jawalamukhi, Himachalw
Pradesh remains always out of order ;
and

(b) if so, the reasons therefor and steps
taken to keep it in order ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) No. However,
certain important parts of this exchange
were burnt on account of lightning at 21.30
hrs. on 6-10-68 but the working was resotr-
ed on 8.10-68.

(b) In view of (a) above, the question
does not arise.

Strictares against J. & K. Returuing
Officer

2451. SHRI C. K. CHAKRAPANI :

SHRI K. RAMANI :

SHRI UMANATH :

SHRI NARAIN SWARUP
SHARMA :

SHRI ATAL BIHARI
VAJPAYEE :

SHRI BAL RAJ MADHOK :

SHRI HARDYAL DEVGUN :

SHRI SHR1 CHAND GOYAL ;

Will the Minister of LAW be pleased
to state :

(a) whether it is a fact that Jammu
and Kashmir High Court in the judgement
in Election Petition of the Speaker of
Jaramu & Kashmir Assembly passed stric-
tures against the returning officer concern-
od and directed that criminal proceeding be
launched against him for tampering with
evidence ;

(b) if so, details of the judgement ;

(c) whether Government have examined
this matter ; and

(d) if so, action taken thereon ?
THE DEPUTY MINISTER IN THE

MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Yes, Sir.
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(b) Strictures have been pgssed by the
Judge in the case of Returning Officer and
the Assistant Returning Officer for having
committed perjury, forgery and fabrication
of evidence.

(c) and (d). As the High Court itself
has ordered proceedings to be drawn up
against the returning Officer and the Assis-
tant Returning Officer under section 476 of
the Criminal Procedure Code, the Govern-
ment is awaiting the result of those pro-
ceedings.

Research Scheme for Unirrigated Area
Under Cultivation

2452. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that unirrigated
area under cultivation is many times more
than the irrigated area ;

(b) if so, whether Government have
taken up any research schemes to help
cultivators of unirrigated area to produce
more foodgrains ; and

(c) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) ; (a) It is correct that the un-
irrigated area in India is many times more
than the irrigated areas.

(b) Yes, Sir.

(c) Research on crop production under
unirrigated conditions is being carried out
at most of the agricultural research insti-
tutes and agricultural universities in the
country as a part of general research pro-
gramme in agriculture. The Central Arid
Zone Research Iastitute, jodhpur, however,
is paying exclusive attention to the develop-
ment of techniques for development of
agriculture in the arid zones. The Indian
Agricultural Research Institute, New Delbi,
Soil Conservation Research Demonstration
and Training Contres, co-ordinated Crop
Improvement Scheme and Co-ordinated
Agronomic Scheme of the Indian Council
of Agricultural Research are paying spccial
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attention to the development of suitable
varieties and other agronomic techniques
for increasing crop production from unirri-
gated areas.

Under the Crop Improvement Scheme
on Wheat, Rice, Maize, Sorghum, Bajra,
Pulses and Forages, efforts are being made
to develop short duration and drought
tolerant varieties which are more adapted
to rainfed conditions. Hybrid Bajra I,
Hybrid Sorghum CHS-1, Wheat C-306 and
Choti Larma, Rice Taichung Native-I,
Cotton PRS 72 and 74 and a few varieties
of Moong, Soyabean and Gram have been
selected to suit the rainfed conditions. It
bas also been observed that deep plough-
ing, spraying of fertilisers and adoption of
soil and water conservation methods which
have been developed at the various research
stations are every effective in increasing
production under the rainfed conditions.
Further intensive studies are underway.

A Co-ordinated Scheme on Dry Farm-
ing is being developed in which various
agricultural universities and research insti-
tutes will be collaborating to develop suit-
able technology for the rainfed areas.

Gratuity for Coal Mines Workers

2453. SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government have decided
to account the unanimous decision of Coal
Wage Board for the introduction of gratui-
ty for workers : and

(b) if so, the time by which this deci-
sion will be implemented ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
No, Sir.

(b) It is proposed to take up this
matter after the recommendations already
accepted by Government are implemented.

Stopping of giving Government Tenders for
Cos] purchase to Collieries Refuging
to Implemeat Coal Wage Board
Award

2454. SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government bave takeq
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any decision to stop giving of Government
tenders for the purchase of coal from such
owners of collieries who have refused to
implement the unanimous recommendations
of the Coal Wage Board in spite of the
increase in the prices of Coal ; and

(b) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
and (b). Government has decided that the
principal Government purchasers of coal
like Railways, Steel Plants and the Electri-
city undertakings should eatertain tenders
for coal supply only from these colleries/
managements who produce a certificate
from the Regional Labour Commissioner of
the area in which they are located to the
effect that they have implemented the re-
commendations of the Wage Board for the
Coal Industry.

Wage Board for Heavy Chemicals and
Fertilizer Industry

SHRI UMANATH :
SHRI MOHAMMAD

ISMAIL :
SHRI K. RAMANI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Wage Board for heavy
chemicals and fertilizer industry has sub-
mitted its report ;

(b) if so, the details thereof ;

(c) the decision taken thereon ; and

(d) if not, when the report is likely to
be submitted and the reasons for the
delay ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes, Sir.

(b) and (c). Copies of the Government
Resolution, giving 3 summary of the Wage
Board's recommendations, and Govern-
ment's decisi th were placed on
the Table on the 19th November, 1968.

(d) Does not arise.
Coal Wage Board's Recommendations

2456. SHRI B. K. MODAK
SHRI MOHAMMAD
ISMAIL :
SHRI JYOTIRMOY BASU

245S.
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Will the Minister of LABOUR AND
REHABILITATION be pleased to refer 1o
the reply given to Starred Question No.
605 on the 22nd August, 1968 aad state :

(a) whether Government have reviewed
the position regarding the mon-implemen-
tation of the Coal Wage Board's recom-
mendations by defaulting collieries ;

(b) If so, the mames of the collieries
which have not implemented so far the
Wage Board's recommendations ; and

(c) action taken by Government to im-
plement the recommendations ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHD) : (a)
Yes, Sir.

(b) The recommendations have not
been implemented by 221 collieries, whose
names are given in the statement laid on
the Table of the House. |Pla.ed in Library.
See No. LT—2370/68]. Moreover, 483 col-
lieries have implemented the recommenda-
tions only partially.

(c) Government has decided that princi-
pal Governmental purchasers of coal like
Ruailways, Steel Plants and Electricity under-
takings, etc., should entertain tenders for
coal supplies only from those collieries/
managements which produce a Certificate
from the Regional Labour Commissioner
(Central) of the area in which they are
located to the effect that they have imple-
mented the recommendations of the Central
Wage Board for Coal Mining Industry.
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Supply of Wheat to Haryana and
Rajasthan

2458. DR. KARNI SINGH : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the moanthly
allocation of wheat to Haryana State has
bsen increased by over 40 per ceat from
the Ist October, 1968 on acount of partial
drought there : and

(b) if 30, how much increase has been
madein the allocation and since when, grain-
wise, to Rajasthan which has been in the
grip of severest famine continuously for
over 5 years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (z) No, Sir.

(b) Rajasthan has becn more severely
affected by drought and its allocation has
been raised from 14 000 tonnes in September
to 35 2 thousand tonnes in October and 45
thousand tonnes in November, 1968. Grain-
wise allocations from October and Novem-
ber, 1968 are as indicated below :—

October, November,
1968 1968
Wheat 15.2 15.0
Milo 100 10.0
Jowar 5.0 15.0
Maize —_ 5.0
Bajra 5.0 —
352 45.0

it of A & grent ¥ 2vhew Aar
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Conversion of Game Sanctuaries into
National Parks

2463. SHRI ESWARA REDDY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have examin-
ed the possibility of converting some of
the Game Sanctuaries in the country into
pational parks ; and

(b) if so, what steps are being taken in
this direction.?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB

SHINDE : (a) Yes, Sir. On the recom.
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mendation of the Indian Board for Wild
life, the Ministry of Food, Agricultural
C.D. and Co-operation had requested the
State Government concerned in 1964 to
consider conversion of the following wild
life sanctuaries in their States into National
Parks, by suitable \egislation :

1. Manas : Assam

2. Kaziranga : Assam

3. Jaldapara : West Bengal
4. Periyar : Kerala

5. Jaisamand : Rajasthan
6. Sariska : Rajasthan
7. Taroba : Maharashtra
8. Bandipur : Mysore

9. Madumalai : Madras

10. Gir : Gujarat

(b) The required information is being
collected from the State Governments and
will be placed on the Table of the House.

Supreme Court’s Pronounccmen(s on
Punjab Appropriation Act

2464. DR. RANEN SEN : Will the
Minister of LAW be pleased to state :

(a) whether Government have studied
the implications of the Supreme Court’s
pronouncements on the Punjab Appropria-
tion Act in relation to the functions of the
Presiding Officers and Legislatures, and

(b) if so, the Government's views there
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Yes, Sir.

(b) Government’s views are set out in
the statement made by Law Minister in the
House on 21-8-1968 in laid on the Table of
the House. [Placed in library. See No LT—
2372/68]

Central State Farms

2465. SHRI DEORAO PATIL :
SHRI BASUMATARI :
SHRI VASUDEVAN NAIR :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) the progress made in setting up the
five Central State Farms with the equip-
ment gifted by the Soviet Union ;
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(b) whether Government have finalized
schemes to set up more State farms in
addition to these five farms, in the Fourth
Plan; and

(c) if so, the details of the schemes and
measures adopted for their expeditious set-
ting up ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) One Central State Farms at
Jharsuguda in Orissa started functioning
from February, 1967. Two more State
Farms have been started in Punjab and
Haryana from 1-8-68 and 20-8-68 respecti-
vely. Land for the fourth farm at Raichur
in Mysore State is being acquired by the
State Government on behalf of the Central
Government and the Farm may start fun-
ctioning early next year. The land for a
fifth farm has been located in Kerala and
the proposal to set up a farm there is under
active consideration.

(b) No, Sir.

(c) Does not arise.

Import of Foodgrains under PL 480.
2466. SHRI D. N. PATODIA :
SHRI YOGENDRA SHARMA:
SHRI1 INDRAJIT GUPTA :
SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :
SHRI D. N. DEB .

SHRI P. N. SOLANKI :

SHRI R. K. AMIN :

SHRI SITARM KESRI :
SHRI D. C. SHARMA :

SHRI BENI SHANKER

SHARMA :
SHRI S. R. DAMANI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the United State Govern-
ment bave postponed the further supply of
2.5 million tonnes of PL 480 foodgrains to
India;

(b) if so, the reasons therefor; and
(c) whether the postponement will

affect the supply and price position of
foodgrains in the current years ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Government of India had
requested the U. S. Government for the
supply of about 2.3 million tons of food-
grains under PL 480. The negotiations are
at a final stage and the formal agreement
may be signed shortly. Pending finalization
of the agreement the U.S. Government
authorised our making some purchases of
wheat under re-imbursible procedure.

(b) and (c). Do not arise.

Kaziranga Game Sasctuary

2467. SHRI BASUMATARI: Wil
the Minifter of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether there is a proposal from
the Government of Aassam to convert the
Kaziranga game sanctuary into a National
Park ;

(b) if so, the reaction of the Govern-
ment of India to wards this proposal; and

(c) the amount sanctioned for the pur-
pose ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No. Sir.

(b) and (c). Do not arise.

Meat Processing Factory

2468. SHRI M. N. REDDY : Wwill
the Minister of FOOD AND AGRICUL-
TURE be ploased to state :

(a) whether the request received by the
Food and Agriculture Organisation for
setting up Meoat Processing factory in
collaboration with them has been favoura-
bly considered;

(b) if so, the details of the scheme
along with the techaical and floaacial
implications involved; and

(c) when this scheme would be finali-
sed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDB) : (s) to (c). The proposal for
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the setting up of a Meat Processing Factory
in collaboration with the Food and Agri-
culture Organisation is under consideration.

Construction of storage Godowns
for Foodgrains
2469. SMT. ILA PALCHOUDHURI :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) where it is a fact that a proposal
to construct foodgrrin storage godowns for
one million tonnes of foodgrains is under
the consideration of the Food Corporation
of India ;

(b) if so, the detai's of the proposal
with special reference to : (i) the number
of godowns to be constructed; (ii) their
locations; (ili) the estimated total expendi-
ture on their construction; (iv) the period
within which the construction work is
likely to be completed ;

(c) the number of existing godowns,
together with their total storage capicity,
their locations and the total cost which
has been incurred on their construction;
and

(d) the estimated what annual expendi-
ture on their maintenance and the staff
maintaining (hem separately ?

. THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTUR,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Food Corporation of
India are undertaking construction of 8
lakh tonnes capacity godowns for storage
of foodgrains. In addition to this, the
Food Dopartment and Central Warehousing
Corporation are constructing godowns of
1.65 lakh tonnes capacity which would also
be available to the Food Corporation of
India for storage of foodgrains.

(b) (i) The number of centres tentati-
vely selected for construction
of godowns is 158,
The centres tentatively selected
for construction of godowns
referred to in (a) above are
shown in the Statement I laid on
the Table of the House. [Placed
in Library. See No. LT-2373/68].
(lit): Rs. 15.36 Crores, for the entire
caonstruction referred to in para
(a) above. :
(iv). These godowns are expected to

(i)
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be completed in the financial
year 1969-70.
(¢) The number of centres where owned
godowns exist with the Food Corporation
of India is 73.

Thelr total storage capacity is 14.23
lakh tonnes.

Their locations arc as shown in the
Statement 11 laid on the Table of the
House. [Placed in Library. See No.
LT-2373/68].

The expenditure incurred so far by
the F. C. 1. on the construction of
their godowns and taking over of the
godowns of the Government is Rs.
13.75 Crores.

(d) Except in Kerala, where the F.
C. 1. have their own enginecring establish-
ment who do maintenance of their godo-
wns also, at other places the construction
and maintenance of the godowns is done
by the field organisation of the C.P. W. D.
The time, labour and cfforts involved in
segregating and compiling the required
information will not be commensurate with
the results achieved.

Effect of the Shortage of Cables

on Telcphone Seryice
2470. SHRI1 S. K. TAPURIA : Wil
the Minister of COMMUNICATIONS be
pleased to state ;

(a) whether itis a fact that shortage
of cables is holding the extension of tele-
phone services ;

(b) whether it is also a fact thata
large number of cable factories in the
country which capable of manufacturing
cables required by the telephones only by
making nomina! additiona! investment by
way of balancing equipment are working
below capacity; and

(c) whether Government have consi-
dered the possibility of meeting the shor-
tage of telephone cables by having these
made in the private sector ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Cable is oanly
one of the many items required for provi-
ding telephome service. There is an
overall shortage of resources as well as
cables in the country.

(b) Certain manufacturers of power
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cublehave represenied that they are in a
position to manufacture telecom cables
with the addition of certain balancing
equipment. The matter is under examina-
tion.

(¢) Whether the demands of the P& T
shall be met through expansion of HCL
or privatc industry is under the considera-
tion of the Government.

Shortage of Co-axial Cables Etc.

2471. SHRI S. K. TAPURIAH : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether itis a fact that demand
for telephone connections cannot be met
because of shortage of co-axial cables,
exchange capacity, instruments and other
itmes;

(b) the kinds of itmes in short supply
and to what extent; and

(c) th: steps taken to increase the
availability of these items through increase
in indigenous preduction ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and (b). Yes.
The delay in meeting the demand for tele-
phonc connections is mainly due to shor-
tage of exchange equipment underground
cables but not co-axial cables which are not
used in giving telephone connections.

(c) Three industries under the coatiol
of Govt. arc supplying bulk of items as
are y for teleph expansion in
the country. The Indian Telepbone [ndus-
tries Ltd., Bangalore produces automatic
exchange equipinent, the Hindustan Cables
Lid, Rupnarainpur produce underground
as also plastic cables and the P & T Work-
shops organisation produces manual ex-
change equipment and liae stores Conti-
nuous efforts are being made by the P& T
Department as also the industries to
iacrease the production, which, to a large
extent, is cootrolled by availability of
money resources including foreign
exchange.

Package Programwse

2472. SHRI K. P. SINGH DEO:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the conditioas to be fulfilled for a
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District to be included in the Intensive
Agriculture District Programme or Packnge
Programme;

(b) whether Government of Orissa
have requested for certain districts to be
included in the programme;

(c) whether Dhenkana! District has
been recommended by the Government of
Orissa in this regard; and

(d) reaction of the
these proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Districts under the
intensive Agricultural District Programme
(popularly known as “*Package Programme"’)
are selected on tho basis of the folowing
criteria :

(i) availability of assured water

supply over large areas ;

(ii) minimum of natural hasards
such as floods, drainage prob-
lems, acute soil conservation
problems etc. ;
existencc of well-developed vil-
lage institutions like the Coope-
ratives and Panchayats : and

(lv) maximum potentialities for in-
creasing agricultural production
within a comparatively short
time.

(b) No.

(c) and (d). Do not arise.

Government to

(i)

Prodsction of Sisal in Orissa

2473. SHRI K. P. SINGH DEO ; Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Orissa is the only State in
India which is produciag sisal and has ao
organised plantation of an area to the ex-
tent of 3,000 acres ;

(b) whether Government of Orissa have
proposed programme to extend and cover
an additional area of 6,000 acres in the
Fouarth Plaa ; snd

(c) #f s0, whether Goverament propose
to extend financial assistance to fulfill the

above programme ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) There is an organised
plantation of sisal in Orissa State on an
area of 3,030 acres. In addition to Orissa,
the States of West Bengal, Andhra Pradesh,
Maharashtra have also undertaken cultiva-
tion of sisal.

(b) Yes. State Government proposes
to cover an additional area of 7,000 acres
during the Fourth Five Plan.

(c) Central assistance is provided to
the State Governments for schemes includ-
ed in the State Plan under various Heads
of Development such as Agriculture Pro-
duction, Land Development, Minor Irriga-
gation and not for individual schemes.
Accordingly, Central assistance will be
given to the State Government of Orissa
for the various schemes including Sisal
Development, provided in their Plan for
1969-70.

Cashew Pilantation

2474. SHRI K.P. SINGH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether there is a package prog-
ramme to help different States in Cashew
Plantation ;

(b) whether it is a fact that orissa has
already more than 20,000 acres under
Government plantation in addition to
large acreage under private ownership ;

(c) the reasons for not including Orissa
in the package programme ; and

(d) whether Government will consider
including Orissa in the package pro-
gramme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes ; the package pro-
gramme on cashewnut in Central Sector is
being implemented in the States of Kerala,
Madras, Mysore and Andhra pradesh.

(b) according to the estimates avail-
able there are nearly 33,000 acres under
Government plantations in Orissa.

(c) and (d). A centrally sponsored
scheme on package programme for cashe-
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wout cultivation in non-forest areas of
Orissa has been sanctioned at a total cost

of Rs. 34,000/-for 1968-69.

Minor Irrigation Projects in Orissa

2475. SHRI K.P. SINGH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be plassed to state :

(a) whether any proposal . has come
from the Govergment of Orissa for minor
irrigation projects to be implemented by
Rural Engineering Organisation ; and

(b) if so, the nature of thc assistance
asked for by the Government of Orissa ;
and

(c) the steps being taken by Govern-
ment with regard to fulfilling the require-
meants of the State of Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVOLOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Government
of Orisca in their annual plan for 1968-69
in respect of Rural Engineering Organisa-
tion which is responsible for executing
minor surface water flow irrigation schemes
having an ayacut of 60 acres each, propos-
cd an outlay of Rs. 190 lakhs out of a total
outlay of Rs. 267 lakhs for the entire minor
irrigation programme in the State. The
proposed outlay of Rs. 190 lakhs is in-
dicated below :

(i) Completion of spill-

over schemes — Rs. 130 lakhs
(ii) New surface water

schemes — Rs. 54 ,,

(iii) Investigations — Rs. 5§

(iv) Minor Irrigation
tanks interlinked
with major-medium
irrigation schemes. — Rs. | ,,

Total — Rs. 190 lakhs

(c) Against the proposed provision of
Rs, 267 lakhs aa outlay of Rs. 150 lakhs
has been finally approved for 1968-69 for
the State’s minor irrigation programme.
An additional allocation of Rs. 140 lakhs
has also been suggested for the State’s
minor irrigation programme for 1968-69
in the proposed overall allocation of Rs.
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24.00 crores to different States. The pro-

posal is still under consideration.

Supply of Drinking Water to Kotbagudem
Colliery workers.

2476 SHRI K.M. ABRAHAM :
SHRI E.K. NAYANAR :
SHRI C.K. CHAKRAPANI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that drinking
water is not supplied to workmen work-
ing underground in Kothagudem Colli-
eries—Andhra Pradesh ;

(b) if so, whether it is also a fact that
lack of water supply has caused an indu-
strial dispute recently at the same mine
resulting in the dismissal of one worker ;

(c) whether Government have enquired
into the matter ; and

(d) if so, action taken against the man-
agement for not supplying drinking water
to the underground workers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) (a)
No.

(b) and (¢). No industrial dispute as
such was raised regarding lack of water
supply but the matter was raised by the
representatives of the management and the
Singareni Collieries Worker Union before
the Assistant Labour Commissioner
(Central), Vijayawada on the 8th June, 1968.
The parties agreed to discuss the matter
mutually. No Worker was dismissed on
this account.

Industrisl Employment

2477. SHRI JYOTIRMOY BASU :
Will the Minister of LABOUR AND
REHARBILITATION be pelased to state
the rate of iacrease in the industrial
employment in the private and public
sectors separately in each State, year-wise
from 1948-49 to 1967-68 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI 8.C.
JAMIR) : Available information is given in
the statement laid on the Table of the House
[Placed tn Library. Sec. No. L.T. 2374/68).
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High-Yielding Paddy Cultivation in West

Beagal

2478. SHRI JYOTIRMOY BASU :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) how many acres of land were plann-
ed to be brought under high-yielding paddy

cultivation in West Bengal during the
current year ;
(b) whether this target will be

achieved ;
(c) if not, the reasons thereof ;

(d) whethere attention of Government
has been drawn to a write up in Amrita
Bazar Patrika, dated the 20th September,
1968 wherein it has been stated that about
1000 tonnes of the newly acquired seeds
meant for distribution in the district of
Bribhum are rotting in the N.S C. Godown
and that on seed account losses to be
suffered by the Agricultural Department
would pile up to Rs. 20,00,000 ; and

(e) if so, what action has been taken
by Government on the basis of the said
write-up ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO -
OPERATION (SHRI1 ANNASAHIB
SHINDE) : (a) it was planned to cover 11
lakh acres, (10 lakh ecres during kharif and
1 lakh acres during Summer season) under
the highyielding varieties of paddy in West
Bengal, during 1968-69.

(b) Against the target of 10 lakh acres
for kharif, 1968, the estimated coverage is
about 7 lakh acres. The summer plant-
ing is yet to take place.

(c) heavy rains and floods innundating
large tracts, made it impossible to cover
the entire planned area with the high-yield-
ing varieties of paddy.

(d) yes. The West Bengal Government
issued a contradiction to the Amrita Bazar
Patrika. The State Goverament has in-
formed us that the news paper report is
incorrect. Only 150 tonaes of seods suppli-
ed by the National Seeds Corporation were
lying uadisposed of in the district of
Birbhum. The State Governmeat have
intimated that most of the seeds are in
good condition and will be utilised during
the next Boro cultivation after proper
certification and test. The stock which
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will not be found suitable as seeds, will
be exchanged with good seeds through the
Food Corporation of India. The question
of incnrring a loss of Rs. 20,000 thus does
not arise.

(e) Does not arise.
Supply of Fertilizer to West Bengal

2479. SHR1 JYOTIRMOY BASU:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

(a) total amount of fertilizer in tonnes
allotted by the Centre to West Bengal for
the year 1968-69 ;

(b) whether the entire stock allotted
to West Bengal has been lifted by ihe
West Bengal Government ;

(¢) if not, the actual amount lifted and
actual amount distributed to the farmers ;

(d) whether it is a fact that the Stale
Government  have increased the number of
fertilizer distributors from 30 to 104 this
vear ; and

(e) if so, why it was not possible to
lift the entire stock allotted by the Centre ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 99445 tonnes of fertili-
zers have been allotted by the centre to
the State of West ‘Bengal during the year
1968-69 upto 15 11 68.

(b) West Bengal do not lift fertilisers
themselves. Fertilisers are lifted and dis-
tributed through  Government-appointed
distributors. So far, orders for supply of
a total quantity of 80,221 tonnes of fertili-
sers have been issued on the suppliers.

(c) About 61,668 tonnes of fertilisers
have so far been received from the supp-
liers out of pool quota. Supplies were
also received from free-sale quota of ferti-
liser factories. 1,11,139 tooaes have so far
been distributed to the farmers during the
current year including non-pool quota
and carry over stocks from 1967-68.

(d) This year so far the number of
distributors have been increased (rom 30
1o 72.

(e) Most of the new distributors have
just sturted functioning. The distribution
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of rainfall was uneven. in some areas in
the early months of the year and this has
affected the consumption of fertilisers.

Purchase of Irrigation Machinery for
Lift Irrigation by West Bengal

#80. SHRI JYOTIRMOY BASU:
Will the Minister of FOOD AND AGRI-
CULTURE be plcased to state :

(a) whether it is a fact that the Agri-
cultural Commissioner, West Bengal has
already purchased or has arranged to pur-
chase machinery for Lif't Irrigation Schemes
from Punjab, Haryana and Muharashtra
at a cost of Rs. 1.5 crores ;

(b) whether it is a fact that West
Bengal factories are quite capable of
supplying such machinery ;

(c) whether it is also a fact that many
South East Asian countries, import pumps

from the West Bengal Engineering con-
cers ; and

(d) if so, the specific reasons as to
why machinery for Iift irrigation had to
be brought by West Bengal from other
States in this period of acute unemploy-
ment and recession

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMEMT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The information

is being collected and on receipt will be
laid on the Table of the Sabha.

Investigation into Low Yicld of Rice in
Madhya Pradesh, U .P. and Bihar

2481. SHRI GADILINGANA GOWD:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Governmen: have set up
a Committee to invsstigote into the causes
of low yield of rice in the States of Madhya
Pradesh, Uttar Pradesh, Bihar and Orissa ;

(b) if so, its findings ; and

(c) whether similar Committees have
been coastituted to find out causes of low
production in other States also ?
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. THE MINISTER OF Sta#E IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No.

(b) Does not arise.
(c) No.

Services sl Experts from Japan on
vk * Diseaged In rice

2482. SHRI GADLINGANA GOWD :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased 1o state :

(a) whether Government have obtain-
ed the services of experts from Japan or
Physl.ological and Pathological diseases of
rice §

(b) if so whether they have submitted
any report on the subject ;

(c) if so, their recommendations ; and

(d) whether Government also obtained
the services of an expert from Japan for
using a chemical for warming the irriga-
tion water in rice fields in hilly areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The services
of the two Japancse Scientists viz. Dr. H.
Okajima and Dr. Masao Goto, experts in
Plant Physiological aspects of rice and
becterial diseases of rice respectively, have
been obtained for studying the physiologi-
cal and pathological (diseases) problems of
rice under the assistance being given jointr
ly by US AID and the International Rice
Research Institute to the All-India Co-
ordinated Ricc Improvement Project
sponsored by the Indian Council of Agri-
cultural Research.

(b) and (c). Dr. Goto who visited
during August-October, 1968 has made the
following recommendations ;

(i) Rosearch to find out whether the
bacterium causing the bacterial
leaf blight discase of rice in the
different parts of Iondia has dis-
tinct types differing in grades of
irrulence.

() Use of bapteriophyes (viruses in-
focting bacteria) for the clagsiffica-
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tion of the bacteria causing this
disease.

Dr. Okajima who errived io India in
Juse, 1968 for a period of one year assign-
ment is yet to give his report.

(d) No. Sir. But samples of the
chemical have been obtained for experi-
mentation in the Indian Council of Agri-
cultural Research.

Demand for High-Yilelding Varieties of
Paddy

2483. SHRI GADLINGANA GOWD:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that there is
not much demand for High-Yielding varie-
ties of rice such as Taichung Native-t,
Taichung-65, Tainan 3 ;

(b) if the reply to part (a) above be in
the negative, in which States there is
demand for these varieties ; and

(c) if the reply to part (a) above be in
the affirmative what steps Government have
taken to market these varieties of high-
yielding paddy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). In. no market
could the producers nut dispose of their
high-yielding varieties of paddy or rlee.

(¢) question does not arise.

Foreiga Ald for Agricultura) Develop-
ment in States

2484. SHRI GADILINGANA GOWD :
Wwill the Minister of FOOD AND AGRI-
CULTURE be pleased.to refor 4o the reply
given to Unstarred: Question No-lmon ,
the 1st August, 1968 and state : .

(a) whether the -information Nunﬂm ¢
quantum of foreign aid for utlcgtuul .
development in certain States has
been collected ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. It bas-ot besd
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possible to collect the requisite informa-
tion. This is because foreign aid received
by the Government of India is not with
reference to the particular needs of any
one State. Forelgn Aid received is also
not passed on as such to the States. In
allocating funds to the States for their
development under the various plans, the
resources generated out of the foreign aid
received and the resources available inter-
nally are taken together. Hence it is not
possible to specify the amount of foreign
ald received and utilised by any particular
State or any particular developmental
activity.

(b) Does not arise.

Coordinated Rice Research Scheme
with Foreign Collaboration

2485. SHRI GADILINGANA GOWD:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Govern-
ment have initiated a Coordinated Rice
research scheme with foreign collaboration
for carrying out intensive research in order
to achieve results of practical utility in
increasing rice production ; aad

(b) if so, what are the results of the
resomrch on rice excluding the varieties
of rice introduced from Philippines ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The All-India
Coordinated Rice lmprovement Project
spoasored by the Indian Councit of Agri-
culturgl' Research has the collaboration of
the US.A.LD. and the International Rico
RBadoarch Institute in the Philippines.

(b) The two Introduced varieties—
Tuaichung Native land 1R.8—were released
for commercial cultivation in this country
in 1965 and 1966 respoctively. In the
meanwhile, gratifying progress bas been
made to breed rice varioties for higher
yields and resistance to pests and diseases.
Accordingly, two new rice varieties bred
and tested ia India have been evolved and
the question of their release for commergial
gultivation is under consideration,
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Consumption and Production of Fertilisers
in the Next Five Years

2489. SHRI JAGESHWAR YADAYV :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have made
any estimate as to the likely increase in
consumption of fertilisers in the next five
years ;

(b) if so, the main details of the esti-
mates made ;

(c) what is the present level of fertiliser
consumption in the country ;

(d) how Government proposg to most
the additional requirements of fugtilisers
in the next five years ; and

(e) whether any steps are being taken
to bring down the prices of fertilisers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

CO-OPERATION (SHRI ANNA B
SHINDE) : () Yes, Sir. of
fertiliser requirements during the aeR S

years have been made.

(b) The estimates of mulmu. are
as under :—
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(In million tonnes)
Year N. P. K.
1969-70 2.00 0.80 0.55
1970-71 2.40 1.00 0.70
1971.72 2,78 1.20 0.82
1971213 32 1.44 0.95
W73.74 3. 1.74 1.11

«@), It is estimated that during 1968-69,
the consumption of fertilisers is likely to
- be 1.70 million tonnes nitrogen, 0.50 million

tonnes K, (55 and 0.20 million tonnes K,0.

“(d) There @ ns for setting up new
fertiliser plants expansion of some
existing units for a substantial step-up in
. 2O s within
the country. Imports will be made to
bridge the gap between total requirements
and indigenous production, as far as possi-
ble. For meeting the requirements of
potassic fertilisers, the country has to de-
pend almost entirely on imports.

fertiliser prodi;ctlon of N and P

(e) It is expected that with the increasc

in indjgenous production, particularly with
the setting up of modern large-sized Plants
and with the emer p of 8 competitive
market, the fertilizer prices will appreciably
g0 down.

Demaurrage of Milk Powder

2490. SHRI K SURYANARAYANA:
Will the Ministéiépf FOOD AND AGRI-
CULTURE be pi#iled to state :

(a) whether it is a fact that about 200
tons of milk powder was-received from the
Regional Director of Food. Department,
Calcutta by the District Collector Anant-
thapur (Andhra Pradesh) and the Collector
paid Rs. 40,000 to the Railways as demu-
rrage in tire month of August or September
last ;

(b) whether it is a fact that the ontire
stock was damaged and declared. unfit for
human consumption ; and
” (c) if so, what ‘action has been taken
against the concerned officers for these
losses ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDB) 1 ¢a) Yes, Sir. 200 toge of
gift Milk powder was despatchod™

-
-’
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Calcutts by the Regional Director (Food)
during the period 16th August to 2nd Sep-
tember, 1968 and the District Collector,
Anantapur (Andhra Pradesh) took delivery
of it on payment of freight amounting to
Rs. 42876/-. Demurrage amounting to Rs.
7.20 has been claimed by the Railway but
its waiver is under correspondence.

(b) and (c). The Milk Powder was
despatched from Calcutta un-opened in
original containers Wooden Barrels as
received from abroad. But the contents
on receipt at destination were found to be
unfit for human consumption. The report
of the Andhra Predesh Government is
awaited on whether the entire consignment
or a part of it only was found unfit. The
question of taking action against any officer
does not, therefore, arise,

qzm # wWierge # wfw ot ¥ = fear
g e A
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New Package Scheme to Boost Production
of Commercial Crops

2492. SHRI S. R. DAMANI: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the details of the new package
scheme to boost production of commercial
crops as an export promotion drive ;

(b) the particular crops and particular
agro-based industries that will receive a
special assistance under the programme ;
and

(c) the targets of population and ex-
ports set for each crop and industry for
the next five years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHJB
SHINDE) : (a) and (b). Centrally Spbn-
sored Schemes for raising the production
of cotton, greundnut, jute, tobacco, lac,
pepper, cashownut and coconut so as to
make larger quantities available for export/
import substitution, have been sanctioned
for implementation in the maximum poten-
tial areas in different States. For raising
the yield of the crop a package of practic-
es is recommended for adoption. A pote
indicating tbe salient features of the Cen-
trally Sponsored Schemes is laid on the
Table of the House. [Placed in Library. See

. No. LT-2375/68)

Special assistance to-agro-based indus-
tries is not visualised in any of these
schemes.”

(c) The nest five yeoars targets are still
under consideration.

Misappropristion of Milk Powder

29). SHRI D. N. PATODIA :
SHRI Y. A. PRASAD ¢
SHRI N. K. SANGHI :
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SHRI R. R. SINGH DEO :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that a major
portion of the milk powder worth Rs. 72
Jakhs, which had come from Denmark for
being distributed to Jhuggi dwellers, had
been misappropriated ;

(b) whether demands have also been
made to institute a CBI enquiry in the
matter ;

(c) if so, whether Government have
considered the matter and since referred it
to the C.B.1. for enquiry ; and

(d) if not, the reasons for the samie ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI .ANNASAHIB
SHINDE) : (a) The Department of Agri-
culture has no information.

(b) to (d). Do not arise.

Industrial Health Scheme

2494. SHRI D. N. PATODIA :
SHRI Y. A, PRASAD :

Will the Mivister of LABOUR AND
REHABILITATION be pleased to state ;

(a) whether it is a fact that a Study
Team of the National Labour Commission
has suggested an Industrial Health Scheme
for the well-being of the workers of the
Fertllizer Industry ;

(b) it so, the details
Government’s reaction thereto ;

(c) whether the Study Tesm has also
pointed out to the growing unpopularity of
the Employees State - Health Insurance
Scheme with the labourers ; and

(d) i so, whether the criticism of the
Study Team bas been taken cognition of
and suitable steps could be taken to eradi-
cate the present flis ? :

THB MINISTER OF LABOUR AND
REHABILITATION (SHR! HATHI) : (a)
10 (d). The Goversment understand thas
the Study Group for Fartiliver bas sub-
mitted its report to the National Commis-
sion on Labour. The Goveroment are not
seizod of this matter now and are awaiting
the recommendations of the National Com-
missiocn.

thereof and
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Uniform Central Approach to
Fertllizer (ndustry

2495. SHRI D. N. PATODIA :

SHRI RAMACHANDRA
VEERAPPA :

SHRI N. K. SANGHI :

SHRI R. R- SINGH DEO :

SHRI SITARAM KESRI :

SHRI Y. A. PRASAD :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the Natio-
nal Commission on labour in an interim
report has suggested that there should be a
uniform central approach to the Fertilizer
Industry instead of leaving it to the State
Governments as at present ;

(b) whether the report has also suggest-
ed that it is important to bring the industry
under the Central Government specially in
respect of disputes arising under the Indus-
trial Disputes Act ; and

(c) whether Government have consider-
ed these suggestions and if so, the decision
taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
The Commission has not submitted any
interim report. The Government expect to
receive its report early in 1969.

(b) and (c). Questions do not arise.

Setting of an Underground Water

Development Corporation for
Digging Tubewells

2496. SHRI K. P. SINGH DEO:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

() whether it is a fact that Govern-
ment propose to dig about a million tabe-
wells in the various States during the
Fourth Plan ;

(b) if so, the number of tube-wells
proposed to be dug up in the State of
Orissa ;

(c) if not, the reasons for not including
the State of Orissa in the Plan ;

(d) whether it is also a fact that
Government propose to set up an Under-
ground Wate? Development Corporation for
the purpose ; and
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(e) when the Underground Water Deve-
lopment Corporation is likely to be set
up ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) (a) The
Fourth Five Year Plan has not yet been
finalised. However, the Central Working
Group in the Ministry of Food, Aariculture
Community Development and Cooperation
has recommended construction of 3,75,000
private tubewells and 6,300 State tubewells
during the 4th Plan.

(b) The Fourth Five Year Plan for the
State of Orissa has not yet been finalised.
However, the State Government of Orissa
has proposed to construct 100 deep tube-
wells and 100 shallow tubewells at an esti-
mated cost of Rs. 60,00 lakhs during
the 4th Plan. These tubewells will be
constructed by the State Government
and maintained by them. Besides this,
it has been ecavisaged that another 3,000
tubewells will be constructed by the culti-
vators from loan finances to be made avail-
able from institutiona! sgencies during the
4th Plan.

(c) Does not arise.
(d) No.
(e) Does not arise.

Grants to the Agricultural College,
Palampur

2497. SHRI HEM RAJ: Wil the
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to
Unstarred Question No. 974 on the 25th
July, 1968 and state :

(a) whether it is a fact that the Punjab
Agricultural University, Ludhiana has stop-
ped the matching grant and Library grant
to the Agriculture College Palampur, which
is a part of the University complex in Him-
achal Pradesh ; and

(b) if so, what steps Government pro-
pose to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The question
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does not arise since matching grant for
a University or its campus is provided by
the State/Union Territory Government.
On the contrary, the latest audited accounts
received from Punjab Agricultural Univer-
sity show that there has been expenditure
at Palampur on library and equipments.
The University has also sent up a demand
for re-imbursement of expenditure incurred
at Palampur on buildings. This demand is
under examination.

Conciliation Meeting between
Management and Union of
Durgapar Steel Plant

SHRI BHAGABAN DAS :

SHRI GANESH GHOSH :

SHRI MOHAMMAD
ISMAIL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether any conciliation meeting
took place between the management of the
Durgapur Steel Plant, the Hindustan Steel
Workers Union and the Deputy Labour
Commissioner, West Bengal recently ;

(b) if so, details of the conciliation pro-
ceedings ;

(c) names of the representatives from
Management and Union side present in the
conciliation proceedings ;

(d) upto what time the conciliation
rroceedings went on the 3rd September,
1968 ; and

(e) who is the Presid of the Hindu-
stan Steel Workers Union and whether he
was present in Durgapur on the 3rd Septem-
ber, 1968 ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR! HATHI) : (a)
The Hon'ble Member is presumably referr-
ing to the conciliation meeting conducted
by Shhi S. N. Roy of the Oﬂloe of the

2498.
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FF Py

Working P, , the G 1S
and some other employees attended the
meeting.

(d) Upto 8 P.M.

(e) Shri Atulya Ghose is the President
of the Hindustan Steel Workers® Union ; it
is not known whether he was present in
Durgapur on September, 3, 1968.

Agreement between M/s. Benge)
Immunity and its Workers

2499. SHRI B. K. MODAK :
SHRI MOHAMMAD
ISMAIL :
SHRI GANESH GHOSH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the agreement reached bet-
ween M/s. Bengal Immunity and its work-
men represented by the Bengal Immunity
Workers Union on the 4th May, 1968 is
fully implemented ;

(b) if not, the reason thereof ;

(c) whether it is a fact that large num-
ber of active union workers have been dis-
missed after the agreement ;

(d) if so, total number of workers dis-
missed so far ; and

(e) steps taken by Government to im-
plement the agreement and reinstate the
dismissed workers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
The agreement relating to the union’s as-
surance for co-operation with the manage-
ment in maintaining discipline, peace etc.,
within the factory premises has not been
fully implemented. The agreement relating
to quantum and dard of production in
all departments of the factory also remains
un-implemented.

(b) The union and the management
held each other responsible for non-imple-
mentation of the agreement on grounds of

State Labour Commi , on Sep pro ion and P in
3, 1968. of production respectively.
(b) The meeting discussed the union’s (c) and (d). Prior to sgreement three

demand for up-gradation of the Oil Cellars/
Pump Atiendants of the Rolling Mills.

(c) On behalf of the Management, the
Personnel Manager, the Assistant Personnel
Manager and the Chief Industrial Engineer
of the Durgapur Steel Plant and on behalf of
the Hindustan Steol Workers’ Union its

workmen had been dismissed on grounds
of misconduct. Two workmen were dis-
missed after the agreement on same chargs.
Besides, 41 workmen were discharged after
the agreement on the ground that they were
probationers and pot clhlbh for confirme-
tjon,
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(e) The case of 5 dismissed workmen is
pending adjudication before an Industrial
Tribunal. Out of 41 probationers, the case
of 33 is under consideration of the State
Government. Of the remaining 8 workmen,
4 arc reported to have moved to the
Hon'm,l-lizh Court for the redress of their
grievances and the other 4 are reported
to have moved the City Civil Court for
relief.
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Closure of Carter Pooler Co. (Pvwt.) Ltd.,
Calcutta
2501. SHRI MOHAMMAD
ISMAIL :
SHRI GANESH GHOSH :
SHR1 BHAGABAN DAS :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that Manage-
ment of the Carter Pooler Co. (Pvt.) Ltd.,
Calcutta have all of a sudden closed down
the factory from the 7th October, 1968;

(b) if so, reason for the closure ;

(c) whether it is also a fact that the
management closed down the factory
when the conciliation proceedings were go-
ing on for the implementation of the
tripartite agreement ;

(d) if so, action taken by Government
against the management for this unilateral

" action; and

(e) steps Government
take to open the factory ?

propose to

THE MINISTER OF LABOUR AND
REHABILITATION (SHR! HATHI) : (a)
Yes, Sir.

(b) The reasons as given by the
Manageeeent are paucity of orders and ua-
economic working.

(c) Strictly speaking it cannot be
said that the factory was cigsed down while
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concilldtion prdceédings weré on. Aan
agreement signed before the State Concilia-
tioh Officet én 8.7.68 was reviewed towards
the end of September and it was decided
that a further detailed review would be
undertaken after the ‘Puja Holidays' and
pending such a review the working arrange-
ments as per the agreement might con-
{inue.

(d) and (e). Efforts by the State
Government are being continued to per-
suade the management to re-open the fac-
tory and both the puarties viz., the manage-
ment and the workers are being contacted
in this matter from time to time. The
question of referring the dispute to adjudi-
cation is also under consideration of (he
State Government.

Bonhooghly Tenements Scheme

2502. SHRI MOHAMMAD

ISMAIL :
SHRI GANESH GHOSH :
SHRI B. K. MODAK :

Will the Minister of LABOUR AND

REHABILITATION be pleased to state :

(a) total number of Bonhooghly tene-
ments Scheme flats sold so far ;

(b) if no flats have been sold, the
reasons thereof ;

(c) whether it is a fact that the
refugee families occupying the flats have
requested the Government of West Bengal
to allot the flats to them at nominal rent ;

(d) if so,
and

(e) if not, reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) and (b). The West
Bengal Goveroment invited applications
from eligible displaced persons from East
Pakistan for the sale of vacant tenements
in Bon-Hooghly Colony to them on cost
basis. Some applications have been receiv-
ed and are being considéred by the State
Governmeént.

(¢) Yes.

(d) and (¢). The reat of these teme-
ments is being reassessed by the State
Govérndseat, on the basis of the prevalling
e {97 such accommodation in the area,

decision taken thereon ;
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after which they wotld také further

necos-
sary action. :

Stamp Impression on Ballot Paper in

Babéru Vidian Sablia Constituesicy,
(U.P.)
2503. SHRI JAGESHWAR YADAV :

Will the Ministér of LAW be pidased to
state :

(a) the number of ballot papers with-
out any stamp impreysion ahd thé dumbet
of ballot papors with double stamp impre-
ssions recovered from Bhabhuva, Karhali,
Pidarau, Shamshuddinpur,  Bhadékda,
Seathi,  Nalathy, Polhari polling
booths of Baberu Vidhan Sabha Consti-
tuency during the last General Elections ;

(b) whether untouchable voters were
given stamps without any ink with the
collusion of the Polling Officers and whe-
ther it is also a fact that Poolling Officers
put double stamp impressions on the bal-
lots cust is favour of the opposition ; and

(c) if so, the action taken to prevent
such malpractices in future ?

THE DEPUTY MINISTER IN THB
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) to (c). An election peti-
tion has been filed by Shri Durjan, calling
in question the election of Shri Desh Raj
Singh from Baberu Assembly Constituency
in Uttar Pradesh in the election held in
Pebruary,1967 and the same is pending before
High Court at Allahabad. The question,
therefore, attracts the provisions contained
in clause (xvil) of rule 41 (2) of the Rules
of Procedure and Conduct of Business in
Lok Sabha.

wam w@t & e @ yiv o
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I fafzer fafax oferd &
wiafern, afeaw darer ao & 93ETY,
qfewrs e § ST 6 HT@ A AAAE
§ fasg grate agr@ar & graeawar g
ITHT ATANT TP TIHET & 94 A
LainLic

Strike in Parasia Colliery

2506. SHRI DEVEN SEN: Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is a fact that there is a
strike in the Parasia Colliery in Asansol
sub-Division from the 19th October, 1968
involving about 2,000 workers ;

(b) the reasons for the strike ;

(c) whether Government have taken
any steps to settle the dispute ; and
(d) if so, the results thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI)
(a) Thero was a strike in Parasia Colliery
from 17.10.1968 to 3.11.1968 involving 1,813
workers.

(b) The strike notice dated 19.9.1968
served on the management demanded the
reinstatement of 19 workers, implemeata-
tion of the recommendations of the Central
Wage Board for Coal Mining Industry and
payment of arrears of dues, leave wages,
railway fares, bonus. sick leave wage,
variable D. A are as per recommendations
of the said Wage Board.

(c) and (d). The Regional Labour
Commissioner (Central) Asansol held a
series of informal discussions with a view
to bringing about an amicable settlement.
Formal Conciliation proceedings were
also held. As a result of the efforts of the
Officers of Central Industrial Relations
Machibery, a settlement was hrought about
on 2.11.1968 and the strike was calied off
on 3.11.1968.

Clesure of Maladhamo Cotliery

2507. SHRI BHAGABAN DAS :
SHRI GANESH GHOSH :
SHRI MOHAMMAD

ISMAIL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :
(a) whetber it is a fact that the mansge-
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meat of Maindhamo Colliery closed dowa
the coliiery from October, 1968 ;

(b) if so, reason for the closure ;

(c) the total number of workers affect-
ed by the closure ;

(d) the steps taken by Government to
prevent the closure ; and

(e) the steps taken by Government to
reopen the colliery ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a) to
(e). Prcsumably the reference is to the
Dhemo Main Colliery which was closed
with effect from the 22nd October, 1968,
involving about 1850 workers. According
to the notice issued by the management
the colliery was closed mainly because of
labour trouble and uneconomic working of
the unit.

The matter was taken up in concilia-
tion for a settlement and oa its failure the
Government have referred the dllpute to
adjudication.

Income.tax Appeliate Bemches

2508. SHRI BENI SHANKER
SHARMA : Will the Minister of LAW
be plased to state :

(a) the number and names of members
selected to act as Members on Incomr-Tax
Appellate Benches since 1967 and the
services from which they bave been
recruited ;

(b) whethere it is a fact that most of
the judicial members drafted recently are
from the Mioistry of Law ; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) the following nine per-
sons have been selected to act as Members
of the Income-Tax Appeliate Tribunal
since 1967 by a Soleciion Bagsd presided
over by a Judge of the Sopssme Court
as  Chairman. The Services/profession
from which they have been selected are
as indicated against each :

Judicial Member :
®1. Sbri V. Rama : Legal Profession
chandran
2. 8hriG. K. Ceotral Leogal
Puranik Service
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3. Shri V. Raja- : Legal Profession

gopalan

4, Shri P. Venu- : Central  Legal
gopal Service.

Accountant Member :

5. ShriV. : Indian Revenue
Vasudevan Service

6. Shri B. B. Indian Revenue
Palekar Service.

*7. ShriD.Subra-: Indian Revenue
manian Service.

8. Shri A. M. : 1Indian Revenue
Rao Service.

9. ShriC. G. Accountancy
Krishnamurthy Profession

*Did not join the appointment.

(b) No, Sir. Two selected persons be-
long to the Ministry of Low.

(c) Does not arise.

Tncome Tax Appellate Tribunal Benches

2509. SHRI BENI SHANKER
SHARMA : Will the Minister of LAW be
pleased to siate :

(a) the number of Income Tax Appell-
ate Tribunal Benches in different States ;

(b) the number of pending appeals in
all the Benches, State-wise ;

(c) the approximate number of appeals
filed in the last three years, State-wise ;

(d) the number of appeals disposed of
during the last three years, State-wise ; and

(¢) how it is proposed to deal with the
large number of appeals in arrears pend-
ing before the different Benches of the In-
come Tax Appellate Tribunals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) there are nineteen Beaches
of the Income-tax Appellate Tribunal
located in different States as under :

Name of State. No. of Beaches
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Msharashitra
West Beogal
Delhi

Madras

Uttar Pradesh
Andhra Pradesh
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Bihar 1
Gujarat 1
Kerala 1
Mysore 1 (to be in-
augurated in
eccember
19
(b) to (d). Information is being colle-

cted and will be laid on the Table of the
House.

(e) The yuestion of pendency of appeals
before the Tribunal is constantly under
review. In order to cope with the increasing
number of the institutions of appeals and
to reduce the appeals arrear, in two
pew Benches, one each at Cochin and
Ahmedabad and one additional Bench at
Calcutta have been created recently. One
new Bench at Bangalore is proposed to be
created shortly. The Tribunal is also advised
from time to time to take appropriate
measures for the expeditious disposal of
cases pending before it.

Assistance to Tobacco Growing States

2510. SHRI RAMACHANDRA
VEERAPPA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state

(a) whether it is a fact that Govera-
ment have introduced a scheme to assist
leading tobacco growing States in the
country ; and

(b) if so, details of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1I ANNASAHIB
SHINDE) : (a) Yes Sir.

(b) A note giving the datails of ths
scheme is laid on the Table of the House.
[Placed in Library. See No. L.T. 2376/68)

Programme for Jatensive Agriowitural
Development

2511. SHRI HIMATSINGKA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether any programme for inten-
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sive agricultural development has been laid
down for the current year ; and

(b) if so, the State-wise expendilure
to be incurrend in connection therewith ?

Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yss.

(b) Information is being collected from
the State Governments and will be placed
on the Table of the Sabha as soon as
received.

Strike Notice by Plantation Workers in
Kerala

SHRI VALMIKI
CHAUDHARY :
SHRI P. C. ADICHAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that following
the talks at the third meeting of the nego-
tiating bedy at Trivandrum on the 29th
October, 1968 plantation workers in Keralu’s
tea, cofee, rubber and cardamon plantations
had declared their intention to go on strike
from the Ist November, 1968 ;

(b) if s0, the precise demands of the
plantation workers and in what circums-
tances the talks failed : and

(c) the steps taken at the State Govern-
ment and Central Government levels to
avert the strike. and how the disputes have
been resolved, if at all ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
to (c). The matter falls in the State sphere
as the State Governments ars ‘appropriate
Gavernments’ under the Industrial Disputes
Act, 1947, in relation to the plantation
industries. According to the information
received from the Government of Kerala,
the strike has been called off with effect
from the 22nd November, 1968,
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Liberalization of Excise Rules on Serving
1 iquor In Hotels

SHRI R. BARUA :
SHRI SHRT GOPAL §’ .
Will the Minister of SOC’

FARE be pleased to state :

(a) whether Government propose to
liberalise the excise rules on serving of
liquor in hotels in big clties since many
State Governments are in favour of relaxa-
tion of the prohibition rules ; and

(b) whether any decision bas been
taken in the matter and if so, the details
thereof ?

2514.
O:
WEL-

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA): (s)
and (b). Probibition is a State subject and
the Central Government have no primary
responsibility In liberalising or relaxing
prohibition Rules promulgated by State
Governments.

Dhemomain Colliery, Asansol

2515. SHRI DEVEN SEN : Wil the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that the manage-
ment of Dhemomsin Colliery in Asansol
has closed down the colliery ;

(b) if so, the reason for the closure ;

(c) whetber Government will make an
enquiry to ascertain whether there Is
enough coal still in that colliery ; apd

(d) the amount of compsasstion ofisred
by the management and to workers ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
to (d). Dhemo Main Colliery was closed
with effect from the 22nd October, 1968.
According to the management, the colliery
was closed due to labour trouble and un-
economic working of the unit. As a result
of closure, the mauagement offered to pay
compensation to the workmen as per pro-
visions of Section 25 FFF of the Industrial
Disputes Act, 1947.

The Government have refeired to ad-
judication the issues of closure and of the
compensation payuable to the workers.

Commissioner for Scheduled Castes and
Scheduled Tribes
2516. SHRI P. R. THAKUR :
SHRI SIDDAYYA :

Will the Miaister of SOCIAL WEL-
FARE be pleased to state :

(a) whether the Commissioner for
Scheduled Castes and Scheduled Tribes,
who is appointed under the Constitution
for a specific purpose, can be treated as an
‘outside agency' by any statutory office for
the purpose of furnishing information
which is required to be collected under the
direction of the President ;

(b) whether a convention followed by
any office prior to the adoption of the
Constitution can oullify the operation of
the mandatory provisions of Article 338 of
the Constitution ;

(c) whether this question was
examined by the Ministry of Law ;

(d) if so, the findings thereof ; and

(¢) whether there are any proposals to
seek the opinion of the Supreme Court in

this regard under the provisions of Article
143 of the Constitution ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA) : (a)
All authorities covered by the definition of
State in arlicle 12 of the Constitution are
expected to supply information called for
by the Commissioner in discharge of his
constitutional functions.

(b) to (d). The position is explained in
Section XIV, paras 16 and 17, of the Com-
missioner's Report for 1959-60, which has
been laid on the Table of the House.

ever
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(e) There is no legal point at issue on
which it is necessary to obtain the opinion
of the Supreme Court.

Furnighing of Information by State
Governments to Commissioner
for Scheduled Castes and
Scheduled Tribes
2517. SHR! P. R. THAKUR :
SHRI SIDDAYYA :

Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) whether it is voluntary or obliga-
tory on the part of the State Government
to furnish full and requisite information and
data as required and called for by the Com-
missioner for Scheduled Castes and Tribes
for the preparation and submission of his
annual report to the President under Article
338 of the Constitution ;

(b) whether Government are aware that
in all the sixteen annual reports so far
presented, the Commissioner has repeatedly
and consistently complained of poor res-
ponse from the State Governmeots in furni-
shing their usual information showing re-
presentation of Scheduled Castes and
Scheduled Tribes in the State Government
services and has also recorded his view that
with the scanty information occasionally
received from a few States only it was not
possible for him to assess the State Govern-
meats fulfilment of their constitutional
obligations ; and

(c) if so, the action taken so far by
Government to ensure compliance of the
constitutional provisions by all the con-
cerned authorities ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA): (a)
The Commissioner’s functions under article
338 of the Constitution are to investigate
and report on all matters relating to the
safeguards provided for the Scheduled
Castes and Scheduled Tribes. The State
Governments are expected to assist the
Commissioner by supplying him relevant
information.

(b) and (c). There has been no case of
refusal to furnish information, but cases of
delay have occurred. The matter has been
brought to the notice of the State Govern-
ments, and also di d at the Confi
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of State Ministers held in October, 1968.
The State Ministers agreed to take steps to
ensure that the information called for by
the Commissioner is supplied in time.

Charges for Jeeps used in Elections in
Manipur

2518. SHRI M. MEGHACHANDRA :
Will the Minister of LAW be pleased to
state :

(a) whether the Election Commission
have ordered thy payment of the jeep
hiring charges for the jeeps used in the
last General Elections in the hills of Mani-
pur and whether the charges were all paid
to the jeep owners ; and

(b) if not, the reasons for the delay in
payment of the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) and (b). The information
is being collected.

Direct Dialling between Delhi and Bombay

SHRI MANUBHAI PATEL :
SHRI SHRI GOPAL SABOO :

Will the Minister of COMMUNICA-
TIONS bc pleased to state :

(a) whether direct dial telephone system
between Bombay and Dclhi is proposed tn
be introduced -

(b) if so, when

(c) the cities in between Delhi and
Bombay which get the benefit of the direct
dialling scheme ; and

(d) whether Baroda will be included in
the Scheme ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes.

(b) and (c). Some of the important
cities in between D:lhi and Bombay are
proposed to be connected to the Trunk
Automatic Exchanges for providing sub-
scribers’ trunk dialling facilities. These
trunk automatic exchanges and the micro-
wave/coaxial schemes have been included
in the new Draft 4th Five Year Plan formu-
lated by P & T and the provision of subs.

¢riber tryak  dialliog [facilities mainly

2519.
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depend upon the availability of resources
and foreign exchange.

(d) Yes.

Mahakali Coal Miges in Chanda
District

2520. SHRI K. M. KOUSHIK : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the steps taken to make payments
of the Provident Fund to the workers of
the Mahakali Coal Mines in Chanda
District ; and

(b) the number of such emploveos who
have received their payments so far ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
and (b). The Mahakali Coal Mine has
gone into liquidation. A claim for the
Provident Fund dues has been registered
with the Official Liquidator. Claims of
190 employees, complete information in
respect of which was received, have been
settled. Claims of five more employees are
expected to be finalised shortly. The
Official Liquidator who is in possession of
the records has been requested to furoish
requisite particulars of the remaining thirty
claims. They will be settied on receipt of
these particulars.

Bonus for Employees of State
Electricity Boards

SHRI MOHAMMAD
ISMAIL :

SHR1 SATYA NARAIN
SINGH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that a number
of State Electricity Boards have paid bonus
to their employees accordiag to the Bonus
Act ;

(b) if so, their names ;

(c) whether it is also a fact that the
U. P. Electricity Bdard has refused to im-
plemeat the Braui Act ; and

(d) if 89, steps Government propose to
take thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a,

2521,
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and (b)-
cd.

(c) The Board appears to have been
legally advised that itis not covered by
the Payment of Bonas Act, 1965.

(d) Does not arise.

The information is being collect-

Taternations] Cable Bearing Authorities
to Newspaper Men

2522. SHR! JYOTIRMOY BASU:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) how miny new International Cable
bearing authorities were issued to New
Delhi newspapermen accompanying
Prime Minister during her recent tour to
Jatin America in September-October, 1968 ;
and

(b) how many press cablcs were receiv-
ed from thess non-official journilists cover-
ing the tour with break-lown of dates,
wordage etc. ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Two new
International bearing authorities were issued
to non-officinl correspondents accompany-
ing the Prime Minister during her recent
tour to Latin America in September-
October, 1968 :

() Shri C. L. Chandraker Cird No

1268A-220 of Times, New Delhi.

(2) Shri V. B. Gupta, Card No. 1268A-

221 of Taj, Delhi.

(b) Information is being collected and
will be laid at the table of the Sabha

Shifting of the Office of the Regiona!
Provident Fund Commissioner, Patna

2523. SHRI RAMAVATAR SHASTRI:
Will the Minister of LABOUR AND RE-
HABILITATION be pleised to state :

(a) whether it is a fact that the Office
of the Regional Provident Fund Commis-
sioner, Bihar is housed in a spacious build-
ing at Rajendra path and thus enable the
parties and the staff to avail various facili-
tiéd on account of its location in the heart
of the town ;

{6) whéther it i also a faét that the
reatal cost bf the building is only Rs. 1,800/«
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per month and that the buliding is quite
spatlous for the present working of the
office ;

(c) whethher it is also a fact that in-
spite of the aforesaid factors the present
Regional Provident Fund Commissioner,
Bihar is trying to shift the office to Rajen-
dra Nagar far off from the present locality
in a House adjacent his own residence at a
monthly rent of Rs. 3,000 ; and

(d) if so, what is the purpose behind
shifting the office from the present loca-
tion ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
and (b). The present office is housed in a
building ‘*‘Prasad Mansion.””, Rajendra
Path, Patna. It has a carpet area of 5,000
sq ft. The monthly rent is Rs. 1,800/-

but the accommodation is unsuitable and
inadequate.
(c) and (d). It bas been decided to

shift the offi;:e from the present site to a
building at Rajendra Nagar which is more
spicious and better liid out for locating the
Regional Offize.  The monthly rent of the
new building with a usablc area of 7831 sq.
ft. is Rs 2,650/- whi:h has been certified
as “fair rent” by the House Controller,
Patna.
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Resigonation by Ministers before
Election

2525. SHRI MURASOLI MARAN:
Will the Minister of LAW be pleased to
state :

(a) whether it is a fact that Justice
Krishna Rao of the Andhra Pradesh High
Court, holding Dr. Chenna Reddy guiity of
malpractices, suggested that Ministers
should resign before elections ;

(b) if s0, the main points of the judg-
ment ; and

(c) the reaction of Goveroment therge
to?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) . Yes, Sir.

(b) Justice Krishna Rao made
following observations :

“It is a matter of paramount impor-
tance that in order to ensure free and
fair elections and for the preservation
of the purity of the election process,
a candidate holding the office of Minis-
ter should strip himself of his official
garb and enter the arena of the election
combat and face his rival on the same
plane. It is, therefore, desirable and
expedient that suitabls provisions
should be made by the Parliament re-
quiring the Official candidate (Minister)
to resign his office, at least when his
nomination is accepted. Even other-
wise, the candidate, should gracefully
relinquish his office after his candida-
ture is finalised. I am of the opinion
that such a step would operate as an
effective safeguard against the abuse of
official power.”

(c) Government do not consider that
Ministers should relinquish office before
clections.

the

Agricultural Development Programme
of food and Agriculture Organisation

2526. SHRI SITARAM KESRI :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Food and Agriculture
Organisation has drawn up a five point
programme for improving agriculture in
developing countries ; and

(b) if so, the steps taken to implement
the scheme in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE

COMMUNITY DEVELOPMENY AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). Mr. A H.

Boerma, the new Director-General of the
FAO, at the 5ist session of the FAO Coun-
cil, held at Rome in October, 1968, present-
ed a new ‘‘five-poiat’’ strategy for the Or-
ganisation's future work in improving
world agriculture, The strategy cally for

NOVEMBER 28, 1968

Written Answers: 164
closer collaboration by FAO, other UN.
agencies, and Member Governments them-
selves in attacking the problems which
hold back development, in the world's less-
advanced countries. The five points, on
which the Organisation proposes to con-
centrate are :—

(i) Work on high-yiclding varieties of
basic food crops ;

(ii) Filling the protein gap :

(iii) A war on waste ;

(iv) The mobilisation of human Te-
sources for rural development :
and

(v) Barning and saving foreign ex--
change.

The Council gave its broad agreement
to the Director-General's proposal. The
report of the Council is, however, awaited.

The Director-General will now draw up
concrete programmes and will contact the
Member Governments and other agencies,
to work out comprehensive action pro-
grammes.

In India the strategy of agricultural
production adopted since last year by the
Union and State Governments has embraced
most of these points.

Demand of Oil Secds

2527. SHR1 SITARAM KESRI :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the demand
for oil seeds has outstripped the supply in
the country ; and

(b) if so, steps proposed to encourage
the production of oil seeds to meet the
country's need ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICTLTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR!I ANNASAHIB
SHINDE) : (a) Yes.

(b) The requirements of oilseeds by the
end of the Fourth Five Year Plan are esli-
mated to bs of the order of 120.00 lakh
tonnes. In order to achieve this level of
production, main emphasis is being given
on raising the yield per acre of the crop
by the adoption of the package of practices

i\nxhe potential argas. For this purpose
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during the 4th Plan period an additional
area ol 42.65 lakh acres is proposed to be
brought under the Centrally Sponsored
Scheme for Maximising the production of
groundnut, the principal oilseed crop. An
area of 3 45 lakh acres is also proposed to
be brought under the Centrally Sponsored
Scheme on Maximised Production of castor.
For the successful implementation of these
schemes, the following financial assistance
will continue to be provided : —

(i) Assistance to the growers in the
form of subsidy on plant protec-
tion chemicals and hand operated
equipment.
Grant to the State Governments
to cover full cost of the additio-
nal staff appointed to look after
these special schemes over and
above the existing staff engaged in
the Intensive Agricultural District
Programme or Intensive Agricul-
tural Areas Programmz,
Considerable emphasis is being put on
research with the objective of stopping up
the yield.

(ii)

M ock Parltament in Schools and

Colleges
2528. SHRI SITARAM KESRI : Will
the Minister of PARLIAMENTARY

AFFAIRS be pleased to state :

(a) the amount being spent on holding
“Mock Parliument™ in schools and col-
leges ;

(b) whether it is a fact that the ‘‘Mock
Parliament” in schools and colleges are be-
coming very popular ; and

(¢) whether the scheme would be ex-
tended to all parts of the country and parti-
cularly to the rural arcas ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
(a) So far two Mock Parliament Compeu-
tions have been held in the recog
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which pacticipated in the first and second
competitions was 16 amd 25 respectively.
The number of schools participating dur-
ing the curreat competition is 47.

(c) The Scheme has been implemented
in the Higher Secondary Schools in the
Union Territory of Delhi. The State
Governments have also been addressed to
draw up similar schemes for organisiog
Mock Parliament Competitions in their res-
pective States.

Pay Scales of Stenography Iastructors
in L.T.I., Delhl

2529. SHRI BENI SHANKER
SHARMA : Will the Minister of LAB-
OUR AND REHABILITATION be pleased
to state :

(a) whether it is a fact that there is a
disparity in the pay scales of Stenography
Instructors worklng in the ladustrial Trala-
ing Institute, Delhi and Women Polytech-
nic, Delhi both of which are under the
control of Delhi Administration ;

(b) if so, the reasons therefor ; and

(c) the steps proposed to be “taken to
bring them at par ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S.C. JAMIR) : (a) Yes. The scale of
pay for the post of Instructor at the Wo-
men's Polytechnic, Delhi is Rs. 270-575
while the scale of pay for the post of In-
structor at the L. T.1 Delhi is only
Rs. 210-425.

(b) The Instructor at the Women's
Polytechnic teaches candidates for the two
year Diploma Course in Secretarial Prac-
tice. The Instructor at the I. T. L. teaches
candidates for the one year Certificate
Course in Stenography trade under the
Crafismen’'s Training Scheme. Besides
qualifications in short-hand aad typewrit-
mc. tho qualifications for the former post

Higher Secondary Schools of Delhi and
the third competition is currently, bting
beld. Details of expeaditure incurred on
the two competitions already held are :
First Competition Rs. 2129.86
Second Competition Rs, 2803.50
(b) Yes. The number of schools

a Uaiversity degres in Arts or
Science or equivalont while the correspend-
ing qualification for the latter post is only
matriculation or equivalent.

(c) Since the duties and qualificstions
for the two posts are not the same, it is
NOL BECoISAry (0 oquate the scales of pay
for the two posts.
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Central Potato Regearch Centre, Phulwari

Sharif, Patna
2531. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of FOOD AND

AGRICULTURE be pleased to state

(2) whether it is a fact that the Central
Potato Research Centrel Phulwari Sharif,
Patna is running on profit ;

(b) if so, the figures in regard to profit
ecarned and if not the loss sustained and
the quantity of crops produced in the said
Centre during the last ten years ;

" (c) whether it is a fact that the wage
of the daily labourers engaged on the said
centre is Rs, 1.75 only ; and

. (d) if so, the justification for such a
-low wage being given by the said centre
which is being run by Government ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE!': (a) The Central Potato Research
Centre, Phulwari Sharif, Patna, is purely a
research station and no commercial ac-
counting in respect of it is done. As such,
the question whether the station is running
on profit or on loss does not arise.

(b) Does not arise.

(c) The daily wags rate of labourers
which was Rs. 1.75 has been very recently
raised to Rs. 2.36.

(d) The wages were fixed earlier on the
basis of the rate prevalent at the local
Agriculturail Farms.
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Applicability of Labour Laws to Public
Sector Undertakings
SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :
(a) whether the question of application
of labour laws to public sector undertak-
ings has been considered ;
(b) if so, the dccision taken in the
matter ; and
(c) the steps taken or proposed to be
be taken to implcment them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 HATHI) : (a)
Labour Laws do not discriminate between
the public and the private sectors and
apply equally to both.

(b) and (c). Questions do not arise.

Use of Radio Isotopes for Crop
Improvements

2533,

2534. SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :
Will the Mianlster of FOOD AND

AGRICULTURE be pleased to state :
(a) whether cfforts have beco made to
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gxtend the use of radio i<otopes for crop
improvements on a national scale ;

(b) if so, the details theréof ; and
(c) the success made in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) A Nuclear Research Laboratory is
being set up at the Indian Agricultural Re-
search Institute with assistance from the
UN Special Fund for extending the use of
radio isotopes in crop improvement. This
Nuclear Rescarch Laboratory will work
in close collaboration with the Bhabba
Atomic Research Centre Bombay, National
Dairy Research Institute, Karnal and
Indian Veterinary Research Institute, Izat-
nagar. This will also serve as a national
facility and will help other agricultural
Universities and Institutes in India for
expending the use of radioisotopes in agri-
culture and animal husbandry.

(c) The work already done in India
with the use of radioisotopes has helped in
the standardisation of more efficient me-
thods of fertilizer application and in the
development of new crop varieties such as
Sharbati Sonora wheat.

Godowns for Storage of Foodgrains in
Punjab

SHRI BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Punjab Government
have asked for a grant of Rs. 3 lakhs for
building godowns to store foodgrains ;

(b) whether the demand has been con-
sidered ; and

(c) if so, the outcome thereof ?

THE MINISTER OF STATE IN THB
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A request for financial
assistance of about Rs. 3 crores for build-
ing godowns to store foodgrains in Punjab
was rocsived from the State Goverament.

2535,
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(b) Yes, Sir; the demand was given
due consideration.

(c) The State Government was inform-
ed that no financial assistance could be
given, as the Government of India have,
at present, no such scheme for giving
assistance to the State Governments. Govt.
of India have, however, approved cons-
truction of godowns of 2.35 lakh tonnes
capacity in the Punjab by the F.CI and
the CW.C. Besides, the Department of
Cooperation also propose to give financial
assistance to the extent of Rs. 18.75 lakhs
for construction of cooperative godowns
during 1968-69.

Sale of Imported Wheat Flour in
Black Market in Delhi

2536. SHRI BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether imported wheat flour has
been selling in black market in Delhi :

(b) if so, the reasons therefor ;

(c) whether it is also a fact that it is
being smuggied to neighbouring State of
Rajasthun due to famine conditions in
that State ; and

(d) if so, the steps taken or proposed
to be taken to check the black-marketing
and srouggling in this commodity ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No specific complaint in
regard to black-marketing of imported
wheat flour has been received.

(b) Does not arise.

(c) #nd (d). Dethi has no common
border with Rajasthan. The Food and
Supplies Officers have also been asked to
be vigilant to sec that atta supplied to the
fair price shops does not find its way to
Rajasthan via Haryana.

Modera Bakery Plant at Bangelore

2537. SHRI S. A. AGADI: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that a Modern
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Bakery Plant is being
Bangalore in Mysore State ;

(b) if so, the cost of the Plant ;

(c) whether it is a fact that the said
Plant has been given free to the Govern-
ment of Mysore ; and

established at

(d) if not, the terms and conditions
on which it has been given ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir;

(b) About Rs. 26 lakhs excluding the
cost of land.

(c) No, Sir. The Plant is being set up
by the Modern Bakeries (ladia) Ltd..
which is a public sector company and will
-be the property of the company.

(d) Does not arise.

India Sugar and Refineries Ltd. Hospet

2538. SHRI S. A. AGADI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that though the
Chairman, Sugarcane Price Fixation Autho-
rity had awarded about Rs. 18 lakhs to be
paid to cane Suppliers of India Sugars and
Refineries Ltd., Hospet Bellary District,
Mysore State for the years 1960-61 and
1961-62, the Joint Secretary, Food and
Agriculture, on the appeal preferred by the
India Sugars and Refineries Ltd., has reduc-
ed this amount to rupees one-and-a-half
lakhs only ;

(b) if so, whether it is also a fact that
the Cane Growers were not given a chance
to explain their case before the Appellate
Authority ; and

(c) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a): Yes, Sir. The amount
was reduced on an application for examp-
tion filed by the factory om grounds of
inadequate profits. The reduction was
effected in d " with a fi la of
uaiforss application to the industry.
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(b) and (c). Yes, Sir. The nature of
the formula was such that hearing the cane
growers was not necessary., It related to
determination of surplus after meeting agre-
cd charges. '

Committee on Indian Tea Association
Scheme for Rehabilitation of Refugees

2539. SHRIMATI JYOTSNA CHANDA:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government have accepted
the final report and recommendations of
the Inquiry Committee constituted to probe
into the working of the Indian Tea Asso-
ciation Scheme for rehabilitation of refuge-
es in the tea estates of cachar district of
Assam ; and

(b) if so, whether Government propose
to fix a deadline for solving the residential
problem of rehabilitation of the refugees
under the Indian Tea Association Scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN): (a) and (b). The
Commi tee submitied its report last month.
The report is under consideration of the
Government and efforts are being made to
expedite a dcecision on the findings and
recommendations of the Enquiry Com-
mittee.

Famine in Mizo District ef Assam

2540. SHRIMATI JYOTSNA
CHANDA :  WIll the M‘nister of FOOD
AND AGRICULTURE be pleased to
siate :

(a) whether ke is aware of the acute
famine conditions prevalent in the distur-
bed Mizo District of Assam ; and

(b) if so, what steps have so for been
taken or proposed to be taken to mitigate
people’s sufferings there ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Central
Goveroment has not received any intima-
tion about the prevalence of famine coadi-
tions in the Mizo District of Assam. The
watter wap reforred to the State Govern-
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ment and they have stated that they are
collecting the necessary information. This
will be placed on the table of the Sabha as
soon as it is received.
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Employees State Insurance Scheme

2544. DR. RANEN SEN: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the amount of arrears due from the
employers on account of Employees State
Insurance Scheme up to-date ;

(b) reasons for non-payment ; and

(c) steps taken to recover the arrears ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
The amount of arrears as on 30th June,
1968, Rs. 4.51,00,384/-.

(b) Due to recent recession in the In-
dustry, the crisis in the Textile Mills and
general non-compliance by certain em-
ployers.

(¢) Legal action under various sections
cf the Employee’s State lasurance Act has
been taken wherever necessary.

A gricultural Credit Co-operative Societies
in Faizahad

2545. SHRI R. K. SINHA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the number c¢f Agricultural Credit
Co-operative Societies in the Faizabad dis-
trict of Uttar Pradesh and the amount
distributed by them as loan in the last
three years ; and

(b) whether view of the backwardness
of the district. long term loans would be
advanced to the agriculturists of the district
at lower rates interest ?

THE MINISTER OF STATE IN THE
MINISTRY OP FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY). (a) and (b). The in-
formation is being collected and will be
laid on the table of the Sabha.

Aerial Spraying of Pesticides in Rura] Areas

2546. SHRI R' K. SINHA ;| Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(s) whether Government have recejved
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any complaints regarding irregularities in
aerial spraying of pesticides in the rural
aress ;

(b) if so, whether any inquiry has been
held into the same ; and

(c) the findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) and (c). Do not arise.

Crossing of Animals into Pakistan

2547. SHRI R. K. SINHA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that large num-
ber of the good-breed Cattle from Rajas-
than drought hit areas have crossed into
Pakistan ; and

(b) if so, the steps taken to prevent
further emigration and provide fodder to
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.
(b) Does not arise. However, the

following steps have been taken by the
Central Government in respect of drought
affected areas in Rajasthan :—

(i) The Government of Rajasthan
has been delegated powers under
Essential Commodities Act, 1955
to control the stocks, prices
and movement of fodder within
the state.

(ii)) The Governments of Punijab,
Heryana, Madhya Pradesh and
Uttar Pradesh have been reques-
ted to provide necessary facili-
ties the to Government of Rajas-
than in the matter of purchase
procurement of {odder from
their States.

(lii) The Ministry of Railways are
transporting fodder to drought
affected areas in Rajasthan on
priority basis and have istroduc-
ed concessional freight sates,
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Ministry of Railways have also
agreed to a concession of 20 per-
cent for transport of cattle from
these areas to any other Station
in India.

Requested by the Central
Government the following States
have agreed to provide grazing
facilities for cattle from the
areas affected by drought ;—

Madhya Pradesh. 1,00,000 Nos. of cattle.
Uttar Pradesh. 60,000 -do-
Punjab. 10,000 -do-

(v) A grant of Rs. 2,75,000 has beeu
released to the Central Council
of Gosamvardhana by the Cen-
tral Government for cattle relief
work in drought affected areas.

(vi) The State Government have
taken steps to purchase fodder,
from within the State and out-
side, and also taken up a pro-
gramme of supply of drinking
water and irrigation water for
fodder production on a priority
basis.

(lv)

P. & T. Officers in Faizabad District U.P.

2548. SHRI R.K. SINHA : Will the
Minister of COMMUNICATIONS be
pleased o state :

(a) the number of Posts and Tele-
graphs Offices in Faizabad district of
U.P.;

(b) the ratio of post offices to popula-
tion in the district ;

(c) the all India ratio of Post Offices
to population ; and

(d) whether more post offices are pro-
posed to be opened in the Fajzabad dis-
trict during the Fourth Five Year Plan
and it so, the names of those places ?

THE MINISTER OF STATE IN THE
DFPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS

(SHRI I K. GUJRAL) : (a) Post Offices :
329
Post Offices with telegraph
facilities : 17
(b) One Post Office per 4,964 populge
“oﬂg
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(c) One Post Office per 4,390 popula-
tion.

(d) The proposals for the fourth Plan
period have not yet beeon finalised.

Subsidy on Rice Allocated to Kerala State

2549. SHRI E. K. NAYANAR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government are aware
that the Kerala Assembly passed a Reso-
lution in the 2nd week of November, 1968
demanding subsidies on the centrally
allotted rice to the Kerala State ; and

(b) if so, the reaction of the Central
Government towards that resolution ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The Government of India is already
subsidising the distribution of imported
rice in Kerala State. It is not yet possible
for the Government of India to provide
any additional Central assistance to the
State Government in this regard.

Need-based Minimum Wages for
State Government Employees

25%0. SHRI LOBO PRABHU : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Government have con-
sidered that the neced.based wages to some
Government employees and factory workers
only attracts the constitutional provisions
against discrimination ;

(b) whether the Central Government
will subsidise State Governments to do the
same for their employees if the Ceantre
concedes need-based wages to its own
employees ;

(c) whether it is a fact that higher
wages will reduce employment opporiu-
nities ; and

(d) if so, whether Government will
provide for employment insurance to those
registerod in the employment exchanges ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :

{a) The grant of need based wages 10 soms
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Government employees and factory workers
need not necessarily attract any constitu-
tional provisions against discrimination.

(b) No.

(c) It is not possible to arrive ata
definite conclusion.

(d) There is no such proposal under
Government’s consideration.

Written Answers

Working Group’s Recommendations for
Agrarian Reforms

2551. SHRI BHOGENDRA JHA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that a Working
Group of his Ministry has emphasised the
need for radical agrarian reforms to bring
about improvement in India's foodgrains
and agriculture production ; and

(b) if so, the reaction of the Central
Government towards that resolution ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes Sir.

(b) The report of the sub-group on
Land Reforms has been placed in the
Parliament Library. It has been ‘for-
warded by the Mibistry of Food, Agricul-
ture, Community Ds=velopment and Co-
operation for consideration and comments
of the State Governments. The report
has also yet to be considered by the
Planning Commission.

Higher Rate of Bonus

2552. SHRI LOBO PRABHU : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Government will investi-
gate that the employers pay the present
bonus before conceding to the reported
demand of the Indian National Trade
Union Congress for a higher rate of
Bonus ;

(b) when the rate of industrial divi-
dends does not reflect amy erosion from
bonus payments, the grounds on which
Government are subjecting consumers and
the economy to bonus payments unrelated

19 produstivity ;
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(c) whether Government have received
complaints that closure of factories, parti-
cularly 80 textile mills is partly due to the
compulsory payment of bonus in the
absence of profits ; and

(d) when consumption and expansion
of industry are reduced by higher prices
whether Government wiil consider to keep
the Bonus Act in abeyance till inflationary
conditions subside ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) and (b). The present bonus formula
embodied in the Payment of Bonus Act,
1965, is based on the recommendations
of the Tripartite Bonus Commission as
accepted by Government. While taking
decisions on the Commission’s recom-
mendations, their implications were fully
taken into consideration. 1f any amend-
ment has to be made in the Bonus Act
all relevant facts will be taken into con-
sideration.

(c) and (d). No, Sir.

Bonus for Cultivators in Assam

2553. SHRI B.N. SHASTRI: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that Food
Corporation of India has decided to with-
draw “Bonus” so long given to cultivators
in Assam ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). It has been report-
ed that the Government of Assam have
discontinued the system of payment of
cultivators’ boaus from November, 1968.
The Foud Corporation of ladia as the
purchasing agent of the Stale Goverament
is acting uccordingly.

Actjon against Post aad Telegraph
Werkers ia Kerala in Conmection
with ewe-day Strike (19-9-68).

25%4. SHRI VASUDEVAN NAIR :
Will the Minister of COMMUNICATIONS
bo pleased to state ;

(s) bow many empioyees of Posts and
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Telegraphs Department (Kerala circle)
were proceeded sguinst in connection with
the token strike of the 19th September ;

(b) what were the various forms of
action taken ;

(c) how many were reisstated folow-
ing the cabinet decision; and

(d) how many are at present under
suspension and under tormination ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI L.LK. GUJRAL) : (a) 3,218

(b) Suspension from service, termioa-
tion of services by payment of one moanth's
salary ia lieu of notice, of termination of
services, disciplinary proceedings uader
the Central Civil Services (Classification,
Coutrol and appeal) Rules and breack of
service for the unauthorised abscace
from duty.

(c) notices of termination of service
on 2,365 employees have been withdrawn.

(d) (i) 567 under suspension.
(ii) 289 under termination.

Cut in the Salary of P and T Workers o
Kerala

2555. SHRI VASUDEVAN NAIR :
Will the Minister of COMMUNICATION
be pleased to state :

() whether it is a fact that the salaries
of several employees of the P and T
Department in Kerala Circle were cut for
many days on charges of shouting of
slogans and similar other charges belween
the period from the 19th September and
the 18th October, 1968 ; and

(b) if so, bow many employees bhave
been affected by such salary cuts 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) (a) No bwt,
officials unauthorisedly absenting them-
seives from duty during office hourse or
refosing to perform the work asslgned to
them on any day after 199:1963 wére not
paid for that day under the norma) depart-
mental rule.

(b) in terms of the reply given to part
(a), the number of employees so affected
is 1,567,
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Indian Institute of Technology Consumers
Coopcrative Society, Kanpur

255. SHRI DEVEN SEN Will
the Minister of FOOD AND AGRICUL-
TURE be pelased to state :

(a) whether the audit report for the
Consumers Co-operative Society under the
Indian Institute of Tecchnology, Kanpur
shows a deficit of Rs. 47,000 from 1962 to
1967 ;

(b) whether it is a fact that the Pre-
sident of the Society elected in March,
1968 has not been allowed to take charge
as yet becausc the accounts are not ready ;
and

(c) if so, steps taken towards eradica-
tion of corruption in this Co-operative
Society and for its proper running ?

THE MINISTRY OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI M.S. GURUPD-
ASWAMY) :
is being collected from the Government of
Uttar Pradesh and will be placed on the
Table of House.

Agricultura]l Extension Officers in West
Bengal

2557. SHRI M. L. SONDHI : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that Agricul-
tural Extension Officers (West Bengal) non-
gazetted S.A.S. Class T, have not yet been
made gazetted although Officres of similar
cadre in West Bengal vz, joint Block
Development Officers Veterinary Assistant
surgeons and District Marketing Officers,
have been given gazetted rank ;

(b) if so, the reasons for making
Agricultural Extension Officers gazetted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI M.S. GURUPA-
DASWAMY): (a) and (b). Informa-
tion is being collected from the State
Government and will be laid on the Table
of the House whea received.
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Coufirmation of Agricultural Extension
Officers of West Bengal

2558. SHRI M. L.SONDHI: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that an assur-
ance was given by Government to confirm
all Agricultural Extension Officers who
have rendered more than three years ser-
vice in West Bengal ;

(b) whether it is also a fact that
Agricultural Extension Officers who have
rendered 8 to 9 years service are still tem-
porary : and

(c) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) to (c). Information is
being collected from the State Government
and will be laid on the Table of the House
when received.

Distributions of Sceds to Farmers in
West Bengsl

2559. SHRI M. L. SONDHI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that Radio
Broadcast is made in Calcutta to the effect
that seeds for distribution to the cultivators
are available at different Block Develop-
ment Offices in West Bengal ;

(b) whether it is also a fact that such
seeds are not available at those offices
immediately after the annouccment in the
Radio ; and

(c) if so, the reasons for making such
pre-mature announcement leading to incon-
venieace to the people ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The information is
being coliected from the State Government
and will be laid on the Table of the Sabha
as soon as received.
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Impiementation of Wage Board Awards
in Mining Industries other than

Coal
2560. SHRI SHIVA CHANDRA
JHA : Will the Minister of LABQUR

AND REHABILITATION be pleased to
state .

(a) whether it is a fact that the mining
industries other than the coal industry have
implemented the wage board awards ;

(b) 1f so, when the awards were imple-
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mented and what are the new scales v/s.a-
vis the old ones ; and

(c) if not, the steps taken by Govern-
ment to get them implemented ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Wage Boards were set up for Iron Ore,
Limestone and Dolomite Mining Industries.
A statement showing the number of mines
which have implemented the recommenda-
tions and those which have not implement-
ed is enclosed.

Weritten Answers

Statement
S. No. Name of the Mines Total No. No. of Mines Partially No. of
of Mines which have Mines
implemeonted which have
Fully not imple-
mented
1 2 3 4 5 6
1. Iron Ore 376 69 8 29
2. (a) Limestone 283 32 16 235
(b) Dolomite 39 16 2 21
(b) The recommendations were to be COOPERATION (SHRI ANNASAHIB
implemented from Ist January, 1967. In- SHINDE): (a) and (b). Yes, Sir. The

formation regarding the new scales recom-
mended by the Wage Board is available
from the Boards' reports.

(c) The recommendations are not en-
forceable statutorily and implementation
has to be secured mainly through persua-
sion and advice. Necessary efforts in this
regard continue to be made.

Sea Food Industry

2561. SHRI! SHIVA CHANDRA
JHA : Will the Minister of FOOD AND
AGRICUL1URE be pleased to state ;

(a) whether it is a fact that Govern-
ment have plans for the development of sea
food industries ;

(b) if so, the broad details thereof and
specially how much of the sea food is
consumed inside the country and how
much is exported abroad per year and
what foreign exchaoge is earned therefrom
per year; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

programme under consideration for the
Fourth Plan provides for ralsing the level
of annual marine fish production from 9
lakh tonnes to about 15 lakh tonnes by the
end of Fourth Plan. The additional produc-
tion is sought to be achieved by introducing
8,000 mechanized boats and 300 medium
and large vessols. At present about 90%,
of the fish production is consumed withia
the country and the same percentage is
likely to be maintained at the end of the
Fourth Plan. On the basis of the proposed
programme it is evisaged that the annual
foreign exchange carning from fish exports
which is now of the order of Rs. 18 crores
will go up to Rs. 48 crores at the end of
the Fourth Plan.

(c) Does not arise.

Marrisges among Prohibited
Relationshlp

2562. SHRI SHIVA CHANDRA
JHA : Will the Mioisier of LAW be
pleased to state :

(a) whether it is a fact that marclage
among prohibited ralationship is iliegal for
all communities in the country ;
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(b) if not, for which communities and
for what specific reasons it is considered
legal ;

(c) whether Government propose to
make change in this law of marriage
among prohibited relationship ; and

(d) if so, when and if not, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) There is no uniform law
of marriage in India. Under the Special
Marriage Act, 1954 which is enabling in
character and under which any two per-
sons may contract a marriage, 8 marriage
may be solemnised between parties within
the degrees of prohibited relationship as
defined in that Act in cases where a cus-
tom governing at least one of the
parties permits of a marriage between
them. Under the Hindu Marriage
Act, 1955, a marriage may be solemnised
betwgen any two Hindus who are not
within the degrees of prohibited relation-
ship as detined in that Act in case where a
custem or usage governing each of them
permaits of a marriage between the two.
Under the Parsi Marriage and Divorce
Act, 1886, which applies in the case of
Pargees, persons who are within the pro-
hibjted degrees of consanguinity or affinity
as sat forth in that Act caonot contract a
valid marriage. In all other cases, prohi-
bited relationship for purposes of marriage
is governed by the personal law of the
parties (e.g Muslim Law in the case of
Muslims) or the customary law applicable
to the parties.

(W to (d). Do not arise.

Rehabfiitation Work in Mantpur

2563. SHR! M. MEGHACHANDRA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Governmenmt of Manipur
have suspended the work of rehabilitating
the 214 odd refugee families from Pakistan
at Jiribam Sub-Division, Manipur ;

(b) if s0, the reasons therefor ;

(¢) whether the Government of
Maajgur have given agriculturat and home-
stoad $and to these refugecs ; and
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(d) if so, the nature of the grant in
detail ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI D. R.
CHAVAN) : (1) to (d). Information is
being collected from the Government of
Manipur and will be laid on the Table of
the Sabha.

geeht sTwan T Awe feedt § geA

2554 s TN TN
ot wieTe wrw e
»ff wurare foy

g7 qW AQT gAATE FAY AZ AATR
# g1 w37 i

(%) #a1 ag weq § e quA 9T
ug qiFe faeeft # a0 qft 84 gEEN &
famiar id qur gy mar §

(=) w37 a7 57t aw & fx oonfeal
®) THTT weriz A § fawe fean o @
¥

() =fz &t, &Y w@* sav wrow §

(w) #a1 ag Nt ww @ fr wenede
A & a1z f wenfeal w1 39 g W
wa1 AN faar @r w@r g ; W<

(%) afz g, a &% war wear § 7

W, QuAT qqr gAate wewren
IaEM (e WMo wwgnw : (%) 66
FOF FA @ TR § 1 QvAr ¥ afca|
¥ seaey Q1 yEIAL & fmim W o
?gfznwgmlegwiﬁwwmw

|

(w) & (¥). 66 gwiAl &1 W17 ¥
weqee, 1968 ¥ @ quf gar & 1 66 qerY
# ¥ 35 geH qgh ff aTQ TU qaE
Ny g Fw3l get & were
& & grpew ¥ fesht A for o
srteft & w1 oft 1 Pwfanha 16
oY R ¥ oft 15 pe Wl e wx



189  Written Answers

qeiz o w g@ § ) dX @ ¥ dar il
IT%T oy ¥ e a1 Ftgrda
At & & O ow gem feeelt e frr
T waATE ¥ aret

Grataity Benefits to the Workers of
Bombay Co. (P) Ltd., Delhi

2565. SHRI C. JANARDHANAN ;
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that an agree-
ment was signed in May. 1965 between the
Management of the Bombay Co. (P) Ltd.,
Delbi and its workers for the payment of
Gratuity benefits at the time of retrench-
ment/retirement of the workers ;

(b) whether it is also a fact that the
copy of the said agreement was neither
sent to the Delhi Administration nor to
other authorities concerned or to its
workers ; and

(c) if 8o, the reasons therefor and ac-
tion taken by the Management ?

THE MINISTER OF LABOUR AND
REHABI!I ITATION (SHRI HATHI) : (a)
No such agreement was arrived at before
the Conciliation Officer, Delhi. It has
however, been ascertained from the Com-
pany that the agreement relating to
payment of gratuity to the stafl of the
Company in Bombay is also applicable to
the staff at Delhi.

(b) No copy of the agreement has been
received in the Labour Department of
Delhi Administration.

(c) The Delthi Administration has no
knowledge of the agreement relating to
gratuity for the staff in Bembay. It is not
also compulsory under law for the parties
to sead copy of a settlement to Governmeot
authorities.

Bombay Co (P)LTD. Delbi

2566. SHRI C. JANARDHANAN :
Will the Minister of LABOUR AND
RAHABILITATION be pleased to state :

(a) whether it is a fact that many
foreign-owned companies are being closed
down in India ;

{b) what benefits Goverament bave
ensured under the rules which would be
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given to the workers in case of mass
retrenchement in the foreign companies ;

(c) whether all the benefits have been
given to the employees of the Bombay Co.
(P) Ltd. Delhi ; and

(d: if not, the reasons therefore ?
THE MINISTER OF LABOUR AND

REHABILITATION (SHRI HATHI) : (a)
No specific information is available.

(b) Necessary provislons exist in the
Industrial Disputes Act, 1947.

(¢) Retrenched workmen have Been
given the retrenchment compensation #nd
one month’s wages in lieu of the ndtice.
A dispute regarding gratuity is pending for
conciliation, under Dethi Adminisiratioft.

(d) Does not arise.
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et wwEy, 18 AEA,

1958 1968
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Co-operative Farming in Manipur

2569 SHRI M. MEGHACHANDRA
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Government of Mani-
pur have taken any decision to discourage
the co-operative farming and allotment of
land to co-operative farming societies ;

(b) if so, the reasons thereof ; and

(c) If the reply to part (a) above be in
the negative, the list of the co-operative
farming societies including proposed socie-
ties getting land for farming purposes in
Manipur ?

THB MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPBRATION (SHRI M.S. GURUPA-
DASWAMY) : (a) no, Sir.

(b) does not arise.

(c) list is laid on the Table of the house
[Placed in Library Sec. No. L.T. 2377![68]
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Panchayat Pradhans fo Manipnr

2570. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that there is
widespread discontantment among the
Panchayat Pradhans and the Members of
the Panchayats in Manipur and they have
threatened resignation on masse ;

(b) if so, the grievances of the Pan-
chayat Pradhans and the reasons for the
proposed resignations : and

(c) the steps Government have so for
taken to make the Panchayats function
acrording to the provisions of the relevant
Act and for ensuring the Panchayati Raj
in Manipur ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI M'S. GURUPA-
DASWAMY) : (a) and (b). President
of Maniour State Panchavat Parishad for-
warded to the Manipur Administration a
resolution of Gram Panchayats of Mani-
pur demanding introduction of Bill pro-
viding for the threc-tior system of Pancha-
yati Raj in the Union Torritory ; it was
also stated in the resolution that Gram
Panchayats would resign jointly if the Bill
was not introduced as demanded

(c) Uttar Pradesh Panchayati Raj Act
1947 providing for establishment of Gram
Panchayats and Nyaya Panchayats was
extended to the Union Tarritory in January
1960, and all necessary Rules under the
Act were framed. The Act, however, does
not cover the Hill Areas. According to
the Union Torritory Administration, due
encouragement is being given to the
Paachayats 1o function effectively. All
Pradhanes of the Panchayats in a Block
are members of the Block Development
Committee, and as such participate in the
formulation and implementation of Block
Programmes. Programmes like Rural
Manpower and Appl'ed Nutrition are
implemented through the Gram Panchayats.
Grante-in-aid are paid to Panchayats for
furniture, stationary. Panchayat Ghars,
Nyaya Panchayat Ghars etc. A scheme
for providing financial assistance for
taken up remunerative projects by Panch-

ayats has also been drawn wp,
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A draft Bill for introduction of two-
tier system of Panchayati Raj-Panchyats at
the village level, and Panchayat semities at
the Block level-isunder consideration ; as
Manipur is a single district territory, the
bill does not provide for Zilla Parished.

Cultivable Land under Tenant-Cuitivation
System in Tripura

2571. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of FOOD
AND AGRICULTURE be plcased to state
how much of the total cultivable land in
Tripura and in the whole of the country
is at present under tenant-cultivation
system ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The proportion ot leased-in
households to total cultivating households
in 1961 was 36.42 percent as against the
all-India average of 23.56 percent.
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Coustruction of Bullding for Post and
Telegraph Offices at Kolar (Mysore)

2575. SHRI G.Y. KRISHNAN : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether Government have dropped
the proposal of constructing a building for
posts and telegraphs offices at Kolar which
is a Divisiona} Headquarter in the Mysore
State ;

(b) if so, why and what has happened
to the acquisition of site for the same ;
and

{s) if not, whea it will be completed 7

NOVEMBER 28, 1968
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) No.

(b) and (c). Land acquisition pro-
ceedings are being processed. After
acquisition of land, the case for the con-
struction of the Post Office building will
be processed.

Accommodation for Posts and Telegraphs
Offices at Shimoga (Mysore)

2576. SHRI1 G.Y. KRISHNAN : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that a building
was purchased for the Posts and Tele-
graphs Office at Shimoga, Mysore State ;

(b) if so, why the rent is being paid
every month in spite of its being pur-
chased ; and

(c) if the reply to part (a) above be
in the negative, whether there is any pro-
posal to have the building constructed
and if so, when ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1.LK. GUJRAL) : (a) No.

(b) Does not arise.

(¢c) There is a proposal to construct a
departmental building for Head Post
Office, which is being processed.
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Provident Fund Arrears

SHRI BHOGENDRA JHA :

SHRI BALMIKI
CHOUDHURY :

SHRI P.C. ADICHAN :

SHKI NITIRAJ SINGH
CHAUDHARY :

SHRI D.N. PATODIA :

DR. RANEN SEN :

SHRI R.K. SINHA :

2579.
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SHRI J.M. BISWAS :

SHRI RAM AVTAR
SHARMA :

SHRI MOHAMMAD
ISMAIL :

SHRI K. RAMANI :

SHRI UMANATH :

SHRI INDRAIJIT GUPTA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the total
Provident Fund arrears have mounted up
to Rs. 8 17 crores by the 3ist March, 1968
as compared to Rs, 5.96 crores on the
31st March, 1967.

(b) whether it is also a fact that the
Central Board of Trustees of the Employees’
Provident Fund has made proposals to
Government for more stringent penalties
on the defaulters ; and

(c) if so, details thereof and Govern-
ment’s reaction thereon ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI HATHI) :
(a) Yes.
(b) and (c). The Centra! Board of

Trustrees has set up a Sub-Committee
to go into the question of defaults. The
Sub-Committee’s Report is awaited.

12 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Existence of Secret Trassmitters in
Hyderabad

SHRI A. SREEDHARAN (Bedagars) :
1 call the atiention of the Misister of
Home Affairs to the following matter of
urgent public importanco and request that
he may make a statement thereon :

The existence of socrét transmitters in

Hyderabad, broadcastiog news to

Rawalpindi. .

THE MINISTER OF HOMS AFFAIRS
(SHRI Y. B .CHAVAN): Mr. Speaker,
Sir. the State Government have informed
us thst they have no information regarding’
existance of any secret tragsmitters lo
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Hyderabad, broadcasting news to Rawal-
pindi. This matter has been raised in
the Andhra Pradesh Leglslative Assembly
and we are informed that the State Govern-
ment are making further inquiries.

SHRI A. SREEDHARAN: Mr.
Speuker, Sir, this is a very serious matter
and the statement of the hon. Minister, in
reply to the Calling Attention Notice, is
marked by a lamentable absence of serious-
ness. He has t(reated it like a wedding
invitation. Our country is at the cross-
roads of a very serious situation wherein
attempts are being made by foreign powers
to intcrfere in the internal security and
administration of our country.

MR. SPEAKER :
question.

Now come to the

AN HON. MEMBER :
tho background.

He is giving

SHRI A. SREEDHARAN: I am
coming to transmitters. The installation
of transmitters is only a part of that com-
prehensive and diabolical scheme on our
froutiers and sensitive areas. Hostiles are
crossing over to other countries and com-
ing back with arms and ammunition and
our frontiers are being treated like a foot-
ball ground. Transmitters are being
installed at various places and information
is llecied and t itted. Even in
Andhra...

AN HON. MEMBER:
Kerala ?

What about

SHRI A. SREEDHARAN : There is
no such. instance in Kerala. 1If this had
happened in Kerala the Home Minister
would have asked the CRP to take over
that State. A Congress member of the
Andhra Pradesh Assembly, Shri Venkata-
Darayana, has made a charge in the State
Assembly “that even responsible persons
have said thut Pakistani agents are active
in all offéts of the the government.
especialiy- i the Informatien and Public
Relations Department. 8ir, you will par-
haps kindly remember that some time
back a Pakistani agent was cnught from
the kitchen of the AICC. Pakistanl agents
are working in various departments. The
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foreign countries are encouraged to treat
us very shabbily because when our Minis-
ters go abroad they present a pictare of
weakness. Some time back the hon. Law
Minister visited the United States of
America and condemned a State Govern-
ment there.

MR. SPEAKER * [ will have to stop
you some where. Till now what all you
have said is irrelevant. After all, what
has the United Nations, the Law Minister,
the AICC Office and everything has to do

with this... (Interruption) ?

SHRI A SREEDHARAN : He made
a statement there condemning the Kerala
State Government to please his American
masters... (Interruption’.

MR. SPEAKER : You come to the
question of the Hyderabad transmitter.

THRI A. SREEDHARAN : On the
floor of this House a question was asked
about the functioning of a transmitter at
Rishikesh when Mahesh  Yogi brought
transcendental meditation and colossal
disgrace to the country, and the Home
Minister had said that no transmitter was
there. Now news comes from Andhra
that there is a transmitter and the Home
Minister in his statement has referred to
the reply given in tke Legisiative Assembly
there. The Andhra Minisier has stated
that a small transmitter cannot relay in-
formation to such distant places. Perhaps
he does not know the developments in
modern science. There can be powerful
trapsmitters somewhere clse in India and
a small transmitter can pass on informa-
tion to these powerful transmitters which
can relay the information to foreign
countries.

What I would like to say is that there
is a big conspiracy going on in this
country in which transmitters snd espion-
age activities are involved. Foreign agents
are inBltrating into our services. A full
scheme is drawn up by foreigs powers to
sabotage the security and integrity of this
country. This a very serious matter. |
would like. to ask the Heme Minister
whether he will appoint a committee con-
sisting of Members of Parliament and
experts to go into the entire question of
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espionage, the activities of foreign agents
in this country and the hippies who roam
about our streets. Let the Home Minis-
ter not say that 1 have made certain com-
ments and he is not going to reply because
that is his usual tactics. My question is
very clear and explicit. Will he take it
as a very serious matter and order a com-
prehensive inquiry in this matter by consti-
tuting a committee consisting of Members
of Parliament and experts ?

SHRI Y. B. CHAVAN: My answer
to the last question, because that is the
only question that he has asked, is ‘No’.
In this matter merely appointing committee
does not help in any way. If his concern
and anxiety is about expionage activities,
I am prepared to share it with him. We
have never denied that there are espionage
activities.

SHRI RANGA They
have increased.

(Srikakulam) :

SHRI Y. B. CHAVAN: It is quitc possi-
ble and we will have to be more careful
about it. I would like to assure this House
that we are taking more and more care about
these activities... (Interruptions). But about
this particular matter 1 would like to sound
a caution because sometimes these rumours
are made use of for increasing communal
feelings also. 1 have found in the case of
last few communal troubles in different
parts of the country that such a rumour
also was at the back of the whole trouble.

HEM BARUA (Mangaldai) :
trouble be incited

SHRI
How can communal
by this ?

SHRJ A. SREEDHARAN : It is not
a rumour. The Andhra Government has
made a statement about this.

SHRI Y. B CHAVAN : | will bave to
deal with all the aspects of the problem.
About the existence of transmitters in
Hyderabad City my information is that this
is not confirmed by our ows iaquiries and
also by the inquiries that were made by
the Hyderabad authorities. This is all that
T om saying. Bat if he mewns that we will
heve to take more care abomt it, [ share
his concern.
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1§ iz 4@ | a1 faad ¥ wrdw @
o o & ol faedore WY A
Y § fr giafied § Wk @ swere
wearg geft &1 W Iy @t wiw
A & ot wiw A aw
Y o ¥ § fr v@ g A O o
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SHRI Y. B CHAVAN: 1 do oot
want o give an impression that we are
satisfled that there are no transmitters. |
am not making that sort of a statement.
Wherever specific allegations and rumours
were spread, they were chocked up and, on
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this point, I can say that we are satisfied
and they were not substantiated. [ do not
want to give a wrong feeling as if 1 am
convinced that there is no possibility of
some transmitter working somewhere. [
do not want to give that impression. My
information, in this respect, is that at least
in some cases we found that the rumours
were kept alive in certain areas, we check-
ed up and they were not substantiated.

st wgfic fag wmeh (Imma) ¢
A qdraet § agt ¥ fafaeer fAo
Ty A, graMd K @ aw @ Iawr
9 WINIT 1T §g1 fF qrfEeqa & Qat
ey dguar y -4 A A g & =1
faq w1 qragw grader g oW gt
| AT A7 gwar §, ¢l wrEIT 9T T
wgy & fF g gaar ag § v
wr€ gzt agt wd § AfFa & ag
qe Sgar g fF s s & /W
Fradie Al any § o f qrde § @y
§ afer ¥ ga9 & qravge @R W
IR A ANRNTIfAFAL? F a7 A
qBA1 Argar § 5 9w €@ ag N fawag
owaT X wT F JAN @ § a9
w1 ¥ W§ Yar wavw fear § e 2 zis-
Hred ¥ 1 G¥w FA AN Wy gA
e # fr fw w3 frar W Wi -
A w1 warw fear ong ?

SHRI Y. B. CHAVAN:
depend upon the argumeat which the
hon. Minister made in the Assembly that
only because there is 1400 miles distance,
information cannot be conveyed in that
way. That is not so. The technological
development is going very (ast. Even il
the transmitter is weak, the receiver can be
powerful and it can certainly receive the
information “Sometimes, evea small but
very powerful transmitters are developed.
1 am not depending on that argument to
say it is not true. 1 am depending upon
other information which, I am sorry I can-
not reveal.

1 do not
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SHRI RAGHUBIR SINGH SHASTRI :
What about catching of the messages ?
What about monitoring ?

SHRI Y. B. CHAVAN :
of course, can be done.

Monitoring,

@t wa ww g (el @em) ¢
Heqe ARy, wig YAy ¥ A 0g wyw
T ¢ e fafafgad saad s &
A% TAFT FFEATT AG) guT Af®AT FEA
T A § wee) avg § O gward ady
T ¢ ol oA s & fF gw @d Wk
TN #30 AfFT AU FRAT AR R R
ag ®1f trvarg A @ q@ A &, afew
TZ UK WA T, wF W w w5
g7 Tagh @ § 1 M feedRg
DT E oo ¥ W, A g IEH @A
arfeeyra A g1 g% Wear agw T
&1 7 19 fgawaT ) garawrz & Tad-
¥z adwa #Y grew gt Wl gag @
6 & wrafen gk A 99 qum 9% eI
% sgeT qar adY @1 fe wrafor gf sk
Iau A W) § AfEr gag @ra Ay @
gifeeart & Wsat A3 gawr wmwIR
foar | wiyg wdwe & N gt ¥ fafq-
T { w71 % 14 § NA w17 £@ & fag
TGT qATHT gigMIT N qEd AN
afes ax Iwrerafear & g= & A
T ey g ot agt femA fY gia-
e a9 ¥ N e g feesht § o G
T %S U, grwife <@y § AU I
Awar M wrgy ¥ Afww e B gt
¥iqw w1 giwfagw Q@ ar) @l
ggataed aft § & O oy o
grader @, afes Cwedma @, W
giwded § € ag Aa  awft {1

v & gw-aare woult oft ¥ qeET wgan
£ T o ag f§ @ aow e w-
=for afew § wiw {foar Weear M, faw
¥ oy W w e @ww W
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aved § Sa% o1 fean dRY A Wi
ag qran fv fegeam ¥ 9gd aifeera &
et A agi N =T W W fwa ?
7g ¥t Wiz ior § wehifae & gy @
2 f* w1 g et @ qod R N fe
fra® ¥ & 7t # wrer gfear AWeat w1
w17 Wefor afew ¥ ag avgw fear s
fegeara & et o avz & war 7= WK
agh & Wear 7 agd wrewree w7 frar ?
AT AT §F 19 € (AT oA & oAy
feay ¥39 & dar gor ol frad ¥
# ar gl gwr ?

FaR g fE mraey o fadeht frefor
gfag grw gfear Weay 1 & vz mrowr
ot g2fada &, 9% wraw § W1 wr-
feama 3 ? sqifw faelt WeaY & w7
¢ A @wT ary " A gfear Weay
Iq I F AT &) qrg 9 w2
¥ gz ¥z am & gz =maT @ifeeam
e 7w & a1 wAT Weny AN R
ar %= gaa) stiw wear & ar A 7
afg agY, a1 ga«Y sqr sqaeqr § 7

A% gHArE WY AR § oF
siggHac A Moz ara sy ¥ fe az
Fa9 gigWzx & ar@ A4 § afew e
¥Magaatwga § | @w@aA N w9
F oY a7 QT 1 g\fag & Tt wERg @
qEAT T1EAT § 6 qURTT Haw Y wAw
wT ¥ gy A8 §1ar afew Wyl § N qw
aramr arft gy f6 @ A N
NF N § 37 9T ¥ fmg @ W AN
1€ wax faek qT g W ghaa w7
A wrer W Gz v & fag w@T-
wIT a1 FEATH W7

SHRI Y. B. CHAVAN : General
monitoring, of course, goes on. But |
cannot make a general statement whether
the monitoring bas found out any such

trapsmitier or not. But one or two points
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which were specifically brought to our
notice were checked up and it was found
that thev were not true. This is what I
have said, and I am repeating it again. |
said, 1 do not want to give any suggestion
that no esplonage activity is going on or
no transmitter is working anywhere. |
cannot give that sort of an impression.
But my only point is that, if an atmosphere
is to be created in this matter, it cannot be
done merely by talks or other things ; it is
a basic thing expected of every patriotic
citizen that he will not only help in pre-
venting any espionage activity but also try
to expose it if he has any doubt or suspi-
cion anywhere. In this matter I will need
the co-operation of everybody, not only
government agency but every individual
and every institution.

SHRI KANWAR LAL GUPTA : What
about the co-ordination between the Intel-
ligence Department and the Monitoring
Service ?

SHR] Y. B. CHAVAN : [ can only
say that there is co-ordination. If you ask
me what is the co-ordination, how can |

answer it ? (Imterruptions). | can only

say that there is co-ordination.

Wt o sordiw  (ref zfe) o
oeueT HEIZT, ¥E ST & gEaY §  ayey
ge g® feat ft fadefy aoere & wrar aff
w1 § whife wrr & @ ogfaw g #
agdr $AT ET TR AT afex wefsy
FrR § W W fggem oY goee
AR 59T wAe AEY qTAAY § oY ag Ao
ama & s A, W fed s
agf - (sgwwm). .,

werw ageg, g A e Aaft &
afew ag afewan § ; v ot agr & ww
83 sitfaay et eeet B e s
qEIZq § AT g 9T A IgE Iwe #
FEA wgr a1 f qward § g Tar T,
zar(y qudY M e At § 1 1@ a0
6T 4 ¥@ GO ¥ "rgw T Areraey
¥ are oq @ Wt g o o Al ot R
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[ ek wEATd]

7y & T feeq Y oY ga¥ i) § 99
ety g, SRS Siferr S aw fawar
g & o wEiea ¥ wgr g g e
qIY 9FN W 9§ ga@r ok awg
Qf wfge fF srgaY & wify M oA &
#té fegar A8 & 1 &7 63 ¥ @ waN
FUHIT A g 79 faeelt & v fagre A=
# @ a1 &Y 391 IF ¥ AR 19 992q ¥,
It B & FE Mg ¥ faasy & N
amata & gar gt oY #91fF 37N qqem &
& za aifeearT & AN Y ; A N
ft gawma afY a1 1 @f@ifwe & @ g
& JgrarY FF zad afy i ad
ara wat 7 AT |

T HT SR D A g WA F
faq g @ig AN g7 @7 F ¥ TA
®) TFAT AT & 7 F7 |

w3 agi T wft @iw tafreze amga
¥ Jrmiarz ¥ Aywe gregfmed &
A7 & vk aa1q fzar 2 o) o gw gar%
A

The State Government have informed
us that they have no information regarding
existence of any secret transmitters in
Hyderabad, broadcasting news to Rawal-
pindi

o AN & A F @ WA
# oz 26 arde & Y $w7 wrfawa -
T § o qzi Y gy A F N g
¢ 3% ¥y weax feard 2av & s SEd
¥ & gl qfler ¥ @wrd wigm o
weaIT ¥ 95 gar § :

The Government's efforts to trace and
seizc any secret transmitter operating in the
clty and transmitting messages 10 Pakistan
were being intensified.

T naww g § e QR atgy g
o aoAre Wit A gfw ¢ T oF

g o wiw F oy gE k) g Y Awe
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arafaed 1 |a § &)1 3 feufy W agi
Y 9g # AEET ¥ agi F AR A WA
Y srAerd Yk

We have no information regarding exis-
tence of any transmitter.

7z awa § #uifs agi faar @ ¥
wer ar & 5 aaAde NA § @ W
@ & fr @y greafed sai-ag § | WS
w2 &Y faoa qur § g 1 99 Al
Iy | fz dard | A7 ag & L
fe g qar a7 § f ag § &y &w aga
& aaTzed wqTE A § ag A9 FEA K
gl ag M waT & ¢

Preliminary reports by the police indi-
cates that a very powerful transmitter will
be required to send messages either to

western or castern regions of Pakistan
which are 1400 miles from Hyderabad.

wa 78 fFaar @13g7 & s feaar
a5 & gad g% g oA § fea ag
Fgzrafaed T agi a0 & aw< | w@fay
ag¥ At & g AENRT § €@ WA ¥ AR
§ garar wigm 1 gEd ag AAfegfon
ardt a1 § F4ifE I A6 fgrgeam §
frad  qdeNT greafmed ega § faw
e dw wwia wgr v7@ § 1 v TG 9T
AR AW AW RT Rwg ¥ § a1 &
qar wrgaT g e 3§ fead gm R
fergeaa & aYge & faaw) s @da av
qIag ag st Fo Fo g ¥ HAIET T
A AfeT ag wif &0 g & A AK-
&9 fa ik § o ferer fe? A & 3g
& qar § ar wifg? wnife g At w
¥ W g9 Y 9y, INT I KT TGl
7 ary § v ag mgw QA1 Tfgg fs @
frak g e fegema & W@ §
w7 9 4% |uA W) IEEE Y 4% I
wfes & Eefadze v uhlom &
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v St A } fF ag @@ dw RwT
7 wdare fog a0 ¥ s ¢ Wk
T IR Tk 9 e e § 7
fur ¥ d4dy s MY o &
g & ue-wAT Al § ) R 0w
e N fF ag Aot wEEg & o e §
ITH w wgT ¥ qudr g gAAF R
wwd Ao ot § 1 F @rAr wwgar g v
7z 3w wve ¥ gEl-gE AW & dada
Y § IEY S¥fagefor G & fag W
¥ a9 g FiE smEEwr & 7 ¥rgw @S
ST A, goarew dfew g1 o 78 A
78 faad ¥w @wg § ma IR WEge-
for #33 § a1 78 o\ o9A §7 AT @
qrar & & 9 & «@ua ¥ gal 2wl Y
affeaTT gaar AT F1 AR T § AT
HIATT Iy @ 7

SHRI Y. B CHAVAN : | think the
hon. Member has not correctly followed
my statement. I have never said that
enquiries are completed. I did not want
to say that. If you see the last sentence
of my statement

SHR! GEORGE FERNANDES : It is
your statement— not the information receiv-
ed from Andhra.

SHR1 Y. B. CHAVAN : ...] have said
like this :

“The matter had been raised in the
Andhra Pradesh Legislative Assembly
and we are informed that the State
Government are making further inqui-

ries.”

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : Can the Centre not make
any inquiry ?

SHRI Y. B. CHAVAN : The Centre
make inquiry. They arc making inquiries.
1 do not say that such inquiry should not
be made. About the Ham transmitters he
has raised the question about licenses.

This question will have to be directed
to my hoa. colleagae the Minister of Iufor-
mation and  Brewdcasting. Persopaily, |
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would require notice to say whethor licen ces
are given, the conditions of the licences,
the number of licences and so on.

oft wret oeAvhiey : & Arae & falr
T8 §9 w3ar IfeT a8 dw AeRE Wiz
FTA &1 oA aar § ? 3w qAfedew
oifz 2 ar FqwrE 5y 9 & a1 af
ek it § @) w0 waw 5y awad

MR. SPEAKER : The only point is
whether such Ham stations can do this
mischief.

st wT FATRE . SA afigT W
N F A § N ¥y wEg wige
Fifr ag aga e armer §

SHRI HEM BARUA (Mangaldal) :
What about their common friend ?

SHRI Y. B. CHAVAN: That i3 a
technical question, and I cannot answer it
offhand just now.

SHRI RANGA : Shri Qeorge Fernana-
des did not whnt information about the
number of licences etc., but he only wanted
to know the procedure followed by the
Information and Broadcasting Minjstry,
whether the antecedents of the person ate
verified and so on.

MR. SPEAKER: I do not know
whether the hon. Minister can answer it.
It was only in Australia that I had seen
that questions were asked without notice.
But in India we have not been following
that practice.

If hon. Members want, they can certain-
ly change that. That would be a very
interesting thing, because that would mean
testing whether the Minister is really
thorough with the subject. But we have
not had that proceduré here yet. There-
fore, wo shall have to rest comtent with
this.

SHRI BAL RAJ MADHOK (South
Delhi) : The hon. Minister can give this
information some time later.

MR. SPBAKER ; The bon. Miahigr

may ask for it,
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SHRI 8. M. BANERJEE (Kanpur):
Yesterday, we had made a play that the
Labour Minister should make a statement
in regard to the LIC strike. You may
kindly direct him to make a statement.

12,28 brs.
PAPERS LAID ON THE TABLE

Dock Workers (Advisory Committee)
Second Amendment Rules

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 HATHD: 1
beg to lay on the Table a copy of the Dock
Workers (Advisory Committee) Second
Amendment Rules, 1968, published in Noti-
fication No. S. O. 3928 in Gazettee of India
dated the 9:h November, 1968, under sub-
section (3) of section 8 of the Dock
Workers (Regulation of Employment) Act,
1948. [Placed in Library. See No. LT—
2349/68].

U, P. Kshetra Samities and Zila Parishads
Rules and amendments to West Bengal
Zila Parisbads Rules

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI M. S. GURU-
PADASWAMY): | beg to lay on the
Table :— -

(1) A copy of the Uttar Pradesh
Kshettra Samities and Zila Pari-
shads (Inspection of Records and
Giving of Copies) Rules, 1968
(Hindi and English versions) pub-
lished in Notification No. 495-B/
XXXI111-11-4(10)-65 in Uttar Pra-
desh Gazette dated the 12th
October, 1968, under sub-section
(3) of section 237 of the Uttar
Pradesh Kshettra Samitis and Zila
Parishads Adhiniyam, 1961, read
with clause (c) (iv) of the Pro-
clamation dated the 25th February,
1968 as varied by Proclamation
dated the 15th April, 1968, issued
by the President in relation to the
State of Uttar Pradesh.

(2) A copy of West Bengal Notifica-
tjon No, 6496 AZP published ip

NOVEMBER 28,1968 Re. Proposed LIC Strike 2n

Calcutta Gazette dated the 19th
October, 1968, making certain
amendments to the West Bengal
Zila Parishads (Election, Constitu-
tion and Administration) Rules,
1964, under sub-section (4) of
section 112 of the West Bengal
Zila Parishads Act, 1963, read with
clause (c) (iv) of the Proclamation
dated the 20th February, 1968,
issued by the President in relation
to the State of West Bengal.
(Placed in Library. See No. LT—
2350/68].

Notifications under Government Savings
Certificates Act

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA): I beg tolay on the
Table a copy each of the following Noti-
fications under sub-section.(3) of section 12
of the Government Savings Certificates Act,
1959 : —

(1) The National Savings Certificates

(First Issue) Third Amendments
Rules, 1968, published in Notifica-
tion No. G.S.R. 2056 in Gazette of
India dated the 23rd November,
1968.

(2) The Post Office Savings Certificates
(Sixth Amendment) Rules, 1968,
published in Notification No.
G.S.R. 2057 in Gazette of India
dated the 23rd November, 1968.
[Placed in Library. See No. LT—
2351/68).

Report of Fourth General Elections

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : [ beg to lay on the Table a
copy of the Report on the Fourth General
Elections in India, 1967, Volume—I
(General Hindi version) [Placed in Library.
See No. LT - 2362/68).

12.29 hrs.

: PROPOSED LIC STRIKE

SHRI S. M. BANERIJEE (Kanpur) :
Yesterday, we had roquested that the
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Labour Minister should make a statement
in regard to the LIC strike.

MR. SPEAKER : When the Deputy-
Speaker is there in the Chair, 1 know he
would do that.

SHRI S. M. BANERJEE : I have the

same regard for you.

N ot wehw (s ) ¢
weger wgew, % <ro wA g fag A
wh foy araan fear 9

MR. SPEAKER : I do not object to
his making a statement. 1 am not stand-
ing in the way. If the Deputy-Speaker
had said that, then it was from the Chair
that he had made that observation.

SHRI NATH PAI (Rajapur) : May I
submit that the commitment is not by Shri
Khadilkar but it was a commitment made
by the Deputy-Speaker and hence it is
binding on the Chair ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
Shri S. M. Banerjee and Shri George
Fernanades both have pointed out that |
had made some promise. There was no
question of making any promise at all.

I only said that I had noted the con-
tents. If he wants to take my words in
that way 1 would be only too happy. |
have already conveyed it to the Labour
Minister.

= wet TR : gt aRE W T
gorc gy v\ oft A A R g
qiw arfw ® geam § agus g &
el wrwer § W OTw AgRT WY
s v W g e ag g ¥ @ I
¥ qw FeEg &

SHRI S. M. BANERJEE : The Labour
Minister is bere and let him make a state-
ment. Otherwise, we shall be accused of
indulging in politics. .

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : You may admit a calling-
attention-notice.
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MR. SPEAKER : That is a different
matter. Admitting a calling-attention-
notice is my privilege. Since a request has
been made, and the leaders of the different
parties are also asking for a statement, and
the hon. Minister has heared it, according
to the normal parliamentary practice he
has to take note of the feolings expressed
by the opposition and if not today, at least
some time later make a statement. I leave
it to him. I am not saying that he should
make a statement here and now. Admit-
ting a calling-attention-notice is my privi-
lege. So, let us consider these things.

SHRI S.M. BANERJEE : Let him
make u« statement suo motu. Otherwise,
wo shall be accused of having indulged in
politics, that the strike was politically
motivated, there was incitement to rebel-
lion and so on.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :

‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on, Tuesday the 26th
November, 1968, adopted the follow-
ing motion in regard to the presen-
tation of the Report of the Joiat
Committee of the Houses on the
Foreign Marriage Bill, 1963 :

“That the time appointed for
the presentation of the Report of
the Joint Committee of the Houses
on the Bill to make provision
relating to marriages of citisens of
India outside India be oxtended
up to the first day of the Sixty-
seventh  Session of the Rajys
Sabha.”.’

12.32 brs.
INDIAN RAILWAYS (AMENDMENT)
BILL—Contd.
Clause 3

MR. SPEAKER : The House will now
take up furtber clause-by-clause con-
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(Mr. Speaker]

sideration of the Indian Railways (Amend-
meat) Bill. We ‘had originally allotted
anly 3 hours for it, but we have already
spent 8 hours op it. Yesterday, clause 2,
which was a controversial clause, had been
disposed of.

There are no amendments to clauses 3
and 4. So, I shell put them together to
vote.

The question is :

“That clauses 3 and 4 stand part
of the Bill”.

The motion was adopted.
Clauses 3 and 4 were added to the Bill.

Clause 8 —(Repeal and Saving)

SHR1 INDRAJIT GUPTA (Alipore):
I beg to move :

Page 2, line 27, for “‘14th" substitute
“20th. (13)

In spite of my best efforts yesterday
I could not elicit any reply from the
hon. Minister as to the actual motive
underlying the effort to translate the
ordinance into a statute. I had alleged
yesterday that the only valid ground from
the Government's point of view could be
the desire to continue to persist with the
cases which had been brought against the
Central Qovernment employees including
railwaymen on the alleged grouad of con-
travention of the ordinance which ordi-
nance was promulgated in order to take
action against such people as went on
strike on the 19th September. There
could be no other ground for behaving
in this fashion.

This is in sharp contrast with what
happeaned in 1960 when a similar ordinance
was-#épeaked by the same Government and
was not'sought to be transulated into an
Act. This time the position is different.
Government have adopted a more vindic-
tive attitude and they want the ordipance
to be lawtul so that the cases which have
been launthed in caurt agajast.all those
people could be carried through and those
persons could be p d, pr d
and punished. 1 thigk the hon. Minister
did not answer this point. In fact, he
had evaded it yesterday. This show that
Government’s attitude is entirely one of
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victimisation. Therefore [ am moving
this amendment of mine to clause § which
seeks to substitute ‘20th September’ in
place of '14th September’. In other words,
the effect of this amendment is that no
action can be taken in terms of that ordi-
nance for anything which took place on
the 19th September. [ think he should
agreo to this amendment. As we have
already pointed out from this side of the
House, all the things that he wants to do
or he has explained a great length that be
wants to do or to prevent are already pro-
vided for under the existing Railway Act
and Railway Rules.

There is no other logical explanation
possible for their persisting in this atti-
tude except that they want to see that the
court cases are put through and the people
concerned are punished and jailed and
s0 on.

Therefore, 1 would appeal to the hon.
Minister'to accept my amendment.

MR. SPEAKER :
now before the House.

The amendment is

THE MINISTER OF RAILWAYS
(SHRI1 C.M. POONACHA) : I am affraid
it would not be possible for me to occept
this amcndment for the reason that in
regard to whatever court cases are there,
the judicial action will have to take its
natural course. It cannot be argued now
that because such court cases are there,
this amendment should be accepted there-
by watering down the objectives of the
proposed legisiation that wo bawe before
us. So, I am not able to accept this
amendment.

My bon. friend was referring to certain
measures which had beea brought forward
in 1960 and which were not subsequently
brought on the statute-book. [ weuld
submit that conditions differ and there-
fore, there arc valid reasons for putting
this Bill on the statute-book as a perma-
nent measure.

My hon. friend was also trying to
point out the redundmacy of these pro-
visions on the plea that the¢ Railway Act
and the rules thercunder contained similar
provisions already. 1 beg to differ from
him. The Railway Act as it stands now
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provides for certain types of offences, but
it does not in precise terms provide for
dealing with the offences which we are now
enumerating in this amending Bill. There-
fore, this amending Bill is necessary in
view of certain requirements for regular
running of train service and train opera-
tions.

MR. SPEAKER : The hon. Member's
point is this. He wants the date 20th
September to be substituted in place of
14th September. | (hink he agrees to the
clause being there, but he only wants a
small concession and he wants the date
14th to be changed to 20th September, so
that 19th September would not be covered.
That is the only small concession which
hon. Members are asking.

SHRI INDRAJIT GUPRTA : You con-
sider it & small concession. Wse are
grateful to vou. He wants to cover the
fulure  We are requesting him not to
give retrospective effect to it.

MR. SPEAKER : That is exactly what
I have said.

SHRI C.M POONACHA : Whatever
offences have been commiftsd will have to
be dealt with by the courts. This is a
matter for the courts to decide.

MR. SPEAKER : Otherwise whatever
action you have taken becomes illegal.

SHRI NATH PAI (Rajapur): Heis,
1 think, trying to emphasise what is only
too obvious. If an offence has taken
place, it has to be dealt with in aceor-
dance with the provisions of law, whatever
law may be there. One has to accept that

12.42 hrs.
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statement. What we are disputing at this
stage is not that. The so-called offence
took place under the particular law of the
country as it then existed. This law did
not exist then. To make these offences
ccme within the purview of this law is
what we are objecting to.

MR. SPEAKER : Ordinance was
there.
SHRI NATH PAl: This particular

Ordinance was there. An Ordinance is a
temporary thing to deal with an emer-
gency. It is a very dangerous step to
make a permanent part of the statute of
India what was intended as a temporary
measurc. What we are pleading is : let
the so-called offences be dealt with under
the normal law of the laad ; let not what
was a temporary measure be used against
it.  You have tried to explain it to bim.
Nobody is asking for a major concossion

in this. You have understood it. But
has he ?

MR. SPEAKER : I am prepared to
yield, if necessary. | am not o a
hurry.

SHRI S.M. BANERJEE (Kanpur) :

You have supported our cause.

MR. SPEAKER : The question is 1

“Page 2, line 27, for “14b" substitute
*20th"". (13)

The Lok Sabha divided :

DIVISION NO. 20
AYES

Ahmed, Shri J.
Badrudduja, Shri
Banerjee, Shri S. M.
Barua, Shri Hem
Behera, Shri Bafdhar
Biswas, Shri J. M.

Brij Bbushan Lai, Sbri
Chakrapani, Shri C. K.
Daonge, Shri S. A.
Desai, Shri Dinkar
Devgun, Shri Hardayal
Dwivedy, Shri Sareadranath
Fernandes, Sbri Ovorge

Gopalan, Shri P.

Goyal, Shri Shri Chaad
Gupta, Shri Indrajit
Gupta, Shri Kaowar Lal
Jha, Shiva Shri Chaodea
Khan, Shri Gbayoor Alf
Kisku, Shri A. K.
Kuchelar, Shri G.
Kushwab, 8hri Y. 8.
Lakkappa, Shri K.
Molsbu Prasad, Shri
Nair, Shri Vasudevas
Nath Pai, Sbri
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Pandey, Shri Sar joo
Patil, Shri N. R’
Ramabadran, Sh'i T. D.
Ramji Ram, Shri
Samanta, Shri S. C.
Sambhali, Shri Ishaq
Sen. Shri Deven
Sezhiyan, Shri

Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Arumugam, Shri R. S.
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Bhagat, Shri B. R.

Bhandare, Shri R. D.
Bhargava, Shri B. N.

Birua, Shri Kolai

Bohra, Shri Onkarlal
Burman, Shri Kirit Bikram Deb
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.

Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dass, Shri C.

Desali, Shrl Morarji

Dhillon, Shri G. S.

Dinesh Singh, Shri

Dixit, Shri G. C.

Dwivedi, Shri Nageshwar
QGirja Kumari, Shrimati

Hari Krishna, Shri

Hem Raj, Shri

Jadbav, Shri V. N.

Kamble, Shri

Kesri, Shri Sitaram
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.

Kureel, Shri B. N.

Kushok Bakula, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeva Prasad. Dr.
Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Masuriya Din, Shri

Mehta, Shri Asoka

Mebta, Shri P. M.
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Shah, Shri T. P.

Sharma, Shri Yajna Datt
Shastri, Shri Ramavatar
Sreedharan, Shri A.
Tyagi, Shri O. P.
Vajpayee, Shri Atal Bihari
Vidyarthi, Shri R. S.

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Nanda, Shri

Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pandey, Shri K. N.

Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Patel, Shri N. N.

Patil, Shri T. A.
Poonacha, Shri C. M.
Qureshi, Shri Mohd. Shafii
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajni Devi, Shrimati
Rajasekharan, Shri

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Randhir Singh, Shri
Rane, Shri

Rao, Shri K. Narayana
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddi, Shri G. S.

Reddy, Shri P. Antony
Reddy, Shrimatl Sudha V.
Robatgi, Shrimati Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. 8. K.

Saigal, Shri A. S.

Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Sapre, Shrimati Tara
Sarma, Shri A. T.

Sayyad Ali, Shri

Sen, Shri P. G.

Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Naval Kishore
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Shashi Bhushan, Shri
Shastri, Shri Ramanand
Sheo Naraln, Shri

Sher Singh, Shri

Sheth, Shri T. M.
Shinkre, Shri

Shukla, Shri Vidya Charan
Siddayya, Shri

Siddheshwar Prasad, Shri
Sinha, Shri R. K.

Sinha, Shrimati Tarkeshwari

MR. SPEAKER : The result* of the
division is :. Ayes, 41 ; Noes; 115
The motion was negatived.

MR. SPEAKER : The question is :
“That Clause S5 stand part of the
Bill »
The motion was alopted.

Clause S was added tv the Bill.

MR. SPEAKER : The question is :

“That Clause 1, the Enacting For-
mula and the Title stand part of the
Bill.”

The motion was adopted.

Cluuse 1, the Enacting Formula and
the Title were added to the Bill

SHRI C. M. POONACHA : 1 beg to
move :

“That the Bill be passed.”

MR. SPEAKER : We shall fix up
some time for the third reading.

SHRI KANWAR LAL GUPTA (Delhi

Sadar) : Three hours.

MR. SPEAKER : For the whole Bill,
the Business Advisory Committee fixed
three hours. Now we should be reisona-
ble. 1 would say at best one hour.

Motion moved :
“That the Bill be passed.”

Shri Kanwar Lal Gupta.
ot diar wm gwv: gsgw Ay,
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Snatak, Shri Nar Deo
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
Sursingh, Shri

Swaran Singb, Shri

Tiwary, Shri D. N.

Tiwary, Shri K. N.

Ulaka, Shri Ramachandra
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P.

T g & f 5t e g g k-
mabwag it vl fe o
frdas iy wi wer &0 & ugowy
sFaTffrag O ag ¥ faew Y o §
1z ¥mY ¥ fe go fakgw & wr ofe-
fovaa & 1 7z gg At ¥ dw ®), v 9w
) fagare & 33§ favgw faew g 0y
g

#3373 U §ATH TG ARATE |
w1 78 o ¢ & fr o fadaw & ofed
¥ a7 g & fao gearst  ox wifiez
dqam fear g ?

1243 hrs.
[Mr. Depaty-Speaker /n the Chair)

v g g T & @ wq ey
Y feafa ar afcfeafs ¥ goerd wierd
a1 WA sHwd gyae ST gwd § 7
ST FT w3 § AT W e aedk £ AR
ware ¥ & ag faw fargw exrehiz aifee
&7 T & W ¥ 9T ) Q@I Wy
wfwwre wTw av ag qTeTe ¥ wrf @
o gfrar & ot sy e cEwr
afemT ¥ arg § 1+ oo aTgw g
fis ¥ mlite & ant # gt e -
g vl fs vy fade w
afwre g oifgd | g agt O T
o9 W &7 SR ¢ oY quk feere
whfeex fede g wifigg | ™ fw &

®The following Members also recorded
NOES : Servashri J. B, 8. Bigt and

their votes :
J. N. Pramanik,
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[t T & =)
¥ grar @ o ag oF fe ORI
& f raft FTH A qwdt § Wk W
oy g g w7 § W W gwe A ¢
fF gEET T FT aFdy ¥ I TR
TN ag AN FX A A @IEFE F
wfawrT § 31 ag FoAfaey feqg A § 7
¥ A O TG LI § M AT W79
ary st & Y oy AR FFT

gqisqw gy, & ag awwar g fs
witE 51 gfawe @ FTAEA OF
Afrg o wfgwreg, 39 wfewT 9T g0
wava frar § ) ag AW & wIgA &A@
wigar &Y ag qa-faw grar ik wifas
sfamfEl & F9C F4F &1 %1 qifaq
v 1 qg 9% faw &

Frwaa s smar g T
agl AT aifge | W9 WAL Ag AR £
A PG W1 ¢ IGH) GJT A JUAY
aifed, & wiod @iy IfAwF FT Fwar
a1 | aTFIT qZ FgA 90T fm Faverfaw
af Qar wifgd @ & Ia% @w ar
wfes et W qfcfeqfa & grarar  gdmmr
fag w7 gEAY &% T &, Y *qT T9H
gz wawa Ag) & e ag awe Adfel-
feafaen Y aTF JAT ATEAY R 7 ATeAw
% geere garr A osifar & gwEw

, orar § gt X wreH Y aw A9 K0
qyar & | waey frewd €, sawr & A
1 ¥fer frawal w1 7 waww A §
QIT THTET KT AAT N & |

gz ¥ WA WA S aw g e
wrew o W faw & afi @ & e
fie agt AORIT 7 W oA fewdax
adi ¥ 1 qg T T T & 0 a8-
ove § o g oA 91 awdlt §, wifeq g
ardt wEr #Y A wwwk 9@ 41 1960
H A 1968 ¥ ey urfea @ AwA

geE il W wwew Rem W
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dfeefebaa & arod 16 €Y o9 @
at ¥ o LY W &
Tigy §1 B N 9 9w A&
fedma A § 1 WX gWwR A e
fesma st § &Y ag mfede a1 awdt
& 1 onowy wew & W e Y que-
Jar M g ad gyr ¥ A At o)
I F W Y gAaT ORI ¥ Wa g §,
qIETT &1 A ma fear §-1 d¥dew
UTLH & A1 9T @ FT g1 WOk g9
Fgrrwmeie Y & AN gEwr gar
qififeara &1 gAET gWT, 9 A€ WO
19 T | WIF OF [YAT UFR AN Y
FqT & &, Tg § ¢IAT AATE 1| WAL
g N Y aFNE g § A T aw
sNwd ¥ gr qv A el Y 1 gL OE
FRT B A 2| 2T oF T A EA)-
war & famarg vadt @ 399 19 faewq
®T, T7 AFHIG F AT FT LY T397 |
o'fis gara fawame qawar AR, €@
ey gAwY ddvr gadz war @ifed

gt wegfame wrf § Sfs gdan
i dr &Y gard A 3 & oy o
T &ar ¢ 1 /@K sRW g ¥ fro9a
a% ¥ aray § A€ W § aw a% ¥ G-
zq UwEd, 0w fen wgEE wefs #)
ay wX § ¥fwxr wa W) AT A HT
g wrgfree wif gex H aar ¥ o1
are, & & 37 §q9gAr g g e waY
w70 argw, wiT €TeF w1 wfew A ?

oft wo wio wwakf :

s wac oy qov: W owd Hoar
WA X e wrafewc g P ot ot 4
wgfve it Nt dw W W O & aly
woax smn § fe auft grewr W g
*T 18 T RATEY gy wX wWay |
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garR wegfree wrf Y womw F  faerw
e e, Afew FoeR o e
W ug woft § ot & qen v § fe
T GTGY AATOY T THT WA € Y
t

i 17 q e w9 47 gw frk-
T% ot ot § 7 qww e o & Prag
qonre et snfee wod o ww-
N wgge w3 qn af § fed
T ot feft N qiEf W awa
X B faadt &1 wE wAar  wW
wd w0 @ Frat § fee o ardf Ay ar
FIETT N, a7 a8 Hfgg v ¢ fr ot
a frt mg oW glaw T
Wy W @ FEF fag ag
FIFAT &1 g A §, afwe a< fafeed
£ mre A & 1 I wYAT A @ W9
o wq § 7 3A% A3, qwarr, M,
gfrg, fafaedt aig ft a1 &)
w 38 & % 37 aewe F F74r A
fagarg wrea A3 @1 1 weE fY ag
®1q7 I AN AN 1 qZ I DA W
g gaAfY &

1 gz wgr ¢ fr & wd FA-
fedl 1T AT ZEAIT G ATAT  q8%%
a4 war, W wsgr A awwar fis
e S TyaE ¥y | AfEd gware
adt QA Tl w A fefiewad g
AR Tn T AN AN E 1 A gy
gfriw ®y fosragr <@ & gfaaw
#rrd B wwr gt 2 wh g e X g
i w1 w8 & 1 gfEy s
aremg W O ¥ EORD wH-
ol @R} I 1| ATy I WH wA N
ghagit wr me st fe
@iw are aw wrg ¥ gfadar &1 e W,
Rl wiGaa o
T WTT ITET AT W e wgd § ?
w1 xgwr afeefodut § 1 waT Ay @
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yai W Wi e B, M & e
amw dar ¢ &flew we & ot A ward
a6 &1 v wft e g, o 0y-
g & uic o & R & Wk
w1 a1 wfEde T won aed §, @
ok f axer I o gaay Aft by
gt aw 19 feqere Y gyare wr avanw
g o 1 woft oft ag wiw Ag KT e
W el el werd & wgve N
2, A 3ueY a7 ¥ Frere wifge | dfew
a et & ag @y gu fs s
T qT §—wI g vk AT Al
=t @ —mfagy 0% A IaF faeg
"y 3IrE, a1 EATT ¥, aY IEH €@
sfaFIT At ewre w377 TRY | 17 g
FTRI 1T gad faeg ghar & fag oy
gra & qrast a1 Tora v ) A
qUEIT F wga wraga wx
TAY gq qAeaT ¥ oy F F AT Wy
gt wrfgy fe anfac @ 3w v @
&1 o7 a% gL Afee w9 ¥ @ Emwy
1 gAY AL 620, a7 qF WA W
it ¥ apraw wft &) gt &) o g7
za w A | yrg wrg e Y W ¢,
gur gfafedt @ty W
acE ey . gafefafons dar
Piagaa gy v g T b ? gownT &
a8 w1 8, e 144 B, qfm & 1 wEk
AP 0 FETT N 2Ad ol WY
7 famwmifecaw wmaqag &
feqy a% st A¢w W o
Ifwy fewr, srateew, aff dft & a2y
vt ot arfer feaflr o) gerd & wawe
<t § 1 o ¥ ¥ w0 aradht et we
@ ¢ sy egeifwria ¥ ogh ard
fararfadt w) arw Agt § e fws sy
sA R % A Neh ot ar
afl | wrelf 33 X wlwry § fuxr W
¥z woh & frg D N Y faelt §
wTReT o1 aRt o1 T A w oy
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[ waeene qea)
2 ? ot ftw g gEE RO AR
ft ag FORTT wad il wY e WY
qrafam fafed £ efee ¥ @@ gu 3%
1047 # fam® areft qrearg ww, 1968
# A Tawdtl, @ W ag AN Far
W whnfat W 2@ Y a8 o A
firer wifge; ag g A @A 43 gQ
a1 £ faerht wifig, o S W AR
W ¥ wog O wEm oA @Ay
By Afrg g8 a8 ¥ ¥ gu § | T
Y ¥F qwer & we W oA gy |

Y el afifeafaal & @
7g wifeqq at fawra fean, afwa qroga
% arg 9T T8 v frdy frew &Y oe-
e A g, g gEaw Af A @ R
wfeq fee st ag w137 o frar ar
e

st ®o WYo W :
e &

it T wrey o Wi o afkfeafy
t, sed fag aqamw Wi, ofsfazr @i
N O AIga v W wE et
W AT § a1 WF wATD W) w1 g
w33 B 3, &t gfeqm fiaw Aie & wea-
n IY e A F e E W
¥ &ar w3 & g § owwr o qwar &
W GO N 01T 9fq® area &3 o
yew aft &

afeT gw A dar & fv ww qoerT WY
gg uraa & vt § e wg wqrEr  arvea WY
adt arfht &, afer ogt AR yea
Tt Y, wg A AW @A e R
R ¥zt YE@ §, FEE IWE (AR
aff wedt § 1 ww o v fe s
g # g it aoew A qen fe @ e
ATy ¥ qeftY wmd § o agw -
Ny ¥t wrd K, I P w6

A% fammr ¥
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i femaEr g, @ AigEm Yy o
fear fe g & g N xar S A
3, faad qmza o firegare  fear w7
% 1 ad B AANY Ay §
dffT T aF g | NE P
I FT A W & ey O
FAFH! AT FE gAL TATAT T AET & |

£aR gHTET § AR TF JAT WA
e ¢, fogw wea adf v

=T ag w177 fra & fawg anar mar § 7
37 @v & fagg, @Y I9F w9q w5

A= qeg 19 a7 B qg  fawarw
T frmrax § fHza g7 N A
afeefedoT § ) 3@ q@T A AN F
fagang g farar wgar Tifgq | 9§ FIIA
et o adt ax f fagarg 9@ @A
Tf3q | 3 FYT GA-AaR, CA-fad
ot gg s fam g @ AW gAY
Ffeag s § TagHqraw @
waF fadiy war =fge

SHRI SURENDRANATH DWIVEDY
(Kendrapara) ¢ Sir, this House has devot-
ed more than 9 hours to this Bill and the
number of amendments moved must have
convinced the minister that it is not only
that we want to oppose anything that the
Government brings forward, but the Bill
has such dangerous implication. Unless
the Government thoroughly looks into it,
it is going to illegalise strickes in this
country. | know the Law Minister
repeated that Government is not going to
illegalise strikes. But the fact remains
that this Bl is going to do that. Take
obstruction cf railway track. Are there
no provisions in the statutes already passed
under which a psrson who obstructs the
railway track can be arrested ? There
are. The right of the people to register
their protest by obstructing or offering
satyagraha is there in the Constitution.
It is the inherent right. [ would have
understood that the Government was
honest in its intentions if it bad accepted
an amendment that this Bill will not be
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applicable to a token strike or a legul
strike. But this amendment was rejected

after a division.

29

Legal strike means regular notice accor-
ding to law has been given. There is
the right of pickoting we learnt from
Gandhiji. 1f 1 give regular notice that
I am going to picket at such and such a
place to register my protest against an
injustice, is that an illegal act ? Do you
want to prevent even that ? 1 am com-
pletely surprised at the way this Govern-
ment is functioning. For little things,
they want to take more and more powers,
because they are afraid of the people.
There is no doubt about that. One by
ope they are curbing the powers of the
people. They know they cannot tamper
with the fundamental rights in the Con-
stitution so easily. So, by some oiher
means they want to curb the rights of the
people by passing legislation «like the
Unlawful  Activities Prevention  Act,
Central Industrial Security Force Act, elc.
If you remove these demoratic rights of
the people one by one, the people will
ultimately take to unlawful violent means.
You are really encouraging this tendency
by Bills of this nature. If people are
determined to disobey your order, do you
think such a measure will be able to pre-
vent that ? Not at all,

The Minister said, we are not curbing
the rights of railway men alone and it is
applicable to others also. The regular
laws are there to arrest them and take
action. What was the necessity for this
Bill 7 It was only the vindictive attitude
and nothing else. These ministers who
are to decide the policies completely for-
get that they owe allegiance to the Con-
stitution, not to the bureaucracy that only
knows the rule of the rod. Otherwise,
they would not have succumbed to this
pressure that there was no law, these
things are happening; and this was neces-
sary. Laws need to be changed to see
that the people’s inherent rights are not
curbed. I would, therefore, register my pro-
test against this Bill. What are you going to
do by this Bill 7 You are only inviting
more trouble. There is no doubt in my
mind that you are really inviting more
trouble, more destruction of railway pro-
perty. This Bill is oot going to save
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growers

railway property from destruction.

MR. DEPUTY-SPEAKER :
continue his specch after lunch.

13.00 hrs.

The Lok Sabha a djourned for Lunch
t1l1 fourteen of the Clock

He may

The Lok Sabha re-assembled afrer Lunch
at Seven Minutes Pass Fourteen of the
Clock

[Mr. Deputy-Speaker in the Chair)

RE. REPORTED ARREST OF SUGAR-
CANE GROWERS

MR. DEPUTY-SPEAKER : Shri S.N.
Dwivedy to continue his speech.

st it fag (Vgaw) : fedt
1T 92T, qTHT AT FIAC W
Afew & & xq aw A A AT "Iy g,
IY T ®T qOwY anoyw T | Gy,
AT fegmY WY a7 Y oy A Aty
Ty Ay ¥ wror o wr § o ax
®m faw wifas woar @ § 1 9 GCEC
w1 garw Agf §, afew faw mfaw  gfew
¥ forer & g firarAY & A ¥ v
3.

MR. DEPUTY SPEAKER : As | said
yesterday, this is not another zer¢ hour.

oft vondie feg ;. fisgr wok o
o v g wtr ogr 8, wg vy § fo
s o ot v 5 ol e
wrfgdr, wfeew 11 g0 # feqr o | o &
ag wrg wvd § oY I N o wgr g,
It g 8 1 & et arew
fafrezz oz qifrai wdad  fafreee
yogms wdr sgmTwgar f fv ¥ @
arawn % qww , fearr o qax oF, v9
! For wrk ¥ awrd e TEN S Oy
feward | itz g Ay gW § fe wrk
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[»r zaefix fag]
To #F WY Mg Ay ¥ faa-mifae) Ay
e wraa F wifgy | faw-mifes sarar
WA F g I W AW E &
aigm e ¥ ¥@ 9T R wrdand 57

MR. DEPUTY SPEAKER : What-
ever the present situation, you ought to
have brought it to the notice of the
Minister when he was here after the ques-
tiop Hoyr, not now. This is not a
regular procedure at all. I do not permit
anyone. Yesterday, when it was insisted
upon, 1 said, let the Parliamentary Affairs
Minister take note of it.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Siz, 1 will convey it to the Minister.

MR. DEPUTY SPEAKER : He says,
he will convey it to the Minister. That
is all.

st T g ¢ hEQ & mifast
& faqim Y& FQ | GIT fEwrEAY ®
A% ¥ima few@r wge 3, Afww Gl
& wifew ad) A & .. (vrwwm) L

o page wewst (waQEn) ¢ oE
Zo Mo ¥ N 7 Aohww B, TEw
ag &} fr.. .13 5o 35 §o qx faes arg
fwar, . (wwam) ..,

MR. DEPUTY-SPEAKER The
Minister of Parliamentary Affairs has said
that he will convey it to the Minister.

Wt wwx ww g (frelr mw) o
o, R T g W i I Wy,
TR e X W ... (wwww). ..

SHRI 8.M. BANERJEE (Kanpur) : He
assured yesterday that he would convey
our seatiments to the Minister concerned
about the proposed strike of the LIC
employees, but he does not seem to have
kept it up .. :

MR. DEPUTY-SPEAKER : He.
now said it. Ptease sit down.

has

NOVEMAER 28, 1968

213

Sugarcone growers

SHRI S.M. BANERIJEE : 1 was not
raising that issue. I was just pointing
it out.

W ®o Aro fawr( (afwar) : &
ux arq sg1 wigar § f5 fafaeac agm
T A3 &L N gRIVT A & wa af
afer aq g A FarF agt-wgi T N
qwear § |

Nt o wFRd  (wradafery) ¢
3qT8a8 HERT, AN WIUH 19 OF AT
¥ 4 frgq fawr g7 agw eufrr o
Eicl

SHRI KAMALNAYAN BAJAJ
(Wardha) :  While | am personally against
control as such, here, as far as the cane
situation is concerned, because the cane is
not being supplied, 1 would suggest that
the problem could be solved if there is
hundred per cent control and then the
price could be determined by Government.
It would be very easy for the Government
to determine this when there is hundred
per cent control and no private market-
ing is allowed .. (Interruptions)

MR. DEPUTY-SPEAKER : There Is
no regular dircussion on this now. This is
not a regular debate on that. The only

thing is this. Mr. Randhir Singh and
others wanted to bring this to the notice
of the Government ; it is an important
issue ; 1 fully recognise. The other day
this was debated and the Food Minister
has assured that he would give due protec-
tion to the cultivators of sugarcane. He
has said this, if I remomber correctly...
(Interruptions)

ot fagfa fsr (dgrdy) : TS
agew, TR ag vz § f® wro W gaw
fag gfcaran w1 7t afes fagre, Iwox
qqT, GHTT T G ©T ATHET AW |

MR. DEPUTY-SPEAKER ; Dr. Ram
Subhag Singh has assured all the States
which are affected and Where some sort of
a tepression is alleged... rriprions) '
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SHR1 S. KUNDU (Balasore) : How
does the House know that Dr. Ram
Subhag Singh has coaveyed ?

DEPUTY-SPEAKER : That is
not fair. When he says that he will con-
vey, he will convey. You should have
faith in him.

ot wrof ey . STTsae wEEa,
o weaE AY nod qrg Jwr § IER
gy & § grad @R ¥y qrfearid
s firze @ AT wRAT §

ot wew fandt wrodd (FerAAR) ¢
T JATSAE REEY, VW I @1 § |
SHRI SURENDRANATH DWIVEDY

MR.

( Kendrapara ) : In the midst of the
speech !
MR. DEPUTY-SPEAKER Mr.

Fernandes, let him finish his speech.

o Wit wrdte ¢ & arAar § oA
& AR wew DA N F g wwM )

14.:3 hrs.

Indian Railways ( A mendment) Bill—Contd.

SHRI SURENDRANATH DWIVEDY :
As 1 was pointing out, the real intention
of this Bill is to illegalise the strike. If
that is not the intention, does the
Minister sincerely believe that,
after this Bif} is passed, he will ensure
safety and also security to the passengers.
Does he give this assurance that, after the
passage of this Bill, there will be no acci-
dents and there will be safety for the
passengers.

If you have followed and read the
different rep about idonts, it is now
well established that accidents do not
occur only because of obstructions here
and there but they oocur mostly becsuse of
administrative ineficiency, and the Minis-
ter has not even cited a single instance to
show that any action has been taken
agalust any high-level administretive officer
at any time. Thera, he i hoiplass, | think.
The Rallway Board is such an authority
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that probably the Railway Minister is help-

less and he cannot touch them, he cannmot
introduce any reforms or any change... ...

SHRI KAMALNAYAN BAJAJ
(Wardha) : That is why the Bill is there;
it is there to make him more helpful.

SHRI SURENDRANATH DWIVEDY:
| think, he has not even secen the Bill
which we are discussing.

SHRI S. M. BANERJEE : He thioks
that we are discussing about control and
decontrol of sugar. We are on a different
subject.

SHRI KAMALNAYAN BAJAJ: |
have understood the Bill.

SHRI SURENDRANATH DWIVEDY:
It is really a vindictive attitude which they
have shown to workmen. It is a vindic-
tive attitude and nothing else. It has been
proved. What elsc ? Immediately after
this strike the only step that he could take
is to withdraw recognition from the unions.
What has happened ? There was a slap
on his face. There was a reference in the
high court of Assam and they have asked
them to withdraw that notice. It was be-
cause the show-cause notice was not pro-
perly served. They have developed a
vindictive attitude towards the workers.
That is why they thought that once the
workers are victimised and the strike ls
illegalised, everything would be okey. It is
the back-door method of illegalising the
strike ; nothing else, | maintain. As 1
bave said, and 1 maintain it, the way the
whole thing is developing, independent
observers have begun to feel that by taking
recourse to such measures one after the
other as the Unlawful Activities Act,
Industrial Security Act. etc. we are gradu-
ally developing to become a police State.
There is Do doubt about it. s there any
coordination in this Government ? |
want to ask ome thing about the ladour
policy. The labour policy should be in
conformity with ths internatfonal labour
organisations etc. And, the labour have
certain rights like ooliective bargaining.
They always point out to the labour snd
trade unions and say that you are violating
the code of ocoaduct, youw are wolsting
the lab rules, fati etc. The
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labour has been given certain rights for
strike; for collective bargaining, even arbi-
tration is provided. Now, by such an
Act, are you not undoing the entire
policy ? 1 want to ask one question.
Was there amy discussion with the Labour
Ministry as to how far this particular Bill
is going to infringe the rights of the
labourers 7 Therefore, I want to oppose
this Bill for these various reasons. As I
have stated, I would concede, I would sup-
port such a measure if on the floor of the
House the Government would be able to
convince that so far as railway is concern-
ed, the property will be saved, the pas-
sengers will be saved, they will ensure
safety, security, and all that. But
nothing of the kind is going to happen.
They will invite more trouble and at the
same time they are going to curb the
fundamental rights of the citizens of this
country. Therefore, I oppose it. You
may pass it. But at the same time I warn
you again that you will invite more trou-

ble for you amd for the country. Thank
you.

SHRI GEORGE FERNANDES -
rose.

MR. DEPUTY-SPEAKER : It is

under Rule 109 that you have given this
notice ?

SHRI GEORGE FERNANDES : Yes.

MR. DEPUTY-SPEAKER 1 | am
sorry. [ cannot give permission. At this
stage to adjourn the debate, 1 am not per-
mitting.

ot ord oty © SUTSTE A,
w8 wre A gfrd fex oY ofem W
B Ofed | wifex fagw sa & &)
wifzfew 106 & wrepare 3 fraw gt arg § 1

MR. DEPUTY-SPEAKER : 8o far as
the adjournment of the debate in the
case of a Bill is concerned, we have a
specific rule here. Where there is no spe-
cific rule, them we would refer to May's
Parliamentary Practice.

o wrk ity . TR AR,
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gr Agf § 1 stehegua o A WA
¢ 1 wicizgue Afafes s 0 @ @
wzar § afew NAfERvgT & @ wgar
g

“ln other respects, the power, privi-
leges and immunities of each House of
Parliament and of the members and the
committees of each House shall be

. such as may from time to time be
defined by Parliament by law, and
until so defined, shall be those of the
House of Commons of the Parliament
of the United Kingdom...”.

qX JE YA AL qTAT § A AF
&9 TEHT MA-AT g F N § )

MR. DEPUTY-SPEAKER : | am
sorry | am unable to accept that interpre-
tation.

There is a specific provision in our
Rules of Procedure which we have followed
for so long. On that basis he has given
notice of a motion to adjourn the debate
at this stage. He is within his rights in
giving that notice. I admit that. Butif
he is going to rely on May's Parliamentary
Practice, then [ may point out rule 109 is
there.

SHRI GEORGE FERNANDES : May's
Parliamentary Practice read with rule 109.

MR. DEPUTY-SPEAKER : Once we
have got a specific provision, | am not
going to rely on May's Parliamentary
Practice.

Rule 109 says that it has to be done
with the consent of the Speaker.

SHRI GEORGE FERNANDES :
109 says :

Rule

“At any stage of a Bill which is
under discussion in the House, a mo-
tion that the debate on the Bill be
adjourned may be moved with the con-
sent of the Speaker.”

wx & wroht s WA & frg, W

& gwda % war gy § 1 W19 Ax qreldd
¥ fzw, Afedie qiftaa W 3w
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I am reading from page 571 of May's
Parliamentary Practice (Seventeenth Edi-
tion) :

Debate on Third Reading.

““The procedure on the third reading
of a Bill is similar to that described
in relation to the second reading, but
the debate is more restricted at the
later stage, being limited to the matters
contained in the bill. If the question.
“That the bill be now read the third
time® is negatived, such a vote is not
necessarily fatal to the further progress
of the bill. The more usual method
of objection is therefore to move an
amendment, putting off the third read-
ing for three months, or a ‘reasoned’
amendment against the bill being now

.

read the third time ..*.

ar #3 oY swearw "9k Gy @ §
ag 79 fireq #1 & fir g faw ox ot ooft
g Afer H @, @H 7 ady &
faw omd agrar ¥ | AT qradEd Sfecw
o< fagw 109, AT # AgRAIT @
w7, 7O wred A B f& oo Agear
T ¥ A qeAry B Afw¥ o W ®
qay wagiA & faw  fag | wiow &y
wfasrs § ¥fea 3w N ag wfewr @
fe fed) W gqg w9 geIq W 6@ZA F
amy 3w &€, fraw 109 o)k ax or-
Fzd o'feew w1 w71 wafoe & ooy
oI AT w1gar g fE o AN e Wy
NHTT ®T 97§27 F ;AT G |

MR. DEPUTY-SPEAKER : The hon.
Member has reopensd the issue, but as I
said earlier, I feel that at this stage I can-
not give my consent to his motion. So far
as the reference to May's Parliamen‘ary
Practice is concerned, I am not going to
rely on it on this occasion. 1 have given
full latitude. The Speaker has also said
that we shall allow some debate and some
observations even at the final
Already, | have given some latitude.

SHRI S. M, BANERJEE (Kanpun :
Shri C. M. Poonacha: when he was
replying to the deb on the id
motien chose to quote cortain things from
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a journal called the Posr which is the
journai of the All India Postal Employees’
Union (Class III) but he quoted in a very
distorted manner the statement issued by
Shri Peter Alvares, the general secretary of
the Joint Council of Action. He quoted a
particular portion to prove that Shri Peter
Alvares and the All India Railwaymen’s
Federation of which he is the president
wanted to create a situation in the country
whereby the Government would be paralys-
ed. He quoted the following sentences
only :

“At the dawn of September 19, and
at the tick of 6 a.m. tens of thousands
of Central Government employees all
over the country will walk out from
their work spots and will be greeted
by lakhs of their brethren on strike™.

But what was the full statement issued
by Shri Peter Alvares ? It was as follows :

“‘Although an indefinite strike is
fully justified, the JCA has given a call
for a token strike only in considera-
tion of public inconvenience and also
to give an opportunity for the Govern-
ment to realise the seriousness and to
scek a negotiated settlement.”

It is most unfortunate that Shri Peter
Alvares who is as honourable as the hon-
Minister, if not more, and who is much
respected in the country by all the Central
Government employees is not here to
defend the statement issued by him and
which has ben quoted out of context. If
it had to be quoted, it should have been
quoted with proper reference to the con-.
text.

It is true that the question of an inde-
finite strike was discussed, but that was
never on the agenda. The All India
Railwaymen’s Federation took a decision
for a 48-hour strike, but it was ultimately
reduced to a 24-hour strike to suit the
convenience of other Central Government
employees. Then they wanted that an
indefinite strike should take place, because
constantly and repeatedly Government had
turned down the most legitimate demands
of the Central Government employees,
that is. their demand for the need-based
minimum wage. What did we want?
We simply wanted that this matter be re-
ferred to arbitration. Even that was
refused,
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Now, the hon. Minister has come
forward with a draconian Bill to justify the
misdeeds of those policemen and police
officers and even wants to implement it
retrospectively ; he did not agree to accept
Shri Inrajit Gupta’s amendment that it
should not be implemented retrospectively.

Now, Government want to ban all
strikes, and they have brought forward
this legislation through the back-door for
that purpose.

The hon. Minister also quoted another
editorial of that magazine and said that
the P & T workers hud also decided that
this Government should be paralysed.
I am surprised why a man of his calibre,
for whom 1 have the greatest regard, chose
only those seotences in order to mislead
the entire country. At my request, this
particular magazine was laid on the Table.
I am happy that thousands of copies of
this magazine will be distributed to the
Members of Parliament and to eminent
people in this country.

An assurance has been given in this
House that Government have no intention
to ban strikes. But what is being done
today in the country ? On 12th September,
we met the Home Minister and requested
him to have a negotiated settlement, but
we never koew that he had the ordinance
in his sleeves, and on the 13th this ordin-
ance was promulgated. .

Even today we have been raising vari-
ous issues. About forty thousand LIC
employees are going on an indefinite strike
from 5th December. My hon. friend Shri
Sezhiyan and myself are the presidents
of the Southern and Central region associa-
tions respectively. All the Members here
had rcquested you and the hon. Speaker to
direct the Minister to make a statement.
If they make a statement here and now or
even tomorrow, the situation can be
changed and the strike can be averted, but
they will never do so. They will allow the
strike to develop and they will allow a
situation (o develop without any settlement
and then come out with a statement that it
is politically motivated, those people want-
ed to ch the Gover and they
wanted to capture power and 80 on. That
is most unfortunate,
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Even today, if you read the newspaper
you would find that teachers in UP, higher
secondary teachers, college teachers and
university teachers wanted to go on strike
from 20d December, 1968, but the strike
has been banned. And in this House
and also in the other House Dr. Triguna
Sen shed a lot of tears, idle tears. What
does it mean ? Instead of solving the
problems, they want to ban the strike in
UP. They have withdrawn the recognition
given to the All India Insurance Employees’
Association, and they have not done any-
thing to arrive at a negotiated sattiement.

So, I would say that with this kind of
measure, they want to ban the strikes. They
want to ban certain progressive parties
because they talk something very revolu-
tionary. Every day we hear that this party
should be banned or that party should be
banned also .. ......, or this party should
be declared illegal and so on. Government
are appearing to move towards Fascism in
this country. This is the beginning of
Fascism in the country. The trade union
rights of the Government employees and
other employees which they achieved after
a hundred years of fight are sought to be
taken away. We still observe May day to
recall what had happencd in 1867 and 1886
when thousands of people were Kkilled.
Under Gandhiji's leadership, Mazdoor
Mahajan Sangh was formed, and they be-
lieved in collective bargaining and on failur
of collective bargaining they believed in
the principle that the matter should be
referred to arbitration.

1 know Shri A P. Sharm ona whom
the hon. Minister relies afier derecognising
the All India Railwaymen’s Federation. He
relies on the wisdom and strength of the
most anaemic organisation called NFIR.
Even Shri Sharma, when there was a dead-
lock in the JCM, came out as a leader on
the employees’ side when pressmen asked
bim, ‘What is your reaction now ?* He
said, according to Gandhiji's Philosophy,
every dispute should be seitled by peaceful
negotiation, by bi-portite agrecement ; il
there is no agreement, it should be referred
to compulsory arbitsation. If the other
party deoes not agree.to it, there is no other
way but to sirike ; & strike becomes inevi.
table,
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So even Shri A. P. Sharma said that.
But perhaps be wants io come to the
Rajya Sabha and still he has got to get a
ticket from tht Congress. Sé6 he could
not go against the Home Minister. So he
changed his views and said that the strike
should pot take place.

Let pot the hon. Minister take it as a
warning. If the genuine and legitimate
demands of the employees are going to be
crushed like this with the help of Ordindn-
ces, with the help of pernicious and Dra-
conian legislation, no amiount of pressure
will compel them to give up or patt with
their right to strike. Let the Minister
realise this ; if thesc demands are not ful-
filled— hundreds of Bills can be passed in
this House, hundreds of Ordinances can be
brought in through the backdoor when
Parliament is not in session —we may not
tell them, but the employees will defy them
even if they have to face bullets in so do-
ing. In Pathankot 6 men died. If they
could face bullets in Pathankot, in Gaohai,
Bikaner and other places, if an employee
could be thrown out from the fourth store
of a building and if still the movemeat
could continue. it will continue despite all
these things. If Hitler could not suppress
the growth of the people’s movement in
that country, now is Shri Poonacha going
to do it? This Government is moving
fast towards fascism .. ...

SHRI RANDHIR SINGH (Rohtak) :
Shri Poonacha is a QGandhian follower.
How can he be compared to Hitler ?

SHRI KAMALNAYAN BAJAJ: On
a point of order. My hon. friend, Shri
Piloo Mody, by crossing between the
speaker and the Chair, is showing disres-
pect to the Chair. This is the third time
he has done it since this morning.

SHRI GEORGE FERNANDES : What
is the point of order?

SHRI S. KUNDU (Balasore) : It isa
point of disorder.

SHRI KAMALNAYAN BAJAJ: No
member should cross between the speaker
and the Chair.

MR. DBPUTY-SPEAKER : It is e:-
pected of every member to observe ihis
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rule that no member should pass bstween
the speaker and the Chair. I hope Shri
Mody also will fall in line with this
usual rule. He is not a person who can
slip by slightly ; that is not possible for
him.

SHRI PILOO MODY Godhra) : Did
you sce me crouch or not ? I would like
to assure you I do not normally crouch
while walking, As for the frivolous point
of order, it should be .....

SHRI S. M. BANERIJEE :...expunged.

SHRI PILOO MODY :...treated with
the contempt it deserves. He can always

crawl ; he can walk on his belly. I can
only bend my shoulders.
SHRT S. M. BANERJEE: We can

always cross between a speaker and the
Chair bowing.

SHRI PILGO MODY : If hé had bé¢n
a little more attentive, he woutd Have
noticed it.

SHRI KAMALNAYAN BAJAJ: Bven
when you arc crouching, your size is not
reduced.

SHRI S. M. BANERIJEE : [ ‘therefore
request that the demands of the Central
Government émptoyees and the railway
employees who went on strike should be
met and their grievances redressed.

Ii he solely relies on INTUC and
thinks that Shri Vasavada and Shri A. P.
Sharma can deliver the goods, let this be a
warning to him that the All India Railway-
men’s Federation will never rest, they will
go on fighting. This is the illegitimate
child of parllamentary democracy, this
ordinance or black Bill. It will be remem-
bered in history that in this House where
we were fighting for the fendamental rights
of every men according to Article 19, even
the Supreme Court should not go against
our rights, bere was the Rallway Ministér
who, under the influence of the Home
Mnister, unfortunately brought this Bill.

Lastly | would say that the Ceatral
Government employecs will march on under
the banner of the Joint Council of Aciion,
whether they sre shot, whether they are
Isthl charged, whether they ate put g



243 Indian Railways

[Shri S. M. Banerjee]

prison, they will never rest until the anti-
labour policy of the Government is chang-
ed, and we shall change it. 1 end my speach
by paying my homage to those martyrs of
19th September, we pray for their souls,
we pray that such martyrs be born in this
country who can defy such black ordinan-
ces. We shall always defy them Let
them bring legislation, we will break it to
pleces not only once but a thousand times.
Let us see how the movement is crushed.

ot derem ¥edt (wfegre) - Surems
AT, §IT F gHY WRAT WY
(wenrem) fardow ga a9 & <A i
v & fog wega & 1 w6 fen oiw aws
Afer & QT @ 9 aga @ avdl @
IN ¢ WX aga & @i o q@end af
g...(wwwwm) & wEd IR0 A w1 fw
@ faligs § 9gd N wifeqg qoee @i
ardt sugr TAT A MFANT A &
e Agl § et @ Al & g@ WA
R Magmag v T@r wsmRaw W
FTAT T TEG AT IO F AIFA
i § e o afefeafs A g7 Fr=
Fqrr e A oY AN XET wEW SIMAT
AT WTATA% §Y a1 97 YT foaw Hw
FIETT O I GSTIRY KT WOAT AT
¥

It T AFAT T W W3R FT NG
t oY ok fag gume ol faedft @@
DA et W feRmd g DA e
wisg Rar § fie ¥ Mwaey N W w7
o 8% w1 oficfefr gu B W @
¥ oY fe xg asarke 17 qwr WK AT
Y & gftw w¥ T fis gow) ehe & <md
EC &8 [ew 9T fawi fear o 19
ferrare 1 ) gyare A Nwwr @ of
I¥ eI A fa fadw W gra-
Ty fawi Wi WA fawm & @ AW
wifedt & gyare wfe & fa¥ gwEar o
gt o afcamrerss o) wTAC e §
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w3 gt 7z faam oF a8 qEw AW &
# A 77913 5 A Wy qrgA B
feare v 7 wiforw T AT wra-
W WY AT I YA a9 adv | w@w
¥ Mgy ¥ T9NF w173 R {
g9 9T agi N frade i gerar, Tgt N
ATEA Y gIAT IE @ WNTAG WA AT
fred @ aw ok, (mawm).. 5T & 7
eI agT W1 T geauT WK qagd
&Y 19 fagsax #F der # ¥ | 97 14-16
TEGUT §T TR AT § 97 ) e &
iR ¥ %A § | ag ard afifeafy o
& gy wr Tifgg @ g7 @ A §
% adYY 9T 9gw @A | W 91y foree
ar & AR FEgAarsE @iy,
(wmeA)

SHRI S. KUNDU : Which officer has
given you this list ?

ShRI S M. BANERJEE: Thisisa
very serious charge. He should place the
list on the Table of the House.

ot drarom dad gy g gs E
9fF & g0 uFo WY gfaad &1 gHI¥z
2 wafq agi oY o gur gER AR #
FgdY rAar ¢ e sarear waR 29 F
g4 fear 3, few avg #Y goead o §
o few a0F ¥ 93 gifaal 7 sarmfia)
£ Jv 7 g fear ... (smaww) 7z
€@ aIE MIUAT § § ©H TG IAM
o< W19 XF G gh g v wmA A
A% 7g awy 1 & grg AN A oz mae
Ftar g fie 3 a@ w g7 Ny

& wae @7 ot fF a2 ) qid
ag dwar wifge fr feq gaeqr o qeee
N faaw HET g wSARY T97 T q1
8T qg a8 M W (qoee) fadgw
BT F §I7A 99 w0 & fag Iufea
o F ey waE s ©
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ey | ag o faanfaa) ) 9bfya s
g fs WA & o 39 w0 g T
wfegrt & s oF VT R g |
ot gre & 7gi 9K WX MY W @ =«
¥ g 7 dier ), (vawwmr)

T gt § fr o wegw T TR OF
o T gat qiAg aTedl A qed wieq
# wgr f Aot &Y owU B @ A
o €9 7@ & war Gifgy 0 & =ugar
a1 fi5 idle ® faaRar, aidieh &
Age w1 AR it & s A W
1 39% fag & N 33 T 39 ToqRYW
9T A=, Ffee oY wege A 1 g Ay
fis aies # frareaTar & fax 3 amwd
Aist FY faieara & fax g1 gy ) Gy
feafq & aidYsy £ fa=reama & wrarT 9T
Ay GEAT & gwar 3 1 A fawrd
amy @y go & avar g fF gl
(wwema)...

it o WYo xAMf : | rise on a point
of order, Sir, because he is quoting certain
things.

qveae Agey, w19 fet wedy a3y
FuNY § | WG geEq ¥ W AT §
wgT fr ol & Y & A AT @
g Ry e e,

off o ¥t - gz 83 A wan )
£ wgr e widieh &Y fawmeara & gwA
¥y qreht oY 8 faEmRww W@
daer &< § 1

st wo Wo worelt : & wgar Wrganr §
fe x@ gz & foad o 9 83 go §, Wk
miiofl & far & qra AT o e Ay
AT | 9% AR ¥ qTC A @ ga o
Ay 7Y fawar ( q weEr w1 gy
e I famar 84
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MR. DEPUTY-SPEAKER : Now I5
minutes remain. 1 have to accommodate
one or two speakers. 1 am going to put
it to vote at 3 O’ clock.

it e el ot v & qow
Wi & foafad & wgr fie v g
FRT T A X gw F oy W qx
deITE AW F AT § fim I AT 9
felt a<g w1 wa wfawry A Qo &
&A1 T1gar § e g e aardr §
WX efmiidga gaer gatfon Sir s
§ 1 & = ) o wga ) wrat &1 weA
w3 g | Y fie wor Wy wfwmfa) o
e W ¥ o Ao ¥ ggwTeAr
qa® sgag ST fgy | & wod ey
fafreT ¥ sgar fe AT N N g
T oY 3N AHEET W g ITE q9Ar
AT 45T qIfRY | ITW Hwnferw
7 gRW §AT wifgy | A sgoer few
tfecge Gry & 1 v & add W
afceamr weh ff AT & eew & wrar
wC (wguwm) a1 AT qees Wy
tfeqarag?

Qv wvefia weew : Srwarfens e
wy?

it drwrow ¥wd ¥y A o O
& g7 fog avg & g I
g ¥ 7o oY ey W gww W
ITH T wAgre &7 | wgd ¥ e
AN wHA § Juwr I T W
wifgn 1

orar & w=r % sy Wyt g
T ¥Y gaeqr ¥ qafad 8§ wsade o
awd fasar | fs gart aegef A W afk-
feafa oo &} ge A dmec i g,
fatrawz 19 faamr WY fow §7 B afe-
feafr I¥ dar Y oy fatg &Y e
ot oY I gagdt ¥ gy A ofe @
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W § wuwsar &, waifa & Wi Az
FIT FTETE ) 1 19 arda A gEar N
NEW|T B AFAAT @ FT GO AN
qsadw arf § WX IEF Wk A A
fea ar§ §, % sawr gndT s § |

SHRI SEZHIYAN (Kumbakonam) :
Sir, I rise to oppose the passing of this
Bl which seeks to replace the ordinance
by an Act of Parliament. This will be a
dragonian measure and an obnoxious step
by any norms of democracy, and more so
in a Government which says it believes in
socialism. It says it not only believes in
democracy but it believes in socialism.
This Bill is not only an anti-democratic
Bill but it is an antilabour Bill ; it is an
anti-people’s Bill and when this Govern-
ment speaks days in and days out about
socialism and democracy, it is a pitiable
sight for the Treasury Benches and the hon.
Minister to present an ordinance and then
to replace it as a permanent Act which
will remain as a blot on the working of
democracy in this country.

Instead of solving the problem which
gives rise to these strikes, instead of tiy-
ing to meet the problems and trying to
solve them before they become a crisis,
and solving a crisis before it develops and
ends in a catastrophe—that should be the
statesmanship—this Government always
loses time to gather, and always wait till
the last moment. The strike was to take
place on the 19th, and on the 14th comes
an ordinance. They never take any steps
to meet, the representatives and discuss
with thdm. This attitude is on the
increase now-a-days, because on the 5ih
December, the LIC strike is to take place.
But lostead of meeting the representatives,
instead of analysing the problems, they
derecognised those unions—a short-cut in
trying to solve the prablems. They are
derecognise the unions ; they may put a
Wlanket ban on strikes, but how ars they
going to solve the problems, and bow are
they going to meet the demands of the
workers ? 1f it comes to the waerst, they
can postpone the issues, but they will
remain for ever and for over.

The original Act was passed in the
year 1690, and-from 1899 to 1947, even the
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British Government did not think of such
draconian measures. Even in the worst
of days, in those hectic days of 1942, when
much damage was caused to railway pro-
perty and railway trains, evea them, such
4 measure was not put on our Statute-Book
but this Government has now come with
such a draconian measure, because in the
Bill, even picketing has been visited with
punishment, which will be in the form of
imprisonment of two years and a fine of
Rs. 500. This legislation has been brought
torward in the year of the birth centemary
of Gandhiji who belisved in picketing, in
fighting the evils that are found in society.

Therefore, this  Government, instead
of banning such ordinances, which
ordinances were not available to

punish the blackmarkecters, which were not
available to punish those employers who
did not want to implement even the awards
given by properly —constituted Commis-
sions, has brought forward this ordinance
only to punish and suppress the workers’
demands.

Therefore, | stoutly oppose the pass-
ing of this Bill. Even at this late stage,
1 would appeal to the Government and to
the Minister to postpone the further
stages of this Bi!l and try to solve all the
problems by negotiated settlement. Then
only a permanent solution can be found
for the ills and the demands that are be
setting the workers and the industry.

SHRI KAMALNAYAN BAJAJ
(Wardha) :  Mr. Deputy-Speaker, Sir, it is
with a heavy heart that the Government
has to bring forward this Bill before the
Lok Sabha. We arc hot happy that such
an occasion should arise often. The Bill
has had to be brought forward because of
the particular circumstances that bave beea
created in the country. It has been argued
by the Opposition that the right of the
labour for collective bargaining should not
be impaired.

1 entirely agree that fundamental rights
of labour should not be impaired. But
the raitways are the life-line of the country
and if an individual or group of people
have to sacrifice their fundamental rights
for the welfare of the country as a whale,
1 do oot think there is any harm. Even
our ex-President, Dr. Radhakrishnan said
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that countries should compromise and give
up some of their sovereignty for the sake
of the peace in the world. Tcmorrow if
there is a war with China, if soldiers do
collective bargaining snd say that they will
not fight, what is 10 be done 7 Of course,
there is a separate law for them and they
can be court-martialled. In the railways,
if therc were no political parties to incite
the workers, | can understand. There
shou!d, of course, be an independent machi-
nery to deal with the genuine grievances
of the railwaymen, but they should not
be allowed to destroy the railways, which
is the life-line of the country. 1 do not
think it is in the interests of the country.

Mr. Mody made a good speech. What
he said was mostly truism and there was
little to disagree with, except his conclu-
sion that collective bargaining should not
be disturbed

SHRI PILOO MODY : 1 never said
that. 1 said, when you take away the
right to strike, you must compensate in
return by creating a very special machinery
which ban deal with their problems on a
special basis and with utmost speed.

SHRI KAMALNAYAN BAJAJ :
I have no objection to such machinery to
safeguard their interests.

I went to Russia in 1954 and even in
such a socialist country like Russia, the
unions had no right to strike. The union
Jeaders there told me that it was their duty
to see that efficiency and productivity

increased.
st ot wrAdrE: gfF ST
FATH wTad w3 F A oar g

SHRI KAMALNAYAN BAJAJ : Where
the management and ownership is of
Government, there is no capitalist interest
io it.

Mr. Dwivedi asked whether the minis-
ter can asaure that after this Bill was pass-
ed, no railway property will be destroyed.
May | ask him, there are laws against
murder, theft and other criminal offences.
Have those offemces spiepped altogether
because of the laws ? It has not happened
asywhere. Law is mesnt not to ssop but
to minimise it.
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SHRI J. M. BISWAS (Baokaura) :
There are strikes everywhere in the world.
Can you cite one country which has pass-
ed such a bad law like this.

SHRI KAMALNAYAN BAJAJ ; Even
in Russfa they are not aliowed to strike.

MR. DEPUTY-SPEAKER : Please
conclude now.
SHRI KAMALNAYAN BAJAJ: One

or two points more. My honourable
friend Shri Mody has also said that there
should be two distinctions. He said that
the essential services of the Railways
should not be allowed to go on strike.
That is what he said, if I understood him
correctly. He said that railway engine
drivers and guards should not be allowed
to strike work. Does he mean that peo-
ple should be allowed to go free if ticket
checkers and others could be allowed to
strike work ? If a special distinction
should be made, it should be with regard
to the non-essential or surplus staff. If
they are allowed to go on strike, I do not
have any objection because the Railways
will continue to run unimpaired.

SHRI GEORGE FERNANDES : We
are deeply grateful.
SHRI KAMALNAYAN BAJAJ: The

name of Gandhiji has also been mentioned.
Gandhiji always bolieved in mutual under-
standing and peaceful negotiations. If
any action is to be taken, it should be in
a non-violent way ...

SHRI GBORGE FERNANDES : Ho
did not say that.
SHRI KAMALNAYAN BAJAT:

Where violence is croated, then the situs-
tion becomes absolutely different, When
1 asked some of the railway staff and. other
people, they said : “We did not want to
80 on strike. But the ladies wore
approached by the Union workers and
threatened :  “If you allow your people to
80 to work, take care of yows kumkum'’.
If such threats are given—may be in a
vory fow cases, 1 do not know—then the
atmosphers is altogether ove of intimida-
tion and vielomce and all that. Te stop,
that, to miminyise that, I ¢the Bil} bas to
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[Shri Kamalnayan Bajaj]

be reluctantly, but determinedly passed by
the Government, I think they are doing
their duty.

o sFRw : g wmA A QA
1067 & &% uw w57 qay 91 fF FarATdo
qdo WYo A ) wAdy, HFAATA 87
freedom of association and protection of
right to organise & FTX ¥ § WX wAqq
98 WY right of organisation and collective
bargaining ¥ AIX I §, gAWY W@ TR
A w1 faar § AR W AG AT g @Y
Al mar 3 ? zak ge ¥ wagy
A A g ey AT IJaw F w9
WA 3T HAT qgar o N gy W
39 §AY U WFAT 97

Convention 87 has not been ratified be-
cause certain provisions of the Indian
Trade Union Act and the rules governing
associations of Government servants do
not fully conform to the requirements of
the convention as it stands.

The question of ratification of conven-
tion 98, namely, right to collective bar-
gaining, is under consideration and a final
decision will be taken after the matter is
examined by the tripartite committee of
the convention at the next session which
likely to be held at the time of the 25th
session of the Indian Labour Conference.

wWwel § gafag qu@ gy w9
TRA W@ W g o fadaw gw W

qH AL FA N R E g wrfe Ao
wYo & ot ot wift aw quge-mfew fod

& wrwew % farwre o fedr §...

SHRI VIKRAM CHAND MAHAJAN
(Chamba): On a point of order. Shri
Fernandes is repeatiog the same arguments
that the worker has the right to form
association and so on and so forth. Kindly
seo Rule 356 which reads thus :

The Speaker after having called the
attention of the House to the conduct of
a momber who persi in irrel
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arguments or of the arguments used by
other members in debate, may direct him
to discontinue his speech.

For the last five days the same argu-
ment is being repeated that the trade unions
have a right to go on strike, there should
be right to form trade unions, workers are
being harrassed, etc. It is a repetition of
the same arguments again and again.

15.00 hrs.

MR. DEPUTY-SPEAKER : The hon.
Member is within his right to emphasize.
any particular point to strengthen his plea.
Further, he can refer to any replies given
on the floor of the House. Even if there
is some repetition, he is within his right and
he is not irrelevant,

it W HeAte : gaTsaer wENRE,
o & grfo TAo wWo F gfeadws
F “gEATdAd JaT e’ w W
geA & AT wiar § 1 W o@gy, g
feeeft, # 1947 & wrfo THo WYo
Tad frgaw ofga svha gt 9v
wraz wig N gW wEHE A @i @
| A AR AT AgE, A
IaeT IqaeT fear a1 @ ¥ wod @A
‘g Fedy Xaeqm wAGTAT AT AT
uaa W6 fx wrko uHe wWro wafdw
ot duw senr, famd W@ G R
wrEo qHo WYo wafdy ardt & Hax W
Qe =N qr @ eqm & feenr Foar
a7 |

“Whereas in the process of economic
and social development now taking
place in Asian les it is ial
that the international standards for the
protection of workers, as embodied in
the conventions and resolutions adopt-
ed by the International Labour orga-
nisation should be implemented as
fully and as early as possible, the Pre-
paratory Asian Regional Conference of
the International Labour Organisation

in tedious repetition. either of .his m

do; this day, 8th November (947,
the fo!lowiu resolution ;"
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& W o0 AT WK WM W W ®
FEATE ¥ M wrwfaw ST wEAT § 1 AT

WiegeT W e ¥

“‘Freedom of association : The re-
cognition of the principle of freedom
of association and the effective gua-
rantee of the right to organise and to
bargain collectively are indispensable
for the improvement of labour stan-
dards and should be accepted by all
Asian countries.”

SHRI C. M. POONACHA : How is

it relevant to this Bill ?

ot ool o famgw WA
2 Kagm s wage wf wF fao
OIqIg w1 FA15, qIfd I qar A fw
Fa1 5o UTo o FAFWA £ A F
Wadvz § ar 78 | OfF w0 wdaw ¥
At g Fak F oA qam ¢, w9
fag & mfefesr 871 ag ®T g
argar g ¢

“Right to organise and collective
bargaining function :

Article 1 : workers shall enjoy ad-
equate protection against acts of anti-
union discrimination in respect of emp-
loyment. Such protection shall apply

more particularly in respect of acts calcu-

lated to (a) make the employment of a
worker subject to the condition that
he shall not join a union or shall re-
linquish trade union membership, and
(b) acts of dismissal or otherwise pre-
judice the worker by reason of his
union membership of acts of participa-
tion in union activities outside working
hours. or, with the permission of the
employer, within working hours.*

g w1 arew ag § e x@ w1 & g
e uT uafeees Wi safey AR-
A o wew fer ar @ b

qrsaw wgen, s & fed o
% SN wware gt dwT WTET § 1w
o vt Tt a3 wk ow qware and, R
Y o ot 8o ¥o qTREW W wwa W)
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5 Al o e fowr o, forger
=Y qifew & qua A oy v W AN
fear fe g7 a1 €@ qe W W
sAS AT or qgger aar @ §1 W
qea AT g, wg @ qfew § aw-
grar, 3% qrfew w1 qwa g—faAw
ag AT § ITET gwArT ¥ Qwwaw
Ia% gfefas 3y 9T »fr firare ot
&1 ux d@ gar , “enafcfer sy oA
sg1EE wTeT faaree’’

weae AEEY, I ¢ qgF & fat
oAy § 1 & wgar g fe e gR W
Fq ) §IT-9TH T WA N @
qife Xa ae A, ag gTere oY ot wAw-
AT IATY § AFL G AT JEY A7,
faa®r awraT w9 qrar g, T aAw
T g Fer w) 95 W@ GuS e qgt Ay
oT SATETT X ATX ¥ GAAA € gear
# &Y 8, AfwT gfvar & ot geet & @
aenT ® &% g ey rar &) Yheew
77 & fagdy & i a1 $TA7 gray afy
3t eafaa & gq dw & § Q1 A7 WA
F14Y * a3 247 §, arfe & qEw AN wwd-
aré ¥ Fowrd &Y wrg

£9 far & gvaw ¥ qu gw arfwd
g A qfw T § 1 3E gOeIT WoR
TERIE XA 9T €7 FAM B qT
Dy ar i 1 xEfaq gm gy § fs
1T FI41 ZH w73 farrf o) qvz A -
Wreil!.r‘ammoqwoﬂo
* sThG F1 73 AT § W ¥ 'fr A
e smsA oy ot ga% ot &
FrreTh THA ATR wrafual # w gn
agwir A §, safaq o mfas¥ &
gwar #, faak ¥ v §, IAE gware
# fadt gt et & sgd w1 8wy
afrdr '
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SHRI KAMALNAYAN BAJAJ:
a point of order, Sir.

On

SHRI S. M. BANERIJEE : Quote the
rule.

SHRI KAMALNAYAN BAJAJ: He
has said that these people are servants of
capitalists and so on and so forth. 1 do
not think it is very creditable to the Trea-
sury Benches.

SHRI S. M. BANERJEE: It is a
factual statement.

MR. DEPUTY-SPEAKER : That isa
pcint of view quite ofien expressed on the
floor of the House that certain sections of
this House are more or less serving the
cause of some big business outside. This
is a general reference made.

SHRI1 GEORGE FERNANDES : Thank
you very much, Sir.

SHRI RANDHIR SINGH : But he
does not say about certain sections. He
says, the whole Treasury Benches. He
cannot say that about people like us, about
revolutionarics like us.

MR. DEPUTY-SPEAKER: | am
sure, he never included you and Shri Sheo
Narain in that .. ...clnterruption .

sft Wt SAAAY ¢
(sarwer)

ot wolie fag @ Y W |wmar-
AT &1 g AT {1 (suaw)

oft fro ®Yo faswrw : ¥ @wATar-
T & e §, AAwT § 1 (vawwm)

oft fax mow (w6 ¢ IuTaaw
wwaw, @ grew ¥ s ez am W or
W § o qwaw @ ar
wfgg | (swwww)

MR. DEPUTY-SPEAKER : 1 assure

you, he never lucluded you in that!dm..‘
(Interruption).

Tgx AT E)
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ot T feg . WA QF AT %7
g At SgARI ¢ T I
N AT FT AL v 1 W 3
TF Y % g% §, Y gw @ wmfeai
a5 § | A MF GO A AT
qany @ At gy IA% femrr Y
A% ®T I | QoM TET I qg
wgifad afig & fe gu 3381 famr &=
T & | (syaemA)

He must be controlled. He must talk

sense. We take him in good humour...
(Interruption).

MR. DEPUTY-SPEAKER : Itis not

within his right to reter to an article in the
Statesman .... (Interruption)?

SHRI SHEO NARAIN : Every Mem-
ber herc is a representative of the people,

for the people. We ccnnot tolerate this .
(Interrupt.on).

ot A FARI . & Rrmiw &
g F A D qJuars W A WX
Tq 937 & 3q Ay A qrAerQ ¥ fag
qgA1 =rgar g, o fagy dw faal & gd
AXFN, XA AT W sHAfE F
AT FA Y &7 7w FegATT {
AT, ¥F G H Ok A4 W7 7§ )

ft Toee fag: wifeez & a3
uTEHY | gHTR AqrAT wgar ¥ 18 wrw
wreferat &1 | 7z fgzat & a1 ¥ @@y
SATA"X Y 1T ®@T § 7

MR. DEPUTY-SPEAKER : How do
you take objection to his reading an article
from the Sraresman ?

SHRI S. M. BANEERJEE : Sir, you
should protect Mr. George Fernandes. He
is calling him a fascist. Let him not say
he is a fascist. It may be true that Musso-

lini, after his death, was born in Haryana.
tinterruption,

ot ek wrfiw Y U3 ¥E A
& afay g & ey e wigw §
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fora® ot agw g§ ¢ Sewt wwfaga &
g Mv aws § | of faagrw 7T o
TN W W e gur ag AW d
IqH v 77 Wy §

“In the heat generated by the Cen-
tral Government’s reported move to
ban strikes by its own employees and
then to extend the ban to public or
public utilitv undertakings, it may be
profitable to look at the state of affairs
in some developed and developing
" countries, leaving aside those where
trade unions are controlled by the
State.

In Britain, for instance, which has
influenced Indian thinking in mauay res-
pects and where industrial relations are
guided more by conventions than statu-
tes, there is no law which restricts the
civil servants, right to form trade
unions or imposes penalties for strike.
But strikes by them, even if not illegal
constitute a disciplinary offence. This
does not apply, however; to the natio-
nalised industries including the major
utilities where workers are as free to
form unions and to strike as in private
employment. It has to be noted that
in spite of the possibility of disciplinary
action, there have been strikes by civil
servants in the U. K.”

MR. DEPUTY-SPEAKER : Please
conclude now.
SHRI GEORGE PERNANDES : *“In

the Federal Republic of Germany, the right
of free association and strike is guarante-
ed...”

SHRI RANDHIR SINGH : We are

feeling bored !

MR. DEPUTY-SPEAKER : He s con-
cluding

SHRI SHEO NARAIN: You must
respoct the Chair.
SHRI S. M. BANERJEE : Sir, Shri

Sheo Narain is behaving like a mental
case.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA.
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TIONS (DR. RAM SUBHAG SINGH):
That must be expunged.

MR. DEPUTY-SPEAKER : It is not
in keeping with the dignity of the House.
He is your colleage, a fcllow Member. You
should not say that.

SHRI S. M. BANERJEE :
great regard for him. [ withdraw it.
is the beloved of this House.

it few wremw ;. IaTeIw Wi,
& o fae wigar § oF a1y wgA & fag
& wrdvar # Qo wran g arferariiz o S
¥ ¥ forg | agi T e v aohge QY
ford ®) gmwrn § fe Yo W 0w
FIAT GTHT X § | TE EA®: ¥T B
TN ? g A FAGT N Agearr § agt
&2 gu § ) wred g A 6 qok o f
e g ga ) Aedw ¥
Xar gAY af) ey @ I fr g we
e fr AT |

I have
He

MR. DEPUTY-SPEAKER : Please
conclude now.

SHRI GEORGE FERNANDES : | am
concluding. It says further :

“In the Federal Republic of Ger-
many, the right of free association and
strike is guaranteed by basic laws for
all categories of Government employees
and others, with the exception of the
permanent civil servaats (equivalent to
the superior services in Indis). Even
in the case of civil servants the right of
association has been established by
law courts, but there has been no
judicial pronouncement yet onm their
right to strike.

In France, oo distinction whatso-
ever is made between Government,
public sector and other employees in
respect of these two rights and they
are absolutely free (o exercise them.*

Nearer home, the positioa in Ceylon ...
...the Ceylon Prime Minister is in India
now... .

“.... is slmost the same a3 |y
’?'.“.'l"
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[ ook e

& uwforr &1 g G35 @wai g
afew ag ovar ) ol R & A
AT | ot G Wi ge & <@
FAT-qE IT TAAT EAT ...

MR. DEPUTY-SPEAKER : Yoo have
referred to an article and you have read it
also. That is all right. But if 1 were to
permit you to place it on the Table of the

House, it will not be proper. You have
read out (he passage. That is dll.

ot ook wehefiw ;@) W R O
LK (il SR GE R g BEenifach |
oY wawg aff, B atr w3 ¥ 0
qawy aff Afem @ W I
W of fs wrr SRR w frewm
o w oae W R i
s o § fe qafaaw  afady
Hfedw faw agi waY g I 91 Q&
R £g frew & wgAT A qee fegeam
% grary qagd AT sl & wfw-
wrd Y o %0 wt fedi @ qaér IR
N gt frar AT &, Aag A fram o,
Cad qrd dokt N gL ¥ anak W oW
T g WA |

o e Wt wro (wgadY) @ STTSae
wgvaw, ag o fadow o § ag v &
¥ ol corz B, tw w0 §, wifaw g,
tw & o weherd § 3% farers, A o
g € vk fears ofte wree & o o
aex § vud fawrs 1 few o 3w
@ ety & w19 ¥y o wanw @,
qrfae § ag & WTORT TAETAT ATEWT |
WHETLE TWATE qF 27 AASAL %7 § wad
Y Fiwet § S & qger g £ Tz
faes e TR &) T A few avg & w-
o Fw F WAV, Jywr 4y F IIEW
€1 ag ey i wae

“Driver Claims Rest by Right”

“A passenger train of the North-East
Frontier Railway was held up at Alug-

NOVEMBER 26, 1968
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Barl Station fh the Katibar-$tigori
section of the Railway yesterday when
its Driver wanted to take rest on the
plea that he had alregdy put in thore
than 18 hours of duty, it is learnt here
from railway sources.

“The 21 UP Katihar-Lunding passen-
ger reached Aluabari 12 hours late.
The train driver claimed his rest there
by right. The train was held up for
two bours waen a goods train arrived
from Siliguri side and the railway
authorities persuaded its Driveér to
carry the passenger train to its destina-
tion. The passenger train then moved
on...”

and so on and so forth.

vy e, w0 wAWd ¥ qwded
s FTATAT FT IET AT | AT I
RAMAT AT TG 971 IAH gF 91 fR
ag wrA &7ar | AfFT afz ag waar gF
gt g A fasr g @ AT A ww
IEFY & QA & AT AT W 500 T
gutar @ | g frdaw qrg @ oA )
gg%1 ag afcarra fFeATT | aY wedY |aw
o W whdard g A @y F 5
ag X faon §aT @ wiw SAar 8
oA 7 AT &1 fow o & qEwaar
7% A g9 A @I @Y § uwEEE Q,
gt & fraer qwwa rar 8, @fe
Iawr g fgara FEY | a2 AT CEE
arcgs §, ga® gaifer aga A g w
€ | & wgT WEgAT § VKT T EIEH,
ZTATT & FT 6 gL U W 8 | ua A%
gt & fiauad § A fe ffaag e
¥ Ay FAIw § P, aw A% g w1
w1 g% gd-txz & | fyw awg & faaw &
w31 ar i ey gaTa ad-ase §, I
ag ¥ fggenT & g w1 gyaw
AT, wa winy & fag gd-wge & afe
w1 goee a1 A€ 7N fedlt aifge
Xy ¥ Iaw) oAy wrgar R, I qwAAT

wgar & &t & wqat gt f wg oy 4
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& Y ga el ¥ gur ) graTE A A
1 eIy qrq A ) & w0 adwa
$Y Aieta Y 1% fearw wrgar § 1 W
oY geaTe ¥ Famare ®<@ ¥ | IR w
a7, T T SRE T F, W &G
e gar §, Agare i § A Ara-er-
9RE U | TG gya™ &1 WK Wq-wIY
Tordfaw qiaf & fag afe wea@ & At
ad WY ainfeft g w@ % fE
AYZT GEgaNT & AR gEA X AY § 42
¥ arfisht & qra fegr ) Sy 1942 ®
widfielt SrEd ¥ f qoagT WM w@q 42 &
qrRE # A1 § geary %< | guvSaE
agiey, ag WA fafas O qgi 9% W
R % o arfaw §, g7y ¥ faww R,
T FAfea) & faers &1 T2l a% W A
wWATAT FT Frwew &, g A w B
gfawy adf faadt §, feaa-fev guwt
T 'wua el o1 W@ & g W AN
N g ofegrdY §, g8 IA-EET STATRN
Serdgg fasgw war & agfew @
MR g AT ¥ t9 favas w1 fadw
®@r g AR IF sg@ g e aw A
faa® M arew A O, W A d
wd i B o g, @ g7 whw &, @
a7 & freed, g gl e A e
TR |

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) . Sir, much
has been said at this stage during the
third reading of this Bill which, according
to me does not relate to and is not relevant
to the subject matter we are considering
here.

o frwwr wio : (a¥ W T g,
Wy afgw w1

SHRI S. M. BANERJEB : Theg, what
is teJevent 7

SHRI C. M. POONACHA :
oply o listen to me, net shout.

You need
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Sir, the Indian Railways Act restroins

railway men for certain reasons. and for

certain offences as stipulated therein.

This is not the first piece of legislation
which is brought before this House which
proposes ta place restraints on the rgilway
men. There are ever so many offences
in respect of which certain restraints ars
placed on railwaymen and here what has
been done is to list two morg offences
under this Bjll. 1 have not brought a
separate new Bill, a new measure altoge-
ther. What is attempted to be done is to
amend the existing Railways Act.

(Amdc ) Bl

SHRI GEORGE FERNANDES : Sugar-
coated Bill. : ’

SHR1 C. M. POONACHA : Please
wait. This is an amending BRI, to amend
the Indign Railyays Act. Therefore there
is nothing new in it. As regards placi

two
i, in

certain restraints. 1 am includin,
more. That is the object of the

essence.

ot wef sovhw
s weas Wt ¢ ?

(vt afer)

SHRI C.M. POONACHA : Yery maay
things have been said and my bon. (riegd
Shri George Fernandes quoted the ILO
and various otber things. Thery ate oot
relevant here.

s wrel SR : ITTWE T,

oy feogw cigdz wm @ R
Right of sssaclation. right of collective
bargaining aY ¥ W e gET Y & ;

SHRI C.M. POONACHA : He has
quoted certain things from the ILO s
regards the right of association, the right

of collective bargaipios.

ot wrd womw : wTT 3 At i
sl

SHRI C. M. ROONACHA :* Thees is
nothing conteined in this Bl which takes
away the right of associstion. There is abiole-
tely gothing which takes away colig:jivg bar-
saichig right. { Bave Dever \'!drd q:zil&uru
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(Shri C. M. Poonacha)

being quoted more ably than what he had
done. He mentioned articles 98 and 97
and he quoted from them. This Bill does
pot place any restraints on any railway
men as regards what any friend has
quoted.

ot o FvlY ;. IOTSAw wRIEE,
& wowt wEg wear W g

MR. DEPUTY-SPEAKER : That is
his viewpoint which he is placing before

the House. Shri George Fornanades has
had his say already. Now he should not
interrupt.

oft wrei wemlte - Afr dar AER
& fad e S womwa A AR
wifed |

SHRI CM. POONACHA : My hon
friend Shri Surendranath Dwviedy had put
a question to me whether after the passing
of this measure 1 could ensure complete
safety in rajlway travel and prevent all
accidents and mishaps in railway oper-
ation. Perhaps he has attempted to put
this forward as a piece of argument. I»
do not (hink that he has done so with a
sense of responsibility. It is not possible
for anybody to say with complete confi-
dencé that there shall be no mishap. It is
the duty of Government to come before
this House seeking their approval to create
conditions of safe railway operation. That
is what is sought to be donme today. I
sincerely believe in all humility that this
measure would go a long way to create
such conditions.

With these words.
Bill may be passed.

I submit that the

MR. DEPUTY-SPEAKER :
oow put the Bill to vote.

1 shall

SHRI SM. BANERJBE: This is a
black day in the history of Parliament
when such a legislation as this is being
passed. We do not want to become a

party to it. We dissociate ourselves from
this.
SHRI GEORGE FERNANDES :

Poltcera) murdabad. Frfirez-Tra gefare |
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SHRI S.M. BANERJEE : This is the
beginning of fascism in the country. This

is mini-dictator. They are not even dict-
ators, but they are mini-dictators.

MR. DEPUTY-SPEAKER : The
question is :
“That the ... (Interruptions)

(Shri SM Banerjee, Shri George Farnondes
and some other Members then left the
House)

MR.
question is :
“That the Bill be passed".

Those in favour may say ‘Aye’.

DEPUTY-SPEAKER The

SEVERAL HON. MEMBERS : ‘Aye’.

MR. DEPUTY-SPEAKER
agalnst may say ‘No’.

Those

SOME HON. MEMBERS : ‘No’.

MR. DEPUTY-SPEAKER : [ think
the ‘Ayes’ have it, the ‘Ayes’ have it......
(Interruptions’® So, the motion is adopted...
(Interruptions)

SHRI SURENDRANATH DWIVEDY :
It should not be done in that way. What
is going on in the House ? Are you putting
it to vote ? What is going on ?

MR. DEPUTY-SPEAKER : I have
already put it to vote and it has been
passed. Nobody was listening to me.
What could I do ?

SHRI SURENDRANATH DWIVEDY :
The question was not put at all...

MR. DEPUTY-SPEAKER : 1 shout-

ed. 1 am sorry nobody listened to me.

SHRI SURENDRANATH DWIVEDY :
You put it during the shouting perhaps-

MR. DBPUTY-SPEAKER : What
could 1 do ? There was nobody listening
tome ?

SHRI SURENDRANATH DWIVEDY :
I have been here listening to what has
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happended. This is not the way to do it.
As a protest 1 walk out.

(Shri Surendranaih Dwivedy th-n left
the House)

MR. DEPUTY-SPEAKER : 1 shall
put it again, because there is a complaint
that it had not been heard.

The question is :

“That the Bill be passed”.

The motion was adopted.

We shall
C.M.

MR. DEPUTY-SPEAKER :
now take up the next item. Shri
Poonacha.

st wiwre wre A (wrer): ITTsTe
wgEg, grag ¥ w9 A, § 59w
A1 §, g SfaurT w1 IFaT §

MR. DEPUTY-SPEAKER : Wili the
hon. Member please resume his seat or
quietly withdraw ?

ot wiwTT o™ drear : zigE A A)w
aft & N9 tE AT WY FY aw oW @
&4

MR. DEPUTY-SPEAKER : 1 am
looking to that. I have checked and I
find that there is quorum.

sft forw W ¢ WY SR aTE-gTSE
sy § I wEA A T A

——— —

15-29 hours

RESOLUTIONS RE : PARLIAMEN-
TARY COMMITTEE TO REVIEW
RATE OF DIVIDEND PAYABLE
BY RAILWAY UNDERTAKING
TO GENERAL REVENUES

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA) : I begto
move :

“That this House do resolve .that a

Parliamentary Committes cousist-
iog of 12 Members of this House
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to be nominated by the Speaker be
appointed to review the rate of
dividend which is at present payable
by the railway Undertaking to
General Revenues 3s well as other
ancillary matters in connection with
the Railway Finance vis-@-vis the
Geaneral Finance and make recomme-
ndations thereon’.

I beg further to move :

“That this House do recommend to
Rajya Sabha to agree to associate 6
members from Rajya Sabha with
the Parliamentary Committee to
review the rate of dividend which is
at present payable by the Rallway
Undertaking to General Revenues
as well as other ancillary matters in
connection with the Railway Finance
vis-a-vis the General Finance and
make recommendations thercon and
to communicate the names of the
members so  appointed to this
House™.

The Resolutions seek the approval of
this House for constituting a Committe to
review the Separation Convention. Ordin-
arily it should not be pnecessary for me to
make a long speech in moving the Resolu-
tions. However, by way of clarification,
1 would make a few comments on some
of the basic issues which relate to the
Separation Convention.

As hon. members are aware, Railway
Finance was ssparated from Genral Finance
through the Separation Convention adopt-
ed by the Central Legislative Assembly in
1924. After Indopendence, this Convea-
tion has been reviewed by pariiamentary
committees in 1949, 1954, 1960, and 1965.
Even though each Convention is pormally
to be operative for a period of five years,
the House will recall that in 1959 the
Convention then current was extended for
one year so that the subsequent Coaven-
tion could be co-terminous with the Third
Plan period. For ressons into which it
is Dot pecessary for me to go now, the
Fourth Plan, which should have commenc-
ed from 1st April 1966, is due to commence
from Ist April 1969. As a comsequence,
the existing Convention recommended by
the Rallway Convention Committee 1965
and approved by Parliament in December
1965 has got out of step with the Fourth
Plan period. It would, thersfors, be
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appropriate and desirable to have a fresh
review of the position so that revised
Convention period which could be coter-
minous with the new Fourth Plan period
¢ould be adopted.

As the hon. House is aware, the main
premises on which the 1965 Convention
was based have been materially altered by
later developments. Athough even the
mid-term appraisal of the Third Plan had
indicated that the originating traffic of
the railways would be at the level of 245
million tonnes at the end of 1965-66, the
actual level reached was only 203 million
tonnes. The steop increase in staff, costs
due largqu to increase in the rates of DA
and the equally steep increase in the price
of material have radically altered the
financlal picture in the place of reasonable
surpluses anticipated earlier, deficits
have arisen.

In these circumstances, it seem essen-
.tial that a Convention Committee consist-
ing of members of both Houses should
review the position afresh in the light of
the present and foresecable future circum-
stances and make recommendations which
could form the basis of relationship
between the General-and Railway-Finances

in the quinquenium ending 31 March
1974.

The Committee when copstituted with
the approval of both Houses will no doubt
g0 into all relevant and ancillary issues
and it is unnecessary for me to say any-
thing more at this stage. We shall look
forward to their valuable recommendations
which will, as usual, be discussed in due
course before they are adopted by the
House. 1 am hopeful that the Committee
will complete their deliberations with due
expedition and present their Reports as
early as posssble.

Wlth these words, | commend the
:l!qqluqul for the accepugoe of the

MR. DEPUTY-SPEAKER :
tlonl movod

“That this House do resolye that
a Patliamentary Committee consisting
of 12 members of this House 10 be
nomiputed by the Speaker be appointed
1o reyjew the rate of dividend which is

Reyolu-
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at present payable by the Railway
Undertaking to General Reveoues as
well as other ancillary matters in con-
nection with the Railway Finance
vis-a-vis the General Finance and make
recommendations thereon'.

“That this House do recommended to
Rajya Sabha to agree to associate
6 members from Rajya Sabha with the
Parliamentary Committee to review the
rate of dividend which is at present
payable by the Railway Undertaking
to General Revenues as well as other
ancillary matters in connsction with
the Railway Finance vis-g-vis the
General Finance and make recommen-
dations thereon and to communicate
the names of the members so appoint-
ed to this House™.

SHRI R.K. AMIN (Dhaadhuka) : The
hon. Minister has brought a resolution for
making a review of the arrangement be-
tween railway finance and general finance.
1 agree with the need for making u review
of the situation but not precisely for the
reasons which the hon Minister has pre-
sented here. The one reason which be put
fourth is that in 1965 a Committce was
appointed in order to see that by 1966
when the Fourth Plan comes into existence
it could be implemented, but the Fourth
Plan did not come ipto existence in 1966
and is going to come into cxistence in 1969
and therefore a review should be under-
taken now. | do not think that the re-
view is necessary for that reason. Neither
do I think that the *‘surplus” as dividend
which is being given to general finance
frora time to time has led to deficit, it is
necessary to make a review. True, there
has been some increase in dearness allow-
ance which has increased the cost, and
therefore there is some deficit and that
in order to show otherwise the review is
necessary.

My reagons for a review are dnﬂ'erent
from ‘what the hon. Minmor hu ‘siven.
I coosider that the tite ‘is ripe for us,
fo)lowing the example of Britain, instead of
couldz-rnl niln [} t mneg:t of
the " Government, to “cousi It 'as an
autonomous body. If vou remember, tn
the Quegn’s sppoch in Epgland such a
sugssstion has heer madg 9ad the Labour
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Party is following it very soon. It is also
time for us to do the same. If we do
§0 it bécomes v8ry éasy for us t6 run the
railways on busiotss lines, we will know
what its profitability is, we also get the
écondthic critérion for further investment.
If you take the present position, it is very
difficult to find out what is the true
écoriomic depreciation of the railways.
Many many years ago you raised the loans.
The loans were at a lower rate of interest.
Now a considerable price rise has taken
place and on the basis of the book value
if you put the depreciation, it is not the
right amount of depreciation. The econo-
mic depreciation is much more than what
is being Inditated by the book value of the
railway and the depreciation which is pro-
vided by them on the basis of some per-
centages. This is very necessary because
new investment also is simultaneously
taking place. You say that since Rs. 150
crores have to be contributed to the
General revenue by the Railways. the
deficlt has been created and on the basis of
this deficit you are imposing more and
more taxes, increasing the railway fare,
but it is not jusiified. As a matter of
fact, Railways may be a profitablc concern
and hence further investment may have to
be made by the railways ; but the arrange-
ment which you are following may
probably indicate that no more investment
is necessary because it is uneconomic.
This is a misleading situation which has
been created by the present arrangement.
That is why | am pleading with the
Railway Minister that while he is making
review he should consider making railways
into an autonomous body and also create
a system by which he can have the real
economic depreciation of railway assets,
and not on the basis of book value. You
should take into consideration the replace-
ment cost for the coming five years and see
if the rallways give you a profit. If they
give you a profit, it is a case for more and
more investment, because I understand
that there is a great deal of demand for
extension of railway lines here and there,
but our Railway Minister says every now
and then that it is uneconomic. [ do
not know why he considers it uneconomic
and on what basis ?

Withdit kndwing what is the prolit-
sbility of the Rallway iavestent, bow

AGRAHAYANA 7, 1890 (SAKA) Diviiend pagable to 270

General Revenucs (Res.)

is be going to say that this is economic
and that is uneconomic.

Secondly the reviewing Committee
should bear in mind that the provision of
the transportation system in the country
is not done by the Rallway alone but the
altérnative is roads. What is being plad-
ned in roads, what is being invested by the
coun'ry on roads ? Is there any genéral
subsidy being given to the roads system ?
Unless and uatil that js known, you never
know whetheér v/s-g.vfs the roads the in-
vestment jo railways is rightly done or not.
In order to find out the position of rail-
ways vis.g.vis the road transportation, this
Committee must see what is the contri-
bution which the general fund has made
to the road transportation. Compared to
that what is the invesiment made on the
railways ? In order to provide the right
type of inveitment, if this reviewing
Commitlee makes an arrangement between
the ruilway finance and the general finance,
I will be too glad because that will ensure
the allocation of resources to the optimum.
At present from the system you are follow-
ing we never know whether at the
mom=nt investment on railways is optimum
v s-a-vis the road transporiation and as
agiinst the general need of the transpor-
tation in the country.

15.41 hrs.
(Shel Thirumala Rao, in the Chairl

With your permission | would like to
commend to the hon Minister that these
two aspects be borne in mind when the
review is made of the railway finance
Vis-a.vis the genera! finance.

SHRI K NARAYANA RAO (Bobbill):
Mr. Chairman, Sir, 1 would take this op-
portunily to impress on the House that the
time has come to review the entire system
of railway administration in the particular
context of budgetary arrangements. Hither-
1o we have been following the dual policy
so far as the budget system is concerned.
We have two budgets. One budget deals
with the railway budget alone and in that
contoxt we all know that a lot of time bhas
been wasted because the same subject
matter bas been again snd again discussed.
Apatt from (that fact, 1 fosl that the duy!
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budgetary system and the allocation of
dividend to the general funds appears to be
a historical anomaly. Presently I will say
what I mean by that.

Originally when the British Govern-
ment took over the railways into the public
soctor, immediately they realised certain
difficulties particularly when certain items
of the railway budget were to be voted.
They realised the difficulty because if you
bring it in the general budget and if within
a given time the amount is not spent, the
amount will lapse. So they realised that
if there is a certain amount provided by
the budget and if the amount otherwise
lapses, why should it lapse. Why should
not it form part of the resources of the
railways ? This was one of the reasons
why in 1934 the Central Assembly Resolu-
tion was passed. The Assembly expressed
it in a very interesting manner. For
obvious reasons it did not disclose.

““This Assembly recommends to the
Governor-General in Council that in
order to relieve the general budget of
the wide fluctuations caused by the
incorporation of the railways .."

So, the basic reason at that time appeared
to be the fluctuating fortunes of the rail-
ways. Therefore, they would like to take
it away from the gencral budget. More
over at that time the entire railways were
viewed purely and primarily as a com-
iercial concern because that is one of the
reasons why they have stated that it should
not be met from the general budget. We
should not tax the transportation system.
Once you bring it into the geaeral budget,
the temptation to convert the commercial
concern into one of the instruments of
taxation, was realised and the Member who
intervened then, Mr. Charles Innes, said :

“It is right and proper that the
tax-payer, the State, should get a fair
and stable return from the money it
has spent on its railways ; but if you
go further, if you take from the Rail-
ways more than that fair return, then
you are including ina led way
in one of the most vicious forms of
taxation, namely, a tax on transporta-
tion.*

That is to say, the basic idea of separating
the Anances of the railways from the genoral
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budget is two-fold, as [ have stated earlier.
From 1924. in that context, they have
formed periodical committees to determine
what kind of dividend or what amount of
dividend has to be given to the federal
government, for the reason that the federal
government invested a lot of money and
capital in this aod to determine what
factors are to be tiken into account and
how much has to be given by the railways.
That is to say, at that time, so far as the
sovereign body is concerned, the amount
had to be paid as a lender ; and nothing
more than that. The rest of the adminis-
tration, of the railway authority was vested
in a separate body. aad from that time
onwards, from (935, a separate body had
been created with a very elaborate provision
for the administration of the railways
about themselves. They call it the federal
railway authority. I am not going into the
detail, but I shall only refer to the mate-
rial provision which is mentioned in the
1935 Act. I am quoling from section 186(2)
of that Act, which says :

“The receipts of the Authority on
the revenue account in apy financial
year shall be applied in —

(a) defraying working expenses ;

(b) meeting payments due under
contracts’’ and so forth; and
then—

(f) making to the revenues of the
Federation any payments by way
of interest which they are requir-
ed by this Part of the Act to
make ;

Section 186(3) says : ‘“‘any surpluses on
revenue account shown in the account of
the Authority shall be apportioned between
the Federation and the Authority” etc.,
That is to say, from 1924 to the 1935 Act.
there is a distinct change, the change being
that in the determination they have visualis-
ed the interest to be paid. Apart from
the interest to be paid, if there is a surplus,
it has to be apportioned between the gene-
ra! revenues and the administration. This
change does not seem to have been realised
by the various issues that have been rcfer-
red to. In 1949 there was a committee
and in 1965 there was another committec ;
they stuck to the 1924 formala igaoring the
dicttes that have been ingorporated ig the
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1935 Act. After the Constitution come In 1957, passenger tax was introduced.

into being, we have totally ignored the
concept of the autonomy of the railways.
A separate Ministry has been created ; a
Railway Board has been created. If I
remember aright, priviously, the payments
were kept separate, Now, all the payments
received by the railways seem to be
accounted for in the Consolidated Fund of
India, and therefore, there is hardly any
justification or need to keep them asa
separate entity.

In this context, if you want to keep it
as a commercial concern, | submit that we
have to go back to the system that obtain-
ed in 1935. An autonomous body should
be created to see that this particular con-
cern is run on very commercial lines. If
you want to have an instrument of trans-
portation, as 1 consider it today, then, a
separate budget and all these things, and
an allocation of dividends, seems to me to
be unsound economically and politically
and even legally. Either of the two you
should follow. But our position is a little
anomalous, because you keep the railway
administration completely with the Govern-
ment and yet you pay some dividcad to the
gencral revenues  This is not a question
of mere academic interest; this is of practi-
cal significance.

As I said, the railway should not be
made an, an instrument of taxation. If
only you run it on purely commercial lines,
then you have to fix the rates. In many
countries, there are committees to fix the
railway rates but once you bring itasa
taxation system, every year, without regard
to the requiremsnts of the railwiy as an
autonomous body, what happens? You
are taking it as a body which levies taxes
on goods, this year, and thea on passeagers
next year, with the result that it has be-
come part and parcel of your baidgetary
system.  You may call it rates, but virtual-
ly, in effect, it is a transgression from rates
to taxes. Therefore, in such a case, I say
that just like any other department, so far
as the general finances are concerned, the
railways also should be viewed.

The system of paymeat of dividends on
the capital invested by the Central Govera-
ment should be withdrawn. I necessary,
a committee should be appointed to review
the entire thing.

In the early stages, they were distributing
to the respective States whatever was col-
lected by way of this tax. In 1965, they
changed the system. The new system is
that one per cent of the capital invested
before 1964 is to be given to the Govern-
ment of India and the actual colle:tion:
realised by way of this tax should also be
given to the Government of India. These
are pooled together and a flxed sum of
Rs. 16 crores and odd is to be distributed
to the respective States, to be utilised for
purposes of level-crossing, etc. This is an
involved way to approach a simple situa-
tion and this does not appsar to be sound
in principle. It is also irksome. These-
fore, this should be reconsidered and the
original position of giving the actual col-
lections from this tax to the respective
States should be restored.

With these words, I support the mo-
tion.

SHRI J. M. BISWAS (Bnkaura) : Sir,
the task of this railway conveation commit-
tee will not be as easy as that of the pre-
vious committees. Previously the budget
was surplus, but this time they have to deal
with a deficit railway budget. Therefore,
the duties to be performed bv this com-
mittee will be a bit difficult.

I kuow that a suggestion is likely to
come that the dividead piid to the general
revenue by the railways should be decreased
considering the deficit ‘n the rallway
budget. [ think it will be a dingerous
thiag. I fesl the dividend should bs accu-
rately paid to the general revenues,

The min‘ster has given soms reasons
for this deficit budget —industrial recession,
fall ia agcarian production, fail im the
movement of raw mitarials, etc. But he
has not said how long this deficit will con-
tinue I feel it will be a serious blunder if
the amount to be paid to general revenues
s cut. This deficit can be made good in
s0 many ways. While speaking on the
railway budget last timo, myself and other
members have dealt with this point. We
arc sorry to find that due to corrupt prac-
tices in the rallways, a large amount of
public money is being wasted. Last time
I said it and | want to repeat now that the
rallway is purchasing a very heavy amount
of coal every year—I believe 60 millljog
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tangey. Sipce 1962, the coal was not
purcbasgd through tender. Generally in
Government departments, the purchases are
made through tenders.

But the cpal they were purchasing on
negatiated basis. Particularly there arc a
few colllery aqwners like K. K. Wara &
Cq. ; Chanchgni Wara Co., gnd Jalan &
Cp. These are the lucky colliery owners
who were given this responsibility of sup-
plying cpal to the Railways.

A question was asked in 1964 by hon.
Member Shri Hukam Chand Kechwai as
te whother this coal was purchased from
the colliery ewners oo tender basis or not.
A misleading reply was given (o this ques-
tion by the then Railway Minister when
he said : *‘Yes, it was purchased on teader
basis”. But actually it was aot purchised
op tender basis, Afier this question was
put by Shri Hukam Chand Kachwai, a
tender was invited and in response to the
tender invited, after 1964, many colliery
ownefs had even quoted lower rates  Still
these particular colliery owners were called
by the Mioister and were requested to
reduce their rates by a rupee or two and
they @nly were given the work although
they quoted highter rates. As a result of
that, what was the rate at which the Rail-
ways had to pay for their coal? For
one tonne of coal, the Railways were
paying Rs. 23/- whereas the Pamodar Valley
Corporation which had taken the same coal
from K. K, Wora & Co. had paid only at
the rate of Rs. 13/- because they got
it on the basis of tender. According to
the contract, they were supposed to supply
the first grade of coal to the Railways.
But in fact in evesy case they ware supply-
ing inferlor grade of caal.  You may ask :
“How do you know all these ' The Rail-
way statistical imstitute inspectors at Dhan-
bad were ceartifying that ths coal was of
infesior quality. Last time, the Railway
Minister replied that the Damodar Valley
Corporatipn was purchasing second grade
of ceal and that is why they were payiag
at the rate of Rs. 13- where as Rail
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to aceept cpal of inferiar grade begause
they agcepted it on tender. To prove this
railway records are there ; the notes of
inspectors of the Statistical lIostitute, Dhan -
bad, are also there. | have seen some
news in the papers why K. K. Worah & Co.
have been allowed to loot the public public
ex:hequer in this way,

Another thing is this. Last time hon.
Member Inderjit Gupta asked why demu-
rrages were outstanding against private
owners and public sector undertaking. In
Starred Question No. 463 he asked :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that lakhs of
rupees by way of freight charges are out-
standing on account of wagons placed at
sidings of private and public sector under-
wakings in the Bilaspur Division of the
South Eastern Railway ;

(b) if so, the names of the principal
concerns involved the amount due from
cach of them ; and

(¢) the action taken to
amounts speedily 2"

recover the

The reply given to (a) was *‘Yes, Sir”.
To (b) the Midister said :

“There are three principal
involved namely Bhilai Steel Project,
Orient Paper Miulls, Brajranagar and
Jamul Cement Works Bhilai. The
amount due from the first party is Rs.
153,078, from the second party Rs.
287,167 and from the last party Rs.
81,600".

These are Railway Minister's figures.
For a small division like Bilaspur in South
Eastern Railways, and that too not for all
owners who are supplied wagons but only
two or three parties, the outstanding
amount comes to Rs. 5,22,745. Again, the
Railway Minister has stated in his reply :

“The authoritics concerned secem to
have failed to keep a watch and to take
cfective action for clearance of these

FH "

parties

were paying at the sate of Rs. 23.. |
wonder whethet the Miaister know the
difference in price beiween the first grade
and second grade of coal. Ths difference
is four ansas or ecight amnas per toans.
The Demodar Valley Cosporation refused

S

16 GO hrs.

This is only faor a small Division, and
even thee it is mot the ful} piciure ; it con-
cerns only two or three parties like Bhilgi
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Steel, Orient Paper Mills and Jamul Cement
Works. From these three concerns alone
the amount due is Rs. 522,745 and the
Minister says that clearance was not possi-
ble due to inaction on the part of the offi-
cers entrusted with this task. If this is
the picture of one division, you can imagine
the position for the entire railways.

I could refer to many other instances
with facts and figures but, unfortunately,
the Railway Minisier is not giving us de-
tails of all the instances. | have already
referred to one instance and there 1 have
not received any reply up till now about
that malpractice. At Barang station in
Kurdah Road Division of the South Eastern
Railways, there is a person called Shri
D. K. Jhunjhunwala who is the owaer of
Orissa Tiles, Orissa Glass Works and many
other factories. He is taking many wagons
in the course of his business. Railway
officlals like the Divisional Operating
Superintendent are given some discretion
in the matter of waiving demurrage and
wharfage. You will be surprised to know
that for a period of 11 months the amount
of demurrage and wharfage waived for that
Mill-owner comes to Rs. 19 lakhs. You
can easily understand the position without
any comments on my part.

It will be a serious blunder if these
points are not taken notice of when we
are told that the railways are running at a
loss and it has a deficit budget. The Rail-
way Convention Committce will have 1o
give due consideration to these points be-
fore fixing the contribution of thé railways
so that the general revenues will not be
the loser. 1 would rather oppose any
suggestion that the contribution of the
rallways to the geueral revenues should be
reduced. The railways should be asked to
contribute its full share to the general re-
veénues.

1 have gone through the assessment
made by the previous Railway Minister,
Shri S. K. Patil, when he stated :

“| do mot want to take the time of
the House. But this is a very impor-
1ast Resolution and | will give a litus
background so that the House will
woderstand the contiosous progress that
the railways are making and the iacrea-
sing Dmancisl centribution from the
rallways that this Houss has bees ex-
peciiog and is beiag given.”
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So, my humble suggestion is that there
should be no decrease in the fnancial
assistance or contribution of the rallways
to the general reveaue.

In flee, [ waat 10 point out that the
earlier coaven:ion Commities re:ommond sd
Rs. 4 crores instead of Rs. 3 creres for
passenger amenities. [ want the new Rail-
way Convention Committee to go into the
details and verify whether Rs. 4 crores
were actually spent on passeager amenities.

On the floor of the House, during the
course of the discussion on the HRailway
(Amendment) Bill, maoy Members have
spoken about there being no light in rail-
way compartments, no water etc. [ also
have personal exper‘ence and have catego-
rically mentioned in the Lok Sabha about
some train in which there was no light.
No facilities were there. Thiere was no fan
in the third class compartment. I would
request the Convention Committes to go
into it in detail and ses whether this amount
was speat for this purpose.

Lustly, an amouat of Rs. 16.5 crores
was allotted to State Governments for the
construction of manned lovel-crou!ns sat-
es, underground roads, railway bridges etc.
1 do not know whether this amount has
gone to the State Governments and whether
this was acually utilised for this purpose. [
would request the Convention Committee
to go deep into this matter and see if this
amount had been given to the State Govern-
ments. If this amount was not given to
the State Goveraments, why this was not
given ? Add it given, wheather the amouat
in question was ufllized—as recommended
by the previous Conveation Committee.

Thank you Sir.

SHRI SHRI CHAND GOYAL (Cbandi-
garh) : Mr. Chairmen. 1 welcome the
appointment of this Raiflway Convention
Committee to review the finascial position
and to determine whet rate of dividend
must be coaotributed to the Ceneral
Revenues.

Last yoar wae an wafortuaste year when
our Rallway Minister preseated s defick
budget. [ do not think that he is going
to repoat the same | hope, he will take
dus case that he doss not preseat s deficit
budget again.

We also remember that last yess he
bad eflected an upward revision of fares
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and freights. Now that our countrymen
have reached saturation point in so far as
taxation is concerned, I do not think the
economy of the country or of the common
man permits a second upward revision of
the rates of fares and freights.

Another question which must be facing
him is that the employees are demanding
better emoluments. He will have to make
some provision for that as well.

When we consider these three prob-
lems, I would Invite his kind atteation to
the sources of revenue where there is scope
for a considerable increase. For instance,
wo have been told in answer to a question
that the country has lost about Rs. 11
crores on account of ticketless travelling.
Recently an experiment was undertaken
at Delhi by utilising the services of stu-
dents and other voluntary organisation so
that ticketless travelling causing us an
enormous revenue loss of Rs. 11 crores a
year could be checked.

Anuother big item of expenditure in the
Rallway Budget is the amount which is
to be paid towards compensation to those
whose goods are lost or pilfered. That is
also a very big amount, amounting to Rs. 6
crores to Rs. 7 crores. [ think there is
considerable scope for reducing that
amount also by taking proper care and
caution.

Another item I know as a lawyer is
that Government has to spend large sums
of money on the payment of lawyers’ fees.
Even though the Railway has its own
advocates and lawyers, the Rallway has to
engage counsels in various other places
and huge sums of money are paid to them.
There also there is considerable scope.

MR. CHAIRMAN : Has the hon.
Member ever appeared for the railways ?

SHRI
Against.

SHRI CHAND GOYAL:

MR. CHAIRMAN: Not for
railways ?

the

SHRI SHRI CHAND GOYAL : Not
for the railways. 1 think, you seem to
have some bitter experience, Sir.

" Then, | would remind the House that
this dividend rate was increased when the
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country had faced the Chinese aggression.
The dividend rate was at that time revised
from 4} per cent 10 4} per cent.
Considering that 1 per cent has to be
paid in lieu of what used to be paid for
passenger fares, that comes to another 1
per cent. Now there is a disparity that
for the amounts which have been invested
by the General Revenues in the Railways
after March, 1964, a different rate, a
higher rate of 5.75 per cent is being paid
to all the capital which was invested after
March, 1964. I hope, the Committee will
take into consideration whether it is possi-
ble to bring some uniform formula and to
remove the disparity or the difference in
rates which are being paid to the capital
invested before March, 1964 and Capital
invested after March, 1964.

We have also to take into considera-
tion that the gencral rate of interest which
paid on the Government borrowings is
377 per cent.

Taking all these facts into considera-
tion, our aim ought to be that we do not
contribute to the General Revenues less
than the rate of interest which is borne
on the Government borrowings. Since
this rate of dividend was revised in certain
emergent circumstances, when the country
was required to mobilisc more resources
in view of the Chinese aggression, 1 think,,
the Railways may not be in a position to
pay the higher rate of dividend to the
General Revenues because it has to safe-

guard its own interest, because it
will not be in a position to present a
deficit budget, because it will not

be able to increase railway freight or fare.
It will also have to provide more passen-
ger amenities. As the hon. Member, Mr.
Biswas pointed out, the amount of Rs. 3
crores which used to be utilised from year
to year for the amenities of the passengers
has been increased to Rs 4 crores for
another five years.

Considering all these aspects, 1 think,
the Committee will take all these facts
into consideration and will also determine
whether it is in a position to pay that
much dividend which it has been paying
hitherto it has to be reduced so that the
Railways are not faced with a deficit budget
and the Railways are not compelled to
reduce the amounts which are paid for
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pendence, our railways, instead of being

providing amenities to the p 8
and also to enable them to pay higher
emoluments to their employees.

SHRI DINKAR DESAl (Kanara) :
Mr. Chairman, Sir, | am not at all happy
with the proposal of the Railway Minister
for the appointment of this Committee.
It seems to me that the Railway Minister,
by appointing this Commiltce, wants to
get a reduction in the dividend to be
paid to the general exchequer. That
seems to be his intention. 1f it is not
his intention, 1 want to know what is the
occasion now for the appointment of this
Committee. After all, such a Committee
is not going to be appointed every two
years or three years. There are certain
ffnancial and budgetary principles, uader
which the Railways have to pay a certain
dividend to the gencral exchequer. This
has been so all these years. Now, the
trick is—that is my impression ; otherwise
let him say 1 am wrong and [ shall be very
happy —to reduce the dividend to be paid
by the Railways to the general exchequer
and then to reduce the deficit in the rail-
way budget. That seems to be the trick.
That should not be allowed. That s
highly objectionable. That means we are
not going to improve the efficiency of our
Railways.

How do
of the

MR. CHAIRMAN :
anticipate the decision
mittee ?

you
Com-

SHRI DINKAR DESALl : That is my

anticipation. If my anticipation is wrong,
Jet him say so. [ shall be very happy if
| am wrong.

MR. CHAIRMAN : You cannot make

the Minister responsible for that. This is
a Parliamentary Committee.
SHRI DINKAR DESAI. It is a

Parliamentary Committee. But that Com-
mittee is also to hear the difficuities of the
Railway Mioister. He is going to present
his difficalties to the Committee.

It is not only my suggestion to the
Minister but it is also my suggestion to the
Committee to be appointed that they
bould not red the dividend. Once they
reduce the dividend, then the Railways
will become more isefficient. Afier inde-

more efficient, have been more inefficient,
and they are becoming more and more
inefficient day by day. This can be easily
proved.

The Indian Railways have a unique
position in the whole world from the
financial and the economic points of view.
The Indian Railway system is one of the

biggest system in the world; it is a
governruent monopoly ; there is no com-
petition. Compared to the American

railway system and the Soviet railway sys-
tem, we hive an advaatage and the advan-
tage lies in this that we have a very huge
population to travel as passeagers. This Is
the biggest coun'ry in the world after
China, having 59 crores of people. If you
see the statistics, you will fiad that every
year thc naimber of paissengers has been
increasing.

The government says that, with the
completion of the three Five-Year Plans,
the couatry has been developed industrially.
If this is so, then the Railways also should
develop along with it and bring greater
profits. Today there are more industrial
goods to be transported. The Government
says that they have executed three Five-
Year Plans successfully. But it is rather
a very peculiar thing that, even after the
completion of three Five-Year Plans and
also the Railways being a government
monopoly, they have been showing deficits.
Formerly the Railways were always show-
ing surpluses ; they were considerod to be
one of the most successful economic acti-
vities undertaken by the Government. But
in the last Budget the Railway Minister
showed a deficit, and 1 am sure the deficit
will increase if the Railways are not made
to function efficiently. There is also
no economy. The terms of reference are
also not complete. In what way the
Committee is going to take a decision on
this question ?

There is no meation in the terms of
roforence that the Committes should go
into the question of efficiency of the rail-
way system. On what basis the Com-
mittes is going to say that so much is to
be paid, I would like to know from the
Railway Minister. Unless the question of
efficiency of the railway system and the
question of economy that can be effected
on the railway systom are considered pro-
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perly, there will not be any improvemeat.
When everything is inefficient, naturally
there will be only deficits, and when there
are deficits, the Railway Minister will
come almost every year with a proposal
that there should be another Committee
and then he will plead before the Com-
mittee that since they cannot pay much,
the dividend should be reduced. Whose
money is this 7 It is public money. Rail-
ways are the biggest national under-
taking in the country, and if such a sad
state of affairs happens to our railway
system, then the whole idea of nationali-
sation will be discredited. Already in the
public sector we have spent more than
Rs. 3,000 crores. And what is the annual
return that we are getting on that ? It is
about 1} per cent. Public money is being
wasted. That is why Isay that public
money should not be wasted like this. As
1 said, Railways are the biggest national
undertaking and even after the completion
of three Five-Year Plans and the so-called
economic development, If the Ruailways
show deficits and the Minister comes for-
ward with a proposal for the appointment
of a Committee so that the dividend should
be reduced, then I should say that the
whole idea of nationalisation and soclalism
is discredited. Perphaps this is the Con-
gress pattern of soclalism. Mr. Poonacha,
through the appointment of this Commit-
tee, wants to pay less to the General
Revenues. This means that the railways
are running at a loss. If today the
Railways are rumning at a bess, it is be-
caose thkere is no efficiency. The efficiency
is going down and down every day. Un-
loes the efficiency is increased, [ do not
thionk that the Railways whl be in a
position to pay proper dividend to the
General Revefues.

1 am not at all huppy with the appoint-
ment of a Committee unless the Minister
tells @ the occasion or the reason for his
préposel b{cuoe this proposal is coming
after a few wmonths of the submission of
the Railway Budget, and that Badget had
shown an enprecedented deficit in railway
flsances.

SHR] S S. KOTHART (Mandsaur) :
1 just want to say somethiing. 1 will take
oMy two misutes.
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MR. CHAIRMAN : Please be brief.
You may put it in the form of question.
After that I want to call the Minister to
speak.

SHRI S. S. KOTHAR! : When a reso-
lution comes before the Lok Sabha, the
Minister must clearly bring out what
exactly his idea is in bringing such a reso-
lution before the House. It is not clear
as to whether he wants that this committee
should increase or decrease the rate of
dividend to general revenues and the
Minister must clearly say as to what he
has in his mind, does he want it to be
more or to be less. That is the funda-
mental point.

MR. CHAIRMAN : The resolution is
clear. That is, to review the rate of
dividend which is at present paid.

SHRI S. S. KOTHARI :
downward ?

Upward or
What does he desire ?

MR. CHAIRMAN : [ do not want to
intervene when you are placing your point
of view. But this is exactly the point
raised by Shri Dinkar Desai. The Minister
will not be in a position to say what the
dividend will be. It will be a recommen-
dation of the Committee.

SHRI §. S. KOTHARI: It is an
anomalous situation, namely, appointing a
committee, without being clear in his mind
as to what exactly he wants from the com-
miltee, what are the requirements of the
railways and whether he wants to pay less
or pay more.

My second point is this. We find that
there is considerable amount of leakage of
revenue owing to ticketless travel. We
have been hearing of leakage of revenue
and the measures being taken to control
it for the last 10 or 1S years. We find
that things havé not improved and still so
many crores are being lost on this account
alone. WIIl he tighten up his- organisa-
tion, so that the revenue increases ? There
sthrould afso be en improvensent in facititied
to the travelling pobifc. As regards ¢l
ciency, as was rightly stated by mvy how.
friend, eflickency on the raltways Is dechn-
iag. I view of all these [ o dot know
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how we can recommend to the Committee
that the dividend should be reduced. I
kaow, if the dividemd is to be increased,
he would not have come up for the cons-
titution of a Committee. That is obvious.
We know how this Government is function-
ing. In this respect, their proposal would
mean that they are able to save less and
contribute less to gcneral revenues. I
wonder whether he has obtained the sanc-
tion of the Finance Minister to bring this
Bill before Parliament.

SHRI C. M. POONACHA: | am
placing it on behalf of Government. It is
understood. It is obvious.

SHRI S. S. KOTHARI : The hon.

Deputy Prime Minister is saying that he
has deficit in his budget and how can he
agree that revenues or contribution from
railways to general finance should be less ?
(Interruption). The Minister should have
come out with what he really wants. That
is the basic point that 1 am making. Des-
pite repeated increases in railway passenger
fares and rates, we find that the net sur-
plus of railways — actually there is a deficit.
1 know — should have gone up considerably.
But that has not taken place. The contri-
bution that railways are making to general
revenues should increase manifold. And,
1 think a stage should come eventually
when railways are able to contribute 89,
or 109% to he general revenues. If the
railways increase the rates, they should be
able to give facilities to the public to the
requisite extent. In his terms of reference
to the Committee, he should have stated
that the Committee may consider only that
the return to the exchequer or general reve-
nues— the contribution from railways,—
shall be increased and to what extent.
Under no circumstances should the Com-
mittee consider that this return shall be
reduced. We are not prepared to couate-
nance that. That is the basic proposition.
Otherwise we should not mind this resolu-
tion, but 1 thought, these points be brought
out.

W s sdlw  (Teak afee) ¢
v ®QEw, dar fe AT v,
St NE, AT L W@ N ¥ e
© & afl agar mar g fs o) WA
g T wigh &, vk o wrw
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IHTE WG | AW qhy wEAT T A
tir Wy Mo & & Iy Weg W
e A G4 ¥ At ¥ I v ¥ fag.
Y aE wig o A« frar
TE A FFNE | dGT F IR W
w57 93 §F awrd & fawe faave s
Tifge a1 WX ¢9 gearA & qrg WY
& wA-HY & qrt ¥ qof ey ez
g woar wifgd ar (& wraan g fe e
F waqT 9T WY aOd Y T gt qT AW
N arft ) Ffer v g W feer
%[ UF @ry yeany aret § fe dake dmg
7Y feeesd & i ¥ qafawre foar wd,
A fFTgad grg &Y WA ¥ wor @
nifas zrva & a ¥ ¥y arAETd Ay
W orEEaE §

9 a® WA N ¥ 1066-67
w9z gm gra ¥ {1 1067-68 % Q& qU
) 7ar § o1 1068-69 w1 gTor wW @
¥ foew ¥ ww & ewk, ad o
FAT g A s A Ay pfer ¥ oy
#Y vifas grom wr o), Ia% X § M
FEARA zw AN & ag aff ) "
HTRIT TOF AN A7 §T TaH) ¥
Weg w1 el ad Ay §F & W A fawrc
%73 for gt &, @Y ag aga € wTaTe
3 arrar & fe gge), o @ agv oW A,
X N w1y g% €7 wifew goaa o a-
w1 & o | weR wART X ag @™
a Wi gu war & fie wadt ot fawrfedt
Y 727 & gk ¥ fear o whe
w4 w1 gq wX % fawfed ¥ § wi
¥9 qga 3 37 W frarc oear §, wafrd
qg ags §f wrwaw § e Twd gl
agieg o wifws @iz gaTe amal oF |
& wrgar § o o qeare & wyed wh
¥ AR Wt Wl A wEn W wd
T WG T |

yx gz sAD Ew o AW
wid # fears vy oy ot &, oY o ghr-
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[ s weA=i)
ardy a3 qz oft fawiT @A wfd fe
g X #Y B g0 & semar W
WY A fearddz &Y T ¥ FAT F
ST F5 AN Y W WL 1Y R
#faest w2 914, JqN A€ W IR
w7 £ & 0 A AAGT WA gU AT
QT F3 9% qEF gAT §, W @I F N
fa=rT fwar siAr wfgg 1 &€ &9 § ag
ar w1 @ & fE Ia¥ M owogaEn
gRAe SRR aar fear 9y, fag
# aTwiT, avgd AR wdaifat w5 afa-
fafuea & 1 @@ miw 9z ft far fawar,
Fr Anfgh

Wy AN miad fad 1 2@y § qan
awar § fr carshaey fesa) & arar
FTX ary gaifed ' dear 1966-66 &
1966-67 & 5.78 9§ ag WL, Afwa 37
¥ 1 arelt wray IEY wIIT H qa@FT
fa% 3.62 qygz ad) | A JAAT H q¥
w1 FEAT &Y Fear 4.83 qIFT TT OE,
ara fis g7 Q3 Ty &A1 531 qeEE
ag o€ Ay @iw @ wrar & fE o gas-
wRgT F A X A AT E I AT
Iy A N FwE g ag @ fad gar-
foe a3 § 99 qftarn § 4 a3 W
ar @ 31 MaY A g glaarg & ardy
T SATT F qFAA K M fF wa
o S § w4ife migy A IgHE  FrAr W
g fo gt glamid gam & ardh §
fis wz o¥ FTg & GEA ¥ o WY
Wit 8, Iu% fgarw & o79r A glrag
fawdt wifzq, ag wewe, 3% fag =g
GRIg EARIT ST QT TARGT WX FE
wnE & garfed «) & ot § 1 gafad
& gg argAT WA AR fE ww ST ar
mr d fe fegea Swq o WAS
URRY EW W17 GHIAAIT AT W) A7A G
Woe o, 0w fram w Wy ow
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waTq & 977, I frwr H A ww I
SyTR mEw s Samwar g fr
AT GATAT WrET F @ AN @A P A
uF AT § wig & wifew faggar W H
g 7 @, Afwa grmls fagwar @t
fergeam & agat o Y 4, 9w arAfae
fawnar £ g vy ¥ 3z ©F agy W
w17 Qm i araz fegeam & sfagE
# amfas fagmar & g F®@ &

safgqaY & wger Y arg frar Smaar o
gafan gg qrg a7 Y faar fvar g

SHRI C. M POONACHA : Sir, the
point was raised as to what was the pur-
pose and occasion to bring this resolution
before the House because the recommenda-
tions of the Railway Convention Committee
should last for a period of five years, which
is true. | have mentioned in my opening
speech that the last Committee was consti-
tuted in 1965 and their recommendations
were incorporated in our draft plan pro-
gramme

SHRI DINKAR DESAI: Itis only
three years, five years are not over.

SHRI C. M. POONACHA : This
should be co-terminous with the plan
period, that is the idea.

When a commitlee is constituted, it
examines various points such as the pay-
ment of dividend on the capital at charge,
the depreciation to be paid, the rate of
payment in lieu of passenger tax and var-
ious other payments that have to be made
out of railway earnings. Therefore, if we
do not have this committee now, the pre-
vious recommendations would cease to be
valid beyond 1971. The plan would com-
mence in 1969 and for three or four years
we may have (o go on ull 1974 without
another committee. Therefore, taking all
these things into consideration, it was
thought advisable to have a committée
right now, so that, jater alis, the railways'
own resources could be assessed. Ther il-
ways also have a plan programme, ther .is
u plan allocation for the railways, and for
that the railways’ own resources would have
to be mesessed. I 1 do it, i} may not bp
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quite correct. Therefore, it is suggested
that a parliamentary committee may go
into the question and assess the railways’
own resources and work out other resources
which will have to be fouand either by bor-
rowing or whatever it is. So, for all these
calculations it is necessary that the com-
mittee is constituted now, so that it may go
into all matters and advise the Railway
Ministry as to what should be the pattern
of its contribution in respect of the capital
at charge, its contribution to the deprecia-
tion fund, its contribution in lieu of pas-
senger tax and various other things. There-
fore, 1 am sure the House would agree that
my proposal is valid for this reason that it
would assist the planning programme of
the railways to a great extent if we could
have the considered view of a parliamen-
tary committee.

SHRI S. S. KOTHARI : Will that
come before Parliament for sanction.

SHRI C. M. POONACHA : Those
recommendations will necessarily come be-
fore this House for its approval.

SHRIJ. M. BISWAS : s there any
possibility that the contribution to the
General Revenues is going to be cut this
time ?  Interruptions)

SHRI C. M. POONACHA : 1 am not
here to anticipate or prcjudge the recom-
mendations of the Committee. The Com-
mittee is absolutely free to make thelr re-
commendations. The Committee frame
the issues and I would here read out for
the benefit of the House as to what they
did last time.

“The Committee in 1965 at their first
sitting held on 17th August 1965 drew
up the underlined list of subjects for

ination with ref to the above
resolution and ask the Railway Board
to furnish detailed memorandum there-
on."

8o the Committee is at liberty to frame
the issues and ask for detailed memoran-
dum which we will certainly furnish. That
will be examined and that will be the
material over which the Committee will
give their fioal recommendations after going
into the matter with great care. (/nterrsprions)
The Committes is at liberty to asgk for in-
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formation and detailed memorandum on
whatever point they so  choose.
Iam not here trying to suggest as to
what they should do and what they should

not do. It is entirely within the purview
and the authority of the Committee
(Interruptions)

SHRI S. S. KOTHARI rose—

MR. CHAIRMAN: You will not
allow the Minister to explain the point ?

SHRI C. M. POONACHA : We will
place our views before the Committee
(Interruptions).

MR. CHAIRMAN ! You should allow
the Minister to ecxplain his point. You
can ask in the end after hearing him.
Please do not interrupt him in the middle.

SHRI C. M. POONACHA : If I may
submit by way of clarification, added clari-
fication, on the subject, this small Coaven-
tion Committee is more or less like the
:Financc Commission, more or less, not very
strictly so. The Finance Commission
would advise the Government as to what
should be the basis for the allocation of reve-
oues between the Centre and the States.
Similarly, here is a body which will advise
as to what principle should govern as re-
gards the allocation of revenues between
the Centre and the Railways. It is some-
thing similar. In 1965 we had a Finance
Commission and in 1968 we have another
Finance Commission. It is more or less
on the same pattern and analogy. Hon.
Members need not consider that I have
come here with an extra-ordinary proposi-
tion to which I am secking the approval of
the House.

Various other points bave been made.
I would only deal with some points of a
general character. The Committee will
certainly go into every matter that would
appear to them as relevant and importaat.
Matters, like coal production, ticketless
travel etc. we normally discuss during the
budget session. [ do not waat 10 take the
time of the House in explaining these
matters. lo brief [ would only ssy that
this Conveation Committee of this House
aod the other House, when coastituied,
will go into gl the relevaat matiers ang
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would give the benefit of their reccommenda-
tions which will again come before this
House for its approval. With these
words | commend this Resolution to the
House.

SHRI J.M. BISWAS : Sir, | raised a
point which was very relevant. Last time
the Committee recommended Rs. 4
crores for passenger amenities and another
Rs. 165 crores were allotted to different
State Governments for construction of
level-crossing gates, under-ground bridges,
and all that. 1 raised those points cate-
gorically. 1 want to know whether the
amount of Rs. 4 crores was paid towards
passenger amenities and secondly, whether
the sum of Rs. 16'5 crores was allotted to
the different States for the purpose re-
commended by the Committee.

SHRI C.M. POONACHA : The allo-
cation was made and such allocation is
credited to the Consolidated Fund of India,
and | may submit that this is a subject-
matter which comes under the Finance
Commission ; they also examine. And
according to their recommendation the
amoun's would bave been disbursed to
the State Governments. The contributions
from the rajlways in lieu of passenger tax
are being made and my hon. friend would
find it from the budget papers: this
year, it was over Rs. 16 crores, and last
year glso it was over Rs. 16 crores, and
accordingly they have been duly paid.

As regards passenger amenities, my hon.
friend wmay again check up the budget
papers. Provisions have been made. As
for the actuals, | do not have the figure
with me here, but the provision of Rs. 4
crores, I think, has already been madec,
and every year it is being made.

MR. CHAIRMAN : [ shall now put
the resolutions to the vote of the House.
The first is item No. 9 on the agenda.

The queation is :

“That this House do resolve that a
Parliamentary Committee consist-
ing of 12 members of this House to
be nominated by the Speaker be
appointed to review the rate of
dividend which is at preseat pay-

able by the Railway Uadertaking to

Comm. on Railway Dividend  NOVEMBER 28, 1968 State Agricuitural Credit

22
Corporations Bill

General Revenues as well as other
ancillary matters in connection with
the Railway Finance vis-a-vis the
General Finance and make recom-
mendations thereon".

The motion was adopted.

MR. CHAIRMAN :
item No. 10 on the agenda.
is:

““That this House do recommend to
Rajya Sabha to agree to associate 6
members from Rajya Sabha with the
Parliamentary Committee to review
the rate of dividend which is at
present payable by the Railway
Undertaking to General Revenues
as well as other ancillary matters
in connection with the Railway
Finance  Vis-a-vls the  General
Finance and make recommendations
thereon and to communicate the
names of the members so appointed
to this House™.

The motion wus adopted.

The second is
The question

16.42 hrs.

STATE AGRICULTURAL CREDIT
CORPORATIONS BILL

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.C.
PANT) : Sir, I beg to move .

“That the Bill to provide for the esta-
blishment in the States and Union
territories of Agricultural Credit
Corporation and for matters connect-
ed therewith or incidental thereto
be taken into consideration™.

16.42¢ hs.
(Sbri R D. Bhandare in the Chalr)

The question of supply of adequate
agricultural credit has assumed vital impor-
tance in the context of our aim to achieve
self-sufficiency in food production as early
as possible. The cooperative credit struc-
ture is today the main institutional agency
for the provision of agricultural credit.
Coneiderable progress has been made ia
the lasgt 1617 years by the ocooperative
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credit agencies in the quantum and share
of their contribution to agricultural credit
In 1950-51 credit provided by the agricul-
tural credit societies accounted for 31 per
cent of the amount borrowed by cultiva-
tors. Though this increased to as much
as 25'8 per cent in 1961-62, the progress
has been uneven as between different parts
of the country. There are centain States
where the co-operative movement con-
tinues to be weak, which hampers the flow
of adequate credit facilities to cultivators.
A working Group was set up by the Re-
serve Bank in 1964 to examine the institu-
tional arrangements for the provision of
agricultural credit with particular reference
to the progress of the co-operative move-
ment in various States. It came to the
conclusion that the areas which are parti-
cularly weak from the co-operative angle
are the States of Assam, West Bengal,
Bihar, Orissa, Rajasthan and the Union
Territories of Manipur and Tripura. The
Working Group recommended and the
Government has accepted that the concern-
ed States should set up agricultural credit
corporations to supplement the existing
arrangements for provision of credit to
agriculturists. The Bill is intended to
enable the State Governments and the
Union Territories to set up such corpora-
tions. | am gland (o say that of the five
States and two
except West Bengal, have agreed in prin-
ciple to set up such corporations.

st wk swhw (v afe) ¢

seuet wEIRg, 94 ¥ W g &
MR. CHAIRMAN : The bell is be-
ing rung.
Now there is quorum-
tinue.

He may con-

SHRI K.C. PANT : Though the notes
on ciawses will, belp the Honarable
Members t@ understand the various Pro-
visions of the Bill, | would, nevertheless,
take this app ity of indicating briefly
the basic framework of the Bil. Bach co-
rporation is to function in certaia areas
of the State In place of the co-operative
credit societies and the business and fanc-
tions of the Corporations would, therefore,
be broadly similas to those expected from
the co-operative credit societies. Tbe Co-

Union Territories, all ’

rporation is being autbotised in the Bill to
provide short and mediam-term loaas for
agricultural and allied operations to agricul~
tural maketiog and processiag societies,
central co-operative banks, co-operative
farming societies or primary ugricultural
credit societies. [t will also be authorised
to perform other types of banking busimess
which a co-operative bank is genorally
authorised to transact. It wil be empo-
wered to recieve deposits from the public,
but its working fumds would be maioly
from the Resorve Bank. The Reserve
Bank is being authorised to extead funds
to the Agricultural Credit Corporation im
the same manner a8 to a State co-oporative
bank. Provision is also being made to
enable the Corporation to obtaia refincance
from the Agricultural Refinance Corpora-
tion.

The Working Group set up by the
Reserve Bank visualised theé Agricultural
Credit Corporation as a transitional
arrangement. Though this will be a new
agency, it is not the intention that it witl
be permanently supplanting the co-operative
societies. The State co-operative bank
will continue to operate throughout the
State in regard to non-agricultural credit
and it will also continue to operate in
regard to agricultural credit in those areas
where the co-operative agencies are viable.
The Corportantion will set up offices in those
areas of the State where the co-operafive
credit agencies are weak but as when these
institutions are strengthened the Corpor-
ation will withdraw from these areas and
transfer its assets and labilities to the co-
operative societies. Provisions have there-
fore, been made in the Bill for faciitatlag
the transfer of assets and fiabilisies so that
these functions can be smoothly taken over
by the co-operative soeloties as and when
this becotaes possible. -

1 should like to oclarify here that the
Bill does not memtion spocificaily about
demmreation of areas betwesen the State
co-opecatiye basks and the Agricuitwrsl
Credit Corporations ; this will bave te be
decided betwesn the Corporation, the
Reserve Bank sad the Ststoe Goverameot.
Goverament of Indis set up s workiog
group to draw up & model sehewme for the
workiag of the agricuitural cesdit cerpore~
tions and it has socomuidedsd cemsiw
criteria for the consideration of the State
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Governments for demarcating the area and
business between the co-operative credit
agencies and the agricultural credit corpo-
rations,

The authorised capital of each corpora-
tion will be between Rs. | crore and Rs. 5
crores depending on the requirement of
each State and union territories. The
share capital will be contributed by the
Central Government—30 per cent : State
Government 20 per cent ; Reserve Bank 20
per cent and the remaining 30 per cent will
be allotted by the Central Government
among the Food Corporation, the State
Bank and its subsidiaries and other com-
mercial banks. Each corporation will be
managed by a board of directors consisting
of seven persons. The Chairman and the
Managing Director will be nominated by
the Central Government ; two Directors
by the State Government ; 1 Director by
the Reserve Bunk and two Directors to be
elected from the other cligible shareholders.
Though the Managing Director will be
appointed by the Central Government,
both the State Government and the
Reserve Bank will be consulted in practice
in the matter of this appointment.

Though the Corporation will function
as a financlal institution, it will need the
support of statutory provisions similar to
those which are available to the co-opera-
tive societies in their dealings with borro-
wers. In particular, necessary provisions
have to be made in the relevant State laws
for the creation of a charge in favour of
corporation by the borrowers in respect of
land or interest in land held by them and
the enforcement of this charge and for
execution of awards against defaulters and
for the recovery of the corporations dues
under the procedure available for the
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16.54 hrs.
Mr. Deputy-Speaker in the Chair]

I bave no doubt that the House would
appreciate that the Bill is a positive and
constructive step for strengthening the ex-
isting the institutional agencies for agricul-
tural credit. We have adopted a multi-
agency approach towards agricultural credit
and the commercial banks have already
started coming into this field and in course
of time they will increase the volume of
direct finances for agriculture. Neverthe-
less, co-operatives will continue to be the
main agency for provision of agricultural
credit. The present Bill is intended to
remove a lacuna in this sphere of co-opera-
tive credit in certain weak pockets until
such time as the co-operative agencies in
this area will become viable.

With these words, I move.

MR. DEPUTY-SPEAKER :
moved :

“That the Biil to provide for the
establishment in the States and Union
Territories of Agricultural Credit Cor-
porations and for matters connected
therewith or incidental thereto, be
taken into consideration.”

There are some amendments. Are
they being moved ? 1 find that Shri
Tenneti Viswanatham, Shri Kalita and
Shri Viswambharan are absent. Is Shri
Lakkappa moving his amendments ?

Motion

SHRI K. LAKKAPPA (Tumkur) : Yes,
I beg to move :

“That the Bill be circulated for
the purpose of eliciting opinion there
on by the 3ist January 1969, (149)

“That the Bill to provide for the

Sir.

collection of arrears of land re
These provisions cannot be included in the
Central Statute as they are withia the
sphere of the Stato legislation. We have
clarified the position already to the State
Governments concerned and we hope that
expeditious steps would be taken after the
Bill has been enacted by the State Govern-
ments to ensure that necessary legal provi-
sions are made to facilitate the smooth
working of the Corporation.

h in the States and Union
Territories of Agricultural Credit Cor-
porations and for matters connected a
therewith or incidental thereto, be
referred to a Select Committee consist-
ing of 11 members, namely, Shri P. C.
Adicban, Shri K. Anirudban, Shri
Mabaraj Singh Bharti. Shri Morarji
Desaf, Shri R, Muthu Gounder, Shri
H. Ajmal Khan, Shri N. R. Laskar,
Shri G. P. Mangalathumadam, Sbri N.

[RT)
ostabl
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Sreekantan Nair, Shri S. C. Samanta
and Shri P. Viswambharan with instruc-
tions to report by the first day of the
next session.” (150)

SHRI R. K. Amin (Dhaandhuka) :
Sir, in one sense, this Bill seems to be a
very innocent Bill. In another sense, if
we examine it very closely, it is fraught
with many mischiefs. In principle, one
would not like 1o disagree with the govern-
ment that there is a need for providing
more and more credit to agriculturists, but
in so far as the manner in which this credit
has been provided i.e., by such Credit Cor-
porations, one would like to disagree with
the government in many ways. In so far
as the dimension of the problem is con-
cerned, there is no doubt about the fact
that the work that remains to be done in
regard to supply of credit is so huge that
whatever attempts are being made by the
government so far have been just like
thinkering with the problem. When moon
shine is required, you are giving light
through stars. When a bomb-shell is
required, you are just blowing a
whimper. By creating such small corpo-
rations here and there, in a very dis-
integrated manner, without having any
integrated policy regarding the provi-
sion of credit to the agriculturists. the
government's attempts are likely to be dis-
sipated and are likely to be without any
purpose and any use whatsoever.

When the Rural Credit Survey was
conducted it was noticed that hardly 3 per
cent of the credit were being provided
to the agriculturists by the co-operative
socicties. When you are giving statistics
and saying ‘“‘we are now providing 25 per
cent of the needs of the agriculturists
through co-operative societies” you are
never taking into account the private
individuals or agencies which are dealing
with lending of credit to the farmers. Bven
today I find that their depeadence on mo-
ney lenders is more thaa ever before. I do
not know why, but some how or other the
farmers also seem to prefer private indivi-
duals to co-operative socities. That system
of private credit works in such a flexible
mannor that it suits the needs of both the
farmers and the creditors.

m,unmmmd
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the co-operatives, so far our experience
has been that these societies are being used
for party purposes, in order to increase
the prestige and influence of the party. So,
a lot of mischief is being done in the name
of co-operatives, Some how, people
manage to get into position in these socie-
ties and play the game of politics. Bribe
and corruption also are vety much preva-
leat there. They do whatever they like in
the name of co-operatives. Bacause they
use the good name of the co-operatives,
the evil thruies for a longer period and it
is not detected at all. If any evil creeps In
the working of a private ageacy or a
money-lender, it is bsing Iimmediately
detected and suitably dealt with. In this
case, since the evil creeps in the holy
name of the co-operatives, it thrives for a
longer period and it is not being detected
in time. Since it is not detected in time,
it is very difficult for us to deal with it.

The Minister has stated that instead of
the State co-operative societies, the Cor-
poration will now dcal wlil the work. So,
one evil is replaced by another. 1 do not
find any attempt in the Bill to remove the
evils that are existing ia the co-operative
societies. I have no confidence that the
new agency by which you are seeking to
replace the old one will work better than
the agency which you are replacing.

Let me give one instance. It is lald
down in the Bill that the minimum capital
of the Corporation will be Rs. 1 crore,
and maximum Rs. 5 crores, for all the
States. We have got Uttar Pradesh, which
covers a very wide area, and Union Terri-
tories like Andaman, Nicobar and even
Delhi which are very small. Yet, the
capitat of the Corporation will be only
within this range. Even for Uttar Pradesh
it cannot go beyond Rs. S crores.

SHRI NAVAL KISHORE SHARMA
(Dausa) : It is not applicable to U.P.

17 brs.

SHRI R. K. AMIN : There are smalier
territories which are not even having | per
cent of the population of our couantry and
there are bigger territories of which one
State has 15 to 20 per cent of the popula-
tion of the country. These are the dis-
paritios in the size of our States and Unlon
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territories and that disparity has not been
taken into account. That has not been
taken care of in the Bill.

I will give you a second instance.
This is just a measure by which you are
imposing the Central Government on the
States. You take the Board of Directors.
Six to seven persons are there of which
three or four are being directly appointed
by the Central Government. The Chair-
man will be appointed by the Central
Government. He will also have the cast-
ing vote. Although the man is one he is
having the weight of two. The Managing
Director also is to be appointed by the
Central Government. And what is the
Reserve Bank of India if not the Central
Government ? Now. with the imposition
of the Credit Council, the Governor of the
Reserve Bank is just the subordinate of the
Finance Minister. It is the Central Go-
vernment which rules over it also. Whatever
semblance of autonomy there was for the
Reserve Bank has gone out. So whoever
will be appointed by the Reserve Bank will
also be subservient to the Central Govern-
ment.

Then, what about the State Bank of
India ? The State Bank also belongs to
the Central Government and anybody ap-
pointed by the State Bank will also be of
the Central Government.

State Agricultural

SHRI K. C. PANT:
but clected.

Not appointed

SHRI R. K. AMIN : Elected by
whom ? Elected by the State Bank of
India ?

SHRI K. C. PANT : And others.

SHRI R. K. AMIN : ‘Others’ means
m«inly the financial agencies. The Central

Government will predominate over them
also.

SHRI K. C. PANT : You read it.

SHRI R. K. AMIN : That is why I
plead with you that you make room for
farmers who contribute to it. Some 10 or
20 per cent of the capital is contributed
by them. Having contributed, they have
a right also to appoint the directors. If
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they get the right to appoint the directors,
it will be a real election; otherwise, any
election on the basis of institutions like the
State Bank of India, the Industrial Finance
Corporation or the co-operative societies,
will not be an election at all. It is elec-
tion only in name ; it is just nomination.
The entire thing, as it appears in the Bill,
will be controlled by the Central Govern-
ment.

Between the two situations —one comp-
letely bureaucratic and is dominated by the
Central Government and the other which
is 10 be replaced is the State Co-operative
Credit Society —I would like the House to
consider this. In the other there was some
semblance of election. There was some
representation of the people or the farmers.
There was some independent representation
also on their boards. Therefore there was
some possibility of the independent voice
to be raised there. Here by imposing this
Corporation over it, even that small possi-
bility of bringing in the independent opi-
nion is also brushed aside.

That is why, although the intention is
very good—good in the sense that it would
like to provide credit to the agriculturists
and the more and more it is done the better
it is ; there is no question about it—the
manner in which it has been provided only
serves the purpose of the Central Govern-
ment. It is likely to serve the purpose of
the party in power so that the Central
Government can percolate one’s own in-
fluence even on the States and the farmers
without having uny integrated credit policy
whatsoever. Probably it will add some
resources but the resources are not likely
to go in the right quantity to the right
farmers at the right time.

The crux of the problem is that we
should like to evolve an institution which
would provide the right quantity of credit
to the right type of farmers in the right
time, Let us ask the question whether this
will help us in doing that. With a bure-
aucratic approach, 1 am sure, we will give
the umbrelia to the farmers when it is not
raining or when the raios are over ; the
doctor will go when the patieat is dead.
The farmer may require the credit in the
month of August and your saoction will
come in the month of October and pro-
bably the credit will be extended to bim in
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the mooth of December. By that time
there is no rain, no field, no requirement,
nothing of the kind.

Secondly, as the bureaucratic approach
is bound to enter the Corporation, persons
who do not deserve to get the credit will
get it and persons who really deserve it
will not get it. Probably for consumption
purposes those who are having the political
pressures to work, will get the credit while
the real farmers, who really need credit in
order to develop your agriculture, will
not be provided with credit in the set-up
which you propose to evoke.

Thep, you have said that commercial
banks will also extend credit to agricul-
turists. Under the pressure of social
control, they have now started doing it.
Will you be able to tell me what type of
farmers are gotting credit from these com-
mercial banks ? Will you please tell me
what type of farmers are getting credit from
the State credit agencies ? Are they giving
credit on the basis of right type of criteria ?
My point is that as regards the credit to
agriculturists, the criteria for judging the
needs of the farmers should be changed.
Have you been able to do it ?

Oane thing more. They require the
credit also in order to pass over time in
regard to the sale of their commodities.
There is the Warehousing Corporation
established where the farmers can take
their commodities and get money. It is
not being deve.opsd. There is nothing [
can find that the policy of the Warehousing
Corporation, the policy of the commercial
banks, the policy of the credit co-opera-
tives and the policy of the Corporation
will be well-integrated by somsbody so that
they provide for the different needs of the
farmers io a right way. You say, so and
so will look after it ; Mr. ‘X’ says, so and
so will look after it. If you are a guest
of so many people, you are guest of none.
Anybody can shirk the responsibility with
the result that, | am sure, the farmer will
be without any credit even by the end of
it.

Sir, I do not want to go into the details
of the Bill now. [ will do so at the clause-
by-clause coasideration of the Bill. [ find
that the dimeasion of the problem of credit
is large : it is rot dealt with suitably. In
this Bull, it is all bureaucratic coatrol. It
iy controlied by the Csntral Goveramsat,
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There is no say of the geaeral public in it.
Even on the Board of Directors, there is no
individuval who could claim to have an
independent judgment. The way in which
it is being put here, it will replace the pre-
sent agencies and [ am not clear where it
will substitute and where it will add to the
requiremeants of the credit to the agricul-
turists.

MR. DEPUTY-SPEAKER : Now, we
have got 3 hours allotted to this Bill.
There are a number of amendments. I
would suggest 1§ hours for general discus-
sion and 1} hours for clause-by-clause
consideration of the Bill. Shri Anaantrao
Patil,

SHR! ANANTRAO PATIL (Ahmed-
nigar) :  Mr. Deputy-Speaker, Sir, [ was
not only surprised but shocked to hear
my hon. friend from the Swatantra
Party opposing the Bill which is in
the interest of the agriculturists. The
other day, my hon. friend, Mr. Amin,
tried to tuke the side of the farmers when
he participated in the deb

SHRI R. K. AMIN : Don't preseat
my case wrongly. | agres with the princi-
ple. | agree what more and more credit
should be given to the agriculturists. But
the manner in which it is being provided is
likely to be misused.

SHRI ANANTRAO PATIL: When
the problem of co-operative movement
comes in, the blood of the Swatantra
Members begins to boil. They are opposed
to co-opsrative movement and the Cor-
poration established by the Government.

Sir, 1 think, this measure for establish-
ing Agricultural Co-operative Credit Corpo-
rations was overdue and I congratulate the
hon. Minister for bringing forward this
legislation before the House.

The provision for the agricultural credit
to the farmers in this country is not uai-
form. Soms parts of the country have
made progress in the co-operative move-
rasnt aad the credit needs of the farmers
hive been met satisfactorily, But io some
parts like, Assam. Bengal and Bihar and
in Uaion Territories like Maoipus and
Tripura, the co-opsrative movement could
D3t mako satisfactory progress. 8o, there
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is the necessity to make provision to mest
their credit needs. Here is a Bill for mak-
ing the credit available to the farmers.
But, I thiok, there is a discrimination and
the Government will have to re-think about
some of the provisions.

They have made the establishment of
the Corporation compulsory for some of
the States, and in the case of the other
States, if they want to establish a Corpora-
tion, they will have to take the permission
of the Central Government. For instance,
the co-operative movement in the States ol
Mysore, Maharashtra and Gujarat has made
a tremendous progress and agricultural
credit is available to the farmers, but as
you know, the credit from the co-operative
society or bank is available only to such
of the agriculturists who own land ; sup-
pose, there is a tenant who cultivates a
land and he wants to have credit or he
wants to have a loan from the bank or
society, he cannot get the loan either from
the co-operative society or from the bank.
As Prof. Amin. said the commercial banks
or the scheduled banks have now started
advancing loans to agriculturists, but in
the case of commercial banks also, owner-
ship of land is very necessary. So, to
substitute the co-operative bank or society
or the commercial bank, establishment of a
Credit Corporation is very necessar; and
here, if a tenant wants to have a loan, he
can have that on the crop ; the Corpora-
tion can take possession of the crop when
it is ready for harvesting, so that at the
time of sowing, he can get the credit from
the Corporation. So, for this purpose,
io other States ulso the establishment of
this Corporation has become necessary.

Only on two or three points I have
some doubt......

ot whlwTT e R’ (W12T): Iarsaw
agrew, wa1 & W@ Ay wrw @

MR. DBEPUTY-SPEAKER : The bell
is being rung......
Now there is quorum. The hon. Mem-

ber may continue.

SHRI ANANTRAO PATIL: This
Corporation is to be guided by the Central
Government and the decisioq of the Ceo-

NOVEMBER 28, 1968

Credit Corporations Bills 304

tral Government is going to be final. I
have not understood the’ purpose behind
this ; Why should the Corporation be
guided only by the Ceatral Government
and why should the decision of the Central
Government be final ?

Now [ come to the business which the
Corporation may transact. This is given
in Clause 19 as (a), (b), (c), (d) and all that.
Some of the functions or businesset of the
Corporation given here are, I thiak, irrele-
vant. For example :

“‘(e) the carrying on of agency business
of any description including the
clearing and forwarding of goods,
giving of receipts and discharges ;

(f) entering into contracts of indem-
nity, suretyship or guarantee with
specific security or otherwise ;

(g) receiving in consideration of the
services mentioned in clauses (b),
(c), (d), (e) and (f) such commis-
sion as may be agreed upon ;
managing or selling of any pro-
perty which may come into the
possession of the Corporation in
satisfaction or part satisfaction of
any of its claims ;

(h

(i

acquiring or holding of any pro-
perty or any right, title or interest
in any property which may form
the security or a part of the secu-
rity for any loan or advance or
which may be connected with any
business of the Corporation ;

any other kind of business which
the Centra! Government may, on
the recommendation of the Re-
serve Bank, authorise.”

4

=

I think, some of these provisions are
not necessary ; these should not be the
functions of the Corporation.

Lastly, they have made a provision that
the Reserve Bank has to submit a report.

Also the Bill says that the Reserve Bank
shall send the report only after the expiry
of § years duration. Assessment or evalua-
tion of any scheme should be made after
every two or three years. 1f 5 years are
lost, then there is no opportuaity to mend
what has gone wrong. In the interest of
the corporetiog and the agriculturist if thy
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report is submitted after every 3 years, I
thiok, it will be in the interest of every-
body. With these words I support the
Bill.

st wog avdn (TeYR) : SaTeEw
W:WWE&WWW
WM & a g wiwae ¥ &
JAFT GHYT ®IAT ¢TI WGEIE W
ma w ¢ fs aga ar wedl v g famy
A & ggadt 7 & o€ g @Ak
¥ o faw w1ar § 9 dE qmw, fagr
s gfrgs oifags Ro § S &
fag ag Ay AT ¢ | GER A qT TG
tframe R el @t g@ & fag
war war & fr Aareifer Avargfeat ag
Y w1 w7 @ § Wi frarAl B wf 2
@ § & grwan g fF ag grand Al e
e & | wsaw av fRaTAl ) w9 A
& wanrr & oic afe famar o & &Y o
T8 faawa w1 Ia® GrU HTH AT @«
& ¥ q1g famar 1 faq feqa & o
A ®T GIAT 73AT § TZ &Y IAY N e
£ gEATd &1 I ATRAT KT q¥AT
1 amy @A A AT IO YA
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femE & faor w1 waf faaw ¢, «
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@ftx & fau wof famar & 1wy
w0 9 wxf famrar oY § A ar g
§ f5 3% Aar & oF Wz ok 7g YA
g g & Gt fawrd wmen
awar § gl fe g oF f& TTeTe
ot gt § e awr frafa aff g &
W geeT § w4 Gy quwat  grfaw
v} & fag fraral o ga 24 aydr § o
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w3 faar wram | ka1 fe gart wrk X wgr
fs wamifer draefear fed am &
fag i@ § ¥t ot @i waetfer
ararefzal & saf A § 3T ff Az
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%3f wer &< & faq orr 9yaT ¢ W -
fag & sgm fe wof aar @ qT
fawrz w3 wie g w¢Y wver AT wre
W@ R Aw & Ay fear grar
gl ar g v { §

The proposed corporation will provide
short and medium term credit for periods
not exceeding 5 years.

qgwgrr & fog worf & | Wfie
ol aw o adAT w17 & IuE wgETC
woi 10 74 & faq fawer 8 ( ca® wme
ag o atw e &7 sy wqar o g
o Fwrt fvqra ¥ Q@ W a6 af &
qiw @ & wraT ag waf war At we
qim ok qfcrm g DM e ww ¥
g% Ay A arfy Y g Y amaw
vafeg & wigar § fr 4y gat skt # §
i FaT s¥e § wrenlr aT d e 1o
ar® & faq w< frar wra | & egar § fe
W 5 a9 ¥ wwfw Y agr & 10 o w2
fiear wg o

LALAR LS LN
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[fr &y aredw]
w0y A o ¥ 7 Frmwr o FIw e
®RAfF Samrr g fragase &)
Y a3 ¥ ¥ fad ow sA% wro fraTe
) & offT gEd T 22-22 wiT 2424
AT AT Gax IT Ao & frar
g1 & %X ag AT 97 AT &7 T, Ao
qiAIT 9 % § oW § Forawr fs A €
axa # gAw qrear grr g A Ay ¥
ag uwen waata o WY At §ma
T 1 ow aTE wrg IATafaa) £
xaar ufes  Toar gaw Q@ § o frg
A T W AR E g7 e
faar afl &, wiffarr oo & st
tq g7 & vl oY Mo ard A A
FErAY @ e & Wi wemi ot a3z
G oY getafl gru faerd ax A
afY g€ & oI ag oft N €= 2w w1 day
aaTay w0 ¥ @ § AfeT aq g
T fegrdl &) vt ¥a1 Par & A @
WAE X W AN I TR & s A
Wt fre @ fandY & Gar sard & af
& §%ar § | 7 w9 IAW N g3} Arn
§ 1 @ g ¥ ary fera sTedE Agaay
& 219 ¥ aeuw § WX OF w997, IF AT
TR T IR 3T qwer & 1 wEY wEY
MmN igread s & g
feaAl S gda g & =g § Fie W
x§-wd Iermafaat € O & F 27 § IENy
w21 o et WY T sam A, aof
W WA or wfte feafy e )
ey

ot gt wg T  fe e A oY
wfafafr T& WX wg oqrar A EA®
g Ewn % Aot firar 8 ¥
sfafafy @ s gadt weqral & g1
gre ff xa ¥ &g qar § FF 97 w1 g
#ror 1 wrfere 77 g fe axg O ?
fg ooy 3w & q¥ wwr A wg, Wy
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IATT F4T TF qATE 107 | @97 I ¥
w7 gfafafa @& g &) sarar gAx
v o e fanw sy & [9TEr 9
T |

whgiqgaA W g & @
AT & wrfad § 1 99 g QY 9w wTU-
I faw 2y 3@ gwy wisar, A
for N & wgar agar g e aga &
qrad Y@ & frr @ waf faad & awrg
feaAl &1 qaarT ¥ N geFAr g
FAifF ZA AW F ANF@E ¥ T 7
% fr ag & A w177 *1 faedma swar
& fz1 3 adY w7¥ 1 7g A o) Nfaw
FAEMFE N W wT T forw &
ITH F7 7 TA FAT AT 9F AT YA
¥ sa1eT 39T 71 ¥ oy fady | gafad
RFQ fm N oEwd Fag A
Y 1 waww v fr feardl &1 9Ed
1€ wragr T8 g

# 7 Agiew ¥ wgQw sEm fo
ggd ar Tq fa= #1 q ¥w gT Ay T
gat tad wafe qig ag & q717 39 99
g, ara IQafal #y Ff 23N A 9y
T & 3¥ T FT 4R wfew ¥ wfws
% fearl MY arfe 2m & g &
3= & &% | frmrAl & arg fas aww
& ¥ B Fraaw @ Har | W v
€A a1al 9T a1 ®T faw 7 gy v F
1T Y SUTET ASE I |

B foveaw aedw  (gdagr)
IATSTT WERY, W AT A N qew
sft %o fma favas ga0 & om
wega four § qawr & e WA g
& & earva Y wwar ¢ afew ATU AEw
W &1 @r s g fe gy fagaw
I AT L) WA IR
¥ fad agi o fagrs qrar b @y =g
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gifaw wrgw iar &, Ife g W ¥y
& farelY Fapely arg o1 Y faraw i 7 Wi

I¢ Tar wrew gz § fe az Qg 2y

¥ frdzw 31 wmgan g fs qog @R
AYTT 7 IET 9T ® ww fagaw ¥ §qi
¥ far ¢ ag & anw A qar g v oW
¥y mw fam & onfa @S AN
arar qAr€ 7€ mag  gefay gud A
IO N2 Y B frar qary fE owen
aErEg auwy § fF agi v wemeifer
%1 1 w1y qTr gz 31 Afea &
g g fe Q@ adf @ ) s Ry ©F
famra g2@ & WYt Segi ®aT R

Nt WS AN : IUEqT HERT,
FIAF FW| A
MR. DEPUTY-SPEAKER : The bell

is being rung.— Now there is quorum. The
hon. Member may continue.

Wt fasw My qFAm . wIg gAY
ANEg A ATA AT ¥ FEI & fF TAw
g # Arew-fAdT @1 91T 2@ mien-fasdc
{1 rufed ag fagas gega fvar aar g
AfeT N uq fanif@ T g 1wz §
5 0T %o a% ¥ wga WA | IF
@ifgd 6 ag w1 97 €8 & fag fasifka
* | aft 7 REM AFA F@T TS &
aY gawr dar $TAT Fifgy

W gd ¥ % aw Az s
argar ¢ e grfra g 3 aur Ay
gTRIT A AR §Y =W fran & fod
g7 @ wwend N wfa & aeaw ¥,
afer Fawr agearT afl @ arar 3 @R
f guT w¥w awr o AT A ot
mraw dw ¥ feardl dage @ owaf
forar, ¥fiear forg wra & fodr 9aw) faar
Iq w79 WY oY ST Ok | g fadew o
qrar ma § wy g g §, yAw i

et & fad swziaw § 1 a7 we wiew
fasicar & fod- §, few afs wab wuw
faaw &iw gn & g o At & g
g fe gawr ggea qu ag) @y

ot wiere W ey ¢ IITSAW AE-
@, FET AR A
MR. DEPUTY-SPEAKER : The bell

is being rung.—Now there is quorum. The
hon. Member may continue.

st farw ww qT: @ fawaw
# gewt ayfem symeay O wifed fe
T AT A WA « A IJAWT  GFIAT
stoR fog o Hfadagaw AN §
ag 14 qg T KT |

wh g 8 gg A wor
argar g fe o) wof o7 ) frar o 9w
w1 gz *7 faar o | 2 sfaww ar 3 gfa-
wa forar arg 7 fr 6 wfawa a1 7 wfywe
waife afs gz wfew foqr  odrr oY 9w
TEA KT AR AF IAM Wk Ay S
Ja% ¥ Aff qrdd | IEEY gy A A
frarz et € Eag e Y ww 15 Ay
¥ el ¥y faed fis ay  agfeam &
amq Ia%r 2 &% |

afz g sqaeqrd & ®1 sgeq Hf
oY w30 ot & wwwn § fr swow safes
£9 fasgas w1 &ama w0y |

ol & aw ¥ vw favaw w7
aAda w3ar fi

sft oo woRiw : IATSTW WA,

MR. DEPUTY-SPEAKER : The quo-
rom bell is belng rung... There is now quo-
rom. ’
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s o ;@@ faw o Qe
g2 & ag v AR ...,

oft wifwTe wrer drcan : SuTSAN WA
frerm A @ g

MR. DEPUTY-SPEAKER : [ am ring-
ing the quorum bell. At least there must
be some decorum while raising the ques-
tion of quorum.

SHRI PILOO MODY (Godhra): 1
have brought the Food Minister.

MR. DEPUTY-SPEAKER : Now there
is quorum. The hon. Member may conti-
nue his speech.

oft wrof FeRdty . W fer sROET
¥ ¢ fast W) q% ¥ WAY @ g EE
AN TEY U WEANEEH §, STH W HAY
off Fag s

“The question of supply of edequate
agricultural credit has assumed vital
importance in the context of our aim
to achieve self-sufficiency in food pro-
duction as early as possible.”

7% UF qgT & Wl s A
FTTT T W3 groA & § o e A
F QAT qifaF @ ¢ 1 IR I
# fear oAy =l ) afew v 29 Y
TR qaT W e wae F femre Y
ot fa wifas ot @ A &
SEwy o adafaat § w9 awmw
ot ® e T @1 @)K 9T
AN w3 N wfaw TR N w
fadaw w1 AN wwaz ¢, ag W g
BT | SEE) gl 3w a1 dur ¥ 3
W ¥ GETATT WY AT AT, WX T
waT goe el 3 A & s § fe
IER g wman R g AR e
4]

st ¥t ¥ § o fewr W W
derare wyrd ¥ o AW W w0
NEEA AR @ wwaR
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¥ ¥ g-amy, g ¥ qre-ang frem
A A wrEwwar g g N e
WA F Iz U Y@ gw A A
SATET STFT oA AR § | Ao F AT
¥ o frg g & okaTe AT §
fora o ag 4% ¥ WA A wET R
AT gk A F gro-grg o AR AR
# 3t JEa wraEEar gTd § AR TE
QU T N ¥ FTC WA F qw A
dara B agw ¥ e # whrae G20
At 2 fram A g @A A Y
A S FEE §

IUTEET SR, WY A &Y & f*
fager re-atw fx7 ¥ w0 gaw A @@ AR
gar F T # F1 ag9 gi & | A G
ggd WY g arg M g F FW W
Ft At wrfas gwra T & A N 39
YA ggi wega fwar mar ) fee W
fram A grom gt &, 9 qaeg feafa
IET A, 9T 9T W FTH THG @
A H T AT AT | g wea g fE
JasM fdwar gd Nfgdarms
frat Y sfesr qXanfaat & avafug
AT 9T T IHY w0 gad aafaa
a< a1 fearT @ Sefum gay sawT wEEA
@ AT ATl 9T 9 qIT § ag@ g
? 99 W@ ¥ wgaw W ¥ fag
feqd wATT ey & wraegsar
x oft 7w ) ger ¥ I A
Eil Cil i S I O (L
Y g I e § gfa ¥
TER IT qEEgE Y @ @
e g 4 w9 s feamw &
Y @A A A & AR F qgW
@ & ot g § E e s
TR WO S N WS o
g

f o oW W R O &
fow W § 7
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st wl SRR . GTETT AT T
7w g fow fem o ga ge &
FIFX FATH &7 FTH "7 J137 39 faor
g oFf & W qx ag arfaed W
IAM 5 g AW W@ | W AH WOH
g A g 9w 1) e § Wk
w fadas #) 3w £ @R TF FA
] s & wigwT o7 R AT ax
W9 @ | g8 A0 e T
1 woe e Ay fgare & fao e A
ATE 19 qATH FT FIN AL GAT ATOEH |
# g T F AAAT F7 W @&HR FA
Ffau doC I wR gIRIT AW
W ¥ 9z * fal9s QR qg@ I9W F
a7 gifae @ A1 ¥ o aga @ e
@A § | T AT A ENER FE F fAg
¥ fae g

#fer & S fe @ feew WY
Tefagt @ qaF ¥ T &, WA qqQ @
frrgrd g ot F A F, #qifE
ga 1 fad Qo & wafs ¥ 350 AT o
g

Y g Wy QWY ATAAIG 9560
TqaF AR AP qE FT A |

! I FA AW . JT R FT T
JoTaT AraT &, A M v Y 2 w7
& SIrar Smar 1 T HAY quA & Wy
& & 1w qu wfr-Aee @ wwasT ¥
&3 9ma, A g7 T HA Q w0, Afew
g it 7 grar 4

fog wafs @ fadge W ot
5T fogm A gvEr B g s@A AR
w= & g4 ¥ 2w W) @A o
wr @ S W falaw § e
faeegm & dwowa @, W 3y WX
fearl Wt @, ot Wk e T
I £ & aX F sh srdard o
¥ wand opft £

feael o gl of aver g ol
N fomd IR § 3g W A g
gt gy wenw e W ¥
T W Ear FW & ARTOE g
fearY W geF % fog @y 9y €
Tt ¥ T am} WR @ e #§
wTer, A 9T fea A el faER &
T aw fer o &) feqa w ower
AR & AW a7 § a1 giwerc wft
o 78

w fadaw & gr woleT &1 fow
frqr T &, A @ faz s ¥ feemr
AT AT 1 T ¥ FURGT T TG WG
g T ¥ WA wder i gei
™ FORGT & gwd o ared &
TF @ AW F arE) A s Wy
A | ¥9 SO W Qo ey @
# Y oA mar § W T oaxa § i gw
R F N I W AwA B qw
far §, AfwT ooft aw qoee o W @
£YE qHMNTTHTT T A4 faar § 1w
frarr = Sfww oo 37 Y sqweay ol
#Y arfr §, WA SERY aqTH qxrfAny

- ® A W NG A T arar 8,

At e FoeTT A et ¥ T A
Tfgr fraz W@ fadgw WY ot wT @
T B T KT gAY

w falgs & fimw Iew #
w1 a1 § fv ¥07 TR WY o @
qrE el & qUAT g wOF Wy W
R Tl qF el ) w87 qw falaw
w o § ¥ e A T g, At ¥y
qOrT TG ¥ Qiftwewcer #fyz wrofRer
¥ g ey Qo W gfrge dOehw
# qurg Bedt gff sl | o e
#rey QoY wr Aoww AT § @ WAy
|

e fadgs F oo 3@ A & et
ot w0 frat o) ex W & fag
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[=t o wdedi]
FORET FATé Angen | frw a® wwEg
NIAFC?
“The question of supply of adequate
agricultural credit has assumed vital
tmportance in the context of our aim

to achieve self-sufficiency in food pro-
duction as early as possible.”

afeT o a5 #w & fag W ™
ara gt § g g fas am s
Ty #) QS Ty | 5w & werrar fod
&%, @ &%, & IR AR 5
et FToikesw a1 faer &7 gfers
¥ 16,16 A Tq7 £ N FMIN | W
wT g gz & fF o @ra @l oW
Tar-wfag @z TiEcaIa ® feT Fal-
Wa & yf T gm wweA & gra
famY ) sareT ¥ SATET 25 AT EW
fay g

w7 v oeE faw woh A gw e A
% geT & gO § @@ra fv @ @9y
632 FAY T ¥ gawH v & ufeaad
wga {6 I § ) SfFT oF aga a®
AL FY qTHA @ T fgrgem & w4
forrat ® wrer | Are & fwaer T
far widmm P—g@ 26 FOF AT |
%8 A w s wifgr ) & SR @
w1 wrEaT g 9% @ ag w1 fadaw
a1 &% @ g-aaw & fawg 7 q@wTn
el | oF wgm @ Awrd F fag oF-
oY e X 397, [ Ageaq@ We &
IR H @I F T RN FER N
&y & wrfye )
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FETT GTHTT FT WA | T R -
soifer ¥FeT A wyoA oF fgemr R
& faqg gq #fer sORTT N FoET
T @, A I9 @ fare WY vy A
a1fer o) 3 fra &t qarw greaTeY
NgFFAF AT oF DT aT WX
29 & gTAA T 00RO

ot ot fag (Qaw)  feget wdir-
T qig®, N faq gea d @7 &, TE
T Ffaw N aww & frga w1 & g
% T¥ Jua g W W ¥ fov F fafaees
T8 XY ATAG F3AT § | 9 fFETA wY
|9 § grar e @ 9 s fawAy
o R fawelt W A § JHw
& Garar A W 3T ¥ fau framw @)
Gy 7Y IET DAY & R gEFEA I
& FRrEE F2, @ fgrgEm w1
famar samaT GamaT £ & ar<y gfran A
AT B (A€ F qEAT § | qgt AT
fFam Agad), st # aEn, fKw-Ta
qTX AT WX @ & g w3y Avev @
7T Igw! HYET ey s, ot ag agt
AT MATT da7 FT wwan § v fgrgen
F1 3 T Y AT AT HATY qgR
¥ G qF |

W 59 faw & a8 vawm s}
fear wm, A aga v @), fs fram &
qrd dara Y 9y $fee FOReA & foray
™R, I§ & AT MA-MT ¥ FA9P &R
TR IF WX g G N gFEErd
@ feae woT www,  ®TE, TS
Ty a¥ damar wfee sRkeT & gy
"R, A fragaft & o2 & R
w@T § | TR foum ® qwgw R 2
e femm w1 Wy, Swgar, @6,
foft offverer ool o1 ' @
TE B, &1 qg TE-IE fwT HE FOTT
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¥ gifew #T ¥ | 98 W WY FIR FT
A A 9z 91 qI7 gEfer &M g
g Wi A agd, wwdwr ¥ §
gefAn § §, Al mfw d ®w @
g ¥ ot o gurd wrw fafee
wE off | 78 15 1 AW AT AT FQ@ §,
TR T oar g

% Ffg gqE 3w # fawd 45 FA%
9% Ao § 97% IO Tg 16 @
#Y feger AT Sy & & T
gt A § @ Aw § fEwEt w1 o
T wifsr s & @ Fgm A @
fegrzzfog 27 =nfem 1 ag st Avm
safF w9 @er qr § fvam @ A fad
qret & garg g0 afew foam & faem &
SN2 A @A AT | AE T FF T AT 7
fFam g9 gg AT AEAT 2 IIW F
far & gg oY 9= 2 F1 A7 &
qZ AT WA AfET TG Y {AH 270
a1 agd 4z & % M ag §av w2
faat gt #1ez @AY @, IEET WAl
W FgFr 78 faaAr 2 o A AT 3z
AT, Wy vy &Y, AT g oA gEA
#1E 7 2 A1 IFA Ay Awa gEET
asft g1 ag oF @ a@ g w9
qrat & g #1% TwAw g, 2 g
FTAT ¢ a0 & fg aY 7z feama &1 Wl
foe 7 faera § % gra, 9T ag, w9z
agf &, g qz & fAaw AN A &oaz
qTS A} gHT W § TW FT YT AT
w1 A fasw oF maw v afew g,
Y, AT, AAR Witz A #@ &
frorzfea) #1 a3 92 9 2 WX
T FF HIGH FAT 1 TAAT & A, 7
17 fera f efe?, afrer afe geva 3
gz1 fem § Iy o ag AT Ay
wifar Jam eI wRA 8 ag
arery # ¥y owr gegmar & & e
w aran 2 ¢ e nadide N s

¢, TV ¥ &7 IOF gaATA @Y IwA A
Tg W OF ST TR Jo, TER
 qaweft 4T

A I ag ag AN AT, qTE A
# fF qtw g9 ax IEET a4« Arew
FI, IR A9 §ITF L, INFT A4
N gyw &7 | 99 qI aga R Y
gsfeas wEA FEs ) o el
2y & 9 B faarg & 7 rawT O et
2 wmmfer @A DA o@E
ez AT &1 qg wITONl@E WA
FAA AT & vHET qma W ¥ f
AT AT ¢ wrent e o Afew ot
gefegam  wizA STOOREA & Iy
Ffgn aT ag FRET N w1gm
grfgw | 9 & A gefeafas & a7 ¢,
F@ = o feam & W & gafen-
faez & 919 3 qTq7T wrde AR § Afew
fomm & i gr@= q9 .

wra aqr yia s (st wvodaw ow):
Y @

o) o fag : A8 adY R 7 &
T qrAAr | U7 442 ¥ @R A, abw
A A A owifen o & A wgm fw
urq tHfer ¥ W@ A 47 g7 wHA
I guy Fverd)l grepErQ #Y § 4%
I qut faea A & Afon | g WD
=1E e afad widr 8, o e @
a1 qAT q¥aAT § A W9 IgEY W (@ few
& | E g1 AFY & qwAT, @ gy i
FEAT A IEHT A A T BT, JAW
UE qTA £V WIGAT & ) A & a7 W
ANagrd g § o www g A
qqST T A AE A § afew feme
AT TAEAT €T wWaT ATW A |
ar A wraeft Afew ag T & sy
g fr ox ofa wre dv Wy oo wf@
afe aet aw Al qehy | ag AN
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[=fr T fag)
IME I AfFT W AN AN
T fremgm | g e wE
AT | feaw @wwaT § R S
FHrT A @ oaft, sEN arER
TeF @ o, fee ag awr ¥ st
W | W TF FA ) A g
gl | AfFT gor & fd 9k I
WU EA | 7T I FT TG 16 4T,
J|T AR A { qamE, 3§ W agE
frer ®T &, &% g X & | & &Y wgar
A AN 16 & v w E, A9 AW
et IHT FT | qg faey ) a0
AT g% A ag T Y &4 R, A
ft ¥ g, g Q=g N @ @, g W
* g ¥ar & AY gy N wWH FT
arg e eg g, fram af g F @ N
AT, FLHTT T T AT HIT IHIL &Y
wirarT gaaT | & wgar ¢ fee &1 aq
59 & 78 2w feww &1 § afea o
IgAY gfeg A€ ¥ @ &1 W WTwEW

# g1 7 §, & FgaT § WO W@ A

%< 39, feqm €1 8 2| 7 waamT
T AT A THATT FET HW T | A
Awg ke
T F IR g 2 |
ey a=t # & wr-A 0
famgmm x= pm fw fownt
MK TR Y G TR
T oY frar &, ITET W &7 &N A
TAY AW AR ERT AEE BT OWR
WAy feeE A W aEy § ) 6
wgt arg Ew W H8, wRET ATeY
d#, wo W gww faw A¥ & fed
fiear &2 gf, =yt fear & feens wrf
M 9T AT, g A Y qwAT N

fedt wivwe wgizT, & wrawr TUE
t 5 oot g wrft fadt iR w

NOVEMBER 28, 1968

Credit Corporations Bill 320

gt &7 # AuER g e S B W
AT TE I3 |

@ I F o wg e §
aa ot aw fefl wrd ¥ A€ A
WY 6T AR B AT $T QG § WiE
7 #1 0% @ F1 IWARTY g | AR
wH uw afty A gfgqa, a1 oF TR
Y faga §, W@ g A A W
tH oF qar wifgad &7 forgd aong
W 5 o wAve & fag gew
FEU FTCNT qaT 0¥, T F AR
oY IEw Y sgaedr X & | X aqryg ot
# Afew § v @@ g 5 @ w1
MET & qIagd AT &9 fawag o
907 | few & FOSt woh ar fERd
s ooy faq fagr @ € @Y W
IY IF HTY AT TR 9T A T
¥ AmET fred Foo@ § ¥ w AW
wrd famd sy dar AT oI ATHY
wqTaHT fasag ad s arg-ag feaT
g § a9 A4

uF AT I¥ 94 F7 FE, AL Q= gzt
A, W TH gEE W A gEE A
T, TEET WY GIT AATL TG | AR
W FT 0F HFETTT FEAF TG
@E 1 QAW d§ gy
weafat Y of, v% oF gq AN W@ @
§ WA T T | AW o Wrko
o & g it oF, SH A R w
FROWT AT WX TR G- 7
o | g ot & a0 TEw AT T WK
T FTARAT & TG T FH 99 |
Y

oqd & Trgw A AT O 9T, qe
g% TTEw fear aff 1 ¥U g T d
o & e W gE 9] QEET Sgar
frow o @ T g @ gRR



2t

R ¥ & &5 Irsar, wq fo Q7
AT AT A AAAT E g FA T
MR. DEPUTY-SPEAKER : You have

taken more than 10 minutes. Please con-
clude in a minute.

st rodie fag : 30 @d ¥ am
¥ ¥ wre Afag 1 w7 & AT ? IWT X
oET N 7§ Feaf-feadt 2w aw g7a
W E Mgz fearm N o, feam &
wg & 7y gAar w1gy §

MR. DEPUTY-SPEAKER :
you may continue tomorrow.

All right;
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BUSINESS ADVISORY COMMITTEB
Tweaty-Afth Report

THE MINISTER OF PARLIAMEBN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SYBHAG SIMGH) : 1
beg to preseat the Twenty-fifth Report of
the Business Advisory Committes,

MR. DEPUTY-SPEAKER : The House
stands adjourned to meet again tomorrow
at 11 A.M.

18.00 brs.

The Lok Sabha then adjourned tiil Eleven
of the Clack on Friday, Nuvember 29, 1969
Agrahkayana 8, 1890 (Saka)

Printed st Akasbdcep Printers 20, Darys Ganj, Deibi-6.
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